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LOK SABHA DEBATES

LOK SABHA
Ftiday, May 6, 1983 |Vaisakha 16,
1905 (Saka)
Lok Sabha met at Five minutes
past Eleven of the Clock
[MR. SPEAKER in the chair]

AEqe W ; GIHATY, HAIAIIR &)
d35 F) TVT A8 & #W ! ;9 HIST B
ATAT 91Ea & ¢ sfwet Iy EAgF,

(Interruptions)
SHRIMATI JAYANTI PATNAIK: Mr.
Speaker, you please come to my rescue. When-
ever I stand up they are just making some

The

remarks.

qeaer AgEd ¢ 4] a1 A &|IA A
Foa<d femzde &1 g9 qual g |

SHRIMATI JAYANTI PATNAIK: More-
over, they are saying that T am coming with the
Government report. What 1s this? They are
saying that I am crossing the border in all these
demands. But, sir, I have got my firm roots
and 1 am a representative and 1 have got my
own rights. ‘

MR.SPEAKER: You are well representing
the people of the Orissa state.

PROF. MADHU DANDAVATE:
Sir, here she is not a State Minister.

MR. SPEAKER : No, Sheis here in her
own capacity.

ORAL ANSWERS TO QUESTIONS

Projcction of Konark-Puri Golden
Triangle In Orissa

*012. SHRIMATI JAYANTI PATNAIK:
Will the minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the efforts made by the Centre and
the State government of Orissa for the proper
projection of Konark-Puri golden triangle in
Orissa;

(b) the works undertaken and the amount
spent during the Sixth Plan for that purpose;
and

(c) the works remaining to be done for the
proper projection of golden triangle during
the remaining period of the Sixth Plan period?

2

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) to (c) A statement is laid on the
table of the Lok Sabha

STATEMENT |1

(a) The Central and the State Govern-
ments have undertaken a number of
publicity schemes during the course of the
last few years for the effective projection of
the three important tourist centres in Orissa
at Puri, Konarak and Bhubaneshwar. A
number of developmental schemes have also
been undertaken in this belt for providing
better tourist facilities.

(b) and (¢) The details of schemes under-
taken/proposed to be undertaken in these
three centres during the Sixth Five Year Plan
by the Central Department of Tourism are
as follows :

1. A Master Plan of Konarak has already
been prepared and forwarded to the
State Government for approval and
notification.

2. The preparation of a Master Plan for
Ratnagiri/Lalitgiri and Udyagiri at an
estimated cost of Rs. 4.00 lakhs js
being done through the Town and
Country Planning Organisation of the
Government of India.

Work on a Lion Safari Park at
Nandan Kanan near Bhubaneswar
was started some time back; an
amount of Rs. 17.73 lakhs has been
released to the State Government for
the purpose. The State Government
have also incurred an expenditure of
Rs. 5 lakhs. The project is likely to
be commissioned before the next
tourist season of 1983-84.

LS ]

4. The proposal of ITDC for a joint
venlure hotel project at Puri at an
estimated cost of Rs. 134 lakhs has
already been approved by the Cabinet
and preliminary arrangements (o
commence work are being made.
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5. Another proposal for a joint venture Fourth Five Year Plan
hotel at Konarak is being processed
by ITDC.

6. Asc_:heme for the extension of Hotel Hostel at Puri 1,20,000
Kalinga Ashok at Bhubaneswar has
also been sanctioned. IT.D.C.

7. The Central Department of Tourism 1. Renovation of Travellers

Department of Tourism
1. Construction of a Youth

recently opened a Tourist Office at Lodge at Bhubaneshwar 1,15,000
Bhubaneswar. —_———
The schemes undertaken by the Depart- 3,35,000
ment in the State of Orissa during the Second v
to the Fifth Five Year Plans are listed in Fifth Five Year Plan
Annexure ‘A’ Departiment of Tourism :
Second Five Year Plan 1974-75
Part-I _ 1. Construction of Youth
1. Construction of Rest House Hostel at Puri 1.35,000
at Konark 47,664 1.T.D.C. '
2. Construction of Rest House
at Bhubaneshwar 62,335 _ 197576
3. Tourist Bureau at Puri, 1. Expansion of Travellers
Bhubaneshwar, Rourkela Lodge of Bhubaneshwar 12,000
and Hirakund. 34,195 2. Transport unit at
Part-11 Bhubaneshwar 57,000
1. L.I.G. Rest House at Puri and T
Bhubaneshwar. 1,47,850 69,000
_____ 1976-77
2,92,044 Department of Tourism :
Third Five Year Plan 1. Provision of a motor launch
1. L.I.G. Rest House at Konark 1,30,895 at Chilka Lake 1,62,308
2. L.I.G. Rest House at Rambha 1.T.D.C.
(Chilka Lake) 85,368

1. Expansion of Travellers Lod
3. L.I.G. Rest House at Puri and p 3 Loages

Bhubaneshwar (Spill-Over) 3 —?-i;z;g??uesn}::v:: 588,000
- Bhubaneshwar 1,000
2,26,489 -
Annual Plan 1966-67
1. L.I.G. Rest House at Konark 389,000
(Spill-over) 13,000 T
2. Expansion of Tourist Bungalow 1977-78
(Class. 11) at Puri 89,000 I.T.D.C.
3. Construction of Tourist {. Travellers Lodge at
Bungalow at Rambha Bhubaneshwar ‘ 6,63,000
(Spill-over) 93,000 2. Transport Unit ’ 1’,000
1,95,000 1978-79
Aannual Plan 1968-69 1.T.D.C.
1. L.I.G. Rest House at Konark 1. Travellers Lod!c at Xonark
(Spill-over) 1,000 (Renovation) 1,000
2. Expansion of Tourist 2. Conversion of Bhubaneshwar
Bungalow at Puri (Spill- Travellers Lodge into hotel 9,63,000
over) 2,000 3. Transport unit at
3. Construction of Tourist Bhubaneshwar 1,13,000

Bungalow at Rambha
(Spill-over) 47,000 10,77,000

—— e — e —
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1979-80
1.T.D.C.

1. Expansion of travellers
Lodge at Bhubaneshwar

in to a hotel. 23,33,000
2. Transport Unit at
Bhubaneshwar. 4,65,000
27,98,000
1980-81
I1.T.D.C.
1. Hotel Kalinga 5,00,000

Ashok Bhubaneshwar (anticipated)
1981-82

Department of Tourism

1. Preparation of Master 1,60,000
Plans of Lalitgiri, = —————
Udaigiri, Ratnagiri. 1,60,000

1982-83
Department of Tourism

1. Preparation of Master 1,60,000
Plan of Lalitgiri,

Udaigiri, Ratnagiri. —_——
1,60,000

SHRIMATI JAYANTI PATN AIK: Orissa
has all the attractions for the tourists. That
ia why I have asked this question. Please
sce parts (b) and (c) of the question. The
Minister has replied that so many schemes
have been included for the Golden Triangle;
but when you go through it, you will see that

most of the schemes are only in the prelimi-
nary stage there. No work has commenced,

except a very few. Even about the sanction,
they have said that it is being sanctioned, and
that commencement is being done. They

have said all this in reply.

About sanction, they have also said that
for the Lion Safari Park in Nandan Kanan,
only Rs. 17.73 lakhs have been released. Like
that, also for the extension of Hotel Kalinga
Ashok, only Rs. 12 lakhs have been released-
whose estimated cost is Rs. 100 lakhs, May

VAISAKHA 16, 1905 (SAKA)
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I know from the hon. Minister what is the
actual amount ? For the 6th Plan, you have
already included the schemes. What is the
total amount you have allocated ?

Now about the second of the question;
in view of this slow progress, will the amount
which has been allocated remain un-utilized ?
What has been the amount which remained
unutilized in 1980-81 and 1981-82 ?

Moreover, how far will the Government
of India and ITDC......

MR. SPEAKER: Don’t go on cataloguing.

qEq A ; IATAT §) AT HI®IT
¥ F) TET AN g |

PROF. MADHU DANDAVATE : That is
sufficient to confuse the Minister.

SHRI KHURSHEED ALAM KHAN : 1
would like to assure the lady Member that
for Orissa, whatever has been promised, we
have actually done. The hon. Member just
mentioned that we released only Rs. 17.5
lakhs for this Lion Safari. Out of the total
project of Rs. 25 lakhs, we have agreed to
provide an amount of Rs. 20 lakhs; and
Rs. 5 lakbs have to be provided by the Siate
Government. Out of Rs. 20 lakhs, we have
already released Rs. 17.5 lakhs. As soon as
they ask for the remaining Rs. 2.5 lakhs or
Rs. 3 lakhs, we would certainly provide it.

As far as Hotel Kalinga is concerned, we
arc already adding 38 rooms. Whatever
amount has been allocated--it will be about
Rs. lcrore--it will be utilized for the expansion
of this hotel.

Apart from this, as far as publicity is
concerned, we have given due publicity to
Orissa in all respects. There are a number of
folders; if the hon. Member wants, 1 would
certainly give the names of those folders,
as well as the names of films which include
Orissa also in the eastern region.

These are some of the things which we

have done. Not only this. We are also
encouraging......
SHRIMATI JAYANTI PATNAIK :

What is the total amount of allocation for
the 6th Plan ?
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SHR1I KHURSHEED ALAM KHAN
There is no total or special allocation for any
particular State. This depends on the various
schemes that are received; and accordingly,
we allocate the amounts.

SHRIMATI JAYANTI PATNAIK .
But in respect of Simli Pal, about Rs. 50 lakhs
are lying, but no work has commenced. That
is why I thought of asking about the total
amounts being allocated.

SHRI KHURSHEED ALAM KHAN :
As 1 said, we have also this plan of building
a forest lodge at Simli Pal; and for that, we
have allocated Rs. 46 lakhs; and this will be
utilized as soon as the formalitigs arc

completed.

SHRIMATI JAYANTI PATNAIK: My
second supplementary is this. I have not
asked it so far: What has been the growth of
international tourist traffic to the Golden Tria-
ngle during the last three years? What steps
have been taken to include the Golden Tri-
angle in Orissa in the travel circuits and
among Indian and international travel agents?

SHR] KHURSHEED ALAM KHAN: The
tourist statistics, particularly of foreign tour-
ists, are not maintained State-wise. Only total
statistics have been kept. So, we cannot give
any State-wise-statistics. As far as the three
places are concerned, they are included in the
travel circuits which have been proposed by
the State Government. In consultation with
the State Government, they have been appro-

ved.

SHRI BRAJAMOHAN MOHANTY:
Unfortunately, opportunity my problem is that
the golden triangle is in my constituency. All
our efforts to protect Konark are being over-
taken by the process of deterioration. 1 do not
know for how many years it will stand and for
how many years, we will be able to protect it. I
bring it to the notice of the House. Whether
the hon. Minister will answer it or not is an-
other matter. He may take the plea that it is
not within the purview of the Department. But
the fact remains that we have failed to protect!
Konark Temple, so far as Puri is concerned,
you yourself have seen it.

MAY 6, 1983
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MR.SPEAKER: As an ex-Minister, you
know what the answer should be.

SHRI BRAJAMOHAN MOHANTY: You
have seen the Puri Temple. The repair work is
very very slow.

MR. SPEAKER: You put the question to
the proper authority,

SHRI BRAJAMOHAN MOHANTY; The
people are interested to visit Konark. The
people are interested to visit Chilka Lake. The
people are interested to visit Puri, but they do
not find accommodation the hon. Minister
should enlighten what is the accommodation
provided for thetourists. Is it a fact that
tourists are not encouraged to visit these

places because the accommodation is not
available?

PROF. MADHU DANDAVATE: He
wants to know whether Konark will survive the
government.

SHRI KURSHEED ALAM KHAN: I wish
it will. As far as accommodation is concerned,
the moment, there is a tourist bungalow; there
is a traveller lodge at Konark. Then there are
rest house and tourist bureau. Then there
are hotels Kalinga and Ashoka. Then there
1S a transport unit at Bhubaneswar. Then
there are tourist bureau, tuourist bunglaow,
youth hostel at Puri and Chilka Lakc;
tourist bungalow at Ramba. Then a motor
launch has been given to Chilka Lake. About
900 rooms will be available shortly both from
the government hotels private hotels and
state see for, becausc three private hotels
chains have shown interest in it Oberoi,
Maurya and Taj groups.

SHRMATI JAYANTI PATNAIK: My see
and supplementary is this. 1 have not asked it
so far: What has been the growth of inter-
national tourist traffic to the golden triangle
during the last three years? What steps have
been take to include the golden triangle in
Orissa in the travel circuits and among Indian
and interernational travel agents?

SHRI KHURSHEED ALAM KHAN: The
are tourist statistics, particularly of foreign
tourist, not maintained statewise. Only total
statistics have been kept. So, we cannot give
any statewise statistics, As far as the three
places are concerned.
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wtwat  qiEET ®IT W o EEET
qrgd, HAal qIAEE & gIT &1 A)
ST "EAE g S A fzar g gad
g aqrar g fF qRE oA\ FT gyaT
grmar g | & faw sgar &gar =@ g
f& erreEY gw &t aga 1Y &, aga g2
¥ grag arY =9 agi 9 gt =ifzo
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qYaE & T TEIET W FIE E

gadt Tid ug g fF @z wadqmz &7
Sgl A% AIegFH g, 999 IAWAL aras€la
grat Tgar 2 I 9rgE & ST & Sar
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Implementation of Neora Khola
Project

*913A. SHRI ANANDA PATHAK :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have decided to
lift the objection for the implementation of
Neora Khola Project for alleviating the
hardship being experienced by civilians as

VAISAKHA 16, 1905 (SAKA)
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well as Military population due to acute
shortage of drinking water in and around
Kalimpong town in the district of
Darjeeling ;

(b) if so, when the scheme would be
given clearance ;: and

(c) whether Government have also

decided to share the cost of the project ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) to (c).

The Neora Khola Water Supply Project
is under examination, especially from the
point of view of its environmental impact
and technical feasibility
alternative water supply scheme from the
Teesta river.  The question of sharing the
cost will arise after a decision on  this issue
is taken,

Vis-a-vis an

SHR]I ANANDA PATHAK : I am not
satisfied with the reply of the Minister. The
problem is very serious. People are suffering
for want of drinking water, There are
long qucues before the water hydrants.  The
requirement is of about eight lakh gallons
per day, but there is only about 4 Jakh
gallons available. The project was prepared
by the civil authorities, in consultation with
the military engineers, who had examined
the feasibility of this project. The Chief
Minister of West Bengal has repeatedly
taken up this matter with the Central
Government  to  give clearance to  this
Project, but it has not comec wup. Itis
mentioned that the Government is examining
the matter., How much time will it take
for the Government to  complete  this
project ?

SHRI R. VENKATARAMAN : |
think the hon. Member knows the difference
of opinion between the West  Bengal
Government and the Army on the one side
and Department of Environment on theother
So far as the Neora Khola Project
ned. The Department of Environment is of
view the that it will affect the ecology of that
area and therefore it should not be proceeded
with. The other scheme, the Teesta River
scheme 1s costly according to the West
Bengal Government. Therefore, this aspect
has to be kept in mind. It is not a question
of delay but it is a basic question,

SHRI ANANDA PATHAK :

is concer-

The
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Union Minister for Environment visited
Calcutta and met the West Bengal Chief
Minister, Shri Jyoti Basu, He promised to
reconsider the Matter. The Teesta River
project will not be feasible, nor practicable,
because the water is to be pumped from
about 1,000 ft. above the sea level but
Kalimpong is situated in the elevation of
more than 4,000 ft. above the sea level.
There is no difference of opinion according
to me.

Secondly, the problem of power shortage
is also there. Frequent interruption of
power may hamper pumping of water, The
Neora Khola project is considered not to be

costly, but the Teesta river scheme is
likely to bec more costly I want to know
whether the Government is prepared to

reconsider the matter and approve the Neora
Khola project as early as possible.

SHRI R, VENKATARAMAN : The
hon. Member said that there is no dispute
and then he is givrug all the points in
dispute. Actually, the question is, whether
we should choose the Teesta Project or the
Neora Khola Project. The Neora Khola
Project has certain advantages and certain
disadvantages. The Teesta Project also has
got certain advantages and disadvantages.
The disadvantage in the Teesta Project is
that you will have to pump water to a height
of about 1,200 metres and the cost of this
will be high. As against that, the capital
cost will be about Rs, 3 crores as estimated
by the army and it will be about Rs. 16.5
crores in the case of the Neora Khola
Project.

So far as the Department of
Environment is concerned, they are of the
view that the Neora gKhola will affect the
ecology of that area because it will also

involve felling of some trees. These things
have to be kept in view—these are their
views, what am 1 to do in this—but

according to me the practical proposition is,
if you ask me, I would suggest to the West
Bengal Government that they should agree
to the Teesta Project and go ahead with it.
A bird is worth two in the bush.

MR. SPEAKER : 1 think Shri
sadhan Chakraborty is convinced now,

Satya-

SHR1 SATYASADHAN CHAKRA-
BORTY : It is not a question of convincing.

MAY 6, 1983
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It is only the question of persuading the
Minister. We have, in our State also a
Department of Environment and there is a
Minister also. We are equally concerned
about this environment. But, our Govern-
ment, that is, the West Bengal Government
is considering all these aspects.

PROF., MADHU DANDAVATE : What
i8 ‘Our Government’ ?  You are a Member
of Parliament here,

SHRI SATYASADHAN CHAK-
RABORTY : ‘Our Government’ means this
Government. This is our Government and
that is also our Government.

sTAfFamr g
TYHAFITIFH 1|

PROF. MADHU DANDAVATE : He
has nationalised the opinion expressed here,
SHRI  SATYASADHAN CHAKR-
ABORTY : Considering the difficulties
that are being experienced by the local

people about the shortage of drinking water,
this question was also raised during the
discussion on the Cantonment Bill. The
West Bengal Government wants that this
should be implemented. Since these aspects
have already been gone into, are you going
to talk again with the West Bengal
Government ? 1 think, if you start a
dialogue and take initiative, this can be
settled. Are you going to do it so that this
stalercte can be broken and dclay can be
overcome ?

SHRI R. VENKATARAMAN : There
is a difference of opinion between the
Environment Department of the West Bengal
Government and the Environment Depart-
ment of the Government of India, the
difference being that the Environment
Department of the Government of India
thinks that this will affect the ecology of
that area and disturb even the rainfall in
that area. They are of the view that the
Neora Khola project itself will be a failure
if you go along with that project, cutting
down trees, etc. Therefore, my point
really is this Instead of going on wasting
time on this kind of a dialogue saying which
Environment. Department is right or
wrong, we should better go forward. The
Army itself is in favour of the Neora Khola
project. I am saying that in the interest of
the expeditious water supply to the pecople
we can adopt the other one on which there
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is not much difference so that water may
be given. I am willing to start a dialogue
with the West Bengal Government and try
to persuade them,

Air Crew Status to Flight Calibration
Unit Officers

*916. SHRI K. LAKKAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether officers of Flight Calibra-
tion Unit of Civil Aviation Department who
are performing duties on board the depart-
mental aircraft are nzither trcated as crew
members nor as passengers;

(b) whether no insurance cover Is
available to these officers against physical
disablement or injury in case of accident
whereas the same is available to the Pilots
with whom they fly ;

(c) whether Officers of Calibration
Units are not treated at par with officers
from other Government agencies like IAC,
IAF BSF, HAL, NRSA ectc, in respect of

flying allowances, R/T handling allowance,
insurance against disablement and other
benefits ; and

(d) if so, do Government propose to
ensure that Fight Calibration Unit Officers
are treated at per with officials from other
Government agencies performing similar
duties and distinction in this regard is put
an end to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ALHOK GEHLOT):
(a) The Senior Technical Officers and
Technical Officers in the Calibration Unit
who perform duties on board the aircraft
are classified as Calibration Crew.

(b) Yes, Sir.

(¢) Yes, Sir, they are mot treated ut

par.

(d) The matter is under examipation.

SHRI K. LAKKAPPA : Why should
the technical people who are working in the
Calibration Units not be treated at par with
the officers from other Government agencies
likc IAC, 1AF, BSF, HAL, NRSA, etc. 72 The
technical people attached to the Calibration
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Units are like any other passengers or crew
travelling in the aircraft and they are also
having the same risk to their life. When
that is the case, why should they not be
given all those facilities which are available
to the pilots with whom they fly, and the
officers of other Government agencies ?
These people have represented to the
Ministry. Since when the Ministry has
been considering their representation ? What
are the reasons for not treating them at par
with pilots and other crew of the aircraft
and other officers of the Government
agencies, in the matter of insurance cover
and other things ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : 1 can appreciate the concern
expressed by the hon. Member that the
Calibration Crew has not been covered by
the Insurance so far, But 1 would like to
assurc him that this is receiving our earnest

attention. We have decided that this must
be done. But one thing I would like to
say. So far, they were not covered by the

insurance, but ex-greatia payment was
available to the extent of Rs. 1 lakh in
case of death of the calibration officer and
upto Rs. 60,000/- for the technician. Apart
from this, they are covered by group
insurance. However, the representation
which they have made to the Ministry about
including them in the insurance coverage is
also receiving very earnest attention and we

would  certainly  like to give it very
sympathetic consideration.
SHRI K. LAKKAPPA : Even though

it was a genuine claim of these technical
people because they have been trained
heavily and money has been spent for their
training in USA and other places and they
are handling radio, telephone and other
things, discriminatory attitude has been
shown by some of the senior officers to put
down all their geuuine claims. If so, what
are the reasons for such discrimination ?
Will the Minister kindly remove this kind
of anomaly and see that they are also
treated at par by a time-bound programme.
Will the hon. Minister assure at what
particular point of time, the situation will
case ?

SHRI KHURSHEED ALAM KHAN :1I
have already assured the hon, Member that
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this is receiving our earnest consideration
and we would certainly look into it very
sympathetically, No discrimination will be
allowed, 1 can assure him this much

Winding up of Regional Manager’s
Office in Raiuisthan by
Bank of India

*917. SHRI KRISHNA KUMAR
GOYAL : 'Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Bank of
India, in spite of the fact that it has a total
of 21 Branches and it has applied for 40
more in the State, is reported to have taken
the decision to wind up its Regional
Manager's; Office in Rajasthan ;

(b) if so, the reasons therefore ; and

(c) whether the Bank of India proposes
to reconsider its decision in view of vast
banking potential in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE “SHRI
JANARDHANA POOJARY) : (a) to (¢) A

statement is lid on the Table of the House,

STATEMENT

According to the information furnished
by Bank of India, it had set up its Regional
Office at Juaipur in 1981 with only 19
branches, in the expectation of a substantial
increase in its branch network in Rajasthan,
However the bank has becen able to secure
only two licences for opening branches in
Rajasthan during the past two years namely
1981 and 1982, Generally, the bank has
been establishing a Regional Office for
supervising 35 to 40 branches. The Bank's
Regional Office at Jaipur with 21  branches
was found uneconomical. There bcing no
prospects of substantially increasing bank’s
branch network in Rajasthan in the near
future and having regard to the organisatio-
nal needs and other related factors, the bank
decided to close its Regional Office at Jaipur,
However, in view of the several representa-
tions received against this proposal, the
bank is considering the matter further in
consultation with the Reserve Bank of
India.

uf! WET WHIT A © HEUE HIIT,
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S f3eHz gr9@ ¥ @I Mgl §, IHH T
FET #—

“ _There being no prospects of substan-
tially increasing bank's branch network
in Rajasthan in the near future and
having regard to the organisational needs
and other related factors, the bank
decided to close its Regional Office at
Jaipur.”

B9 19T 9% § ¥4I AT F1 A7
Tigm & aSegw F -9l gAww
@R gFmifaset 75ad ofvar ) @F gq
20 EAIT FY A1 9T UF qF K[ HIE-
2fear egragifed agi €« 991 98 @EY §
fr 9 anw Sfear a wgg 40 % Fiw
@iga & fao fwsg 9« e gfear i
arzgy & fag oeenrg fdar g ga oft.
feafaal #1 earT @ @3 g7 F3ar 919 qgi
q7 40 A% AT G'FA F7 AT g7 7

SHRI JANARDHANA POOQOJARY :
At the outset, 1 may submit that the
requirements of Rajasthan are not neglected
so far. We have got 1,785 branches in
Rajasthan out of 39,177 branches through-
out the country. So far as the opening of
the Regional Office is concerned, it is true
that the Bank of India has applied for
opening of 36 branches in Rajasthan but
taking into consideration the existing
number of branches that is 21, they had a
preposil to close the Regional Office.
Taking into consideration the branch
licencing policy, that is, we should have no
branch for 17,000 rural and semi urban
population by March, 1985, the require-
ment of Rajasthan, to achieve this objective,
is 392 branches but the Roserve Dank of
India has a proposal to give 585 branches
to Rajasthan. Already, the banks operating
in Rajasthan, are having number of licences
apart from these branches which [ have
stated.

So for as the closing of this Regional
Office is concerned, we have to take into
consideration so many other factors. We
have to take into consideration the accessi-
bility the number of branches operating,
etc. Now, as you have said that 21
branches arc operating, from administrative
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point, the Regional office should control at
Jeast 35 to 40 branches. Unfortunately, in
this area, so far as the Bank of India is

concerned, there are only 21 branches. So,
in consultation with the Reseruz Benk of
India, the matter is being re-examined and a
proper decision will be taken.

oI FHer FER AT : ST HBIET,
& 94Y wgieg wY 77 wzAr =@g fF I%
# Figw afgsy ¥ gfgws vk & g,
TAFY AT ew gRE) F av § &Y, «fea
TATEATT & T F&X #) ag 7w § {5 agi
q7 FE) &K F{AT FrAY g Sqar FA
arqFT F21 fe vweqra serarfasa F5-
gs ufvar @ | feetg= 2egqi=q #1 forzg
WY 3-8z §Y @ & sarar & safag,
agr AT AT @AY I ) FAr
Fgr & f& frvg % e sfzar 3 3%
a1 gfogar & 40 AT FEAT GrAT F fAqo
ATTHG AT 2 | T 91T 9T ATIX JTAT
efF T az gma FAer FX@E®
ggt a fediqaa Fz-3ar2T @t g | §
gg Straar sgm fe Far @wwr T fedr-
AT ET-FATZ7 &1 fRA1T A ATT F @eR
gl gy 91 gg a7 agr &t § ar fRerd-
fewsit faame &7 & gzar7 8 ?

SHRI JANARDHANA POOJARY :
I have already said, even in the main reply,
that it will be considered and re-examined.
We have stayed the decision. It has been
kept in abeyance, in consultation with the
Reserve Bank of India. There is a clear
instruction to the Bank that the regional
office should not be closed without a
prior consultation with the Reserve Bank of
India. This decision has been made very
clear to the Bank of India. Very soon a

decision will be taken.

Publication of Sainik Samachar in
Oriya Version

*919, SHRI BRAJAMOHAN
MOHANTY: Will the Minister  of
DEFENCE be pleased to state :

(@) in which languages #“Sainik

Samachar” is being published ;
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(b) is it a fact that Oriya version of
the magazine has not bcen introduced ;

and

(¢) if so, the reasons thereofl ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINHG DEQO): (a) to (c¢) The Sainik
Samachar’® is being published presently in
English, Hindi, Urdu, Marathi, Telugu,
Tamil, Punjabi, Gorkhali, Malayalam and

Bengali.

Bringing out of any language edition of
the Sainik Samachar is dependent on the
number of personnel in the Armed Forces
knowing that language and several other
factors. Government have not yet taken a
final decision on the question of bringing

out the Oriya edition,
SHRI BRAJAMOHAN MOHANTY :

Orissa is known for its martial culture and
the historical Kalinga War is an illustration

of the martial background. In the Eighth
Scheduled of our Constitution, we have
recognised only 15 languages and the

Sahitya Academy has rccognised 22
languages. There are another 59 languages,
which are trying their lcvel best to get
recognition. SAINIK SAMACHAR is
being published in a language, which is not
included in the Eighth Schedule to the Cons-
titution. Although under article 351 of the
Indian Constitution the Government is
committed to promote the regional languages
enumerated in the Eighth Schedule and
Oriya, Kanada and Sanskrit are listed there
the Sainik Samachar is not being published
in those languages. At the same time, it
being published in Urdu, where only 210
copies are printed. My submission is that
the SAINIK SAMACHAR should not be
published on the basis of the strength of
the personnel but with the object of spread-
ing the martial culture all over the country
...(Interruptions).

SHRI K.P. SINGH DEO : We have
taken note of the suggestions and comments
of the hon. Member. It is under the con-
sideration of the Government.

SHRI BRAJAMOHAN MOHANTY :
Has he agreed to it ?

MR. SPEAKER : He has noted it
down.



19 Oral Answers

SHRI BRAJAMOHAN MOHANTY :
My second question relates to the manage-
ment of the SAINIK SAMACHAR
It is not being properly managed. I would
request the Defence Minister to personally
look into it. Since one month the SAINIK
SAMACHAR has not even been published.
Not only that Lots of bills await
clearance because there is no budgetary
sanction. So, the entire thing is mismana-
ged. My question that when some defi-
ciencies in the management of SAINIK
SAMACHAR were found as a result of the
internal review made in 1981, what steps
have been taken to remove those defi-
ciencies, There have been consultations
with the Law Ministry in this regard. They
have also suggested certain steps to remove
the deficiencies. So, what steps have been
taken ?

SHRI K.P. SINGH DEO : All thesc
are under consideration.

(Interruptions).

Expert Committee to go into Working of
Indian Council of Arbitration.

*020, SHRI G.Y. KRISHNAN: Will
the Minister of COMMERCE be pleased to
lay a statement showing :

(a) whether it is a fact that an Expert
Committee to look into the working of
Indian Council of Arbitration was set up by
Government and whether it has submitted
its report to Government ; and

(b) if so, the main recommendations
which have been accepted by Government ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHR] P.A,
SANGMA) : (a) Yes, Sir.

(b) The Committee has submitted its
Report only in the month of March, 1983,
The recommendations are being esamined
by the Government to take further follow-
up action.

SHRI G.Y. KRISHNAN : Sir, the reply
has conveniently avoided the second part
of my question in not giving the main
recommendations of the Expert Committee,

May I know what is this Indian Council
of Arbitration ? Is it a public undertaking
and why this Expert Committee has been
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asked to look into the working of the
Indian Council of Arbitration and who
are the Members of this Council ? What
are the terms of reference of this Expert
Committee ?

Secondly, what are the main récom-
mendations that have been made by the
Expert Committec ?

SHRI P.A. SANGMA : Sir, the Indian
Council of Arbitration is an institution of
the Government under the administrative
control of the Ministry of Commerce and it
is an organisation which is registered under
the Societies Registration Act. The hon.
Member has asked in para (b) of his
question, about which he ' has mentioned,
for the main recommendations which have
been accepted by the Government. Since
the Report has been just received, the
question of acceptance or non-acceptance
does not arise at this stage. Therefore, the
whole recommendation is under the exami-
nation of the Government.

SHRI G.Y. KRISHNAN : The second
part of my question is: Why has this
Expert Committee has been appointed and
what are its terms of reference ?

SHRI P.A. SANGMA : This Committee
has been appointed to go into the inter-
national trade disputes. There are various
ways of settling disputes. When the disputes
arise, there are some parties who would
prefer to go to the courts, there are some
people who try to settle their problems
through negotiations and there are some
people who prefer to settle their disputes
through arbitration and it is because of this
rcason that this Arbitration Council has
been appointed and this Committee goes
into all these subjects.

Credit Facilities to Textile Mills

*922. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
COMMERCE be pleased to state ;

(a) whether Government are aware that
the textile mills in Bombay are working on
a single shift basis and these are not able

to absorb the workers wanting to resume
duty ;

(b) whether it is also a fact that textile
mills are not in a position to resume three-
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shift working on account of paucity of
fund ;

(c) whether Government propose to
consider liberalising credit facilities for the
textile mill industry in Bombay ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) More
than half the cotton textile units in Bombay
are working on 3 shift basis and only 2 are
working on a single shift basis. One of
the reasons for their not resuming 3 shift
working is bclieved to be the inadequacy of
funds. Following discussions with the
Government, the Reserve Bank of India
has advised banks and financial institutions
to extend concessional finances for speedy
rehabilitation of the cotton textile mills in
Bombay. Under the guide-lines issued by
the Reserve Bank of India, the banks have
cleared some cases and are in the process of
clearing more cases.

stEl HET FETT Srgd | /A 6glay
¥ frord a% #Y W1 G9g 2 A% QI H
agrar &1 & SraAr =gar § fE osad
gaifas ot aw feady faal & sreafaas
uz | F) § AT fiwd 95 1 AT
argg & wga fwgd faa) &1 @reAq
wrafarae §91 ¥ frar § e faaay faei
F faaramr F fad gr w@r & 7

E9® Q¥ g gg WY SAAT «Qgar g
f& S maa 1 qxs g fgar &r g, &,
@, 79 & fawrsw fear mar 3y |
feag as & wgdtfar & gofas o, &4
@, g9 ¥ faay &1 fawraa gar g iw
TEY ?

SHRIMATI RAMDULARI SINHA :
In a meeting convened by R.B.1. on 29.10.82
the mills were classified into three categories

for finalising the nature of financial
assistance.

Ist category—Mills which continued to be
viable despite the strike.
These are 25 mills in private
sector. To these mills
banks continued of finance
on normal terms.
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2nd category—Mills which were viable
prior to strike but ran into
financial problems due to
strike. These are eight mills
in private sector. Banks
have provided funds on a
hold-on basis after categori-
sation.

3rd category— Mills which have been non-
viable. These are fourteen
mills in private sector.
Banks did not give any
assistance,

HIHat ST qHT A AL qrEA
g fryaee g 5 fae) €Y o anifaw &5-
Iy @ 3au faa ewd F1 w1 gFEA
gl § ¥4if¥ S ev sga@im A §,
wfes Famg #1 st & § A mr
g SEF T aga a3t I&TQ &1 afgw
fEe AZIVCT, A+S 1 G AW H AAT &7
@I & | gEfeg 94t Tgiga & qAr aed)
g & afz fadla wgamea & &R0 g@r
fas} &1 ;o1 4gY @A a1 R I
wfa®Y &1 gqU ar IE) AT FIHW IXF
far FarEI9 W ? AT faim sy 4 &
sirar Jngar g & faq fast a1 wseta-
FI0T fFHar 737 AT AER A 7 97 Foar
fear & 3% fa¥ aw@R T F9-a1 F3m
gziar g ? 39 @Y fuw &g I fafsa
IO & FITR]A &1 fAwrar @ 3% @
q GUHTT FAT FTAATET §T W § ? 9w
fas a=a€ & 67,000 FAMT IFIX
U !

wiwat T gt fasgy c@ga @
qATH U WY HIAANT q%ET ¥ qY | wgi
a® 12 Qo o e fasw &1 garer @
9% a7 & ag gt e

There has not been release of funds.

However the revised proposals relating
to NTC mills are with the banks and they
have been requested to issuec Ad hoc
sanction to the extent of 509/ of the pro-
posed amount.
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& aarar 9igaY g fa fefasa faew a1 |,
2 feq ag& wegwm aAfsw 9 &0
25,000 ®o fa@r § | &7 gi aF wAgA
T GaT9 ¢ U FATAA § ar gafaq agl g,
zad foad &1y g1 787 § oY wIAg
¥ gafga g qvF F7d) o gewn &
fa=aruea & |

s{iAdl FAT TF /YL A qE
feaa same aifas &7 a7 § S0 aF1T
q ?

SHRI INDRAJIT GUPTA : 1Itis true
that the question tabled by the hon. lady
Member is specifically regarding the provi-
sion of bank assistance to the mills which
require them. But everybody knows that
this question has arisen out of the strike
in the Bombay Textile Mills. Otherwise
the question of financial assistance for these
mills would not arise. I would like to ask
the Minister whether she can tell the House,
we adjourn tomorrow I do not know when
we meet next.

MR. SPEAKER :
do today.

If he likes, we can

PROF. MADHU DANDAVATE : After
marriage, he has become very much absent
minded.

MR. SPEAKER : You know the marri-
age.

SHRI INDRAJIT GUPTA : That is the
last date for Questions addressed to the
Ministry of Commerce. That is why, I said
like that.

I would like her to tell the House since
we are being told about whether the mills
are running one shift or three shifts and
whether it requires funds and so on, whether
there is actually any normal production ?
We are not being told anything whether
actually there is any normal production
which is going on in these mills. An attempt
is being made to show that the strike is
virtually over. That is the propaganda being
done,

It is also a fact that the Chief Minister
of Maharashtra only yesterday or day before
yesterday —1 think on the occasion of May
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Day —has made a public appeal to the
workers again to resume w ok and end the
strike and to come to the settlement. I
would like to know her, what is actually the
position ? Taking workers back in one shift
or three shifts does not mean that normal
production is going on, My information is
that no normal production is going on.

Could she kindly tell us what the actual
position is rcgarding this production ?

SHRIMATI RAM DULARI SINHA
I may inform the hon. Member that regard-
ing the production, the mills have reached up
to 659 of production.

SHRI KRISHNA CHANDRA
HALDER : Mr. Speaker, Sir Shri Indrajit
Gupta has put the question that financial
crisis of the textile industry in Bombay is on
account of the strike in the textile industry.
My question is, when giving financial assist-
ance to the textile mills, whether the Govern-
ment will issue definite and concrete instruc-
tions to the Reserve Bank of India and to
the textile mill-owners that first they should
settle the dispute with the striking workers
of the textile mills and then only the question
of financial assistance should be considered ?
In this way, you can come forward to end
this textile strike which is going on for more
than 1} years, Will you put this condition
to the textile mill-owners and the RBI so
that the textile workers’ strike can be ended
and textile industry revived and they wiil be
able to produce in full capacity.

SHRIMATI RAM DULARI SINHA :
As far as the RBI directives are concerned,
a series of meetings have been held between
the Commerce Minister, the Finance Minister
and the Chief Minister of Maharashtra. The
Deputy Governor of RBI also took part in
the meeting. The RBI issued guidelines to
the concerned banks and financial institutions
in order to ensure a uniform approach in
extending concessional finance to the mills
and companies.

Regarding the workers, I do not know
whether the Reserve Bank is concerned with
them. But it concerns you and me both.
Therefore, I request you also to come for-
ward and help us in this regard. For
resolving the problems a tripartite committee,
under the chairmanship of Deshpande was
constituted and its recommendations are



25 Oral Answers

under active consideration of the Government
as stated earlier in this House.

As regards the Government’s effort, the
State Government is doing its best to sec
that the mills could come under full-produc-

tion,

SHRI KRISHNA CHANDRA
HALDER : I am in the Opposition. She
belongs to the Ruling Party, How is it

possible ?

SHRIMATI RAM DULARI SINHA
For workers' interest, we are all one.

SHRI KRISHNA CHANDRA

HALDER : So, my request is you come to
the middle, 1 will come to the middle and
then we can scttle the matter.

MR. SPEAKER : It is march forward !

PROF. MADHU DANDAVATE : 1
would like to know from the hon. Minister
whether she 1s aware of the fact that the
Chief Minister of Maharashtra—1 mean, the

former onc, we have lot of them, Sir. 1 am
referring to the previous one—the one
between Mr. Antulay and Mr. Patil— inter-

mediate. Are you aware of the fact that the
former Chief Minister, after announcement
of the strike and after completion of one
-car of strike, has said publicly that, because
of the impact of the Bombay Textile strike
and becausc of the financial stringency that
has been cuated it is very likely that some
of the mills might be shifted away from
Bombay and they may go out of the Maha-
rashtra State. If she is aware of the fact
that these statements were made, I want to
know how far these are reliable and whether
there is any threat of the shifting of mills
from Bombay...

SHRI M. RAM GOPAL REDDY
No.

PROF. MADHU DANDAVATE : Mr.
Reddy, you have not yet become a Minister.,
You are an apprentice for the Ministership.

MR. SPEAKER : Why ? How can you
curb his inspiration or aspiration ?

SHRI SATYASADHAN CHAKRA-
BORTY : The question is, whether he is a
junjor apprentice or a senior apprentice,

PROF, MADHU DANDAVATE :
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Before inspiration, let him concentraic on
perspiration.

I would like to know from the hon.
Minister if these statcments are correct and,
if that is so, is the Central Government
intervening in the matter to ensure that there
is no shifting of mills because there will be
great hardship to the working class of
Bombay. What are the concrete steps taken
in this regard ?

SHRIMATI RAM DULARI SINHA :
As far as this question is concerned, the hon.
Member should know that there is no such
information regarding the shifting of any of
the mills from Bombay to any other State. I
can assure the House thot none of the mills
will be shifted.

PROF. MADHU DANDAVATE
Don’t get excited. What I am saying is that
your Chief Minister has made that statement
publicly. 1 want to know whether she is
awarc of the fact that the Chief Minister has
said that. If she says that the Chiel Minister
of Maharashtra has made a bascless state-
ment, 1 am prepared to accept her assessment.
I will be very happy.

SHRIMATI RAM DULARI SINHA
There need be no such misapprehension in
the mind of the hon. Member about the
shifting of mills from Bombay,

Badli Workers in Textile Industry

*¥924, PROF. RUP CHAND PAL :
Will the Minister of COMMERCE be pleased
to state :

(a) what is Government's policy regard-
ing Badli workers in textile industry ;

(b) how Government propose to improve
the lot of the Badli workers, with details ;
and

(¢) whether there is any time-bound pro-
gramme to settle them in the industry, if
any ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a)to (c) As a
first step towards solving the problems of
Badli workers in the Textile Industry the
Govt. had entrusted the problem of Badli
workers in the cotton textile industry in
Bombay to the Tripartite Committee on the
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Textile Industry. The Govt. expect that after
decisions are taken on the recommendations
of Tripartite Committee the service conditions
of those who are presently Badli workers
would substantially improve.

PROF. RUP CHAND PAL It has
been said that as a first step towards solving
the problems of badli workers in the textile
industry, the matter has been referred to a
Tripartite Committee. But a report has come
out on 1st April’83 and the hon. Minister,
Shri Vishwanath Pratap Singh, among other
things, has said :

“The problem of badli workers
continues to be a major one standing in
the way of an amicable settlement of
strike. The problem has arisen because
of differences among the members of
the Tripartite Committee set up to go
into the issues concerning the textile
workers.”

May I know from the hon. Minister what
can be the differences and how much time
can be taken by the Tripartite Committee to
settle their own differences which has been
set up as a first step for solving the problems
of badli workers in the textile industry ?

SHRIMATI RAM DULARI SINHA :
I think, the hon. Member must be having in
mind the reply on the Commerce Minister
that he gave here on this question about the
differences between the two labour leaders
or something like that who are the members
of the Tripartite Committee, But as far as
the report is concerned, it is under the consi-
deration of the Government,

PROF. RUP CHAND PAL My
Question is regarding the textile industry and,
within the broad head “‘textile”, cotton, jute
and all are included. As you know, there
are a large number of badli workers in the
jute industry also. After a long 52-day jute
strike, the then Labour  Minister, Mr.
Raghunatha Reddy had given an award
regarding the badli workers. May 1 know
from the hon. Minister whether the Govern-
ment is prepared to implement the Raghu-
natha Reddy award regarding badli workers
in the jute industry and also in the textile
industry ?

SHRIMATI RAM DULARI SINHA :
As regards badli workers in textile industry,
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I can only say that the rcport from the
tripartite committee has been received and it
is under active consideration of the Govern-
ment,

As regards jute, some Member has point-
ed it out and the Government will see to it.

PROF. RUP CHAND PAL I have
asked about one award of Government which
is called Raghunatha Reddy award regarding
badli workers. The Hon. Minister should
reply to that  question. That is my first
question,

MR. SPEAKER : Is it about jute ?

PROF. RUP CHAND PAL Textiles
includes jute textiles and cotton textile. Tex-
tiles is a broad-based term.

PROF. RUP CHAND PAL
question relates to textile workers.

: My

MR. SPEAKER : You are expanding it.

PROF. RUP CHAND PAL : It is
included in that question.

MR. SPEAKER : I do not know whether
jute industry workers are also included in
this,

PROF. RUP CHAND PAL Textiles
includes cotton textiles and jute textiles.

MR. SPEAKFR
workers.

: It is regarding badli

PROF. RUP CHAND PAL : My
question is regarding badli workers in tex-
tiles,

SHRIMATI RAM DULARI SINHA :
The subject is for the Minister of Labour.
It is for him to implement it or not. Whether
it is jute industry or cotton industry, the
workers’ problems and the implementation
of the award are to be seen by the Minister
of Labour and not by the Minister of Com-
merce.

SHRI NIREN GHOSH : I would like
to know how Shri Raghunatha Reddy as the
Minister of Labour gave the award. These
two industries, jute and cotton, are under the
Ministry of Commerce. That is their empire
and they have not done anything to get it
implemented. They did absolutely nothing,
I make this charge because this Ministry of
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Commerce is in collusion with the cotton
textile and jute textile magnates.

Another point that would like to know
is that there is & proposal afoot by the
Ministry of Commerce to close down 20-25
NTC mills and already 15 jute mills are lock-
ed up. I would like to know if that is the
way in which you are going to deal with the
badli workers. Will it solve the badli workers
problem ? Closure of 25 NTC mills which
are under Government management and
which are nationalised and, 15 jute mills
locked up for two years round the clock is
not the way to solve the problem but you
have not lifted even your little finger to see
to it that they open. But, all the same,
you are bestowing on them concessions after
concessions, Please tell the House what is
the present position,

SHRIMATI RAM DULARI SINHA :
I am shocked to learn from the Hon.
Member that the Ministry of Commerce is
in collusion with the employers of the jute
and cotton industry. We are for safeguard
of workers interest, better production, more
productivity and industrial peace.

SHRI SATYASADHAN CHAKRA-
BORTY : You are in collusion.

MR, SPEAKER : No collusion coursc ?

SHRI NIREN GHOSH
collusion,

: They are in

MR. SPEAKER : No pollution !

SHRIMATI RAM DULARI SINHA :
But as lar as the question of labour problems
are concerned, I have already stated that the
Ministry of Labour is to formulate the
policy and will sec it such things are there.
Our Ministry is doing its best for improve-
ment in the lot of Textile workers.

We make all efforts to sec that the pro-
blems are minimised and there should be
industrial peace for achijeving required pro-
duction and productivity.

PROF. RUP CHAND PAL : Can we
send this question to the Ministry of Labour
also ?

MR. SPEAKER : That should have been
done,

SHRIMATI RAM DULARI SINHA :
He can give a fresh notice to me.
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Representation of All India Sarafa Association
for Scrapping Gold Control Act

*¥926. SHRI BHIKU RAM JAIN:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a deputation
of the All India Sarafa Association had met
the Prime Minister and urged her to scrap
the Gold Control Act since it had not
fulfilled the objectives ;

(b) whether the Association had also
urged her to intervene in the matter of
police harassment to genuine traders ;

(c) whether the Association's deputation
had been assured that their grievances would
be looked into ; and

(d) if so, the action taken thercon and
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a)to(d) A
statement is laid on the Table of the .
House,

The All India Sarafa Association had
sent a representation dated 12.4.83 to the
Prime Minister which contained demands
for scrapping of Gold (Control) Act and for
intervening in the matter of police harass-
ment to genuine traders at Delhi.

The objectives of the Gold (Control)
Act, 1968 broadly are ;-

(i) curbing the gencral demand for
gold from the public with a view
to reduce it progressively ;

(i) to serve as an cconomic measure to
supplement other preventive
measures ; to make circulation of
smuggled gold difficult and its
detection casier by extending the
control over gold beyond the stage
of import,

The objectives for which the Gold (Control)
Act was brought into effect are still relevent
and these are being served by the existing
provisions of thc Act. At present there is
no proposal to scrap the Gold (Control)
Act.

The representation also mentions about
police harassment to traders at Delhi. The
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matter has been taken up with the concerned
Department of Delhi Administration,

WRITTEN ANSWERS TO QUESTIONS

Raising of Lending Limit of Regional
Rural Banks

*913. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to lay
a statement showing :

(a) whether in view of the deflated value
of the rupee and doubling of the limit of
small scale industries, it is proposed to raisc
the Regional Rural Banks’ lending limit to
fifty thousands of rupecs ;

(b) if so, the details thereabout and if
not, the reasons therefor ; and

(c) what is latest position of the total
credit advanced and deposits secured by
each of the Regional Rural Banks in Bihar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) to (¢) There is
no statutory ceiling on the amount of adyance
that a Regional Rural Bank may extend to
an ecligible borrower for the purpose of
setting up and operating a small scale
industrial unit. However, since the major
objective of the Regional Rural Bank is to
meet the credit requirements of smaller
borrowers in  rural/semi-urban areas,
Government have advised these banks to
confine their lendings to the weaker section
which, in the small industry sector,
comprises artisans and village and cottage
industry.
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A Working Group set up by the
Government for evolving specific measures
for extending bank credit to the artisans and
village and cottage industries, had
recommended recognition by the banks of
the special needs of this group of borrowers
in regard to the composition of the loan
assistance, margins and securities, rates of
interest, terms of repayment etc. Given the
nature of their activities and the size of
their operations, borrowers belonging to this
group, it has been envisaged, would require
credit assistance in the form of a composite
loan within the maximum of Rs, 25,000,
For the purpose of such special composite
loan, the weaker section in the small
industry  sector has been defined as
comprising artisans (irrespective of location)
and small industrial activities (viz. manu-
facturing, processing, preservation and
servicing) in villages and small towns with
population not exceeding 50,000, involving
of locally available natural resourecs and/or
human skills (where individual credit
requirements do not exceed Rs, 25,000).

Since bulk of the credit assistance
extended by the Regional Rural Banks is
to artisans, village and cottage industry
under this scheme, the loan amount does
not exceed Rs. 25,000, However, if any
eligible borrower’s venture requires credit
assistance beyond this limit, Regional Rural
Bank whould be in a position to provide the
need based credit assistance outside the
aforementioned scheme  of  composite
loans,

Data regarding deposits and advances
of each of the Regional Rural Banks in
Bihar as at the end of June, 1982 are set
out in the Statement attached.

STATEMENT
PROGRESS OF REGIONAL RURAL BANKS IN BIHAR
(AS ON 30.6,1982)

S. No. Name of Regional Rural Bank Deposits Advances
outstanding
(Rupees in Lakhs)
1 2 3 4
1. Bhojpur Rohtas Gramin Bank 1479.36 565.32
2. Champran Kshetriya Gramin Bank 586,58 1022.30
3. Kosi Kshetriya Gramin Bank 278.20 459,72
4, Magadh Gramin Bank 920.67 461.16
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1 2

Monghyr Kshetriya Gramin Bank
Santhal Parganas Gramin Bank
Vaishali Kshetriya Gramin Bank
Madhubani Kshetriya Gramin Bank
Singhbhum Kshetriya Gramin Bank
10. Nalanda Gramin Bank

11. Mithila Kshetriya Gramin Bank
Samastipur Kshetriya Gramin Bank

0 ® N o

12

13. Palamau Kshetriya Gramin Bank

14, Ranchi Kshetriya Gramin Bank

15, Gopalganj Kshetriya Gramin Bank @
16. Saran Kshatriya Gramin Bank

17. Siwan Kshetria Gramin Bank

Total :

3 f4
340,68 401.39
525.72 311.13
839.04 1041.12
251.21 465.76
118.82 45.77
132,51 131.35
121.44 139.11
154.34 125.71
372.49 109.56
110.72 18.37

97.53 30.67
48.62 32.10
98.65 21.08
6476.58 5381.62

———— e — — — —

@ As at the end of March 1982,
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FIW &1 UF v g gax #fafzw
qgreY @1 #§ ggeqd & fawimw & fag
gaa-gaa 9T fafuss w@igY 9T fa=mx
faar sttar g |

Debt of Punjab Government

*¥915. SHRI CHIRANII LAL
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) what was the debt liability of the
Punjab Government to the Central Govern-
ment as on 31 March, 1981 ;

(b) what was the debt liability of the
Punjab Government to the Central Govern-
ment as on 31 March, 1982 ;

(c) steps taken or proposcd to be realise
the debt amount from the Punjab
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) The debt
liability of the Government of Punjab to the
Central Government as on 31.3.1981 was
Rs. 472.94 crores.

(b) According to the provisional figures
available for 1981-82, the debt liability of the
Punjab Government to the Central Govern-
ment as on 31.3.1982 was Rs. 522.70
crores.

(¢) The repayments of Central loans
are governcd by the terms and conditions
of each loan and are generally made by the
State Government accordingly.

atfaaa g w fAefaaa st greng
*91g =it Tatw Fwt .
st Al WIE Qe Atu } '
F41 qiforsg HAY ag FATT Y FAT F
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(F) w1 &Y grer Y § @ifgga 99
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(7) 77 a¥ & Qv gw q99 ¥ g9
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Security Deposit for Shops in Centaur
Hotels

*923, SHRI CHANDER PAL SINGH :
Wwill the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Hotel
Corporation of India, while allotting shops
in its hotels (Centaur Hotels) at Palam and
Bombay Airports is charging non-interest
weering security deposit equivalent to the
rent/licence fee of 3 years ?

(b) whether it is also a fact that ITDC,
Estate Office and NDMC are charging the
above security deposit equivalent to the
rent/licence fee for 3 months only ;

(c) if so, the reasons for the disparity ;
and

(d) whether Government have taken/
propos¢ to take any step to do away with
the above disparity ; if so, the details
thercof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) According to the information
available, the security deposit for allotment
of shops charged by these agencies ranges
from three to six month’s rent/licence fee.

(c) These organisations do not have an
identical pattern in regard to security
deposit,

(d) The question of having a uniform

pattern for security deposit in the ITDC and
the HCI is under examination.

Orders for Khadi From Western
Countries

SHRI D.M. PUTTE GOWDA :

SHRI H.N. NANJE GOWDA :

Will the Minister of COMMERCE be
Pleased to state :

*925.
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(a) whether it is a fact that after the
release of the film “Gandhi” in the world,
the Western Countries have demanded
Khadi and huge orders are under way
according to the Chairman of Khadi and
Village Industries Commission ;

(b) whether the Khadi and Village
Industries Commission has received orders
from abroad for the export of Khadi from
this country ;

(c) if so, details thereof ; and

(d) the quantity of Khadi exported by
the Khadi and Village Industries after the
release of the film “Gandhi” ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) and (b) Khadi and
Village Industries’ Commission has not so
far received any export order from Western
countries for supply of Khadi after the
release of the film ‘Gandhi’.

(c) and (d) Do not arise.

Insurance Scheme for Tube-Wells

*927. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased to
state :

(a) Whether Government propose to
introduce insurance scheme for tube-wells ;
and

(b) whether Government are consider-
ing the State of Orissa which is a drought
prone State to be benefired by this scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY): (a) and (b) The
New India Assurance Company Ltd.,
Bombay is reported to have drawn up and
forwarded to Natijonal Bank for Agriculture
and Rural Development (NABARD), a
draft scheme providing for insurance against
well failures due to various factors, on
payment of premia which will vary from
region to region depending on that terrain,
the type of soil, geological formations etc.
Negotiations on the scheme are not yet
concluded.

Import of Alloy Pipes and Tubes

*028. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MERCE be pleased to state :
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(a) whether copper alloy pipes and
tubes worth Rs. 30 crores are being impor-
ted in the country annually ;

(b) if so, what is the percentage of such
imports to the total demand ; and

(c) the reasons for importing huge
quantities of such pipes and tubes when
installed capacity of the indigenous industry

remains grossly underutilized for want of -

demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Import of this item during
1980-81 ‘was of the order of Rs. 2,12 crores
in value:

(b) and (¢) No demand estimate has
been made in respect of this particular
variety of pipes and tubes. However, the
demand for copper and copper alloy pipes
and tubes, as a whole, is more than domestic
production, and import had to be allowed,
which has not _affected utilisation of indi-
genous capacity.

Shortage of One-Rupee Notes

*929. SHRI MOHANLAL PATEL :
Will the Minister of FINANCE be plcased
to state :

(a) whether Government are aware that
is a shortage of one-ruppee notcs through-
out the country ;

(b) if so, what are the reasons therefor ;
and

(c) what steps are being taken to resolve
the problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) Keeping
in view the heavy cost involved in the print-
ing, circulation, retrieval and destruction of
one-rupee notes and the long-term economies
in the minting of one-rupee coins, it has
been decided to progressively step up the
output of one-rupee coins (with reduced
dimensions) so as to enable gradual reduc-
tion and ultimate discontinuance of printing
and supply of one-ruppee notes.

Excise Duty Charged on Shampoo and
Shaving Cream

*930. SHRI NAVIN RAVANI: Will
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the Minister of FINANCE be pleased to
state :

(a) whether Supreme Court has declared
that no excise duty on shampoo and shaving
cream can be levied as these are not soap ;

(b) if so, what action has been taken

in this regard ;

(¢) whether the manufacturers have
brought down the prices of these items ;

(d) if so, the details thercof ;

(e) the number of the units manufactur-
ing shampoo and shaving creams and since
when the excise duty was charged ; and

(f) what will be done to the excise
duty which has already been charged by
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (d) A
Single Judge Bench of the Bombay High
Court, in its judgement dated 11.1.80 in the
the case of M/s. Colgate Talmolive India
(Pvt.) Ltd. Vs. Union of India and others
had decided that “shampoo” and ‘shaving
cream’ were not liable to excise duty as
“soap’. The departmental appeal was
dismissed by the Divisional Bench of the
Bombay High Court in its judgement dated
21.7.80. Against the said judgement of the
Bombay High Court, Government filed a
Special Leave Petition in the Supreme Court
which was dismissed by the Supreme Court
on 8.4.83.

2. This judgement relates to the period
when “Shampoo’ and shaving cream” were
not specifically mentioned in the Central
Excise Tariff. ‘“‘Shampoo’ and ‘“Shaving
cream’’ have been specifically covered under
Tariff Item 14F (ii) (¢) and (iii) of Central
Excise Tariff since 1.3.1971 and 1.3.73
respectively. No further action to amend
the law is required to be taken. The judge-
ment has also no bearing on the current
prices of shampoo and shaving cream as it
decides the duty liabilty on the said pro-
ducts for the period prior to 1.3.1971 in
respect of ‘‘shampoo’ and prior to 1.3.73
in respect of “‘shaving cream"’,

(e) “Shampoo” and ‘“shaving cream"
werc brought under excise net w.e.f.
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1.3.1971 and 1.3.1973 respectively. The
information about the number of factories
engaged in the manufacture of these
products as on date is being collected and
shall be laid on the Table of the House.

(f) As per directions of the Divisional
Bench of the Bombay High Court, the
amount of excise duty collected from the
party was deposited in the Court and the
Court allowed the party to withdraw the
amount duc to it.

Bordecr trade with Bangladesh

*931. SHRI BISHNU PRASAD : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government are exploring
possibilities of having boarder trade with
Bangladesh ; and

(b) if so; the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Border Trade with Bangladesh was Ssuspen-

ded at the request of that country in
October, 1972. The dialogue on this
question is continuing through diplomatic
channels.

Closure of Processing Units in Tamilnadu

10376. SHRI
TIAN : Will the Minister
be pleased to state :

(a) whether the Seafood Exporters
Association of India has apprised Govern-
ment of the closure of about 25 processing
units involving investment of Rs. 75 crores
in the State of Tamil Nadu due to paucity
of power ;

S.A. DORAI SEBAS-
of COMMERCE

(b) reasons why in these circumstances
a 4-day international seafood fair was held
in the city of Madras attracting the attention

of international organisations involved in
this trade ; and
(c) whether Government have Zvy

plans to rescue four lakh fishermen engaged
in this industry in the State of Tamil
Nadu ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
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RAM DULARI SINHA) : (a) No, Sir.

(b) The decision to hold the 5th Inter-
national Seafood Trade Fair at Madras was
taken many months before the reported
power shortage in the State of Tamil Nadu.

(c) Does not arise in view of the negative
reply to part (a) of the guestion.

News-Item Captioned ‘‘Delhi Firm Treapass-
ing on Sail Territory”

10377. SHRI SANAT KUMAR
MANDAL : Will the Minister of COM-
MERCE; be pleased to state :

(a) whether his attention has been
drawn to the news-item captioned ‘Dejhi
firm trespasses on SAIL territory' appearing
in the Calcutta ‘Business Standard® dated
16 February, 1983 pointing out that a Delhi-
based sport firm; sporting an export house
name, is running a parallel steel ‘‘cancalis-
ing’ agency on the lines of Steel Authority
of India Limited ;

(b) if so, the facts of the case ; and

(c) Government's reaction thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIM ATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (c) The enquiries made so far
reveal that a consignment of pig iron valued
Rs. 103,34521 was imported at Calcutta
port by a Delhi based firm on the strength

of a Letter of Authority held by them
against Additional licence issued to an
Export House. According to the Collector

of Customs, the import was in order, but
the matter is being looked into further.

Cheating on Poor Adivasis by Officials of
Bank of India in Madhya Pradesh

10378. SHRI PIYUSH TIRKI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a number
of officials of Bank of India in Madhya
Pradesh have been found cheating the poor
Adivasis by sanctioning fake loan cases ;

(b) if so, the details of the cases of
cheating and the names and designation of
theo fficials found guilty ;
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(¢) what action is taken against the
guilty officials ; and

(d) what action i being contemplated
by Government to stop any such case in
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) The Bank
of India has reported that one officer in
Madhya Pradesh has been charged by the
police authorities for sanctioning fake loans
to the adivasis. The officer was reportedly
arrested by the police on 28.1,1983 and has
been placed under suspension by the Bank.
The police investigations are in progress.

The Government and Reserve Bank of
India have advised all the public sector
banks to further review and strengthen their
existing vigilance machinery keeping in view
the need to deal with cases of corruption
and other serious irregularities,

Income Tax Evasion by Eversafe
Finance Co. (P) Ltd.

10379. SHRI DHARAM  DASS
SHASTRI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are aware of
the large scale evasion of Income tax by the
Eversafe Finance Co. (P) Ltd., New Delhi ;
if so, the facts ;

(b) whether this finance company has
misappropriated large (funds of public by
running chit funds business ; if so, facts
thercof ;

(c) whether this company has acquired
large properties by mortgage business etc ;
and

(d) if so, whether Government propose
to make enquiry into the affairs of the
company and take suitable action ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAOQO): (a) Concerned
Commissioner of Income-tax. has reported
that no complaints against this company
appear to have been'received by the Depart-
ment.

(b) Registrar, Chit Fund, Delhi Admi-
nistration has informed that M/s. Ever
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Safe Finance Co. (P) Ltd., New Delhi, got
their bye-laws registered for their four chits
during 1965 under the Madras Chit Fund
Act, 1961 as extended to the Union Terri-
tory of Delhi, but have not applied so far
for the issue of commencement certificate
for ruuning the chit business. Hence, mis-
appropnation of public fund by running
chit business cannot be ascertained.

(c) The Registrar Companies of Delhi &
Haryana have informed that as per the
last balance sheet filed by the company in
his office for the period ending 30.9.80, the
following is the position of assets :—

(1) Furniture and

Fixture Rs. 88.40
(ii) Cash and Bank

balance Rs. 4,488.15
(iii) Loans and

advances Rs. 15,073.70
(iv) Other Loans Rs.  31,012.00
(v) Loans to a director

(Free of interest) Rs.  3,600.00
(vi) Telephone deposit Rs. 400.00

(d) The Registrar of Companies, Declhi
& Haryana have informed that the balancc
sheet as at 30.9.81 has not yet been filed,
for which the company and its Directors
are being prosecuted u/s 210 and 220 of the
Companies Act, 1956.

Alleged Dcath cte, of Officials

10380. SHRI UTTAMBHAI H. PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) Whether it is a fact that a number of
cases have taken place in Gujarat, Delhi and
other States in which some employees and
officers of Income Tax and Revenue Intelli-
gences, customs and such other departments
have been (1) killed, (2) insulted, (3) man-
handled, (4) threatened with dire consequ-
ences at the time of raids at different places
during 1.2,1980 to 31.3.83 ;

(b) 1if so, the details of above incidents -

(c) the names and posts held by each
cmployee and official involved in each case ;

(d) the details of compensation awards
and prizes and other benefits given to them
and their next kin ;
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(e) the names and status of persons
arrested and action taken against those who
killed, attacked, insulted, threatened and man-
handled them ; and

(f) what protection for their life and
properties and proposed to be provided to
them so that they can perform their duty

boldly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (2) to (f) : Informa-
tion is being collected and will be Jaid on
the Table of the House.

40 Point Roster in Mass Promotions in
MMTC, Madras

10381, SHRI K. B. S. MANI

SHRI THAZHAI M. KARUNA-
NITHI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether 40 Point roster was followed
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in the mass promotions awarded in 1977
especially from Supervisor to Inspector in
the Minerals and Metals Trading Corpora-
tion, Madras if implemented, cadre-wise
and region-wise particulars, thereof, if not,
the reasons thereof ; and

(b) whether SC/ST candidates have been
selected through limited competitive tests,
if so, cadre-wise and region-wise particulars
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir. 78
Supervisors were promoted as Inspectors in
1977, including promotion of 3 eligible Sche-
duled Caste Supervisors. Cadre-wise position
in regard to the staff controlled by Madras
Office is indicated in the attached statement.

(b) Yes, Sir. A limited competitive test
was conducted in 1979 for Gr. 1 siaff con-
trolled by the Madras Office and 4 employees
were promoted as Jr. Assts., of which 2
were Scheduled Caste employees,

STATEMENT

Shortfall as on 1.1.77
Points reserved for SC/ST due to promotions
in 1977

Total promotions from 1.1.77 to 31.12.77
Promotion of SC/ST employees during 1977

Shortfall at the end of the year i.e. 31.12.77
Shortfall as per the latest inspection carried
out by MMTC's Liaison Officer

Supervisors to Jr, Assistants to
Inspectors Assistants
SC ST sC ST
1 1 3 2
12 6 5 2
13 7 8 4
78 32
3 2 1
10 7 6 3
3 2 5 4

Serving of Ligour to Indians in Hotel
Bars at Delhi

10382. SHRI ANANTHA RAMULU
MALLU : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the Delhi
Administration has allowed hotels to serve
liquor to Indians in the hotel bars ; and

(b) if so, the details regarding the criteria
adopted while permitting lieences and quota,
if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Yes, Sir. Wit effect
from 2nd April, 1983 Delhi Administration
has approved serving of liquor to Indians in
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hotel bars having L-5 licence. These are
granted only to those hotels which have star
recognition by the Department of Tourism.
There is no quota.

Export of Manganese Ore of Salem District

10383. SHRI N. DENNIS : Will the
Minister of COMMERCE be pleased to
state

(a) whether the manganese orc deposits
at Salem District in Tamil Nadu are being
exported overseas ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) No,
Sir. No mineowner/producer has ever offered
to MMTC who are the canalising agency for
manganese ore, any material from this region
for export so far.

Issue of Import Licences by Hand

10384, SHRI DIGAMBER SINGH
Will the Minister of COMMERCE be pleascd
to state :

(a) the guidelines or instructions issued
by him in the matter of issue of import
licences by hand to the Liaison Officers of
the large industrial houses instead of sending
these by post and at what level such licences
are authorised to be issued in person ;

(b) the particulars of import licences
issued to the first 10 large industrial houses
during the period from 1 January, 1983 to
31 March, 1983 which were handed over to
the representatives of these Houses personally
in CCI's Office and under whose authority
such action was taken ; and

(¢) the action which he proposed to take
against the delinquent officers indulging in
such malpractices for a consideration and the
contactment concerned by banning their entry
into Udhyog Bhawan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No separate
guidelines or instructions have been issued
in the matter of handing over of import
licences by hand to Liaison Officers of large
industrial houses, There are, however, general

MAY 6, 1983

Written Answers 48

instructions for hand delivery of licences to
bonafide representatives of reputed firms in
exceptional cases by officers not below the
rank of a Dy. Chief Controller of Imports &
Exports.

(b) The required information is not com-
plied.

(¢) So far no case has come to notice
where an officer in CCI & E’s office has
indulged in malpractice in handing over a
licence by hand for consideration. There is,
however, a procedurc laid down under which
importers send advance intimation to the
import control licensing authority giving
names and full addresses of the persons
(other than proprietor/partner/director of the
firm or company or in its regular employ-
ment) who arc authorised by them to repre-
sent their cases in the licensing office.

LT.D.C. to set up Hotel Complex in
Madras City

10385. SHRI N. DENNIS : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the India Tourism Develop-
ment Corporation, a Government of India
undertaking, has planned a huge hotel com-
plex to be sct up in Madras city ;

(b) if so, whether it has asked for lands
from Tamil Nadu Government in the recent
years ; and

(c) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) As a part of a pro-
gramme of setting up hotels in different
parts of thc country on a collaboration basis
between the ITDC on the one side and the

Tourism Development Corporation o. a
State, on the other. ITDC and TTDC (Tamil
Nadu Tourism Development Corporation)
propose to put up jointly a Hotel Complex
comprising a star category hotel and an
Econemy Hotel in Madras city.

A site measuring about 3 acres of land
behind the Moore Market in Madras city
has been earmarked for this purpose.
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Suspension of purcliasc 0. Detergents,
Cosmetics, etc. by USSR from India

10386. SHRI  SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MERCE be pleased to state :

suspended

(a) whether the USSR has
and

buying Indian detergents, cosmetics
toiletries because of that country’s adverse
balance of payments with India ; and

(b) if so, what steps have been taken by
Government of India for increasing necessary
items of imports from the USSR so as not
to lose an export market worth Rs, 100.00
crores in these items of exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) An
impasse in the Soviet purchases in India in
the last few months was noticed and there-
fore, the Government invited a trade dele-
gation from USSR to discuss the measures
necessary to improve the two way trade. As
a result it has been agreed that efforts will
be made to improve the rupee resources of
the Soviet Union so as to enable them to
make purchases in India in accordance with
the Trade Plan. A copy of the Joint Press
Note released in this connection is laid on
the table of the House. (Placed in Library
See No. LT. 6623/83).

Bank Loan locked up in Industries in Bihar

10387. SHRI A. K. ROY Will the
Minister of FINANCE be pleased to state :

(a) total amount of Bank loan locked up
in Kumardhubi Engineering Works, Dhan-
bad and Rohtas Industries, Dalmianagar in
Bihar now lying closed, facts in details ;

(b) steps taken to recover the loan given
to them ;

(c) whether it is a fact that both these
industries are viable and the loan could be
recovered only by running the factory ; and

(d) whether the lending Banks propose

to run the factories by taking over the
management in the line of Kamani Group of

Companies ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) In accordance
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with the practices and usages customary
among the bankers and also in conformity
with the provisions of the statutes governing
the public sector banks; information relating
to individual constituents of the banks can-
not be divulged and hence the total amount
of the advances of the banks in Kumardhubi
Engineering Works Ltd. and Rohtas Indus-
tries Ltd, cannot be disclosed.

(b) to (d) The concerned banks and
financial institutions are studying the viability
of Rohtas Industries Ltd. and are considering
a revival scheme which when implemented
may take care of the dues of the banks and
the institutions. In the case of Kumardhubi
Engineering Works Ltd., the dues of banks
and institutions are expccted to be taken
care of by the proposal being considered by
the State Government on the future status of
the unit.

Imposition of Import Conditions on
India by World Bank

10388. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Werld Bank
has imposed an “import’ condition on
India ; and

(b) if so, the facts thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b)
The World Bank has not imposed any
specific import condition on India. However,
the procurement procedures of the World
Bank provide for international tendering
from among member countries of the Bank
for the procurement of certain items,
Indian suppliers are also eligible to
participate in such procurement and are
eligible for 1570 pricc preference in the
case of equipment and 74 9/ in the case of
civil works. These international competitive
bidding procedures of the World Bank are
applicable to projects in all member
countries and are not specific to India.

Employment of Casual Labourers/
Muster Roll Workers
10389. SHRI AMAR ROY PRADHAN :
Will the Minister of FINANCE be pleased to
state .
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(a) wheth:r it is a fact that casual
labourers/muster roll workers are being
employed by his Ministry or Departments/
Subordinate offices under his Ministry ;

(b) if so, the number of such employees
employed in his Ministry as well as in each
Department and subordinate Office under
his Ministry ;

(c) whether their services are not being
regularised even after the lapse of
considerable period ; if so, the reasons
therefore ; and

(d) what action Government propose to
take in respect of regularisation of their
services instead of keeping them as causal
labourers or only muster roll employees for
years together ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (d)
The information is being collected and will
be laid on the Table of the House as soon
as possible.

Grant of Status of Industry to Tourism

10390, SHRI N.E. HORO : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose to
accord the status of industry to tourism ;

(b) if so, the details in this regard ;
and

(c) what adyantage
approved ?

arc there if it is

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (c¢) The question of according
Tourism the status of an industry is
considered desirable by the Government in
pursuance of the Statement on Tourism
Policy made in the Lok Sabha on 3rd

November, 1982, It is the desire of
Government to extend such concessions/
incentives to various segements of the

Tourism industry as will be possible, and
comsistent with one general policy in regard
to concessions/incentives to industries that
carn foreign exchange for the country,
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Payment of Pension to Retiring
Military Personnel

10391. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government have simlified
the procedure for the sanction and payment
of pension to the retiring military personnel
following the recommendations of the
committce set up for this purpose ;

(b) if so, the main recommendations (i)
made by the Committee and (ii) implemented
by Government :

(¢) whether
also been recommended
and

any decentralisation has
and initiated ;

(d) if not, the likely date by which the
recommendations for simplification and
decentralisation of the procedure would
be implemented and the reasons for
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (d) A Committee
which is examining the various aspects of
the procedure relating to sanction and
payment of pension with a view to
simplifying the same, is yet to finalise its
report and a final view will be taken on its
receipt.

Import of Synthetic Yarn

10392, SHRI MOHANLAL PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that synthetic
yarn is being imported if so, the quality
of yarn imported during the years 1981-82
and 1982-83 and thc amount involved ;

(b) whether it is a fact that the imported
yarn is cheaper than the yarn manu-
factured in India, if so, the recasons
therefore ; and

(c) whether Government propose to.
consider to grant certain relief to Indjan
manufacturers and ban on the import of
synthetic yarn to sace the indigenous
industry, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
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RAM DULARI SINHA) : (a) Import of
synthetic filament yarns, basc flat-first
quality, is allowed under Open General
Licence to Actual Users (Industrial). Export
Houses and Trading Houses can also
import against their REP/Additional
licences for sale to Actual Users.

The quantity of synthetic yarns
imported in 1981-82 (upto September 1981)
was 14,845 tonnes valued Rs., 3078.36
lakhs.

(b) Difference between the landed cost
of imported yarn and the sale price of
indigenous yarn fluctuates depending upon

the international prices, domestic prices,
the duties leviable and demand-supply
position,

(c) There is no proposal at present to
change the import policy of these yarns for
1983-84 announced on 15th April, 1983.

Nationalised Banks Operating in Santhal
Parganas, Dhanbad and Hazaribagh
Districts

10393, SHRI SHIBU SOREN : Will
the Minister of FINANCE be pleased
to state :

(a) whether the nationalised banks
operating in the Santhal Parganas, Dhanbad
and Hazaribagh districts have financed the
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(b) if so, the details year-wise and

district-wise ;

(e) whether any application for loan
from the persons belonging to Scheduled
Tribe communities is lying pending in any
of the nationalised banks of these districts ;
and

(d) if so, the action being taken in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
Data in the manner asked for is not yet
yielded by the data reporting system,
However, banks have been advised that they
should endeavour to increase the flow of
credit to small ventures of persons belonging
to Scheduled Castes and Scheduled Tribes
and to evolve specific schemes suited to the
requirements of the people of these com-
munities and include them in District Credit
Plans. District-wise data on priority sector
advances of all Scheduled Commercial Banks
i1s published in a consolidated manner by
the Reserve Bank of India. However, it is
expected that in areas with sizeable tribal
population, the banks’' advances portfolio
will also include advances to tribal persons
for viable ventures in the priority sectors.
Information in regard to priority sector
advances of scheduled [commercial bank in
the district of Santhal Parganas, Dhanbads

persons belonging to Scheduled Trib:

communities for self-employment or for and Hazaribagh as at tae end of December

agriculture since 1979-80 to 1982-83 ; 1980 is set out in the attached statement.
STATEMENT

DISTRICT-WISE DATA ON PRIORITY SECTOR ADVANCES OF ALL
SCHEDULED COMMERCIAL BANKS
(As at the end of December 1980)

(Amount in Rs. lakhs)

SECTOR/DISTRICT Santhal Parganas Dhanbad Hazaribagh

No. of Amount No. of Amount No. of Amount

Alcs. Outst- Alcs. outst- Alcs. outst-

anding anding anding
AGGREGATE CREDIT 81670 1546.,07 19519 934951 18973 2315.03

‘OF WHICH :

(a) Agriculture 49995 301.81 2628 68.80 8372 154.52
(b) Smal] Scale Industry 4019 251.53 958 758.25 993 305.22
(c) Transport Operators 1110 666.49 3307 347.40 1408 259.69
(d) Services 7907 33.92 2139 105.30 1667 25.58
10432 100,52 2563 222.49 2760 163.38

{e) Retail Trade

-
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Casual Labourers/Muster Roll Employees
in The Ministry

10394, DR. A.U. AZMI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether itis a fact that casual
labourcrs/muster roll employees are being
employed by his Ministry/or Department/
Subordinate Offices under his Ministry ;

(b) if so, the number of such employees
cmployed in his Ministry as as well as in
ecach Department and Subordinate Offices
under his Ministry ;

(c) whether their services are not being
regularised even after the lapsc of consider-
able period ; if so, the reasons therefor :
and

(d) what action Government propose to
take in respect of regularisationn of their
services instead of keeping them as causal
labourers or muster roll employees only
for years together ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) Since
21st March, 1979, there is a ban on the
employment of casual labour. However, in
view of administrative exigencies, some
causal labour in/under the Ministry of Com-
merce has been employed. Information in
respect of the number of such causal labour
engaged is bein: collected and will be laid
on the Table of the House,

It is not possible to regularise the
services of such employees in view of the
ban on employment of casual labour.

Assistance to Small Tea Growers by
United Commercial Bank, Calcutta

10395. SHRI GULSHER AHMED :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of proposals for
the financing for the season 1983-84, which

in fact comes into effect from the first
calendar month of 1983, were received
by United Commercial Bank, Calcutta

during November and December 1982 from

its different constituents with details of
amount sought for by each of them ;

MAY 6, 1983

Written Answers 56

(b) whether it is a fact that the bank
has since delayed the finalisation of such
proposals beyond normal rules and limits
on time ;

(c) if so, the facts thereof and efforts
being made to avoid such delays in the
interest of both banks and the constituents
and/or tea hypothecation account holders
of the bank ;

(d) whether any specific efforts have
been made to assist small tea growers ;
and

(e) if not, the reasons therefore along
with the names of such gardens/tea
estates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (e)
United Commercial Bank has reported that
ad hoc drawings are being permitted
month to month on the basis of draw-
ings of corresponding month of 1982
to all the teca growers except to those
units who have large deficit in their
accounts and are not furnishing adequate
security to the bank. Some of the proposals
are under process and branches have been
instructed to expedite the same. Funds on
ad hoc basis were reported to have been
released in time in January, February and
March 1983. :

In terms of Section 13 of the Banking
Companies (Acquisition and Transfer of
Undertakings) Act, 1970 and the customs

and usages prevalent amongst bankers,
information relating to individual
constituents of the banks cannot be
disclosed.

Functioning of Tea Trading Corporation
of India Limited

10396, SHRI GULSHER AHMED :
Will the Minister of COMMERCE be
pleased to state :

(a) whether ijt-is a fact that the Tea
Trading Corporation of India Limited hag
failed to manage properly and to earn profit
from its operation of the Chargola Tea

Estate, Cacher, Assam after its take-over in
1978 ;

(b) if not, the facts thereof indicating
the total investment made during the last
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four calendar years and till 31-3-83, the
amount of profit earned or less incurred, the
total kgs. if tea made during the said
period ;

(c) whether any compensation was given
to its erstwhile owners/lessees ; and

(d) what effort was made to return the
properties movable; and belonging to Central
Tea Emporium, Calcutta as per the Court’s
directions ?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) No,
Sir’ TTCI has not failed to manage the
Chargola Tea Estate properly since the
management of this Estate was taken over.
However, it may not be possible for this
Estate to begin yielding profit unless the
entire area under the tea bushes is uprooted
and replanted. The total investment in the
garden by the TTCI for the period
ending 31-3-83, figures of production and
loss incurred is indicated below :

Year Investment Loss Production of Tea Made

(Rs. lakhs) (Rs. lakhs) Garden Green (Kgs.)
Leaf Kg.

1978-79 5.20 4,72 225578 9205

1979-80 8.79 8.28 665361 255610

1980-81 18.09 17.91 693589 236005

1981-82 18.36 18.36 530292 B0435%

1982-83 24,74 24,74 567973 —

* Green Leaf transferred to Pathini Tea Estate from Cold Weather 1981)

() As only the management of the
garden has been taken over, no compensation
is required to be paid.

(d) As per records available with the
Estate, claims of movable properties made
by the Central Tea Emporium have not been
established.

Rent received by L. T.C. from its
Building in Calcutta

10397. SHRI ANAND SINGH : will
the Minister of FINANCE be pleased to
state :

(a) the total amount of rent received by
the Life Insurance Corporation of India
during the year 1982 from its building pre-
miscs at 7, Jawaharlal Nehru Road, Calcutta-
700013 along with detail names of the
tenants and rent on monthly basis being paid
due by each of them ; ’

(b) whether it is a fact that the condi-
tion of the said building has deteriorated
during the past two years to improper main-
tenance ; and

(c) if so, the facts thereof and action
proposed to undertake its immediate through
repairs and renewals to safeguard this
imposing building premises ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) A statement
giving the requisite details is annexed.

(b) No, Sir.
(¢) Does not arise,
STATEMENT

Particulars of tenants/licences in LIC's

Building at 7, Jawaharlal Nehru Road,

Calcutta and monthly rent payable by
each one of them as on 1.5.1983,

S. No. Namc_ of Ténant/ Monthly
Licencee Rent
Rs.
TENANTS
1. Central Cottage Industries
Corpn. of (I) Ltd. 8,300.00

2. American Consulate General 27,600.00

3. Karnataka State Handicraft
Development Corporation 63,456,00
4. Frank Ross & Co. 241.50
5. Bourne & Shepard 900 00
6. Ind. Lenolium Ltd. 550.00
7. Metropolitan Photographis
Stores 280.00
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National Textile Corpn. 4,165.00 (a) the total number and names of tea
6 9,942.00 estates within the State of Tripura whose
' . N 186000 2pplications for machines under Hire Pur-
10.  United Indus.tr ial Bank S chase Scheme of Tea Board were sanctioned
11. Shri S.K. Mitra 297.35  4uring the year 1982 ;
12. M/s. Handicraft & Handloom . .‘
Exports Corpn. of (1) Ltd. 4,155.40 (b) whether it is a fact that several repre-
67.50 sentations were made to the Tea Board,
13. Janab Md. Anwar 26t Calcutta by some of the estates of Tripura
14. Smt. Sovana Bhattacharjec 525.00  against partial sanction of their applications ;
15. W.F. Depenning 330.00 and
16. P.J. Deb 1,600.00 (¢) if so, the facts thereof and names of
17. Sri P.B. Sing Deo 713.00  uch Tea Estates and action being taken to
18. Sri Subho Tagore 125.00  assist these estates in Tripura with proper
19. M/s. Kharswan Mineral and adequate assistance in the matter of
Concern 375.00 ~machines under HP Scheme immediately in
20. Sri P.N. Sing Deo 300.00 accordance with the pnpmple of Governmex_lt
. and the Board especially for estates in
21. Sri A.K. Sarkar 400.00 Tripura ?
22. Bhai Sundardas Sarder Singh 350,00
. THE MINISTER OF STATE IN THE
' . oSa Ors 450.00
23y les, Gl Sarincds Br 00o  MINISTRY OF COMMERCE (SHRIMATI
24.  Sri. G.N. Singh %% RAM DULARI SINHA) : (a) Applications
25. M/s. K.L.M. Royal Dutch for Machinery under the Hire Purchase
Airlines 550.00 Scheme of Tea Board were sanctioned for
26. The Director W.B.F.S. 260.70 the following four tea estates in Tripura in
27. S. Jalan 485.00 1982:—
28, M/s. Dewars Pr. Ltd. 1,050.00 1. Golekpur
29, Sri D.B. Sen 330.00 2. Pearacherra
30. The Studio 225.00 3. Dharmanagar
31. Sri Sankar Ghosh 375.00 4, Narendrapur
32, G'_S' Ah]uwz.ilia .90 (b) and (c¢) Partial sanction has been
33. Sri R.C. Vaid 390.00  pyade in respect of only one Tea Estate viz.
34, F.R. Bhoori 200.00 Dharmanagar Tea Estate, A representation
35. Mrs. Anjali Sen 300.00 against partial sanction had been received
36. Dr. V.B. Towdey 194.00 fitim the gonc_erncd Tea Estate and this is
under cxamination by the Tea Board.
37. V.S. Kapoor 250.00
38, A.N. John 286.00 Centralisation of Services of Cantonment
Board Employces
LICENCEES 10399. SHRI ANANDA PATHAK :
1. S.K. Dutta 132,53 Will the Minister of DEFENCE be pleased
2. S.K. Chakraborty 332.50 tostate:
3.,  A.B. Sen Gupta 333.60 (a) whether there is any proposal to

The amount of rent collected during the
financial year 1982-83 was Rs. 16,03,791.

Tea Estates of Tripura

10398, SHRI SATISH PRASAD
SINGH : Wil the Minister of COMMERCE
be pleased to state :

centralise the services of Cantonment Board
employees throughout the country ; and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) No, Sir.

(b) Does not arise,
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¥ gz A1 & f@q 1978-79 ¥ &y & fag
7,05,400/-%7 F1 ufa v fazw agmar
ggeE faar qar § | €@ oI Q1% 7 w9
qfa & e afg & & fag 2,74 @
T & AT ®T OF TEqd g&gT fFar
24T 8 YT IFT ST F1 971 7EY §

Joint Ventures in Non-Manufacturing Fields

10401. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of COMMERCE
be pleased to state :

(a) the number of joint ventures India
has set up in different countries ;

(b) whether it is a fact that in recent
years, there has been a shift in joint ventures
from manufacturing to non-manufacturing
fields ; and

(c) whether the above trend has been
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analysed to plan for setting up more joint
ventures abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (c) As on
31st December, 1982 there were 140 Indian
joint ventures in operation abroad, and 93
joint venture proposals were under imple-
mentation. While among the joint ventures
in operation 34.39, of the units have been
established in non-manufacturing fields,
among the proposals under implementation
their proportion is 50.59%,. Government
policy as laid down in the Guidelines,
permits setting up of joint ventures abroad
both in manufacturing and non-manufac-
turing sectors. It is for the Indian companies
both in the private and public sector to take
the necessary initiatives in planning and
setting up joint ventures abroad. Govern-
ment does not formulate any plans in this
regard.

Manufacture of New Uniform for Army
by Private Trade

10402, SHRI JITENDRA PRASAD :
Will the Minister of DEFENCE be pleased
to state :

(a) is it a fact that the proposed new
uniform for the Army known as,‘“Combat
Uniform” is being manufactured by private
tradc although the capacity to manufacture
this item is available in ordnance clothing
factories in the country ; and

(b) if so, the reasons and whether
Government after considering the above fact
will review their decision ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) No,
Sir. The question of procurement of new
uniform for the Army is still under considera-
tion kecping in view the requirement of the
Army and the production capacity of the
Ordnance Clothing Factories.

Non-Deduction from the Salary of Hindustan
Aeronautics Adivasi and Harijan Employees
Welfare Association Members' Multi-
Purpose Society Sunabeda

10403. SHRI GIRIDHAR GOMANGO :

Will the Minister of DEFENCE be pleased
to state ;
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(a) whether the HAL, Sunabeda is not
effecting deduction from the salary of the
members of ‘Hindustan Aeronautics Adivasi
Harijan Employees Welfare Association
Member’s Multipurpose Cooperative Society
Limited”, Sunabeda ;

(b) if so, the reasons for taking decision
by the management not to deduct the money
and the decision to be taken to introduce the
system ; and

(c) total number of SC and ST employees
so far got employment in HAL, Sunabeda
and whether the management has kept the
list of members with their address of the
organisations and detect the reasons for
leaving the organisation therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) to (¢) The requisite
information 1s being collected and would be
laid on the Table of the House.

Opening of branches of State Bank of India
in Tribal Districts of Orissa

10404. SHRI MANMOHAN TUDU :
Will the Minister of FINANCE be p.eased
to state :

(a) whether State Bank of India has
opened some of its branches all over the
country in 1982 ;

(b) if so, the number of branches opened
in Orissa in that year ;

(c) whether priority is proposed to be
given for expansion o/ branches in tribal
districts in 1983-84 ; and

(d) if so, the number of branches of
State Bank of India proposed to be opened
in tribal districts of Orissa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
According to available information, the
State Bank of India during the Calendar
Year 1982 (upto September) had opened 144
branches in the country. Of these, 11 were
Jocated in Orissa.

(¢) and (d) The Rescerve Bank of India’s
branch expansion policy for the period April
1982 to March 1985 aims at providing a
banking coverage of one bank office, on an
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average, for 17,000 people in rural and semi-
urban areas. Under the policy, hilly regions
and tribal areas will be given special consi-
deration and branch expansion in such areas
will be allowed on a comparatively liberal
basis. Primary responsibility for opening
bank branches is to be borne by the Regional
Rural Banks in the districts of their opera-
tion., Other banks involved arcawise are to
be those having a sizeable presence Iin the
arecd.

The Reserve Bank of India have reported
that under the Branch Expansion Programme
for the period April 1982 to March 1985,
allotments have been made to banks for
opening 129 branches in the districts in
Orissa which have a significant concentration
of tribal population, Districtwise details are
as below :—

No. of allotments

District

made for branch

opening  during

the policy period

April 1982 to
March 1985
1 2
1. Balasore 5
2. Ganjam 38
3. Kalahandi 12
4. Keonjhar 10
5. Koraput 24

6. Phulbani (Boudh

Khondmals) 13
7. Sundargarh 11
8. Sambalpur 16
129

Of these 129 allotments, 8 centres have
been allotted to the State Bank of India for
opening branches in the district of Phulbani
(Boudh Khondmals), The branches are
expected to be opened in a phased manner,

Export-Oriented Units

10405, SHRIMATI MADHURI SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of 100 per cent export
units and their products ;
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(b) whether these units have been
demanded some share of their products to
be allowed as domestic sales ; and

(e) if so, the decision taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) As on
31.3.1983, 538 units have been approved
under the Schemes for 1009, Export Orient-
ed Units and for Free Trade Zones. The
items of manufacture of these units pertain
to various industrial sectors such as engineer-
ing, textiles, electronics, chemicals & phar-
maceuticals, agriculture, leather steel, etc,

(b) Yes, Sir.

(c) The Government has decided to allow
100%, Export Oriented Units in Free Trade
Zones to sell 259, of their production in the
domestic market subject to certain conditions.
In respect of units approved under the
Scheme for 100Y/, Export Oriented Units,
rejects upto 59 or such percentage as may
be fixed by the Board of Approvals is allowed
to be sold in Domestic Tariff Area.

IFT TIT q AT fAT HY qEE a%

afeaw qfvary qier a&l
w1 fawio
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Production of Controlled and Janata Cloth

10407. SHRI ASHFAQ HUSSAIN :
Will the Minister of COMMERCE be
pleased to state :

(a) details of the production of control-
led and janata cloth, dhotis and saris on
handlooms in India, State-wise and year-wise
for the last five years ;

(b) details of the production of these
varicties of cloth in Uttar Pradesh for the
same period, District-wise, centre-wise and
year-wise ;

(¢) are Government aware that there
are complaints about the production of these
Janata Cloth ; and

(d) if so, details of the complaints and
the action by Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Since the question refers
only to the handloom sector, it is presumed
that controlled cloth and janata cloth refer
to the same thing. A statement showing
production of janata cloth for the past five
years (State-wise) is attached.

(b) Information is bcing collected and
will be laid on the Table of the House.

STATEMENT

STATEMENT SHOWING STATE-WISE JANATA CLOTH PRODUCTION

(c) No such complaints have been
received.
(d) Does not arise,
IN HAND-

LOOM SECTOR DURING LAST FIVE YEARS (1978-79, 79-80, 1980-81, 1981-82
and 1982-83)

Name of the State/Union 1978-79

_ 1979-80  1980-81  1981-82  1982-83
Territory Figures in Lakh Sq. Mts.)

1 2 3 4 5 6
Andhra Pradesh 256.35 305.07  326.67 295.96 22877
Karnataka 37.68 49.11 114.88 94:00 100.00*
Kerala 13.03 15.24 14.37 16.53 17.18
Pondicherry 1,55 0.37 0.29 0.29 0.50%
Tamil Nadu 33.21 11158 14979 34330 150,00
Madhya Pradesh 43.25 85.00 12666  135.56 150,004
Uttar Pradesh 366.82  666.79 101594 98477 950.00
Bihar 50.03 189.42  209.58  226.99 261.53
Orissa 61.63 128.47 154,75 207.11 291 :94
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1 2 3 4 5 6
15.00%
West Bengal 96.23 171.02 239.11 290.95 315.
Gujarat 12.16 25.00 29.35 44 .42 45.00%
Maharashtra 185.99 283.40 466.90 436.30 490.00:
Tripura 3.23 16.00 20.48 22.67 25.00
A Tz 2.00 2.12 5.88 10.55
ssam

Rajasthan — 0.43 3.17 2.72 1.02

*Provisional

Selection for Posts of Clerk-Cum-Cashicr-
Cum-Typists by Banking Service
Recruitment Board

10408. SHRI HIRALAL R. PARMAR :
Will the Minister of FINANCE be pleased
to state :

(a) whether Banking Service Reccruit-
ment Board makes sclection to the posts
of Clerk-cum-Cashier and Clerk cum-Cashier
cum-Typists €tc. ;

(b) if so, whether separate fee is charged
for each of these posts from the applicants ;

(c) whether there is no difference bet-
ween these two posts while a candidate is
required to pay for both these posts :

(d) if so, whether Government proposc
to frame rules under which for educated
unemployed, only one fee would be required
to be paid for these posts ;

(e) if so, by what date and if not,
reasons for continuance of such arrange-
ments ;

(f) whether after treating these two posts
as one, Govt. propose to give preference in
selection to those candidates, who have
qualified in written test and who intend to
take typewriting examination ; and

(g) if so, by what time and if not,
reasons therefor ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The Banking
Service Recruitment Boards inter alia con-
ducts selection for various clerical cadre
posts such as clerks, Clerk-cum-Typists,
Clerks-cum-Cashiers, Agricultural  Clerks,
Clerkcum-Telephone Operators etc.

(b) The candidates applying for more
than one post are charged additional fee at
the rate of half the normal fee for each
additional post applied for.

(¢c) The job requirement in respect of
different posts arc different. Some of the
clerical category posts require possession of
special skills on the part of the candidates
and carry special allowances.

(d) and (¢) Additional fee for additional
posts applied for at the rate of half the
normal fee for one post has been considered
necessiry to discourage the candidates from
indiscriminately applying for all posts even
though they may not have the necessary
qualifications and/or skill for all the posts,
thus creating avoidable administrative expen-
diture and inconvenience to the Boards.
There is no proposal to change this proce-
dure for the time being,

(f) and (g) Selection is made by the
Banking Service Recruitment Boards on  the
basis of written test and interview and skill
test, wherever required.  The cut off point
for selection in each category of posts being
different depending upon the (number of
posts available and the number of candi-
dates applying for the same, it is not possi-
ble to treat all clerical posts as one for the
purposc of seclection by Banking Service
Recruitment Boards.

afEn a1 wat are g Zew
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Claims Filed with Peerless and General

Finance Company Limited

10410. SHRI NAND KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :
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(a) the total number of claims and the
amount thereof filed with Pcarless and
General Finance Company Ltd., Calcutta
during the last three years, year-wise ;

(b) the number of claims rejected, the
percentage and amount thereof to total
number of claims filed and reasons for their
rejection ;

(c) the number of complaints received
by Government against the company on
various grounds during the last three years,
year-wise ; and

(d) the action taken or likely to be taken
by Government to safeguard the interest of
the innocent public as also misuse of huge
funds at the disposal of such companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Conduct
of Prize chits and money  circulation
schemes has been banned under the Prize
Chits and Money Circulation Schemes
(Banning) Act, 1978, Also Chit Fund Act,
1982 has been enacted to rcgulate the activi-
ties of conventional] chit funds,

In pursuance of the provisions of the
Prize Chits & Money Circulation Schemes
(Banning) Act, 1978 (which came into force
from 12th December; 1978) and rules framed
thereunder, the Government of West Bengal
have issued a notice to this Companv on
10th September, 1979 to submit its winding
up programme. The company, however,
contended that its business was not covered
by the above Act and filed a writ petition
in the Calcutta High Court against the
Union Government, State Government and
the Reserve Bank of India and obtained a
stay order. The case is still sub-judice.

Complaints have been received off and
on from individuals alleging forfeitures and
non payments etc. by the company. Such
complaints, in the past, have generally been
referred to Reserve Bank for appropriate
action. The inspections conducted by
Reserve Bank of India and Department of
Company Affairs in 1978 and 1979 had also
revealed some irregularitiecs and adverse
features in the working of the company.
As stated earlier the Government of West
Bengal have already issued notice to the
company on 10.9.79 to submit its winding
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up programme, and the matter is  sub-

judice,

Acceptance of deposits by such companies
is a contract between the depositor and the
concerned company and in case of breach
of contract redress can be sought in a court
of law. The detailed information regarding
number of claims received, rejected etc. by
the company is not available with the
Reserve Bank of India, However as per
the Directors’ reports annexed to the balance
sheets of the company for the years ended
31st December, 1979, 1980 and 1981 it is
observed that the company paid during
these years maturity claims (including some
refunds and surrendeis) amounting to more
than Rs. 80 lacs, Rs. 1.55 crores and Rs.
3.57 crores respectively and that in the
absence of necessary and proper documecnts
697, 1133 and 1200 claims involving sums
of Rs, 10.86 lacs, Rs. 16.71 lacs and Rs.
20.51 lacs respectively remained unpaid at
the end of each of the aforesaid years. It
is also mentioned in the report the most of
the claims have since been  paid. This
information has not been checked or verified
by the Reserve Bank.

Excise Relife to Aluminium Pipes

10411, SHRI D.P. YADAV : Will
the Minister of FINANCE be pleased to
state :

(a) whether aluminium pipes for irriga-
tion purposes were cleared Rs.  23/- per kg.
and sold to the farmers approximately (a)
Rs. 47/- per kg. by one Bangalore-based firm
prior to the recent budget ;

(b) if so, whether there is any rule under
Central Excise Rules where about 100 per
cent margin is admissible to the manufac-
turers over assessable values ;

(¢) whether exemption of Excise Duty
of 17.6 per cent onaluminium pipes, used
for sprinkler irrigation purposes, shall
give relief to the farmers by way of reduc-
tion in the price to the extent of 17.6 per
cent ; and

(d) if not, do Government contemplated
to remove the Excise Duty on raw material
10 enable the manufacturers of  such
pipes to pass on the exemption relief to the
farmers 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) It is reported
that the average value excluding duty of
aluminium pipes cleared by the Bangalore-
based firm was Rs. 22.80 per kg. for the
calendar ycar 1982, The information regard-
ing the price at which such pipes were sold
to the farmers is not readily available,

(b) No, Sir.

(¢) and (d) Prior to 1983 Budget, alumi-
nium pipes used for sprinkler equipment
for irrigation were chargeable to  excise
dl.lty ((_! 17.6(}“ ad velorem. With effect
from the 1st March, 1983 such aluminium
pipes were totally exempted from excise
duty. Representations were received that
this exemption had resulted in an unequal
benefit to manufacturers of aluminium pipes
using the extrusion process on the one hand
and the welding process on the other. To
ensure that the exemption announced in the
Budget does not result in uncqual benefit
in the case of aluminium pipes for sprinkler
equipments by adopting different processes,
the excise duty on aluminium strips used
for making such pipes by the welding
process has been reduced by an amount of
Rs, 275 per tonne with effect from the 27th
April, 1983.

SC/ST Employecs in New Bank of
India, Chandigarh

10412. SHRI A.C. DAS : Will the Minister
of FINANCE be pleased to state :

(a) the number of employees in New
Bank of India cadre-wise in  Chandigarh
Circle ;

(b) the number of SC/ST employces

cadre-wise ;

(c) what is the back-log of reservation
for SC/ST employees against promotion from
clerical/cash cadre to officers/junior manage-
ment cadre and other higher cadres ; and

(d) how Government propose to fill up
the back-log ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
information regarding cadre-wise number of
employees; including those belonging to
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Scheduled Castes/Scheduled Tribes (SC/ST);
in Chandigarh Circle of New Bank of India
as on 31.12.82 is as follows ;

Cadre Total No. of No. of bcloging
employees to SC/ST
Officers 62 —
Clerks 130 4
Sub-staff 47 6

(including part-
time Sweepers)

(¢) and (d) The DBank has reported that
an agreement with the majority union of its
employees providing for reservations for
SC/ST in promotions was signed on
9.10.1982, and henceforth in  promotions
from clerical cadre to officers’ cadre,
Government guidelines regarding  rescrvation
for SC/ST will be followed.

Abolition of Octroi

10413, SHRI MANOHAR LAL SAINI
Will the Minister of FINANCE be pleased
to state :

(a) whether there is a proposal to
abolish octroi and putting other check posts
to increasc the flow of traffic to save fuel
consumption and better flect utilisation ;

(b) if so, the details thercof ; and

(c) what are the measures that have been
taken in this behalf so far and how does
Government propose to compensate the loss
of reve.ue carned by octroi to check the fall
in the carmings of the municipalities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAQO): (a) to (¢) The
question of abolition of octroi was conside-
red in the Conference of the Chief Ministers
held on 16th and 17th  Septemler, 1980,
The Union Finance Minister  stated in this
meeting that abolition of octroi was in the
interest of the States and should be removed
in progressive stages. He suggested that,
as a first step, octroi should be given up in
respect of places having a population of less
than two lakhs. The Finance Minister
also stated that Joss in revenue could be met
in some way or the other and if necessary
by imposing a suitable surcharge on sales
tax and passing on the proceeds to the
respective municipalitics. He stressed that
there was no point in the suggestion that the
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Centre should compensate the States for
abolition of octroi as the centre was
providing Central assistance for State Plans,
and, if compensation was to be provided for
abolition of octroi, the Central assistance
for State Plans would be reduced to that
extent. The Union Finance Minister’s
suggestion was, by and large, favourably
reccived by the Chief Ministers,

The Ministry of Shipping and Transport
to the extent feasible consideres unification
of check barriers on National Highways on
Inter State boundaries and the matter has
been impressed upon the States for necessary
action. Transport Devclopment Council
had considered the matter and felt that
abolition of octroi would help in smoother

movement of road transport, better flect
utilisation and would save fuel also.
After  Chief Ministers Conference,

Finance Ministry addressed letters to all the
Chief Secretaries of the State  Governments/
U.Ts. administration etc. calling upon them
to intimate the details of action taken/
proposed to be taken by the State Govern-
ments in regard to the phased abolition of
octroi,

India and France to set up Joint Ventures
in third Countries

10414, SHRI M. SATYANARAYANA
RAO : Will the Minister of COMMERCE
be pleased to state :

(a) whether India and France have sct
up any joint industrial projects in third
countries ;

(b) if so, details of the same ; and

(¢) if not, whether there
posals to set up such projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to §(c) India
and France have not jointly set up any
joint venture in Third countries. Till now
no such proposal has been received by
Government,

arc any pro-

Agreement created wage disparities in I.A,

10415. SHRI D.S.A. SIVAPRAKASAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;
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(a) whether any agreement was signed
between A.M.E. Association and Indian
Airlines Management on 20th June, 1982 ;

and

(b) is it a fact that this agreement has
created wage disparities amongst engineering
officers ?

THE MINISTER OF STATE "IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM

KHAN) : (a) Yes, Sir.
(b) No, Sir.

Export of Seeds

10416, SHRI HARIHAR SOREN :
Will the Minister of COMMERCE be
pleased to state :

Government have allowed
sesame seed and

(a) whether
private partics to export
niger :

(b) whether private parties are allowed
to export directly or through NAFED ; and

(¢c) what are the procedures adopted in
this regard ?

THE DEPUTY MINISTER 'IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (¢) Export of sesame
and niger seed is cannalised through
NAFED. Within the overall policy of
canalisation, a quota has been set apart for
export by private parties also. Private
parties can export, as associates of NAFED,
after registration of contracts backed with
1009%, irrevocable letter of credit. The
service charges payable to NAFED are 1/2%
of the f.0.b.value of exports.

Sewerage System in Civil Area, R A,
Bazar, Ambala Cantt

10417. SHRI SURAJ BHAN : Will

the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Cantt,
Board, Ambala has passed a resolution in
the year 1982 to provide sewerage system

in Civil Area, R.A. Bazar. Ambla Cantt. ;
and

(b) if so, what steps Government
Propose to complete this project ?
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THE MINISTER OF STATE IN T -
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO): (a) and (b) No, Sir.
However, the Cantonment Board passed a
resolution in January 1983 to prepare a
sewerage scheme which could be introduced
in R.A. Bazar, Ambala Cantonment. The
Cantronment Board is yet t& work out
details of the scheme and submit the same
to the Government,

Export of Agricultural Commodities

10418. SHRI HARIKESH BAHADUR :
Will the Minister of COMMERCE be
please to state :

(a) whether it is correct that as against
16 per cent increase in exports of all
commodities in 1981-82, exports of agri-
cultural commodities (except  plantation,
jute and fish), there has been an outstanding
increase of 34 per cent exports in agricultural
products and if so, full details of items
exported with quantities, unit price of
exports, foreign exchange carned, countries

of export and the names of agencies-
Government/Private  involved in Export ;
and

(b) whether it is also correct that

during April-September, 1982 gricultural
exports were about 26 per cent higher than
exports  during the corresponding  period
of the previous year and if so: full details
of such exports as under part (a) above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The cxjort of agri-
cultural commodities (excluding plantation

crops, marine products, jute c¢tc  have
registered an increase of 33 per cent in
1981-82 on the export of 1980-81. The

commodities exported include principal items
like Tobacco, Cashew, Processed Foods,
Spices, Deoiled Extractions, Castor Qil,
Sugar, Rice, Shellac, Barely ctc,  According
to the provisional figures, the exports of
agricultural products to various countries
were of the order of Rs, 1405 crores in
1981-82 as compared to Rs. 1053 crores in

1980-81. Major destinations have been
USSR, West  Europe, USA, Singapor,
Malasia, Indonesia, Sri  Lanka, Gulf

countrics and Middle East. As the export
of most of the items is allowed under O.G.L.
the unit price of exports and names of ex-
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porters is not maintained. Onions are being
exported by NAFED. Non Basmati rice
was exported by FCI,

(b) According to the provisional figures,
the export of agricultural items (excluding
raw cotton, marine products, plantation
crops) were *of the value of Rs, 732.78 crores
during April-September, 1982 showing an
increase of 29 per cent over the corres-
ponding period of the previous year.

Juniors Drawing More Pay Than Their
Seniors After Promotion

10419, SHRI ANWAR AHMAD :
Will the Minister of FINANCE be pleased
to state ;

(a) whether it has been brought to the
notice of Government that some juniors
drawing less pay than their seniors in the
lower scale are drawing more pay than
their s:niors after promotion even if they
were promoted 2 or morc than two years
later in various Government offices ;

(b) whether in some caset his has been
due to the seniors being promoted 1 or 2
months before their due date of increment
in the lower scale and the juniors after the
due date of their increment in the lower
scale ; and

(¢) if so, how Government propose to
remove the anomaly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE: (SHRI
PATTABHI RAMA RAO) : (a) to (c) Yes,
Sir. In order to remove anomalies, this

Ministry’s  instructions dated 18.7.1974
provide jnrer alia that pay of  senior
employees in such cases fixed under

F.R. 22-C may be stepped up toa figure
equal to the pay of their junior subject to
fulfilment of certain conditions laid down
therein. Further, with a view to eliminating
anomalies that may arise while fixing the
pay of Central Government employees on
their promotion to next higher post under
F.R. 22-C, Department of Personnel’s
instructions dated 26.9.1981 jnrer alia provide
that employees whose pay on promotion to
a higher post is required to be fixed under
F.R. 22-C may be allowed am option to
have their pay fixed in the scale of the
higher post from the date of next increment
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in the lower scale instead of from the date
of promotion,

Relief to Ex-Servicemen Drawing
Meagre Pension

10420. SHRI BALKRISHNA
WASNIK : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government are considering
a proposal of giving some relief to these
ex-servicemen who are drawing meagre
pension and whose pension has not been
increased for many years ;

(b) if so, the broad outlines of the

proposal indicating the reliefs ; and

() if mnot, the difficulties being
expericnced by  Government in this
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (¢) No general
proposal for increasing the pension of
ex-servicemen iS under consideration.
Pensioners are, however, granted relief
from time to timc with the increase in the

cost of living index. It has also been
decided to increase the minimum retiring
pension to Rs. 160/- per months with

effect from 1-4-1983,

Offer of Land by West Bengal Government
for Free Trade Zone

10421, SHRI NIREN GHOSH : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether Government of West Bengal
has offered land for the freec trade

zone ;

(b) If so, whether Central Government
have since accepted the said offer ; and

(c) if not, the reasons for not accepting
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a)to (c) In view
of the recommendati 'n made by Tandon
Committee for setting up of more Free
Trade Zones, the Govt. had circulated
questionnaire among those State Govts, who
had earlier taken interest in setting up of
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Free Trade Zones in their states. Required
information in the prescribed proforma have
peen received from these State Govts,
including the Govt. of West Bengal. The
Govt. have however not yet taken a decision
regarding setting up of the more Free Trade
Zones and their future locations.

Advances Made to Handloom Weavers

10422, SHRI C. CHINASWAMY :
Will the Minister of FINANCE be pleased
to state :

(a) what is the total amount of advances
made to handloom weavers under the
composite loan scheme during the financial
year 1981-82 ; and

(b) the total amount to be advanced
under the composite loan scheme and the
amount actually advanced during the said
financial year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : (a) and (b)
As per the quick estimates of the Reserve
Bank, the artisans, village and cottage
industries and  small industrial units
requiring not more than Rs. 25000
had from public sector banks outstanding
advances amounting to Rs, 3103
crores involving 6.3 lakhs borrowal
accounts as of the end of December 1982,
This group include handloom weavers.

Data are not separately available
regarding advances made to handloom
weavers under the  Composite Loan
Scheme.

Delay in Implementation of Projects
in Public Sector

10423, SHRI RAJESH
SINGH :

SHRI DAULAT RAM SARAN:

KUMAR

Will the Minister of FINANCE be
pleased to state ;

(a) what is overall delay in the
implementation of the approved projects in
the public sector stating the nature of the
projects delayed, the period for which the
projects have been delayed and the extent of
escalation in their cost as a result of delay
in their implementation ;

[VAISAKHA 16, 1905 (SAK A)

Written Answers 82

(b) what are the major reasons for delay
in the implementation of these projects ;

(¢) how many of the industrial licences
given to the public sector for investment in
backward areas have so far been
implemented and what are the reasons for
the non-implementation of the remaining
licences ; and

(d) the steps contemplated by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAOQO): (a) The
information is contained in Public Enter-
prises Survey, 1981-82, Volume-I, page-113
(Statement No. 11,1) laid on the Table of
the House on the 25th February, 1983,

(b) Although the specific reasons for
delay in individual projects differ from
project to project, some major causes for
delay in the implementation of projects
are ;

(i) Time taken in awarding
contracts ;
(ii) Delay in delivery of imported as

well as indigenous equipment ;

(iti) Time lag in development of
infrastructural facilities ;

(iv) shortage of power and scarce

materials ;
(v) Selection of consultants ; and

(vi) Inaccurate estimates of time and
cost aspects of project implementa-
tion.

(c) A statement showing the details of
industrial licences granted to Central Public
Sector Undertakings for setting up of units
in backward areas during 1981 and 1982 is
annexed.

(d) Various steps have been taken to
improve project monitoring through modern

management techniques and  improved
project formulation., Government are also
devoting special attention to  specdier

development of infrastructure like power,
transport etc. so that these do not hinder
project implementation. A high Jevel
Committee on Monitoring of Execution and
Expeditious Completion of Major Projects
is periodically reviewing the progress of
important projects under implementation,
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1.T. Raids on the Premises of a
Business House in Lucknow

10425. SHRI K.A. RAJAN : Will the
Minister of FINANCE be pleased to
state :

(a) whether in the last week of
November various premises of a business
house and investment company in Lucknow
(U.P.) were raided by the income-tax
authorities and jewellery worth about Rs. 18
lakhs and documents and account books

indicating assets estimated to be worth more
than 40 lakhs were seized ;

(b) if so, the full details including names
etes.;

(c) whether the individaul/business house
is also running a cinema house, hotel and
a couple of liquor shops ;

(d) if so, the details ; and

(e) any further steps being taken aganst
the business house in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
PATTABHI RAMA RAQO): (a) to (e) :
Income-tax authorities searched on
26.11.1982 business premises and residencc
of Shri Shiv Narain Sahu of Lucknow
including M/s Sahu Investment Company
and seized  prima-facie  unaccounted
jewellery valued at Rs, 17.5. lakhs approxi-
mately. The family has also interest in a
cinema, liquor shops and a hotel. The
assets seized have been retained by the
Department on the basis of summary order
under section 132(5) of the Income-tax Act.
Seized documents/books are under scrutiny
for taking further necessary action under
various Direct Taxes Acts,

Advance of Loans to Small and
Marginal Farmers

10426, SHRI DAYA RAM SHAKYA :
Will the Minister of FINANCE be pleased
to statc :

(a) it is a fact that under new 20-Point
Programme the subsidy amount is not re-
leased by the State Governments and district
authorities in connection with the advance of
loans to small and marginal farmers and
pooOr persons ;

(b) have Government circulated orders
to district authorities that the same amount
of subsidy be released and transferred to
concerned banks before advancing loans to
the beneficiaries ;

(¢) if so, reasons why the same is not
being executed by the authorities ; and

(d) if not, will Government circulate the
same very soon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Govern-
ment have advised all Statc Governments/
Union Territories, that every District Rural
Development Agency (DRDA) should keep
its funds in Saving Bank accounts in the
principal branches of the participating banks
in the District with an authorisation to the
banks for adjusting the subsidy component
due to the beneficiaries against the agency’s
account as and when the loan component is
disbursed. The implementation of the
advice is being pursued with the State

Governments.
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Pilferage of Valuable Assets of the

Union Jute Factory

10428, SHRI SOMNATH CHATTER-
JEE : Will the Minister of COMMERCE be
pleased to state :
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(a) whether any complaint was received
from the Staff Association of the unit Union
Jute of National Jute Manufactures Corpo-
ration about the dismantling of 66 broad
looms for being sold as scrap and if so, the
nature of the complaint and the action taken
thereon ;

(b) whether the General Secretary of the
Staff Association detect surreptitious removal
of valuable materials from the factory pre-
mises of Union Jute on February 7. 1983,
on the basis of fictitious challan ; and

(¢) whether any action has been taken
on the basis of the said complaint and if so,
the nature of such action and the steps taken
to prevent such pilferage of valuable assets
of the factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) (a) No, Sir.
However, it may be mentioned that these
broad looms had become redundant con-
sequent on the implementation of modernisa-
tion and renovation scheme, Since no buyers
were available for purchase of broad looms,
Jute Commissioner’s permission was sought
for and subsequently obtained to scll these
looms as scrap.

(b) and (c) A statement is attached.

STATEMENT

The National Jute Manufactures Corpo-
ration Ltd. have stated that some staff
members including the Secretary of the so
called staff Association expressed doubt
about the correctness of the scrap weight
registered on the Weighment Chit in respect
of an outgoing lorry. When the Controller
of Stores weighed the lorry on the instruc-
tions of the Manager, the scrap weight was
found higher than the weight recorded in
the Weighment Chit, Accordingly, on 8.2 83
the Executive Director of Unit Union report-
ed to the Managing Director that some
irregularities have been detected in the
matter or weighment of scraps and that onc
Assistant Manager has been suspended pend-
ing further investigation. On receiving the
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report, a senior officer of the NJMC was
directed to go to the Mills to investigate the
matter and report. He confirmed that the
Assistant Manager in collusion with another
Mechanical Assistant of Unit Union was
trying to despatch scrap from the Mill by
recording lesser weight than that it had con-
tained, Both the persons have been charge-
sheeted by the Managing Director on 1/2
March, 1983 and the case has been handed
over to CBI.

Finalisation of Project of Residential
Accommodation in Defence Accounts
Department, Poona

10429,
the Minister of
state :

SHRI HARISH RAWAT : Will
FINANCE be pleased to

(a) whether the project of residential
accommodation of Defence Accounts Depart-
ment at Poona has been finalised, if not the
reasons why the C.G.D.A. went there for
foundation stone ceremony and how much
expenditure has been incurred on this cere-
mony ;

(b) has the Controller General, Defence
Accounts visited the offices of Defence
Accounts Department at Meerut, Allahabad,
Patna, Calcutta and Delhi, if not, the reasons
therefor ? and

(¢) how much money has been paid to
P & T Department for the residential tele-
phone of the present Controller General
Defence Accounts with details of quarterly
telephone  bills of other last four Controller
General of Defence Accounts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) Yes, Sir. Hence
the later part of the Question does not arise,

(b) Controller General of Defence
Accounts visited the Office of Controller of
Defence Accounts (Factories), Calcutta in
1981. He has not yet visited other places.

(¢) The information
enclosed statement,

is given in the
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STATEMENT

STATEMENT SHOWING TELEPHONE CHARGES (RESIDENTIAL)
OF CONTROLLERS GENERAL OF DEFENCE ACCOUNTS

Sl Name of the Controller General Period of Bill Amount paid
No. of Defence Accounts
Rs.
1.  Shri J.B. Martin 1.8.75 to 31.10.75 281.95
(17.3.75 to 30.4.78) 1.11.75 to 31.1.76 348.00
1.2.76 to 30.4.76 740.50
1.5.76 to 31.7.76 383.00
1.8.76 to 31.10.76 499,17
1.11.76 to 31.1.77 361.20
1.2.77 to 30.4,77 402.70
1.577 to 31.7.77 494 .20
1.8.77 to 31.10.77 487.10
1.11.77 to 31.1,78 375.60
1.2.78 to 30.4.78 1168.00
TOTAL : Rs 5491.42
2. Shri C.P. Ramachandran 1.5.78 to 31.7.78 114.00
(1.5.78 to 31.10.78) 1.8.78 to 31,10,78 4623,15
TOTAL : Rs. 4737.15
3. Shri B.M. Menon" 1.11.78 to 30.6.79 4643,97
(1.11.78 to 31,7.79) 1.7.79 to 30.9.79 1396.27
TOTAL : Rs. 6040.24
4,  Shri B.M. Prabhu 1.11.79 to 31.1.80 572.20
(2.8.79 to 30.9.80) 1.2.80 to 30.4.80 637.20
1.5.80 to 31.7.80 537.27
1.8.80 to 31.10.80 1031.30
TOTAL : Rs. 27717.97
5. Shri R, Venkataraman 1.1.81 to 31.3.8] 389.60
(from 17.11.80) 1.4.81 to 30.6.81 2593,50
1.7.81 to 30.9.81 9475.50
1.10.81 to 31.12,81 4025.80
1.1.82to 31.3.82 5702.00
1.4,82 to 30.6.82 4043.33
1.7.82 to 30.9.82 4526.40
1.10.82 to 31.10.82 4592.30
1.11,82 t6 31.12.82 160,00
1.1.83 to 23.2.83 2337.50
1.3.83 to 30.4.83 2449.00
TOTAL 3 Rs, 40294.93

[ S ————
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ATTo &to gdo gao Az faw,
Flagix & ragd A FwAT ®
ATATA g T

10430. =Ntuadt sfaer zogaa @ T
qifrsa 741 ag aa FY Ha7 FO fF

(F) FAT Ao Flo TFo THo T
faa #fegre (fagre) & garg® sitT w3g!
fatta®s & |t gag &1 A1 ¥ FHA
ufa & wrarm gy avar frar 8 afe g,
ar f&a 1y 23 Fr g wfa feady § a7
ag fe&a qrdtg &1 fea7 nar 4r;

(@) a1 T 17 ga aaifage,
93 34 2197 97 &147T qA1 FFFfAT F
awmr Tife & qiX 7 f/y 07 g A

(m) afz g, @1 yra@@ 7 & FT
feur wmamr & afz agl, @ gE% auv
FIXT g 7

arforsa garerg 4 Usa /K (SAdl
e gArt fasgr) o (F) S gt wad
fadters & ®Fmmd &1 AN T ATAE
AP & THE 2,99,89,167.35 To & fag
a1, 1982 (TFIM Ao 1982 T 65) H
Zrar 'aT f&ar a1 17e d@lo UHo UHo
gfae #1 gasIHe . 7 LT T97 FRa1fl
% fau g9r IAFY A& 50,32,251.97 &o
1 gw ufw & fad @9, 1982 (I@7
SFIT Fo 1982 FI 105 A4T 106) H &
g1d ara¥ &7

(@) Y &F | qAAT AT ¥ TZT TH
gFIT Az @l § wa qar a1 fqas
Faifedl 1 & @ @ ey s
gs81 g carrad fgar T 1 ot qar |
¢ ga®1 g vigar aifaa §

() a1 FFT A GAAE T @)
g @ gAarf gaicT g AT A | A
qHI QAT F G4 g1 AT F A& AT YE
gt W1 FY FaEAr @

VAISAKHA 16, 1905 (SAKA)
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Cotton Crop Estimator

10431, SHRI R. P. YADAYV : Will the
Minister of COMMERCE be pleased to
state :

(a) who can be the cotton (crop) esti-
mator ;

(b) is it a fact specific qualifications have
not been prescribed for the same, if so, the
reasons thereof ;

(c) is it a fact that the Economic and
Political Institute of Pune was appointed a
crop (cotton) estimator without having any
experience and qualification in the line ;

(d) whether the Comptroller and Auditor
General of India commented adversely on
the expenditure incurred on this account ;

(¢) whether this Institute has given any
formula to estimate the crop ; and

(f) if so, what is that ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) According to
information furnished by Cotton Corporation
of India, no specific qualifications can be
prescribed for a cotton (crop) estimator,

(b) Yes, Sir. Any institute/agency having
background of economic analysis and neces-
sary wherewithal to process the data can
undertake cotton crop estimation work,

(c) The Economic and Political Institute
of Pune was appointed as crop estimator in
August 1978, taking into consideration

(b) above.
(d) No, Sir.

(e) and (f) The Institute has evolved a
methodology for undertaking cotton crop
estimation and has trained field staff of
Cotton Corporation of India for collecting
data for estimating the size of the cotton
crop. The data so collected by the field
staff of the Corporation is processed by the
Institute on computer and results communi-
cated to Corporation.

wEAET &t glaag

10432. =it ®az Juw : #¥T aiforey
qAY 48 T H U &K e
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(%) 2er F [grarA &1 qrsla F7
agr genfa &y fag @3 & fad qeEr
FAT Faq IS T2 B;

(m) fea a1 & Feawi 7% qfgal
¥ fat & adq aam@ & @ €

(7) Far g1 FEAFIA & fao =iy
fagt &Y wras & 12 £ srgEar 4 A0
W E;

(7) afz gf, @1 degaar eatwr a4l
e

(%) 1 grasat &1 5 OO Y
gfaar Y gamsT F70€ FOA; HI

(%) afz &, @ acagel sa¥er FAT
g7

aiforsa FimteT ® 9 ") (s dleo
go &@wwr) : (F) oF fagve g7 2

(&) 2a & T 707 |

(T) S FE

(7) oz adf 3347 |

(¥) & (F) Frda aqr fagasz
fasmaa wiaaiat & sFana arfofsgs
a®TF ET N F T

(1) e ARe ?To ANFAT & HaATa
ST

T ANFAT & d7A0T MEIT g5 H
2000 &c A% &1 1T a9r gl a97 4.
agdt @A 7 3000 <o AF FY AT F|T
qfzary &gt gia & o sfqaag 4 wfawga
s &Y framadr 2x 97 qF mU 9 &
qrx I | AfTFan ITHET | 6,500 Fo
g |

(2) fafwa =or @isar

T 4ISAT & seqia gifufsas @
A aar faeadd afeq &y qar
gty g &1 fqfaga ®wa swm 5@
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F ) faeawr &1 # 10,00 FfaTa
¥ 12.00 fama ax fafw= snrs 1 0
gz sn7 qfcaeafa qar s QS0 Ay
% fa¥ 25000 To ' AfgFam uty I1-
T3 § |

fagzor

fazataa Sor f&9 o1 @ 81—

(1) fagera fasamz & swaaa fag)
% g9 &9 F1 w41 & @y
afsrerar  afamo aywar s@g
ST &

(2) fogt ¥ aga & forea § wEqU,
nagort fazars, arm gfaar He1
& wqrsAr F faqy geamAl T
fasia agmar g &1 Sdr &

(3) TAEEr I 9T FAAY &1 ga
g0 AT qGr IGEFT HIAIR
FI & fq3 disar & geaTg
fagy & aaa aqa &1 ‘a7 FAT
grar & |

(4) 997 gu 17 a9l aFdars &
qar 3 qfram far srar g

(5) fass #1 =rsfa g & fac
g2ad q91 geAfaar srifaq 1
FTET 8

(6) 1966 @ fazt & adqq ga7 *
fea & =@l wq7 9T 0 fireg.
F1U 1 egafy grewiv I
qEgAT Z Al g

Reg GIT A GAE! B vrafza wy
% T qiw

10433. =it fagi= fm,' FT1 T&T Hﬂ
ag Fars & FI7 FIA ¥

(F) a1 1980-81 A HWeq g3T F AMIT
AT sqaqe faai v faaifia ag @ &
faqr afx @r9g-9%9Y &1 qeagigq oy faar

0% qgar & f&AY & saw war wfwd
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150 95 ®fy g@rs & fad fad 07 9

(@) Fa1 9g ¥ g ¥ g% fazg 3©
sy & fadws, war wfw & sradat @
farag &1 9% A1 39 fA29F g awo
$o afto TqAqT ¥ fawg sf9 &t a5 91
@tz afg gf, @ Sa¥ a1 fove faser;

AT

(7T) FAT FIFHRX &7 FET JiT U
gy ST §UA qqr st afgwifay &
fagg Faa1dY 3 &1 fq=Te g ?

T WA (M WMo FHIAFA)
(%) & (1) afqafagaei ) faz a3
- ®ITHF AT AIEE I AT FIAT
TFT &1 1 IE) & AV FAT 92H 9T W

&1 S1A |

ai=t #1 atg drat § sofas &0

10434. *7 mfasg Famw ; #7 qaw
gitg M fawAa /9T 48 @F &1 HaT
F31 ¥

(%) FAT FIHI KT qeT TR TIHTL
g gi€t &1 aYg g gt § qifaa s
FT F1E AFTAIA AT A1 ]

(=) afz gi, a1 sg@r faega sarq
7 8;

(T) 31 GIFX T IFq FFATAIT 9T
fa=rz fwar §;

(%) afx gi, @ 3T =t AT
AT

(z) afz adt, a1 3% a1 SO0
g7

TWeA HR AT fawiAd wwAsE
W vy " (S et wrew at) : (F)
¥ (3) o gt qeq g ST & fam
fraifea fedr a2 arar afoet & qi=n &
mfas fFar mar 1 wsT AW J9A
TEET ¥ ¥ o& geqm@ # Wi d@a
aIT g Aq IR} § FIT §7A F oA
e T Y w1y A e e QA
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AI9F QWS F grvvad ¥ gy # e
FIAT BT | )

ST GIHTT FT IZ TRTT 3T FATGT
F1 sad fagrug 4 far war g

News-Items captioned ‘‘Pak to make arms
with the help of Gulf States’’

10435, SHRI MADHAVRAO SCINDIA:
SHRI G. Y. KRISHNAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the report in the ‘Times of
India' dated April, 2, 1983 captioned ‘Pak to
make arms with help of Gulf States’ ;

(b) if so, what is the Government’s in-
formation about the proposal to set up an
Arab weapons and ammunition base, in
cooperation with Pakistan ; and

(¢) what is the Government’s reaction
thereto ?

THE MINISTER OF DEFENCE (SHRI
R.. VENKATARAMAN) : (a) and (b)
Government have seen the report, There is,
however, no confirmed information in this
regard.

(¢) All developments affecting our security
are assessed on a continuing basis for tak-
ing appropriate measures to ensure adequate
defence preparedness.

Purchase of Cotton by C.C.I.

10436, SHRI SHANTUBHAI PATEL :
Will the Minister of COMMERCE be pleased

to state :

of cotton in the
three

(a) the production
country, State-wise during the last
years ;

(b) the quantity of cotton used in the
country during cach of these years ;

(¢) how much cotton was purchased,
State-wise, by the Cotton Corporation of
India and Cooperative Cotton Federation
separately from each State each year ; and

(d) the quantity of cotton exported each

years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) A statement [

is enclosed,
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(b) A statement IT is enclosed. STATEMENT III
(c) Statement TII showing statewise STATEMENT SHOWING STATE-WISE

purchases made by the Cotton Corporation
of India from 1980-81 to 1982-83 (as on
20-4-83) is attached. As regards purchases
made by the Cooperative Cotton Federations
it may be stated that these Federations do
not come under the control of this Depart-
ment. These Federations do not furnish
their purchase figures to this Department
and as such this Department does not main-
tain the purchase figures of Cooperative
Cotton Federations.

(d) Statement 1V is enclosed.

STATEMENT 1

STATEMENT SHOWING STATE-WISE
PRODUCTION FIGURES DURING
1980-81, 1981-82 AND 1982-83
COTTON SEASON

(In lakh bales of 170 Kgs. each)

1980-81 1981-82 1982-83

COTTON PURCHASES MADE BY

THE COTTON CORPORATION OF
INDTA DURING THE COTTON
YEARS 1980-81, 1981-82 AND

State

Punjab 10.75 12.25 11.50
Haryana 5.00 .25 6.50
Rajasthan 5.00 5.50 5.50
Gujarat 13.25 18.25 17.00
Maharashtra 13.25 15.00 16.50
Madhya Pradesh 8.00 8.00 6.50
Karnataka 7.00 7.00 6.50
Tamil Nadu 4.75 3.75 3.50
Andhra Pradesh 8.50 8.50 8.00
Others 0.50 0.50 0.50

Total 78.00 84.00 82.00

——— — — e — S—— e,

Source : Cotton Advisory Board,

STATEMENT 11

STATEMENT SHOWING CONSUMPTION
FIGURES DURING EACH COTTON
SEASON BEGINNING FROM 1980-81,

1981-82 AND 1982-83

(In lakh bales of 170 Kgs. each)

o — — e e = ——y

Consumption

Cotton-Year Mill Con- Consump- Total
(Sept.-August) sumption  tion by
others
1980-81 76.78 3.45 80.23
1981-82 70.35 4,00 74.35
1982-83 76.00 4.00 80.00*

*Estimated by Cotton Advisory Board,

1982-83
(Quantity in lakh bales of 170 Kgs each)
State 1980-81 1981-82 1982-83
(as on
20.4.1983)
Punjab 2.59 1.99 1.78
Haryana 0.75 0.72 0.84
Rajasthan 1.29 1.34 1,55
Gujarat 2.15 2.42 0.68
M.P. 1.99 1.62 0.83
A.P. 1.22 1.12 1.12
Karnataka 1.15 0.62 0.31
Tamil Nadu 0.65 0.73 0.04
Maharashtra —_ — —_
Total 11.79 10.56 7.15

STATEMENT 1V

STATEMENT SHOWING THE TOTAL
QUANTITY OF COTTON EXPORTED
DURING THE COTTON YEARS
1980-81, 1981-82 AND 1982-83

Cotton 1980-81Y,, 1981-82 1982-83
Variety up to
Feb.'83

Stap'e cotton 6.09% 3.49 0.04%*
Foreign cotton 0.21 — —_—
(re-exported)
Bengal Deshi 0.31 0.17 0.0132
Yellow Pickings 0.17 — 0.007
Assam Comillas 0,14 0.12 0.08
Sweepings/Zodas 0,05 — 0.02

% Provisional.

*Includes cxports from unutilised guanti-
ty of earlier years.

agzat (fagr) & aufsa awho fqem
ST 7 AFAAT AT AT WA
IAY & fad afeaisl w fay
Ty A% W
10437, =0t TR fasi@ @A™ @ F41
faer vt ag gad Y oo &3 f ;
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7 )Far a¥feg arao faars ~ra%a
® seqaia 9 7 33 wfawa afiaied &
F2)% &7 Aoy sal & fau a5 wO
fedr i & aifd F srenfasyz a1 95

(@) afe gi, @ wgwar (fagiv) q
aufes qutor fa&rg Fra%wa & a=anq
FAT T greor et & fag fwae afv-
gradFdr wme ey g &; attgy AR A
feaar w1 faaffva fEar narg;

() #ar far qefior fasr s faer.
feaY grer mgean (fagre) § gradw s
ATE0 HATTe Fe Qo & Araiia alg
ga1$ et fogerd #1 a7z & fqar @ 2
sz afe gf, a1 g% F41 177 2

(%) #a1 grEdw AT ;o ATo o
o & @eadq ofs #1% safaq avaw a7
w1 wfagw a7 F1 z=z% 21,4 faar
qifter fag aafasd 3§ ga9) wgafy
FTE?'" 7 9’, AT

(z) Far axF1T & fanT Faig, g
gt faand gg mg7ar (fea) & zr3dq
M7 Ao Ao Fo Gro & avg wfa.
& YE FIA F1 2 7

faet wearqg W 90 w4 (A @AIEA
gart) (%) faar alor fagwrm afa-
FX01 &1 geig o1 0 @ fF gEa qEo
fasra T & a0, a0 @t F17.
q17 gETEY (A1orFo dlo) F1 T & FHY
TEET &1 A FTAT FIfET a7 A gfa-
FIUY &Y, Ardo e Ao FTF F Fanad
sfa s&ag 200 aftard & 53 &7 gy
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aiey fafvaifa farfamifal &1 @
#1o o To FIXN UFZIFAAT HIT FI

ggraar & aiza gafaa fe&y oA & qra

FAH &1 G5A19 §
(@) gFar SorEy & FE gier & g

AEIAAT ®  GATATIL ATAIT 9T AT &
THFATHLW FI sqq€47 457 § | FHIT G-
FITF €T g€, I fawra g741a7 gra

I USHAIT AFA ATHS g qarT &y
id 2|

(M) & (F) z@ a9 | usq yife-
F1fzal & amior faswa geaaa & 1€
gaql sicd Agr gE 2 | arew fagsa &t
e Ffeza @at sorai? agggE Zaaw’
F Srana 0T g1 &

Export of Onions

10438, SHRI K. T. KOSALRAM : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that when there
was monopoly in the cxport of onion the
export to Singapore, Malaysia etc. was just
36,000 tonnes and after the ending of the
monopoly the export of onions has gone to
66,000 tonnes to these countries ; and

(b) if so, how much quantity of onions
has been exported to these countries during
the past six months and the valve of such
exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) A statement
showing exports of onions to Malaysia and
Singapore is attached.

(b) Export of onions to Malaysia and
Singapore during the period 1st  October, 82

FA AMfgd | AT efq J AT MT 30 March; 1983 was 26,907  tonnes
gty ataifas fFarFdiT g€ FIA F valued at Rs. 550,95 lakhs,
STATEMENT
Qty. M.T.
Value Rs. 1 lakhs,
Exports of Onions to
MALAYSIA SINGAPORE
Year Qty. Value Qty. Value

1976-77 32,527 347.18 16,661 176.49
197778 16,139 293.33 5,287 . 88.86
1978-79 42,593 737.78 9,412 158.60
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1 2 3 4 5
1979-80 23,786 393.83 5,244 91.23
1980-81 42,148 626,35 6,989 115.15
1981-82* 18,559 §51.89 5,559 114.93
1982-83* 50,674 930.42 11,816 209.43

*Provisional figures

Export of Basmati Rice

10439. DR. VASANT KUMAR
PANDIT :
SHRI D.S.A. SIVAPRA-
KASAM :

Will the Minister of COMMERCE be

pleased to state :

(a) whether export of basumati rice is
allowed only after pre-inspection by
Agmark ;

(b) whether the Department has issued
a notification that export of Basumati to
USSR inspection by private agencics is
allowed without issue of quality certificate ;

(c) whether orders for export of
basmati to USSR were 1,27,000 MT. last
year, and 80,000 M.T. this year, through
a particular firm ; if so, the name of the
firm;

(d) whether Government are aware that
the said Firm has exported last year and
this year only “Parmal rice” PR 106 against
allowable 10 per cent mixture to USSR by
purchasing it through fictitious firms and
taking advantage of inspection by private
firms ;

(¢) whether Government have probed
into this unlawful procedure and taken
any steps against the Exporting firms for
passing off Parmal rice for Basmati Rice ;
and

(f) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) Export of Basmati
Rice is allowed after inspection by approved
agencies including Agricultural Marketing
Adviser,

(b) No, Sir,

(¢) According to available information
a quantity of one lakh M.T, of Basmati
rice has been contracted for export to USSR
in 1983, M/s. Rama Associates, Delhi and
M/s. Tanna Exports, Bombay are reportcd
to have concluded contracts for export,

(d) No, Sir.

(¢) and (f) : Do not arise.

Deshpande Committec's Report on Badli
Textile workers of Bombay

10440. SHRI CHITTA BASU : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the Deshpande Committee
has submitted its report on the Badli Textile
Workers of Bombay ;

(b) if so, the salient features of the
report ; and

(c) action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (¢) The recommendations con-
tained in the report of the Badli Workers
are being examined and until a final view
is taken on the recommendations, it might
not be desirable to disclose the details, in
the interest of the industrial peace and
harmony.

Meeting of Chief Executives of
Public Sector Units

10441, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether it is fact that the Chief
Executives of Public Sector units met
recently in New Delhi to consider ways and

means to improve the performance of these
units ;
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(b) if so, what recommendations or
suggestions have come out of this discussion
so far as administrative set up of the present
undertakings is concerned ;

(¢) whether the meet has also recom-
mended any change in the financial manage-
ment of these undertakings and if so, the
details thereof ; and

(d) whether Government have conside-
red these suggestions and if so, their reaction
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) The
Confercnce of Chiefl Executives of Public
Sector Enterprises held on 5-6 April, 1983
at New Delhi considered various issues
affecting the working of public sector enter-
prises and considered scveral measures aimed
at improving the performance.

(b) and (¢) The main recommendations/
suggestions bearing on the organisational
structure and financial management Inreralia
include : —

(i) Striking a proper balance between
the autonomy and accountability of
the public enterprises to Govern-
ment with regard to their respective
roles ;

(i) Any major reorganisation  or
restructuring of a Pnblic euterprise
should flow from a detailed
scrutiny ;

(iii) Role of part-time Directors on the
Board to be defined ;

Drawing up of a panel of suitable
persons for appointment as part-
time Dircctors ;

(iv)

(v) Enhancement of the period of
tenure of Board level appointees ;

(vi) Succession planning is essential ;

(vii) Preparation of Instrument of Dele-
gation of Powers from the Board/
Chief Executive to the next 3-4
levels.,

(viii) Striking a healthy balance is debt

equity ratio in the ‘“taken over”

sick enterprises ; and
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(ix) Feasibility and advisability of set-
ting up of an appropriate public
sector financial institution  for
project appraisal, etc.

(d) The recommendations which emana-
ted from the Chief Executives Conference
are under consideration of the Government,

High Officers of Ministries Holding Charge
in Boards of Directors of Public
Undertakings

10442, SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that quite a
large number of Additional Secretaries,
Joint Secretaries and Deputy Secretaries are
holding charge as Chairmen/Managing
Directors/Directors of public undertakings ;

(a) the full particulars of Additional
Secretaries/Joint Secretaries/Deputy  Secreta-
ries who are holding any charge in Board of
Dircctors of Public undertakings ;

(¢) whether it is a fact that in this way
cither they do not attend the work in public
undertakings or they do not work in their
offices ;

(d) what is the policy of Government in
this regard ; and

(e) whether it is proposed to be ensured
that one person holds only one office at
one time and if not, the reasons therefor ?

THE MINISTEK OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (¢) It
may not be correct to state that a long
numbers of officers of Government of the
level of Additional Secretary and below-are
holding the posts of Chairmen/Managing
Directors/Directors of public  enterprises.
The policy of Government is not be appoint
officers of government to such posts in
addition to their own posts, on a regular
full-time basis. Such appointments are,
therefore, made only in exceptional circum-
stances where due to the time taken in
filling up a vacancy on a regular basis and
the non-availability of a suitable full-time
employee of the public enterprises who
could be put in temporary charge, it be-
comes necessary to appoint an officer of
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Government dealing with the enterprise as
its Chief Executive till regular arrangements
are made. However, government officers
are generally not appointed om such a
temporary basis to full-time charge of
Functional Directors in public enterprises.

(b) The information regarding the
particulars of such officers of Government
who are holding the post of Chief Executive/
Functional Director of public enterprises is
~ being collected and will be laid on the Table

of the House.

P.M’s Directive Regarding Transfer ofo fficers
in Central Excise and Customs

10443, SHRI T.S. NEGI: Will the
Minister of FINANCE be pleased to state :

(a) whether P.M’s recent directives
regarding transfer of officers after their fixed
tenure are being implemented in Central
Excise and Customs Departments in 4 metro
cities and if so, full details of number of
transfers made and/or under implementation
since the issue of the orders ; and

(b) how many of such officers have
been in 4 metro cities for over 5 years and
below 10 years and how many for over
10 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) and (b) Posts
in Customs and Central Excise in the four
metropolitan cities are cadre posts; except
for a few which are filled on deputation
basis. Prime Minister’s directive has been
communicated to the concerned offices for
implementation, wherever applicable to any
of these posts. Information with regard to
the number of transfers in pursuance of the
implementation is being compiled, together
with information about the period of stay
in metropolitan cities of officers covered by
such transfers, and will be laid on the Table
of the House.

Representation from Co-ordination
Council of Kerala Central Excise
Stafl Association

10444, SHRI V.S. VIJAYARA-
GHAVAN : Will the Minister of FINANCE

be pleased to state :
(a) whether he received any representa-
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tion from thc Co-ordination Council of
Kerala Central Excise Staff Associations
regarding the promotion of Group ‘D’ staff
working in the Collectorates ;

(b) if so, the details of their demands ;
and

(c) the decisions of  Government

thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.

(b) It has been urged inter-alia in the
representation that there should be a ban on
the direct recruitment of L.D.Cs. till such
time as the qualified sepoys are absorbed as
L.D.Cs.

(c) The dtmand is not in consonance
with the general policy of the Government.

Departmental Promotion Examination from
Auditor to Section Officers

10445, SHRI RAGHUNATH SINGH
VERMA : Will the Minister of FINANCE
be pleased to state :

(a) whether result of a departmental
promotion examination from auditor to
Section Officer (Accounts) conducted by
Controller General of Defence Accounts
during December, 1982 is yet to be declared ;

(b) if so, the number of general and res-
erved candidates who have actually taken
the said examination ;

(¢) whether it is a fact that 516 reserved
vacancies of Section Officers (Accounts)
were remaining unfilled on 30 June, 1982 ;
and

(d) whether Government have instructed/
propose to instruct the Controller General
of Defence Accounts to declare the above
impending result keeping in view the above
unfilled reserved vacancies besides complet-
ing 22} per cent reservation to Scheduled
Castes/Tribes by relaxing qualifying standard
under Department of Personnel O.M. No.
8/12/69-EST (SCT) dated 23 December,
1970 in case the [required number of
Schedujed Castes/Tribes candidates cannot
pass by general standard : if not, reasons
therefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.

(b) General candidates 1737
Reserved candidates 274
(¢) No, Sir. The number of reserved

vacancies, including carry-forward would be
of the order of 222.

(d) The provisions of the Department
of Personnel and Administrative Reform
Office Memorandum dated 23rd December,
1970 provide for relaxation in fqualifying
standards for Scheduled Castes/Scheduled
Tribes candidates in promotions made
through the  Departmental Competitive
Examination, whereas Subordinate Accounts
Service Examination is a qualifying one.
However, the qualifying standard, so far as
Scheduled Castes/Scheduled Tribe candidates
are concerned, is relaxed on each occasion,
whenever the examination is hold, after
taking into account all the relevant factors
as per extant orders.

Normal Maintenance in ITDC’s Ashok Hotel,
New Delhi During 1982-83

10446, SHRI B.D. SINGH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Unstarred Question No. 2044 on
15 October, 1982 regarding dressing up of
ITDC Hotels for Asian Games etc. and
state :

(a) whether it is a fact that a sum of
Rs. 58.26 lakhs was estimated for 1982-83
as a part of normal maintenance of ITDC
Hotels ; and

(b) whether any normal maintenance
was carried out in ITDC's Ashok Hote],
New Delhi during 1982-83, if so, the details
of jobs/works undertaken with break up of
expenditure on each ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) During 1982-83, an
expenditure of the order of Rs. 38.26 lakhs
was estimated on account of maintenance
and repairs works in  Akbar. Qutab,
Janpath, Lodhi and Ranjit Hotels.

An expenditure of Rs, 22.44 -lu,khs was
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incurred in ITDC’s Ashok Hotel during
1982-83. The details of jobs/works with
break-up of expenditure are as under :—

(Rupees in lakhs)

(Provisional/
Subject to audit)
(1) Building, 3.96
(2) Plant/Machinery including
air-conditioning, boilers,
kitchen and other equip-
ment 3.59
(3) Electrical/sanitary installa-
tions, furniture, fixtures, ctc.  14.89
Total 22.44

Air fares of I.A. and domestic airlines of
fother countries

10447. SHRI K. PRADHANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there has been an increase
in the air fares recently by the Indian
Airlines ;

(b) if so, whether any study has been
mabe by our Government in this connection
and compared our air fares with the air
fare of domestic airlines operating in foreign
countries ;

(c) if so, whether itis a fact that air
fares of the Indian Airlines are on the top
of the list ; and

(d) if so, what are the fares of foreign
countries in comparison to the fares of
Indian Airlines ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir. Indian Airlines has
increased the Fuel Surcharge component of
the domestic fares by 6.5% with effect from
2nd April, 1983.

(¢) No, Sir.

(b) and (d) No formal study has been
made. According to the information furni-
shed by International Air Transport Associa-
tion, however, the domestic air fares in
India compare favourably with those of
domestic carriers in other couniries,
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Promotions Effected as Chief Cashier
in Central Bank of India

10448. SHRI T. NAGARATNAM:
Will the Minister of FINANCE be pleased
to state :

(a) the total number of promotions
effected as Chief Cashier in Cash Depart-
ment of Central Bank of India since 1978
onwards, year-wise and region-wise ;

(b) the number of promotions as Chief
Cashier in Cash Department effected out of
General and Reserved category  lists
respectively, category-wise i.e. General,
Scheduled Caste and Scheduled Tribe, year-
wise since 1978 and region-wise ; and

(¢) total number of vacancies under
backlog for Scheduled Castes and Scheduled
Tribes to the posts of Chief Cashier in the
Cash  Department, category-wise  i.e.
Scheduled Caste and Scheduled Tribe year-
wise since 1978 and region-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
The information is being collected and will
be laid on the Table of the House to the
extent available,

f Alleged Tax Evasion by M/s. Tata
Oil Mills Co,

10449, SHRI SUBHASH YADAV :
SHRI M. RAMGOPAL REDDY :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that M/s. Tata
Oil Mills Company. Ernakulam have been
evading the payment of excise and other
duties levied by Government on their
products ;

(b) if so, for how long and when it was
detected ;

(c) to what extent the evasion is till.
now ; and
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(d) what action has been taken to realise
the money ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAQ) : (a) to (d) A case was
registered against M/s. Tata QOil Mills Co.
Ltd., Ernakulam, on 12-5-1981, for alleged
manufacture of Sodium Silicate out of Soda
Ash supplied by them to small scale units,
availing themselves of the exemption from
excise duty under Notification No. 80/80-CE
dated 19-6-80. The total amount of duty
involved up to 31-3-81 was Rs. 1,07,340.02,
The case was adjudicated by the Collector
of Central Excise, Cochin on 22-1-1983,

demanding the aforesaid amount of
duty and imposing a penalty of
Rs. 25,000/-. The party is reported to have

preferred an appeal to the Appellate
Tribunal and also prayed for interim stay of
recovery.

Service Conditions of ITDC Employees

10450, SHRI RASHEED MASOOD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether 1TDC Management has
formulated rules and regulations for
governing the service conditions of its Non-
HCE Employees Executive and Non-
Executive separately ;

(b) if so, the details of the same with
date of formulation and adoption by the
ITDC Board of Directors ; the date of their
notification and reaction of the concerned
employees, if any, on the rules and
regulation ; and

(s) whether the Union (s) Association (s)
have been taken into confidence before
finalising the above rules and regulations ;
if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) The ITDC has for-
mulated the following rules for governing the

. service conditions of the employces of ITDC

(executives and non-executives) :-

Name of the Rules

Date of Approval
by the TTDC Board

Date of notfication

1. ITDC Contributory Provident Fund Rules

2. ITDC Employees’ Group Insurance
Scheme Rules

24.2.1969 1.11.1967

21,3,1972 1.3.1972
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1 2 3
3. ITDC Employees’ Group Gratuity- cum-Life
Assurance Scheme Rules 2.12.1973 1.3.1976
4. ITDC-Conduct, Discipline & Appeal Rules 28.12.1978 1.1.1979
5. ITDC Officer’s Leave Encashment Rules Board approval was 1.4.1980
not required.
6. ITDC Recruitment, Promotion and Certain amendments
Seniority Rules 30.3.1982 will be notified after
approval of the ITDC
Board,
7. ITDC Foreign Service Rules Government apprdval
has been sent to
ITDC. The Rules

will be notified after
clearance by the
ITDC Board.

As per the guidelines issued by the
Bureau of Public Enterprises, consultation
with the Unions is done by the ITDC
wherever necessary. In regard to these
Rules, no adverse reaction from the 1TDC
employees has come to our notice.

Loan Sanctioned by IRCI to Big
Business Houses

10451, SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE bp pleased
to state ;

(a) the total quantum of loans sanctioned
by the Industrial Reconstruction Corporation
of India (IRCJ) to units belonging to the big
business houses, up to June, 30, 1982 ;

(b) whcether any scrutiny has been held
into allegations that such established
business houses obtain JRCI loans for units
which are not really sick ;

(c) whether spurious
also obtained large loans

companies have
: and

(d) whether any inquiry is proposed to
be held into the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Till
the end of March, 1983, the Industrial
Reconstruction Corporation of India (IRCI)
had sanctioned Rs. 29.97 crores to the
i!;tdutakin;. registered = under MRTF

(b) IRCI has not received any allegation
that established business houses obtain
loans from IRCI for umits which are not
really sick. Hence the question of holding
any scrutiny does not arise.

(c) No, Sir.
(d) Does not arise,

Seizure of Incriminating Documents
From a Firm in Bombay.

10452, SHRI RAMIJIBHAI MAVANI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Bank
accounts worth Rs. 57 lakhs maintained in
two foreign banks in India were frozed
recently and the incriminating documents
seized from the Bombay office of a non-

resident  film  distributing firm  very
recently ;
(b) if so, the names/details of the

persons involved therein ;

(c) what are the details of seized
documents and other things ; and

(d) the action taken and proposed to
be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to ' (d)
Income~tax Authorities searched the office
premises of M/s Columbia Films of India
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Ltd. Bombay, a non-resident company.
Three bank accounts with closing balances
of about Rs. 57 lakhs have been frozen by
serving prohibitory orders. The incri-
minating documents seized during the search
are under scrutiny for taking appropriate
action under the Income-tax Act.

Prices of Suovin Cotton

10453, SHRI P. RAJAGOPAL
NAIDU : Will the Minister of COMMERCE
be pleased to state : ’

(a) whether the prices of suvin cotton in
Andhra Pradesh State are lower than the
prices fixed by Government ;

(b) whether there is apprehension that
even these prices will fall down due to strike
in cotton mills in Bombay ; and

(c) whether Government propose to
instruct the CCI to enter the market in
Andhra  Pradesh and  purchase suvin
cotton ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) and (¢) Do not arise in view of (a)

above,
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Advance Sought by Kerala State Government
From Central Government

10455, SHRI G.M. BANATWALLA :
Will the Minister of FINANCE be pleased
to state :

(2) whether Government have seen the
press reports which appeared in the
‘Telegraph’, Calcutta dated 7th April, 1983
wherein it has been stated that the Kerala
State Government has sought an immediate
advance of Rs. 35 crores from the Central
Government to help and tide over its present
financial diffculties ; and

(b) if so, what is reaction of the
Government of India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

PATTABHI RAMA RAO) : (a) Yes Sir,

(b) Rs. 31.93 crore has been provided as
on account advance sharc in Central taxes
and ways and means advance to the State
Government. Further, a sum of Rs. 5
crore has also been provided as on account
advance Plan assistance to meet the
expenditure on drought relief.

Improvement in Environmental and Hygenic
Conditions of Tourist Spots

10456, SHR! K. MALLANNA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
the environmental and hygenic conditions
of popular tourist spots in India are not
satisfactory ;

(b) if so, the steps Government propose
to take or have taken to improve the
environmental and hygenic conditions of the
popular tourist spots in India ; and

(c) whether Central Government have
introduced any policy to be implemented by
the State Governments for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF TQURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) ; (a) to (c) Goverpment ar¢ aware
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of and attach considerable importance to
the need for constantly monitoring the
development of tourism keeping in view the
larger interest of preservation of environment
and ecology. While constant endeavour is
made to improve the environmental and
hygenic conditions of popular tourist spots
through Central, State and local body
agencies, the scope for further improvement
is always there.

This was taken cognizance of in the
statement on Tourism Policy placed before
the Parliament on 3.11.1982. This Policy
while highlighting the benefits of tourism
has laid necessary stress on preservation of
environment and ecoology. At the instance
of the Prime Minister, the Government
of India through the Department of
Environment had constituted a Working
Group to devise environmental guidelines
for development of beaches Similarly, a
Co-ordinating  Committee has been
constituted with representarives from the
Departments of Tourism ann Environment,
among others, for devising measures for
conserving environment and improving the
aesthetic quality of areas which enshrine
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our national heritage. The Central Depart-
ment of Tourism and the Department of
Environment closely inter-act with other
Central and State agencies in the field of
tourism, ecology and environment,

Loans Given to Public Borrowers L.I1.C.

10457. SHRI SUDHIR GIRI: Will
the Minister of FINANCE be pleased to
lay a statement showing :

(a) the amounts of loans given to public

borrowers in different States and Union
Territores (State-wise) in 1980-81 and
1981-82 by the L.I.C, ; and

(b) the total amount of investment by
the L.1.C, in these two years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY): (a) A
statement giving the requisite information is
annexed,

(b) The total gross investments of the
LIC during the years 1980-81 and 1981-82
were Rs, 1,109 crores and Rs. 1,168 crores
respectively.

STATEMENT

STATE-WISE POSITION OF LIC LOANS ADVANCED TO INDUSTRIAL
UNITS IN PRIVATE SECTOR AND TO BORROWERS IN THE
SOCIALLY ORIENTED SECTOR OF THE PLAN* DURING
1980-81 AND 1981-82.

(amount in crores of Rs.)

1980-81 1981-82
Private Socially Private Socially
S1. State Sector Oriented Sector Oriented
No. Sector of Sector of
the Plan the Plan
1 2 3 4 % 5 6
1. Andhra Pradesh 3,77 13.25 4,93 15.12
2, Assam — 11.56 - 5.28
3. Bihar 2.99 10.51 2.65 11.05
4, Delhi 0.10 — = o
5. Gujarat 465 20.15 22.86 24.72
6. Haryana 0.27 13.07 1.19 13 28
7. Himachal Pradesh 0.18 3.19 0.44 2.49
8. Jammu & Kashmir 0.09 3.03 — 4.00
9. Karnataka 8.64 18.66 19.47 16.79
10. Kerala 0.65 13.25 2.80 12.29
11. Madhya Pradesh 0.80 15.16 1,20 13.74
12 Maharashtra 8.87 23.52 23.59 27.44
13, Manipur - 0.20 —_ 0.68
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1 2 3 4 5 6
14. Meghalaya 0.20 2.02 — 1.98
15. Nagaland — — —_ 0.53
16. Orissa 1.47 11.64 3.91 13.26
17, Pondicherry 0.02 — —_ —
18. Punjab 1.34 17.39 1.70 10.39
19. Rajasthan 3.94 15.67 1.46 16.75
20.  Sikkim ) — 0.01 - 0.09
21, Tamil Nadu 0.93 17.52 3.13 - 22.80
22. Tripura 0.20 0.98 — 0.46
23, Uttar Pradesh 7.82 44 .45 1.72 45,90
24 West Bengal 6.63 15°92 11.18 16.42
25, Chandigarh — 2.00 — 1.07
Total : 53.56 273.15 102.23 276.53

. ——

*Consisting of (1) State Govts. for housing (2) State Electricity Boards (3) State Road
Transport Corporations and (4) Municipal Committees/Zilla Parishads for water supply and

sewerage schemes.

Increase in Tourist Traffic During 1983-84

10458 SHRIMATI KRISHNA SAHI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the number
of foreign tourists who visited India during
the year 1982-83 showed an increase of 0.5
per cent ;

(b) whether Government are satisfied
with this increase in tourist traffic ; and

(c) what furtbher steps Government
propose to take to increase tourist traffic to
our country during the year 1983-84 and
the amount Government propose to spend
on tourist development during the same
period ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The statistics of
international tourists visiting India are
compiled on a calendar year and not finan-
cial year basis. For 1982 the final figure
showed an increase of 0.7 per cent.

The recessionary conditions in the
tourist generating market as well as the
disturbed conditions in the neighbouring
countries have affected the growth in tourist
traffic to India. However, this has to be
viewed against a decline of 1.3 per cent in
world tourism.

(c) The steps proposed by the Govern-
ment are promotion of charter traffic, host-
ing international conferences/conventions,
increased marketing and promotion overseas,
opening of new offices overseas in Sri
Lanka, Kuala Lumpur and the Gulf Region,
development of facilities at tourist centres
falling along identified travel circuits, expan-
sion of existing airports and construction of
new air terminals, promoting regional
tourism including countries of West Asia,
improving the quality and availability of
surface transport facilities.

The following are the budget estimates

on tourist development wunder various
heads :
(Rs. in crores)
(1) Department of Tourism 5.00
(2) India Tourism Development
Corporation 12.50
(3) Catering Technology 1.50

Production of Mooga Silk

10459, SHRI SONTOSH MOHAN
DEV : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that production
of mooga silk had declined considerably in
Assam; and

(b) the reasons therefor and the steps
suggested to increase the production of mooga
silk ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1 P.A.
SANGMA) : (a) and (b) Muga Silk produc-
tion in Assam declined from 48 tonnes in
1980-81 to 44 tonnes in 1981-82 for the
following reasons :—

(i) Destruction of Muga food plants.
(i) Non-availability of Slik worm Seed.
(iii) Lack of incentives to rearers.

A four-year project for increasing Muga
Silk production in Assam involving a total
outlay of Rs. 3.5 crores has alrcady been
prepared by the Central Silk Board and this
will be implemented from 1983-84 onwards.

Overdraft of State Government of Kerala

A. NEELA LOHITHA-
Minister of

10460. SHRI
DASAN NADAR : Will the
FINANCE pleased to state ;

(a) what is the outstanding overdraft by
the Statc Government of Kerala at present ;

(b) whether the Government of India
propose to allow the Government of Kerala
to write off the overdraft amount taking
into consideration of the serious financial
crisis faced by the Kerala Government ;

and

(¢) if so, in what way Government
propose to help Kerala Government with
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABH] RAMA RAOQO) : (a) The State
was not in overdraft with the Reserve Bank
of India as of 28.4.1983.

(b) and (c) Does not arise.
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Grant of Loans to SC/ST Farmers for Purchase
of Tractor and Agricultural Implements

10462, SHRI SOMIJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) whether the State Bank of India has
any scheme for grant of loans to SC/ST
farmers for purchase of tractors and other
agricultural cquipment ;

(b) if so, the terms and conditions, rate
of interest and the extent of grant of such
loans ; and

(c) total amount of loan advanced to
SC/ST farmers for purchase of tractors in
Bharatpur Distt, of Rajasthan during 1980-
81 and 1981-82 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHAI JANAR-
DHANA POOJARY): (a) to (c¢) State
Bank of India has reported that loans for
purchase of tractors and Agricultural equip-

ment are granted to farmers on the following
conditions : —

(I) The farmer borrowers' land hold-
ing is at least 10 acres irrigated land.

(I) Margin 159 is provided by the
borrowers.

(11I) Rate of interest for small and

marginal farmers is at 109/ per annum and
for others at 12.509%, per annum.

(IV) Seccurity upto loan of Rs. 1 lakh
is hypothecation of tractor and for loans
exceeding Rs. 1 lakh mortgage or charge on
land is obtained in addition to hypotheca-
tion of tractor.

Data regarding tractor advances sanc-
tioned to SC/ST farmers in Bharatpur
District by SBI are not yielded by the data
reporting system.,
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Demand for *‘Gandhi Tour”* Offer by A 1.

10464. SHRI G. NARSIMHA REDDY:
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) is it a fact that with thc Phenomena,
success of Attenboroughs film on the
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Mahatma, hundreds of Americans are
knocking at Air India’s door to find out
if it has any thing like a ‘Gandhi Tour’ to
offer ; and

(b) if so, what action Government are
taking in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) Air India
has initiated programmes to promotc tours
to India in view of the interest generated by
the success of the film ‘Gandhi’. Air India
offices in USA are offering one
tour package entitled ‘In the search of
Mahatma’, Air India is also planning to
launch shortly a national tour programme
entitled ‘Journey to the land of Gandhi’,

Advances to Farmers Acainst Pledging
of Gold Ornaments in Tamil Nadu

10465. SHRI ERA ANBARASU :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
nationalised banks in Tamil Nadu are not
granting advances to farmers against pledging
of old ornaments for doing agricultural
operations ;

(b) if so, whether Government propose
to issue suitable instructions to advance
loans to farmers on gold in view of the
critical conditions prevailing in Tamil Nadu
at present due to three successive failures of
monsoon rains ; and

(c¢) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) According
to the guidelines issued by the Reserve Bank
of India to banks, they are not prohibited
from granting advances against the security
of gold ornaments. However, such advances
for non-productive purposes are to be dis-
couraged so that they do not normally
exceed Rs, 5000/- and are required to be
repaid within a short period.

Accepting Subscription to Public Provident
Fund by Bauks, Post Offices

10466, SHRI CHINTAMANI PANI-

VAISAKHA 16, 1905 (SAKA)

Written Answers 126

GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) the names of the banks accepting
subscription to the public provident fund ;

(b) what are the names of the towns in
different States where such facility is rmade
available in the banks ;

(c) whether Government have a pro-
posal to extend such facility to the rural
areas through Post Offices ; and

(d) if so, when necessary steps are

proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAQO): (a) and (b) The
names of thc banks and the location of their
branches accepting subscription to the Public
Provident Fund are given in the annexed
statement. ‘

(c) and (d) The Public Provident Fund
Scheme is already being operated through
all] Head Post Offices in the country since
1st January, 1979 in addition to the banks
listed in the Annexure. The question of
increasing the coverage is cxamined from
time to time having regard to the potential
of the area to be covered and the capacity
of the agency to undertake the work in those
areas,

STATEMENT

NAMES OF BANKS AND THEIR
BRANCHES ACCEPTING SUBSCRIP-
TIONS TO PUBLIC PROVIDENT FUND

I. STATE BANK OF INDIA AND
ITS SUBSIDIARIES : Since the inception
of the Public Provident Fund Scheme in
July 1968, all branches of the State Bank of
India and its Associate Banks (viz State
Bank of Hyderabad, State Bank of
Maharashtra, State Bank of Travancore,
State Bank of Bikaner & Jaipur, State
Bank of Patiala, State Bank of Saurashtra,
and State Bank of Indore) are authorised to
accept subscriptions to Public Provident

Fund.

II. NATIONALISED BANKS: The
following nationalised banks have been
authorised to accept subscriptions to Public
Provident Fund with effect from 1st April,
1983, at branches mentioned thercagainst :—
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Name of the Bank

Name of the State/
Union Territory

1 2

Location of the branch

3

1.

2.

2
2.

4.

Central Bank of India

Bank

Dena

Punjab National Bank

Maharashtra
-do-
-do-
-do-
-do-
Gujarat
Madhya Pradesh
-do-
-do-
-do-

Mabharashtra
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

of Maharashtra

Bank Maharashtra
-do-
Gujarat
-do-
-do-
-do-
-do-
-do-
Madhya Pradesh
Goa, Daman & Due

Delhi
-do-
-do-
-do-
Uttar Pradesh
-do-
~do-
Jammu & Kashmir
Himachal Pradesh
Chandigarh
Haryana
Punjab
-do-
-do-
Uttar Pradesh

Bombay Main Office
Bombay-Andheri (East)
Bombay—Bandra (West)
Bombay—Grant Road
Bombay—Worli

Lal Darwaja-Branch, Ahmedabad
Ibrahimpura, Bhopal

Gwalior

Jabalpur

Ratlam

Bombay—Fort Branch
Bombay—Shivaji Park
Bombay — Borivli (West)
Bombay —Thakurdwar Road
Thane —Naupada Branch
Kalyan Main Branch
Tilak Road, Pune
Erandwana, Pune

Nasik City

Aurangabad City
Bombay Main Office, Horniman
Circle.

Dharampeth, Nagpur

Ashram Road, Ahmedabad

Sector No. 22, Gandhinagar

Amul Dairy Road, Anand
Khargate, Bhavnagar

Raopura, Vadodara

Kotsafil Road, Surat

Hamidia Road, Bhopal

Alfunso Albugurque Road, Panaji.

New Delhi, Parliament Street
Delhi, Chandni Chowk
Delhi, Sadar Bazar

New Delhi, Nehru Place
Mal Road, Kanpur
Modinagar

Navyug Market, Ghaziabad
Jammu Tawi

The Mall, Simla
Chandigarh, Sector 17
Ambala Cantonement

Civil Lines, Jullundur
Industrial Area, Ludhiana
Hall Bazar, Amritsar

Agra, Daresi No, 2
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2

8.

9,

Syndicate Bank

Canara Bank

Indian Bank

Indian Overseas Bank

Bank of India

Karnataka
-do-
-do~
-do-
-do-
-do-
-do-
-do-
-do-

Kerala

Karnataka
-do-
-do-
-do-

Tamil Nadu
-do-
-do-

Kerala
-da-
-do-

Tamil Nadu

-do-

-do-

-do-

-do-
Pondicherry
Kerala
Andhra Pradesh

-do-

-do-

Tamil Nadu
-do-
-do-
-do-
-do-
-do-
Kecrala
Andhra Pradesh

Maharashtra

-do-

-do-

-do-

-do-

-do-

-do-
Madhya Pradesh
Madhya Pradesh

«d0-

Bangalore, Cantonment
Bangalore, Jayanagar
Bangalore, Gandhinagar
Bangalore, Rajaji Nagar
Bangalore, Seshadripuram

Bangalore, Malleshwaram 18th Cross

Karwar
Hampankata, Mangalore
Dharwar Main

Trivandrum, Statue Junction

Bangalore, M.G. Road
Shimoga Main

Kolar

Hassan

Madurai, Grant Central
Coimbatore, H.Q. Road
Erode, Park Road
Trichur, West Place Road
Palghat, Big Bazar
Chalapuram, Calicut

Madras, Mount Road
Salem, Main
Cuddalore
Kanchipuram

Vellore, North Arcot
Pondicherry Main
Quilon

Himayatnagar Branch, Hyderabad

Chittoor
Vijayawada

Madras, Mount Road
Madras, Cathedral
Madras, Esplanade
Tirunelveli Junction
Thanjavur Main
Tiruchirapalli Main
Trivandrum Main
Hyderabad, Bank Street

Bombay — Churchgate-Link branch

Bombay— Ballard Estate
Bombay - Andheri (West)
Bombay -~ Cumballa Hill
Bombay—Nariman Point
Bombay—(Main)
Solapur

T.T. Nagar (Bhopal)
Dewas

Khandwa
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1 2 3
10. Bank of Baroda Maharashtra Bombay—Nariman Point Branch
-do- Bombay —Bandra (West) “§§) 45
Gujarat Baroda—Post Box No. 18, s
Bank of Baroda Building,” 7 '§ . 8
Mandvi =0
~do- Baroda—-Lokmanya Tilak Road V4 a8
-do- Rajkot —-M.G. Road
-do- Surat Main—Surat
-do- Ahmedabad —Ellisbridge branch
Uttar Pradesh Allahabad —M.G. Road
Rajasthan Jaipur — Tripolia Bazar branch
-do- Jhunjhunu -- Gandhi Chowk
11. Union Bank of India Maharashtra Bombay Samachar Marg—Bombay
-do- Bhat Bazar—Bombay
-do- Kalbadevi - Bombay
-do- Nepean Sea Road — Bombay
-do- L.D. Ruparel Marg —Bombay
=do- Poona Camp—Poona
Gujarat Relief Road—Ahmedabad
-do- Alkapuri— Baroda
Madhya Pradesh Indore Main
-do- Rewa
Rajasthan Ajmer Main
-do- Jaipur—S.D.M.H. Branch
-do- Udaipur Main
Uttar Pradesh Lucknow, Clark Avadh
-do- Meerut Main
12. Allahabad Bank West Bengal Calcutta Main Branch, Calcutta
-do- Rash  Behari Avenue Branch,
Calcutta-129
=0- Mukhram Kanoria Road Branch,
Howrah
-do- Durgapur Branch
-do- Burdwan Branch
Tripura Agartala Branch—Tripura
Assam Gauhati Branch
Bihar Patna Main Branch, Patna—1
-do= Ranchi Branch
Orissa Bhubaneshwar Branch
13, United Bank of India  West Bengal Old Court House Street Branch,
Calcutta,
-do- Park Street Branch, Calcutta,
-do- Alipore Branch Calcutta,
-do- Royal Exchange Branch, Calcutta.
-do- Berhampur Branch
-do- Malda
Assam Dibrugarh Branch
Orissa Cuttack Branch
-doe Berhampur (Ganjam) Branch
vdOw Rourkels Braneh
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1 2

3

United Commercial West Bengal

Bank

14.

-do-

-do-

-do-
Bihar
Assam
Maghalaya
Uttar Pradesh
Orissa

-do-

Main Branch, Calcutta

Sarat Bose Road Branch, Calcutta
Salt Lake Branch, Calcutta
Chowringhee Branch, Calcutta
Ranchi Main Branch

Fancy Bazar, Gauhati

Shillong

Halsey Road, Kanpur
Sahidnagar, Bhubaneshwar
Rourkela, Sector-5

Project for the Manufacture of an
Armed Light Helicopter

10467. SHRI LAKSHMAN MALLICK :
Will the Minister of DEFENCE be pleased
'tO state :

(a) the reasons of the delay in the
establishment of a project for the manufac-
ture of an armed light helicopter ;

(b) the stage at which the above pro-
posal is pending ; and

(¢) when it is likely to be implemented?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) to (c) Foreign
collaboration proposals for design, develop-
ment and manufacture of Advanced Light
Helicopter with contemporary state of art
technology are currently under evaluation..
~ Delay in finalising the proposals has been
partly on account of the need to change the
configuration. from a single engine helicopter
to a twin engine helicopter and partly on
account of the time being taken in obtaining
appropriate terms of collaboration.

Import of Newsprint from Soviet Union

10468, SHRI N.K. SHEJWALKAR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that a pact for
import of 60,000 tonnes of Soviet newsprint
to India has recently been signed between
the two countries ;

(b) if so, who are the signatories on
both the sides, their names, status and
similar information about { other participant
members of the delegation who visited the
Soviet Union ;

(¢) what is the total value of the news-
print and what shall be the mode of pay-
ment and when the first shipment is expected
to reach India ; and

(d) the extent to which India’s depen-
dence of Soviet Union for supply of news-
print has been increased and other markets
that we have lost as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE [(SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The contract was signed by the
represeptatives of S.T.C. and the V/O
Exportles, USSR, Members of ;the News-
print Purchase Committee Delegation which
visited USSR were : The Registrar of
Newspapers for India, Chief Marketing
Manager of S.T.C., and two representatives
of newspaper industry.

(c) The total value of contract is
Rs. 30.00 crores CIF approx. Payment is
effected in Indian Rupees with 45 days
credit free of interest. A quantity of 3460
MT has already been shipped under the
above contract,

(d) India has been importing newsprint
freely from diverse sources including USSR
depending upon the best commercial terms
offered. There is no question of loss of any
maket in this regard.

News-item captioned ‘‘Equity Transfers
to Suspect non-Residents being
Checked”

10469. PROF. P.J. KURIEN : Wil
the Minister of FINANCE be pleased to
state
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(a) have Government noted the news-
item in the “Bconomic Times™ of April 14,
1983 titled “Equity transfers to Non-resi-
dents being checked”: according to which,
disturbed by what is considered to be an
incipient bid by non-resident Indian
businessmen to acquire the single largest
interest in the equity of some Indian com-
panies the controlling interests of these
companies have intensified the scrutiny of
share transfer applications in order to rcfuse
the transfer of shares to suspect non-resi-
dent investors ;

(b) what are the stated dcfects in
permitting non-residents to participate in
existing business units of large houses ; and

(c) whether there is any concerted
move by big Indian houses to stop any
non-residents from entering the industrial
and business field in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.

(b) Fears have been expressed in
certain quarters that the facility of portfolio
investment announced by the Reservé Bank
of India would be misused for effecting take-
over of managements of existing companies.
In order to prevent any such misuse, the
Government have now decided that under
the portfolio investment scheme, investment
by non-residents of Indian nationality/origin
and overseas corporate bodies owned to the
extent of at least 60% by such non-
residents, without the prior permission of
the Reserve Bank of India, would be subject
to an overall ceiling of 5 per cent of the
paid up equity capital of any company and
5 per cent of the total issue of cach series of
convertible debentures of the company
already issued.

(c) Government are not
such move.

aware of any

C.B.1. Inquiries against TTDC Officials

10470. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to refer to the reply given to
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Unstarred Question No. 4283 on 5th Novem-
ber, 1982 and State :

(a) on what charges the services of
former General Manager (Hotels) ITDC
were dispensed with and the latest position
of the cases/disputes which he has raised

against 1TDC and stand taken by the
management till date ;
~ (b) names, designation with brief
summary of charges of iIDC Officials
against whom CBl inquiries have been
instituted ;

(c) names of erring officials whose

inquiries have been completed with findings
of inquiry in each case and action taken/
proposed to be taken against each of them ;

(d) under what rules and circumstances’
the officials served with the chargesheets,
are to be placed under suspension in ITDC ;
and

(e) the reasons and basis on which the
officers mentioned in (b) above were charge-
sheeted and suspended or could not be
chargesheeted/suspended ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL

AVIATION : (SHRI KHURSHEED
ALAM KHAN) : (a) The services of the
former General Manager (Hotels) were

terminated in public interest.
sub-judice.

The matter is

(b) to (¢) During 1981-82 and 1982-83,
C.B.1. enquiries were held in 8 cases involv-
ing allegations, such as, possession of dis-
proportionate  assets, irregularities in
making purchases, award of contract,
misappropriation, misuse of official position,
ctc. Enquirics have been completed in four
cases and appropriate disciplinlay/adminis-
trative action has been taken/initiated against
the erring officials in three cases. One case
has been closed by CBI. Enquiries in the
remaining four cases are in progress. A
statement giving details is enclosed.

The officialis served with charge-sheets
are placed under suspension after carefully
evaluating the findings of CBI under stand-
ing orders or 1TDC's Conduct, Discipline
and Appeal Rules,
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SI.

Name and

No. designation of

(S

2

Brief summary of the
charges.

Sh. ML Kardam,
Sales Asstt., Duty
Free Shop, Palam
(prescntly  posted
at Qutab Hotel)

Sh. S.K. Grover,
the then General
Manager, Hotel
Airport Ashok,
Calcutta and others.
(now under trans-
fer and GM, Hotel
Ashok Bangalore.)

Sh. S. Haldar, Sr.
Asstt, Manager,
Hotel Airport
Ashok, Calcutta.

Sh. JP  Sharma,
Ex-General Manager
(Hotels).

Sh. ML  Sharma,
the then Asstt,

Engineer (C) Ashok
Hotel,

Possession of assets
disproportionate to
the known sources
of income. CBI
registered a regular
case on  27-2-82
against Sh. Kar-
dam under Preven-
tion of Corruption
Act 1947.

Icregularities in the
award of contract
for 1980-81 for
laundary services at
Hotel Airport
Calcutta.

ITDC referred to

CBI in January
82 a complaint
against officials of
Indian Airlines
regarding attempt
to defame ITDC
Flight Catering

arrangements at
Calcutta. No.
names were men-
tioned in the refe-
rence to CBI.

ITDC had made a
reference to the
CBI regarding
fabrication oi fur-
niture in Ashok
Hotel Workshop
allegedly for perso-
nal use of a senior
officer. No names
were mentioned in
the reference to
CBI.

Findings of the
CBI

4

Action taken/pro-
posed to be taken

5

Investigations are in
progress.

The case was closed
by CBI for want of
evidence,

Recommended sui-
table  disciplinary
action against Sh.
S. Haldar for mak-
ing incorrect and
mischievous allega-
tions against Indian
Airlines Officials.

CRBI in their report
recommended minor
penalty action
against  Sh, ML
Sharma, AE (C),
Ashok Hotel, New
Delhi (now trans-
ferred to Hotel
Samrat)., They did
not recommended
any action against
Shri J.P. Sharma,
Ex-General

Manager (Hotels)
sinee  his services
had been terminated,

Explanation of
Sh. S. Haldar
has been called.

Disciplinary
action  against
Sh. ML Sharma
is being taken,
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1 2 3 4 5

5. Shri OP Bhandari, 1. Irregularities in  Investigations are
the then Manager, (i) repair of com- in progress.

Ranjit Hotel. pressort of  air-
Sh. KC. Nimesh, conditioning plant
Asst. Engg., Ranjit of Hotel Ranjit. (ii)
Hotel. Award of printing
Sh. RK Govil, Store job for Hotel
& Purchase Officer, Ranjit, (iii)  Pur-
Ranjit Hotel. chase of second
Sh. A.C. Jain, the hand blankets for
then Chief Accounts Hotel Ranjit. (iv)
Officer, Hotel Purchase of GI
Janpath. Pipes for Hotel
Sh, Rajinder Singh, Ranjit & (v) Pur-
the then  Asstt. chase of plywood
Manager (Bills & for Hotel Ranjit.
Credit), Hotel 2. Mis-use of posi-
Janpath, tion by Sh. O.P.
Bhandari
3. Acceptance of
payment of Janpath
Hotel bills in Indian
currency by a
foreign guest from
Mauritious.

6. Sh. P.B. Matlur Acceptance of pay- Recommended sui- The case has
General Manager ment of Hotel bills table action as been refered to
Ashok Hotel, New in Indian currency  deemed fit, the Central
Delhi, from a foreign Vigilance Com-

national and allow- mission for their
ing large and undue first Stage advise
concession to that & the same is
Guest. awaited.

7. Sh. Satish Sethi, Irregularities com- The case is repor-

Asst. Gen, Manager mitted in award of ted to be under —_
(Tech), Transport  contract for fabrica investigation.
Divislon. tion of aircondi-

tioned and Non air-

conditioned bodies

26 Chasis,

8 Sh. IK Shurma, Exact Charges not May be ascertained —_—

Dy. General known. CBI  have from CBI.
Manager (TS) asked for certain

particulars about

Sh. I.K. Sharma in

connection with

investigation of case
No. RC-1/82-STU.
II registered by
them. The informa-
tion called : for has
since been supplied.
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Promotion to the Post of A.D. from Cadre
Personnel at the Headquarters

10471, SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the Accoun-
tants, Information Assistants and Senior
Stenographers in the Department of Tourism
are in the same scale i.e. Rs. 425-700 ;

(b) whether Information Assistants and
Senior Stenographers are promoted to the
post of Assistant Director in the pay scale of
Rs. 650-1200 (Class T Gazetted) ;

(c) whether the U.P.S.C. had advised
the Department of Tourism as late as in
December, 1981 that the Accountants already
confirmed in the same scale should also be
considered for promotion in the puy scale of
Rs. 650-1200 (Class 1T Gazetted) ;

(d) whether a post of Accounts Officer
in the pay scale of Rs. 650-1200 has recently
been created at the Headquarters of the
Department ; and

(e) if so, whether any Accountant has
been promoted to fill up this post in pursu-
ance of the advice tendered by U.P.S.C. and
if not, the time by which the post is proposed
to be filled up by the cadre personne] ?

THE MINISTRY OF STATE OF THE
MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Yes, Sir. The post of
Assistant Director is a Group ‘B’ (not a
Class 1) gazetted post in the pay scale of
Rs. 650-1200.

(¢) The U.P.S.C. had advised the
Department to review the Recruitment Rules
for the post of Assistant Director (Admn.).
However, promotion of Accountans directly to
the grade of Assistant Director (Admn.) was
not found feasible. As per the Recruitment
Rules subsequently approved by the U.P.S.C.
Accountants have been made eligible for
promotion as Assistant from which grade
they will become eligible for promotion as
Assistant Director (Admn.).

(d) Yes, Sir.

'(¢) Does not arise in view of reply in
past (c) above, '
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Entitlement of Liberalised Pension

10472, SHRI CHANDRA DEO
PRASAD VERMA : Will the Minister of
FINANCE be pleased to state :

(a) whether the benefits arising out of
the Judgement of the Supreme Court dated
the 17 December, 1982 by which all Union
Government and Armed Forces employees
became entitled to the liberalised pension
with effect from 31 March, 1979 and 1 April,
1979 respectively regardless of their date of
retirement will accure to all categories of
such pensioners including those who retired
before the Clentral Civil Services (Pension)
Rules, 1972 came into force on the 1 June,
1972 ;

(b) if not, which of the categories of
pensioners are being excluded from accruing
from the above Judgement ; and

(¢) the recasons for such a distinction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BH1 RAMA RAO) : (a) The benefits arising
out of the Judgement of the Supreme Court
actually accrue to pensioners governed by
CCS (Pension) Rules, 1972 and pensioners
governed by Army Pension Regulations.

(b) and (¢) The matter is under conside-
ration.

gxg weel A fadat quewl W i
PIAT

10473, =t ®sor g fag: ¥ar
q@EA AT AT faa@a 77 a3 793 )
F1 F39 fF .

(%) #a1 wia & g€ gt A fadey
qqz&) #Y J19 FIT § FIB GIT 0T §
YT 3AF {17 F=G1 2qagr W g faar
ATAT ¢ ;

(@) afz gi, ar faet qgzs & wiw
%39 9 A fFaar aqg awmarn §;

(7) #a1 ag a9 § f§ qiew A
MAFRY A faaq @ geal g T
faqi awisl (s@iors W) ¥ oty
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HAEIA & ggg 1 fogy ¥ FII07
qra &' A1 & 4 fAseaifega @@ g
BT

(9) afe gi, &1 Tq g9 9 FaT FI9
9o &T 9EATT § 7

q@za MY AWy fqwiaA @NFT &
T WAt (N meil e &) o (F)
X (|) 9geH & dEg § AWIYeS,
e A FrgargT gaay St A
et §, ¥ usera 1At AR fafqgay &
ggaTx g § 1 gwify, @IFT J 3@
Seww & fau v ga wi=l § #9 gaw
w3, famfataa s3u gz §—

]. STTATH  §IEF AT QAE F AT
i qgureT T & aE E )

2. €T AT 7 N7 ST TqrfAT
g9 q A1y arer afaam) aw #
dfog FT & g

3. &TIWG S 9 7@y o qifaay
® agfaqid 7 g, gafan 3«
(NF A7) F FAFT AT FY FOTA]
|1 & % g | acafyw Al §
drarres arfxay & qifas aigom
F AT 9T Y FMar F1a7 & %

GUIA §) 90H AT AT FF HT
tag g

4. (%) widra amf®i, (@) sz
q¥a e & amfiwt @i (1)
Beg g e g qrrfiwt &
fau ara€ @Y fzesh o ofim
fasit & fau ssqoasw sy AT
®I9eT &1 ga9 F fagr qar g

() &z () gz faw geafas
sfarfaa s awg 2% ar g93 17 999
qgz® ®iafaal qy saufewr, 309, qE-
foat, ofewdt-afaqr, (#f.cfqa o g357
FigE! 9T AFfeqq ¢ TF2F qFgT F1gf-
wal & AISqW ¥ 99T ¥ agEr 4 &
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frq g=ar g3 &3a1 g 91 WIF ®1
ar Tl &9 & fog qgzFt #)Y q37 AT )
te® gfafaa, gaw gfogar & fadq feqq
H1at9q WG ¥ ggew afusfa & wg@l,
grzdl v gafaa faara aara) gast
qA-gN gIar w@q & 1 gfozga ggvarey
WG ¥ G guEq g9@ 9425 & qF
gt Jawg’ qferfag @ 3 wiwg
qded fawrg faaw & qra, @vq q133e
e} &1 yaar ¥ afafaa, v gade
grze gfnT gfaar & | wra qaza fasra
frre & qrg gq@ ga18 a1gl a3 794 9fe
qgq, 1T AT ITAT AT FI1IET § Al
FNNEY g2 F1FAT @A § | 9 F F1ai-
aai & sifafvaa, efvead vavargea, aigga
T wa aegfsdta fqua aga gifasza
& Y gaig Agt qu gaifad ggral & AR
T gaq1 9819 KW F faq 97 FI1I7TT
g | e ¥ AT FAs afwe o dro
W IPAT F HAMTHT FR GEA-997 &
TR H FAAT A § |

Revision of D.A, formula and pay scales of
Public Sector Undertakings Ofticers

10474. SHRI VIJAY KUMAR YADAV :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have revised the
D.A. formula and pay-scales of the officers

of all public sector enterprises ;

(b) if so, the details thereof mentioning
the date from which the new Dearness
Allowance Formula and revised pay-scales
have come into effect ;

(c) the details about their earlier pay
scales and D.A, while comparing with the
revised pay scales and D.A. ;

(d) whether the revision as stated in (a)
above will be applicable to the public sector
undertakings which are following/adopting
Central Government pay pattern in case of
their officers ; and

(e) if the reply to (d) above be in the
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negative, the alternative proposed to be a
adopted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) to (e) Presumably,
the Hon’ble Member if referring to the scales
pay and DA formula applicable to the execu-
tives in the public enterprises, whose appoint-
ment is made by the Government. The
scales of pay of these executives were last
revised effective from 1.8.1982 alongwith
adoption of industrial DA scheme. The
details of the revised scales and the DA
pattern have been given in Chapter-23 (p.
266-267) of the Public Enterprises Survey
1981-82, Vol. I, which was laid on the Table
of the Lok Sabha on 25th February, 1983.

News Item ‘‘Bid to Streamline Commerce
Ministry Working”

10475. SHRI M. RAJASHEKHARA
MURTHY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government have seen the
news-item ‘Bid to streamline Commerce
Ministry working’ which appeared in the
Times of India dated 5th February, 1983 ;

(b) whether it is a fact that various
instructions have been issuced to the officials
working in Commerce Ministry to bring
about a change in the administrative culture
by efficiency, punctuality, cleanliness, fair
administrative practices, courteous dealings
with the public for creating a clean image of
the administration ; and

(c) will the Government place on the
Table of the House a copy of the various
instruction issued and the manner in which
they will be enforced ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Yes,
Sir.

(c) A copy each of the circulars/instruc-
tions of unclassified nature, issued on the
subject since February, 1983 is laid on the
Table of the House. (Placed in Library. See
No. LT. 6624/83). The enforcement of these
instructions is being watched through reports
and returns, and the progress is also review-
ed at Commerce Minister’s meetings with
pfficers, .
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Appointment of Examiners Under Collector
of Customs, Calcutta

10476. SHRI RAM JETHMALANI :
Will the Minister of FINANCE be pleased
to state :

(a) whether one sct of people were called
for viva-voce test for 75 posts of Examiners
under the Collector of Customs, Calcutta, but
a different set of people were given appoint-
ment out of the ad-hoc candidates ; and

(b) if so, the facts and reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) and (b) It is not
clear as to which year of recruitment the
Honourable Member of Parliament is refer-
ring to. It is, therefore, not possible to
identify the 75 posts of Examining officer
mentioned in the Question, However, certain
appointments by promotion on ad-hoc basis
were made by the Collector of Customs,
Calcutta to meet the exigencies of work.
According to the reports received from the
Collector, the candidates appointed on ad-
hoc basis were subjected to viva-voce test
before their appointment, Viva-voce test was
given to fresh candidates who were consider-
ed along with ad-hoc promotees by the
Departmental Promotion Committees which
were held in 1982 for filling up the posts in
the grade of Examining Officer on a regular
basis.

Misuse of Green Channel by Air Passengers

10477. SHRI HARISH KUMAR
GANGWAR Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that a large
number of passengers going through Green
Channel of Customs at Inter-national Air-
ports have been found carrying dutiable
items and if so the details of these year-wise
for the last three years in the country ;

(b) how much duty was paid by this class
of passengers year-wise for the last three

years ;

(c) whether it is also a fact that this
facility is being misused as there is no penalty
for false declaration ; and

(d) whether a large number of customs
staff has been under suspension or depart-
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mental action and if so, the details thereof
and the steps Government propose to rectify
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIPATTA-
BHI RAMA RAO) : (a) No, Sir. Itis not
correct that a large number of passengers
going through Green Channel have been
carrying dutiable items. On the basis of
random check of the passengers availing the
Green Channel, less than 1 per cent were
found to have carried dutiable goods.

(b) Since no separate record of the duty
paid by such passengers is maintained, it is
not possible to furnish this information.

(c) It is not correct that no penalty is
imposed for false declaration. When
passengers availing Green Channel resort to
misdeclaration or concealment, action by way
of confiscation and penalty is invariably
taken. In serious cases prosecution proceed-
ings arc also initiated.

(d) No, Sir. Tt is not correct that a large
number of custom staff have been suspended
or departmental action taken against them.
The number of officers who have been sus-
pended or against whom disciplinary action
has been taken is very small compared to
the total strength of the Customs staff.

Raids in Bombay and Maharashtra

10478. SHRI QAZI SALEEM : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a number of
raids and searches were made in various
parts of Bombay and Maharashtra during 1
October, 1982 to 28 February, 1983 in con-
nection with (i) smuggling activities (ii) con-
cealment of Income-Tax and such other
illegal activities ;

(b) if so, the detaijls of such raids and
searches ;

(c) the names and status of (1) persons
(2) businessmen (3) industrialists and others,
whose premises were raided ;

(d) the details and outcome thereof and
the seized things ; and

(e) the details of the action taken-against

each one ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAQO) : (a) to (e¢) The
information is being collected and will be
laid on the Table of the House.

I.A’s plan to augment passenger carrying
capacity for higher operational efficiency

10479. SHRI JAGDISH TYTLER :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Airlines has plans to augment its passenger-
carrying capacity in order to obtain higher
operational efficiency ;

(b) whether the Indian Airlines has com-
pletely computerised its offices ; and

(c) what other steps are being taken to
ensure higher operational facility, and
whether this would mean enhancement of
ticketing rates ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Indian Airlines has adequate
capacity to meet the anticipated traffic gene-
ration during the period 1983-84, Studies
have, however, been initiated by Indian Air
lines to assess future requirements,

(b) No, Sir.

(c) The improvement of operational
efficiency is a continuous process. Indian
Airlines have recently installed communica--
tion equipment linking the airports of
Bombay, Delhi, Srinagar, Calcutta and
Madras, to facilitate efficient communication.
It is proposed to instal this equipment in
the year 1983 at Hyderabad, Bangalore,
Gauhati, Trivandrum, Ahmedabad, Lucknow,
Gwalior, Cochin, Patna and Varanasi also,

At present Indian Airlines does not purpose
to increase its tariffs,

Installation of X-Ray Baggage Inspection
System at Airports

10480, SHRT R.P. GAEKWAD : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are contempla-
ting to instal X-Ray baggage inspection
system at the airports in India ;



149 Hritten Answers VAISAKHA 16, 1905 (SAKA) Written Answers

(b) if .so, whether such an equipment

has been installed at all the international
airports and other major airports in the
country ; and

(c) if so, the names of the airports and
since when such an equipment has been
installed there ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHED ALAM

KHAN) : (a) Yes, Sir.

(b) and (c) The equipment has been
installed at Bombay, Delhi and Amritsar
airports so far. The dates of installation of
the equipment and the number of units
installed at these airports are given below:—

Name of Number of Date of
airport units installation
installed
Delhi 2 January, 1982
4 November, 1982
Bombay 2 March, 1982
5 November, 1982
Amritsar 1 March, 1983
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Misuse of Provision under Income
Tax Act

10482, SHRI BABURAQ PARANIJPE :
Will the minister of FINANCE be pleased to
refer to insertion of section 80VVA in place
of Sections 35CC, 35CCA and 80MM from
the Income-tax Act, 1961 and state :

(a) whether there was any feedback
from the field regarding the ‘“Misuse” of
incentive provisions ;

(b) incase there was such information,
details thereof ;

(c) if the answer to part (a) above is
“No”, the reasons for deleting the provi-
sions without a trial ;
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(d) was there a study made to deter-
mine whether the corporate sector was
specially guilty of “misusing’ the incentives
provided ;

(e) whether the introduction of section
80VVA will really serve to increase the
collection of tax, when compared to the
complexity now introduced ; and

(f) whether any study for real impact of
the incentives on socio-economic set up was
made by the Research and Statistic Direc-
torate of the Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a)to (d) It
will be observed from Finance Minister’s
speech for 1983-84 that the proposed inser-
tion of section 80VVA in the Income-tax
Act, 1961 by the Finance Bill 1983 is not
in place of any of the provisions referred to
by the Hon. Member. Besides, under the
Finance Bill, 1983 as passed by the Lok
Sabha, the tax concession under section
35CC is not being withdrawn.

The tax concession under section 35CCA
is liable to misuse because the officers of
the Income-tax Department are notin a
position to monitor whether the tax exempt
donations received by various voluntary
agencies are, in fact, fully utilised by them
for the purposes of approved programmes
or rural development. Based on its assess-
ment of various agreements which have
been submitted for approval under section
80MM of the Income-tax Act, the Central
Board of Direct Taxes is of opinion that
the tax concession under the said section
has lent itself to be used for tax aviodance.
However, no formal study in regard to the
said provisions has been made by the
Central Government,

(e) Yes, Sir. The estimated revenue
from the proposed measure amply justifies
the additional workload on the Income-tax
Officers in implementing the proposed
provision.

(f) No, Sir.

g a1 wama widn grar fafael,
Iww!, e aife & fag &Y nf
gfamim qdler
10483. = aifoes wwae | WT faw
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Report of Sparrow Committee on
| Territorial Army

10484. SHRI HANNAN MOLLAH :
will the Minister of DEFENCE be pleased
to state :

(a) whether Government have received
the report of Sparrow Commitee on Terri-
torial Army ;

(b) if so, what arc main features of
these recommendations ; and

(c) what action Government are going
to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) The recommendations of  the
Committee are of a classified nature. It will
not be desirable to disclose them at this
stage.

(c) Decisions have not yet been taken
on the recommendations, made by the
Committee.

Investment in India by Businessmen
of Indian Origin

10485. SHRI DEEN BANDHU
VERMA : Will the minister of FINANCE
be please to state :

(a) whether itis a fact that business-
men of Indian origin settled in U.S.A. have
evinced a keen interest in investment in
industry in India ; and

(b) if so, what is the reaction of
Government of India in the matter ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) According
to the newspaper report, a group of non-
resident Indians living in USA have decided
to form a Corporation in that country for
promoting the development as well as trans-
fer of appropriate technologies to India,
This Corporation, to be named as the
“Indo-American Capital and Technology
Corporation” is expected, in course of time
to facilitate investments of a significant
order in Indian industries out of the savings
of affluent expatriate Indians in North
America,

(b) Government would welcome such
initiative from non-resident Indian sources
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within the framework of the facilities already
available for such investments,

Revenue Loss due to Import Duty
Concessions

10486, SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :

»
(a) what was the total revenue loss due
to import duty concessions granted from
March ’82 to February '83 ;

(b) who were the principal beneficiaries
sector-wise, capital-structure-wise, and extent
of benefit ; and

(c) how much benefit accrued to multi-
pnational companies, companies falling under
MRTP and and FERA ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) The total
revenue foregone due to import duty conce-
ssions granted from March, 1982 to
February, 1983 is estimated to be the order
of Rs. 400.63 crores approximately in the
case of notifications issued under section 25
(1) of the Customs Act and Rs. 453.57
crores approximately in the cases of orders
issued L under section 25(2) of the Customs
Act,

(b) and (c) Records are not maintained
sector-wise or capital-structure-wise in res-
pect of importers availing of concessions
available under a general notification issued
under section 25(1) of the Customs Act,
1962. Similarly, information indicating the
extent of benefit to individual importers fs
not available.

The main beneficiaries of concessions
granted under exemption orders issued
under section 25 (2) of the Customs Act
were charitable institutions, hospitals, trusts,
physically handicapped persons, public
sector undertakings and Government
Departments.

Export of Iron Ore and Manganess
Ore During

10487. SHRI JAI NARAYAN ROAT :
Will the Minister of COMMERCE be
pleased to state the position of export of
iron ore and manganese ore during the year
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1982-?33 and steps Government propose to (*ﬂ‘@' w93 )
take in the matter ? qE"‘ﬂ' a 1960
THE MINISTER OF STATE IN THE AT
MINISTRY OF COMMERCE (SHRIMATI L SAUIL LAY 4672
RAM DULARI SINHA) : Export of Iron ST FrgeET 8577
Ore and Manganese Ore by India during : .
1982-83 were as under : — ?Iﬁ”ﬁ !ﬁia';q
1966-1969 6625
Item Quantity (In Lakh 4 Value (In It AT : 15779
Tonnes) Rupees Crores)
— qtest ateaT
Iron Ore 219.69* 397.13* (1974_79) 39426
I(\)/Ir:::nganesc 4.84 . 16,54 B3 TYsrAr
*(Provisional figures) (B qﬁﬂq) 97500
b P diversif 1980-81 14832
Efforts are being made to diversify our
export markets to increase the export of 1981-82 18211
these two_items. 1982-83* 20934
1983-84* 25548

*eNFa qfeay |
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Working of Export Promotion Councils

‘ 10490. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state:

(a) whether a study has revealed that
there is no justification to spend huge sums

of money on the 16 Export Promotion
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Councils as they have not done anything to
promote exports ; and

(b) if so, the alternative steps proposed
to be taken to promote exports, as India’s
share in world exports is less than 0.5 per
cent ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
There has been no study leading to such a
conclusion on the working of the E.P.Cs.
It may however, be mentioned that in order
to promote exports from India, following
export assistance schemes are in vogue :

(i) Cash compensatory support on
selected export products ;

(ii) Import replenishment ; and

(ii) Duty drawback.

In addition to the above mentioned
schemes, the Government has taken
following major measures to promote

exports from India :—

(i) Exclusion of production for export
for the purpose of “Licensed
capacity”” and ‘“dominance’ ;

(ii) Permission to allow production of
new articles for export where there
is a variation in the article an

industrial unit is licensed to
manufacture ;

(iii) Favourable treatment to advance
and modern technology imports
for export production  which
involve lumpsum payment of
royalty ;

(iv) Free Trade Zone like treatment to

all 1009, export oriented units ;

(v) To allow automatic expansion to
an expanded list of industries for

the purpose of increasing
production for exports ;
(vi) Expansion of period of

preshipment credit at concessional
rate of interest from 135 days to
180 days in respect of certain
items of engineering and other
export oriented industries ;

The EXIM Bank which has been
set up recently, is expected to

(vii)



159 Weritten Answers

enlarge the provision of export
finance ;

(viii) Streamlining of policies
procedures to reduce delay in the
disbursement of duty drawback.
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Issue of Complimentary Tickets by A.I.

10492, SHRI DIGAMBER SINGH :
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any guidelines have been
issued either by his Ministry or the Air-
India, Bombay for the issue of compli-
mentary tickets for travel abroad to persons
other than JATA approved Travel Agents
appointed by Air-India for booking its
business ; if so, what ;

(b) which are the crtegories of persons
issued such free tickets for themselves and
their families ;

(c) whether the Travel Agents are in
turn entitled or authorised sugh tickets on
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their own to their  guests/patrons/
beneficiaries ; if so, whether he will lay on
the Table a copy of thc relevant orders
issued on this subject ; and

(d) which are the officers in the Air-
India authorised to issue such tickets and
what check is exercised by his Ministry/
Audit/Air-India H.O. against misuse of this
facility ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d) The information is
being collected and will be laid in the table
of Lok Sabha,

Export Trade with New Dynamism}

10493, SHRI SUSHIL BHATTA-
CHARYA Wwill the Minister of
COMMERCE be pleased to state :

(a) what structural changes, as claimed
in the Annual Report of the Commerce
Ministry, have been brought about in India’s
foreign trade ; '

(b) whether Government have been able
to infuse our export trade with new
dynamism ;

(¢) if so, to what extent ; and

(d) whether the declining trend in trade
deficit between April-December 1982 is the
result of an expanded export or due mainly
to decline in imports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The
structural changes in our foreign trade aims
at maximising export and laying stress on
replacement of imports in some vital areas
viz., crude oil, fertilizers, steel, oil & oil
seeds etc. by increasing the level of domestic
production, so as to narrow the trade gap.
During the years 1981-82 and 1982-83, the
growth rate of exports has been stepped up
whereas, the trend of rapid rise in imports
and deficit of trade has been contained. '

(b) and (c) The various mcasures taken
by the Government have started yielding
results. From a growth rate of 3.9% in
1980-81, the growth of exports increased to
16.39, in 1981-82 and 15.1% (provisional)
during the first 9 months of 1982-83,
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(d) During April-December, 1982 as
compared to April-December 1981 exports,
on provisional basis, increased by 15.19,
as against the increase in imports by 7.8%.
The trend of decline in the deficit of
foreign trade during April-December, 1982
was thus, mainly on account of relatively
higher rate of increase in exports.

Standardised Cheques for Banks

10494, SHRI ARJUN SETHI : Will
the Minister of FINANCE be pleased to

state :

(a) whether it is a fact that in advanced
countries standardised cheques are in
practice to be used in every bank ;

(b) if so, whether Indian Government
also propose to introducec standardised

cheques for all banks ;

(c) if so, whether on experimental basis
there have been made some efforts in this
regard by Government in the first
instance in metropolitan cities ; and

(d) if so, the dctails regarding its

performance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The feasibility of introducing standardised
cheques on the pattern obtaining in advanced
countries, is presently being studied by a
small group set up by the Reserve Bank of
India.

(¢) No, Sir.
(d) Does hot arise.

Fxpansion of Bank Branches

10495. SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to state :

(2) number of villages in the country
left out of bank service due to distance from
the Branch, facts in details till 1st March,
1983 ;

(b) whether in the tribal and backward
dreas, the distance stipulation has been
softened ; if so, the details of that;
and ’

(c) Whotiacr a time perigd has been
fixed by expanding the branches when all
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the villages of the country would be brought
under the jurisdiction of bank service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (c)
As at the end of June 1982, the commercial
banks had 39177 branches functioning in the
country of which 20,394 were located at
rural  centres. The bank  branches
are expected to cater to the banking needs
of not only the centres where these are
located but also of the villages in the
surrounding areas.  While the branch
network of the rural and semi-urban aréas is
being strengthened, keeping in view the
overall considerations of viable operations,
it may not be feasible for the banks to
open branches at or provide direct coverage
to all the remote villages. To ensure that
credit facilities become available to the
residents of such villages also, emphasis is
being laid on organisation of Agricultural
Primary Sociecties, Farmers' Service Societies
and LAMPS etc.

While the banks have generally been
advised not to reject loan applications for
borrowers merely on the ground that they
emanate from areas beyond 16 kms.,
particularly where borrowers are available
in clusters and supervision of the end use of
the credit and recovery can be ensured, it
had to be recognised that undertaking the
too scattered and isolated lending will not
be a sound policy for the banks® operations.

To improve the banking coverage in the
rural and semi-urban 2reas, the branch
licensing policy for 1982-83 to 1984-85, aims
at a banking coverage of one bank office on
an average for 17,000 people in rural and
semi-urban areas on the basis of 1981
Census in each of the Community Develop-
ment blocks. Under the branch licensing
policy, tribal areas will be given special
such areas

will be allowed on a comparatively liberal
basis,

Bank Loans Given to Industries

10496, SHRI ALK, ROY: Will the
Minister of FINANCE be pleased to
state !

(a) bank loan given to industry and
agriculture till 31st March, 1983, facts in

details ;
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(b) bank
industry and agriculture till 31
1983 ;

loan lying unrepaid with the
March,

(c) whether it is a fact that the industry
is bigger a defaulter in paying back the loan

in time while the bank takes greater
caution in giving loan to agriculturc ;
and

(d) if so, steps taken to change the

pro-industry bias of the bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
As per quick estimates of deployment of
bank credit of Scheduled commercial banks
by major sectors, the outstanding advances
of commercial banks to industry (Large,
Medium & Small) and agriculture, as at the
end of November, 1982 (latest available)
stood at Rs. 15808 crores and Rs. 4953
crores, respectively.

The existing data reporting system yields
data regarding recovery in respect of direct
agricultural advances, No such data is
available in respect of advances to industry
because the loans given to industry are
usually in the nature of cash credit,
hypothecation, Bills limits ctc, and are
running accounts.

As per available data the percentage of
recovery to demand of direct agricultural
advances of Indian Scheduled Commercial
Banks as on the last Friday of June, 1980
was 52.19%,.

For the reasons stated above, the reco-
very position of advances to industry and
agriculture cannot be compared in terms of
similar parameters. However, agriculture
constitutes one of the important segments
under priority scctor. Banks have been
advised that their priority sector advances
should reach a level of 40°, of the
aggregate advances by 1985. Banks were
further advised that within priority sector at
least 407, (169, of aggregate advances)
should go to agriculture. This target has
been further revised and banks have been
advised that Direct Finance alone to
agriculture should account for 15 per
cent of total bank credit by March 1985
and 16 per cent by March, 1987,
Banks are, therefore, required to provide
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loans for agriculture on liberal terms and at
concessional rates. In order to ensure
easy flow of credit to farmers, the loan
applications have been simplified and
rclaxations have been made in security
norms and margin requirements.

There has been continuous rise in the
number of beneficiaries as well as bank
advances to agriculture. In tcrms of share
of total advances, agricultural advances of
public sector banks have increased from
5.4% as at the end of June, 1969 to 17%
as at the end of December, 1981. Compa-
ratively the share of scheduled commercial
banks’ advances to industry has come down
from 67 5%, as at the end of March, 1968 to
47.59, as at the end of December, 1980.

Rise in Prices of Tca

10497, SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of the main brand of
teca produced in India and the names of the
main manufacturers ;

(b) whether it is a fact that the price
various varieties of tea has gone up during
the last six months ; and

(¢) if so, by how much and what are
the main reasons for increase in the price of
tea ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The names
of the main nanufacturers of Packet Teas,
together with the main brands of tea sold
by them in India are as follows :—

MANUFACTURER BRAND NAME

OF TEA

Supreme
Special
Red Lebel
Taj Mahal

* 1. BROOKE BOND

2. LIPTON Green Label
Tiger
Richbru

Yellow Label

Prestige
Hill Queen
Super Lalit

3. TATA TEAS
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4. DUNCANS Rungli Ruaglict
Mughal Salute
Double Diamonds
5. TTCI Natraj
Maya
6. .LOPCHU TEAS Lopchu Pekoe
(Orange)
Lopchu Pakoe
(Flowery)
(b) Yes, Sir.
(¢) The price of CTC TEAS at

Calcutta Auctions has been higher by
Rs. 5.39 per kg. in March 1983 as compared
to October 1982 and at Cochin Auctions the
pricc was higher Rs. 6.13 per kg. The
price of ORTHODOX TEAS at Calcutta
Auctions has been higher by 66 paise per
kg. in March 1983 as comparcd to October
1982. At Cochin Auctions the price of
ORTHODOX TEAS has been higher by
Rs. 5.27 per kg. in March 1983 as compared
th October 1982.

The level of auction prices in India is
related to world prices, which have been
moving up on account of a shortfall of 19.4
million Kgs. in the world production of tca
in 1982,

Permission of Tribals to Carry ‘Bow
and Arrow’ While Ilying by

I' A and AL
10498, SHRI PIYUSH TIRKI: Will
thc Minister of TOURISM AND CIVIL

AVIATION be pleased to statc :

(a) whether it is a fact that the Sikbs
have been allowed to keep Kirpans in the
Indian Airlines and Air India flights ;

(b) if yes, whcther the tribals of India
are also allowed to take their “bow and
arrow” while flying by Indian Airlines and
Air India ; and

(¢) if not, what are the reasons ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Sikh passengess have been
allowed to carry Kirpan on their person
during travel by air within India on Indian
Aircraft provided the length of the Kirpan
does not exceed 9’ and the length of the
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blade does not exceed 6’'. The decision
does not apply to travel outside India
whether on Indian or foreign aircraft.

(b) No Sir.

(c) Sikhs have been permitted to carry
Kirpans on religious grounds, There is no
religious custom which requires the carrying
of bows and arrows by tribals. Bows and
Arrows come in the category of arms under
rule-8(1) of the Aircraft Rules, 1937, the
carrying of which is prohibited in an
aircraft.

Nationalised Banks in Jalpaiguri and
Cooch-Behar Districts of
West Bengal

10499, SHRI PIYUSH TIRKI :
the Minister of FINANCE
state .

(a) what 1s the total number of
nationalised banks operating in  the
Jalpaiguri and Cooch-Behar districts of
West Bengal ;

Will
be pleased to

(b) what are the details of loans and
subsidies granted by nationalised banks in
those districts for cottage industries and
other forest-based industries since 1978 to
March 1983, year-wise ;

(c) details of applications pending for
loans for small-scale industries as on date ;
and

(d) what
encourage and
those districts ?

steps are being
small scale

taken to
industries in

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
Total number of public sector banks and

the number of their branches operating in the
districts of Cooch Behar and Jalpaiguri in
West Bengal as at the end of December,
1982 are given below :

District No. of Public  Number of
sector banks  their offices
operating
Cooch Behar 6 26
Jalpaiguri 9 52

(b) and (c¢) Data reporting system of
the Reserve Bank of India does not yield

information in the manner asked for.
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However, latest available information
regarding the loans and advances to Small
Scale Industrial Units by Scheduled Com-
mercial Banks as on the last Friday of June
1980 is set out below :(—

District Amount of loans and advances
by Scheduled commercial banks
" to Small Scale Industrial Units.
(Rs. 1n lacs)
Cooch Behar 55.30
Jalpaiguri 534.02

(d) Lead Banks have been advised to
draw up District Credit Plans and take
them up for joint implementation so as to
accelerate the economic activity in their lead
districts. Special emphasis is being laid on
development of cottage and  village
industries which have been made a part of
the Weaker Section under Priority Sectors.
The Regional Rural Bank is also providing
credit assistance to small borrowers in this
sector. Guidelines have been issued to the
banks regarding liberal treatment to such
borrowers to facilitate easy flow of credit to
this Section. Cottage and village industries
are also provided credit at concessional
rates of interest.

Tea Estates of Tripura
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the Minister of COMMERCE be pleased to
to state :

(a) whether it is a fdct that quite a
good number of tea estates of Tripura had
made application for tea plantation subsidy
to the Tea Board, Calcutta in the years 1981
and 1982 ;

(b) whether the Board has since delayed
the sanction ;

(c) if so, the facts and number of such
applicants ;

(d) whether it is also a fact that such
delay occurred duc to inaction of the
concerned Ficld Office of the Board at
Silchar, Cachar, Assam ; and

(e) action being proposed to remove/
transfer concerned officials from the said
Field Office and action being contemplated
to accord sanction to the tea estates
situated in Tripura as a special case and as
envisaged by the Tea Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) A statement
on thc applications for tea replantation
subsidy scheme received from the tea estates
in Tripura and processed in the Tea Board

10500, SHRI1 K. LAKKAPPA : Will is given below :
Year No. of appll- No. of appli- No. of appli- No. of appli- No. of appli-
cations recd. cations cations cations cations sent
approved rejected. returaed for to Tea
clarification Board’s Zonal
Office for
preapproval
inspection
1 2 3 4 5 6
1981-82 10 2 — _
1982-83 9 1 3 2
(b) No, Sir. (a) the names and total number of units

(c) to (e) Do not arise.

Units of British India Corporation Limi‘ed,
Kanpur in Financial Arrangements with
State Bank of India

10501, SHRI K. LAKKAPPA : Will
the Minister of FINANCE be pleased to
state :

of the British India Corporation Limited,
Kaopur including itself are in financial
arrangement with the Statc Bank of India,
Kanpur ;

(b) whether after the Corporation having
been taken over by Government productivity
and performance have much improved and
despite such high production rate and better
performance the bank has not changed its
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attitude generally in regard to its financial
assistance to those units ; and .

(¢) if so, the facts thereof and steps
peing contemplated to help the growth of the
BIC Ltd., Kanpur more in the interest of its
large number of workers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) The names of
the units of British India Corporation Ltd.
financed by the State Bank of India (SBI)
are given below (—

(i) Kanpur Woollen Mills, Kanpur.

(ii) New Egerton Woollen Mills, Dhari-
wal.

(iii) Elgin Mills Co. Ltd. (a subsidiary).

(b) and (c) Mill is still having heavy
losses. Various viable schemes of revival
have been considered and a final rehabilita-
tion programme may be formulated in due
course by the Government, institutions and
banks in the case of British India Corpora-
tion Ltd. SBI on its part is providing the
need basced financial assistance to the com-

pany.
Branches of State Bank of Hyderabad, Calcutta

10502. SHRI H. N. NANJE GOWDA :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of branches working
in Calcutta of State Bank of Hyderabad ;

(b) whether it is a fact that these branches
do not render proper assistance to small
scale registered units as a matter of principle ;

(c) if so, the facts thercof indicating the
total number of such account holders in the
books of the bank during 1980, 1981 and
1982 and in 1983 ;

(d) whether it is also a fact that quite a
good number of officers working in the
Bank's branches in Calcutta are holding their
positions for more than four to five years
and whether this has resulted into a vested
group against such SBI units ; and

(e) the efforts being made to cause trans-
fers for better services to constituents as a
whole ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) According to
available information, 3 branches of the State
Bank of Hyderabad are reported to be func-
tioning in Calcutta, West Bengal.

(b) to (e) All branches of commercial
banks are cxpected to render the services
required by their clientele in the area, which
they serve. Government do not have any
information as to whether any services
required of the Calcutta branches of the
State Bank of Hyderabad in the context of
the area of their operation are not being
re.adered by them as a matter or principle or
whether any group of officers in these
branches is opposed to small industrial units.
Government have advised the banks that
officers and clerical staff should be regularly
rotated at intervals of not more than three
years and five years respectively. However,
Reserve Bank of India have been advised to
look into the matter with a view to taking
corrective action, if any required,

Flag Marches by Army

10503. PROF. NARAIN CHAND
PARASHAR Will the Minister of
DEFENCE be pleased to state ;

(a) the number of occasions on which the
Army has been deployed and Flag Marches
held in the various strife torn parts of the
country during the past three years ;

(b) the details thereof, with dates and
places ;

(c) whether any appreciation has been
made of the good work done by the Army
on these occasions ;

(d) if so, the details thereof ; and

L}

(e) if not, the reasons therefor ’

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) In-
formation on the occasions when the Army
was called out to assist civil authorities in
maintaining law and order is given in the
attached statement. No records are maintain-
ed on the number of flag marches carried
out during these occasions,

(c) to (e) Appreciation of the work
done by the Army has been conveyed at
appropriate levels. However, no statistics
are maintained of this.
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STATEMENT
Sl. State/ Location Duration of aid
No. U.T.
1980
1. U.P. Moradabad (i) 13 Aug. 80 — 7 Oct. 80
(i) 15 Oct. 80 — 2 Dec. 80
2. . Aligarh 16 Aug. 80 — 7 Oct. 80
3. Meerut 15 Aug. 80 — 25 Aug. 80
4, Pilibhit 16 Aug, 80 — 30 Aug. 80
5. Bareilly 16 Aug. 80 — 25 Aug. 80
6. Agra 17 Aug. 80 — 24 Aug. 80
7. Allahabad (i) 21 Aug. 80 — 15 Sep. 80
(ii) 16 Oct, 80 — 21 Oct. 80
R, Lucknow 21 Aug. 80 — 26 Aug. 80
9. Gorakhpur 23 Aug. 80 — 27 Aug. 80
10. Saharanpur 16 Oct. 80 - 24 QOct. 80
11. Dehra Dun 20 Oct, 80 — 21 Qct. 80
12. Varanasi 18 Oct. 80
13, Ferozabad 22 Aug, 80
14. Kanpur 16 Nov, 80
15. Chandausi 18 Aug. 80 — 4 Sep. 80
16. Sambal 16 Aug. 80 — 4 Sep. 80
17. Amroha 18 Aug. 80 — 24 Auyg. 80
18. M.P. Mhow 15 Aug. 80 — 25 Aug. 80
19, Indore 15 Aug. 80
20. GUJARAT Ahmedabad 16 Aug. 80 — 23 Aug, 80
21. Rajkot 17 Aug. 80 — 23 Aug. 80
- 22. DELHI/U.T. Delhi 15 Aug. 80 — 23 Aug. 80
23, NAGALAND Mokokchung 28 Jul. 80 — 30 Jul. 80
24, MEGHALAYA Shillong (1) 2 May 80 - 3 May 80
(i) 29 May. 80 — 7 Jan. 80
(ii1) 22 Dec. 80 — 4 Jan. 81
25. BIHAR Ranchi 18 Dec. 80 — 24 Dec. 80
2. J &K Doda 4 Apr. 80 — 8 Apr. 80
27. Baramulla 2 Apr. 80 — 6 Apr. 80
28. ASSAM Assam 1 Jan. 80 — 31 Dcc. 80
1981
1. GUJARAT Ahmedabad 1 Feb., 81 — 2 May 81
2. J&K Bandipur 4 Apr. 8l
3. ASSAM Assam 1 Jan. 81 — 31 Decc. 81
1982
1. KERALA Trivandrum 30 Dec, 82 — 2 Jan. 83
Goa 2 Nov. 82 — 7 Nov. 82
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SI. State/U.T. Location Duration of aid
No.
. MIZORAM (U.T)) Mizoram Nov. 82 - Dec. 82
4, GUJARAT Baroda (i) 28 Oct. 82 — 5 Nov. 82
(ii) 14 Dec, 82 3 Jan. 83
5. MAHARASHTRA Bombay 18 Aug. 82 — 9 Sep. 82
6. ARUNACHAL PRADESH Arunachal Pradesh 17 Jul. 82 — 21 Aug. 82
7. ASSAM : Assam 1 Jan. 82 — 31 Dec, 82
1983
1. ASSAM Kamrup [ Jan. &3 — 30 Apr. 83
2. Goalpara 1 Jan, 83 — 30 Apr. 83
3. Nowgong 1 Jan. 83 30 Apr. 83
4. Durrang 1 Jan, 83 — 30 Apr. 83
5. Sibsagar 1 Jan, 83 - 20 Apr. 83
6. N. Lakhmipur 1 Jan., 83 — 30 Apr. 83
7. J&K Rajouri 10 Mar, 83 11 Mar. 83

Coordination between Sarkaria Commission
and Eighth Finance Commission

10504, PROF. NARAIN CHAND
PARASHAR will the Minister of
FINANCE be pleased to state :

(a) whether there would be any coordi-
nation between the ‘SARKARIA’ Commis-
sion and the FEighth Finance Commission
regarding the financial relations between the
Centre and the States especially in relation
to the matters at present within the divisible
pool and raising the resources ;

(b) if so, the nature of coordination
established or sought to be established ; and

(c) if not, the reasons therefor and the
mechanism through which any concurrent
coordination of these matters would be
ensured ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) The terms of
Reference of the Sarkaria Commission have
not yet been finalised and notified.

(b) and (c) Does not arisc.
Production and Distribution of
Cheap Quality Cloth

PROF. NARAIN CHAND
PARASHAR :

SHRI SHANTUBHAI PATEL :

10505.

Will the Minister
pleased to state :

of COMMERCE be

(a) whether Government have ensured
adequate production and proper distribution
of medium and cheap quality cloth to the
masses at recasonable prices during the last
three years ;

(b) if so, the total production of medium
and cheap quality of cloth in the country
during each one of the three years ; and

(c) the nature of mechanism established
to ensurc the availability of these varicties of
cloth to the people in the villages ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢c) There
is no control over the production and
distribution of cloth other than controlled
cloth. The production of coarse, medium
B and medium A categories of cloth during
the last three years is as under :

(Figures in million metres)

Category 1980-81 1981-82 1982-83
(April-Aug.)

Coarse 416 320 113
(below 17s)

Medium B 878 685 227
(17s - 25s)

Medium A 1948 1769 569
(268 —40s)
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With a view to ensuring the availability
of certain commonly used varieties of cloth
at reasonable prices to.the weaker sections of
the society, the scheme of production and
distribution of controlled cloth is in opera-
tion. The controlled cloth production covers
coarse, medium B and medium A categorics
in dhoties, sarees and long cloth. Under the
scheme, a total quantity of 650 million
square metres is to be produced annually
both by the handloom sector and mill sector
(National Textile Corporation mills). Con-
trolled cloth (mill sector) is distributed by a
nation:l level distributing agency namely
National Co-operative Consumers’ Federation
through its retail outlets numbering 57,561
out of which 46,438 are in villages mainly
inhabited by the poorer sections of the
society.

In addition to the controlled cloth
scheme, a cheap cloth scheme is also in
operation since September, 1979.  Under the
scheme, the mill industry has voluntarily
agreed to make available annually 1000
million metres of low priced cloth, the maxi-
mum consumer price of which would not
exceed Rs. 7.31 per metre. The supply of
cheap cloth is being done through normal
trade channels of distribution.

Availability of Forest Lodging Facilities

10506. SHRI MOHANLAL PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of the places where the
forest lodging facilities are being provided in
the country ; and

(b) whether there is any proposal to
provide forest lodging facilities during the
year 1983-84 ; if so, the places selected in the
country and particularly in Gujarat State ?

THE MINISTER OF STATE OF THE
MINISTRY Ol TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) and (b) In the Fourth Plan,
construction of Forest Lodges was taken up
in the following places : —

(i) Kaziranga (Assam),
(i) Sasangir (Gujarat),
(i) Dandeli (Karnataka),
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(iv) Bharatpur (Rajasthan),
(v) Jaldapara (West Bengal).

They have been completed and commis-
sioned.

During 1983-84 forest lodging facilities
are being provided/proposed to be provided
at the following places : —

(i) Palamau  National Park —Betla

(Bihar),
Kanha
Pradesh),

) Forest - Lodge (Madhya

(iii)
(iv)

Simlipal National Park (Orissa),

Corbett/Wudhwa National Park
(Uttar Pradesh),

(v) Ranthambore National Park (Rajas-
than),

(vi) Bandipur National

taka),

Park (Karna-

(vii) Manas Forest Lodge (Assam).

The important places selected in Gujarat
State are at Sasangir in the Gir National
Park (Junagarh District), and at Enjal in the
Rann of Kutch in Surendranagar district at
a distance of 68 kms from Wankaner. The
Department has already constructed a Forest
Lodge at Sasangir and has under considera-
tion a proposal for the construction of some
huts in the Rann of Kutch at Enjal.

Training Facilities for Hotel Management

10507. SHRI ANANTHA RAMULU
MALLU : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government have introduced
any scheme to provide training facilitics for
hote] management ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
[-VIATION (SHRI KHURSHEED ALAM
KHAN) (a) and (b) From as early as
1962-63, Government of India have been
giving attention to and have undertaken
programmes for training in Hotel Manage-
ment, Catering and various crafts connected
with the Hotel & Catering Industry. Such
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crafts include Cookery, Bakery & Confec-
tionary, Restaurant & Counter Service, Hotel
Reception & Book Keeping, House Keeping
and Canning & Food Preservation. For
this purpose, a number of Institutions have
been set up in different parts of the country
for imparting training at (i) supervisory/
middle management and (ii) craftsman levels.
A list of such Institutions is given in the
enclosed statement,

STATEMENT

List of Institutions of Hotel Management,
Catering Technology and Applied Nutri-
tion and Foodcrafts functioning in
different Parts of the country
as on 6th May, 1983,

1. Institute of Hotel Management,
Catering & Nutrition,
New Delhi,

2. Institute of Hotel Management,
Catering Technology & Applied Nutri-
tion,

Bombay.
3. Institute of Hotcl Management,

Catering Technology & Applied Nutri-
tion,
Madras.

4. Institute of Hotel Management,
Catering Technology & Applied Nutri-
tion,

Calcutta,

5. Institute of Hotel Management,

Catering Technology & Applied Nutri-

tion,

Srinagar,

Foodcrafts Institute, Kalamecery.

Foodgraft Institute, Goa.

Foodcraft Institute, Bangalore,

9. Foodcraft Institute, Lucknow.

10.  Foodcraft Institute, Pune.

1. Foodcraft Institute, Hyderabad.

12, Foodcraft Institute, Ahrpedabad.

13, Foodcraft Institute, B ubaneswar.

14, - Fooderaft Institute,  Chandigarh.

:; Foodcraft Institute 4 Jaipur.

”- ::Oodcraft Institut ¢ Bhopal.

¢ Fooderaft Instit pte, Tirus hivapalfi,
} . .

% N
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18. Foodcraft Institute, Delhi.

19, Foodcraft Institufe, Patna.

Income Tax Evasion by Timber and Metal
Merchants of Haryana and Punjab¥

10508, SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state :

(a) whether there is mass-scale evasion
of Income-Tax payment by the timber
merchants and metal merchants and factory
owners in the twin cities of Jagadhari-Yamuna
Nagar and Panipat in Haryana ;

(b) whether they are manipulating their
account in such 2 manner as to avoid tax
payments in connivance with local/I-T,
Inspectors ;

(c) whether at any stage the Income-Tax
authorities have applied their mind to find
out how persons with smaller income some
years age have become now millionaries and
are hiding their gains and whether the
income returned by the metal merchants and
trader is commensurate with the quota of
ferrous and non-ferrous metals released to
them ; and

(d) what steps he proposed to take to
Jaunch upon a special drive to unearth all
the hidden money in these and other indus-
trial centres in Haryana and Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) (a) No material
indicating mass-scale evasion of Income-tax,
particularly by the timber merchants and
factory owners in the twin cities of Jagadhari-
Yamuna Nagar and Panipat in Haryana, has
come to notice,

(b) There is no such information.

(c) In the cases selected for scrutiny
including those of timber merchants and
factory owners, the assessing officers are
required to look into all the factors hlaving
a bearing on determination of assessable

income.
(d) If any concrete and specific informa-

tion indicating such evasion of Incgmg;ﬁ,‘;y%
received, the Income-tax authorities will take

appropriate action,
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Income Tax Evasion by Shop-Keepers
of Capital

10509. SHRI BHEEKHABHA] : Will
the Minister of FINANCE be pleased to
state :

(a) whether he is aware that there is
mass-scale evasion of Income Tax by the
shop-keepers in the outlying colonies in the
capital particularly in the posh localities of
Vasant Vihar, Shantiniketan, Anand Niketan,
South Moti Bagh and Nanakpura Markets ;

(b) whether any survey had been con-
ducted in these areas and other such markets
to unearth evasion of taxes ;

(¢) if so, with what results ; and

(d) if not, what ateps he proposes to take
to mop up evaded taxes by such business
community ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) There is no infor-
mation/evidence with the  Income-tax
Department to suggest that there is mass-
scale evasion of Income-tax by shop-keepers
in the outlying colonies in the capital
particularly in the posh localitiecs of Vasant
Vihar, Shantiniketan, Anand Niketan, South
Moti Bagh and Nanakpura Markets ;

(b) and (c) Yes, Sir. Vasant Vihar
shopping area and Nanakpura/South Moti
Bagh were surveyed in October 1980 and July,
1981 respectively. During these surveys 293
premises/shops were covered and 79 new
cases were detected.

(d) Does not arise,

Bonus to Cantonment Board Employees

10510. SHRI ANANDA PATHAK
Will the Minister of DEFENCE be pleased
to state :

(@) whether there is any proposal to
give bonus to the Cantonment Board emplo-
yees ; and

(b) if so, when the same will be sanc.
tioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
S8INGH DEQ) : (a) No, Sir,

() Doss not arise,
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srafes fama STl 9 fawea

10511, S} IWMEITT AT ¢ FAT
qdaq W7 AWK fawaa A7 ag 917
F1 FqT FI fF

(%) Farag g9 g f& 2w & Wax
famral £ gerd 3T ¥ & WY

(@) afe gi, ot faged & @ &Y
famiaY &Y s=iAl &1 g wg &1 A
3T &

(1) A ITAl & faasg @ 9@ @
3T HIWT §; AR

(a) FIFIR T IT FIT F1 §T &7
F fag #a1 F1g7IgY 3V 8 7

qgza X amX fawwa dawg ®
Tsw w3 (st mmlz wiEw @) o (F)
Sit, AgF 1 g fead- oAz F1 afawia
I §¥9g g3 gAifaq ar § |

(&) &Y () ==, 1983 ¥, g feaw
CAAIST FV §3.669, T AT 9T
W@ gE | #97 1.509, 3391 7 % feaq
QaIIgg ¥ fagAorEla Soy #1 q5g
& 2z gd, faasr gulswor A2 al oz
gifufea®, yaaAaras qar g S1a0 &
w7 # frgrnar 2 Ay ggal 7 I
g1g AvaR, fama g7 gfagsh ) g9
qusgar aq1 afvorat gfql F F17or gg

(w) @t fagaw fdg @ ara
2fka) &Y g feas qarang-a g fAafaa
7 Y gElEr #Ft F@Y g Q91 IE g9
q7 g @ & gEre & 3 faq gqad
Sarg feg S § | S¥E AT F I=IAH
7 &1 gfmyaq #a aqg, fqaw gar
IR &1 gg @aad 4789 @A g f=
ISEY & gug. TEA &1 Wl §dIT W@l
T | _

WAy ez & ¥ &) o, AT

10512, st vra, Y e ¢ W0
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faq HoY g AT FY FIAU H fF

(%) #a1 fagre & qear 3 & arr-
qT # WA TWE IF F AT qE@T 3

(@) afg gi, ar #a1 &% AT ¥a7 &
gifa®l § wfagg mual § #1€ faar g,

() afe g, @1 acEaHEl sAra FAT
g; AN ]

(%) 34 faaig &1 FAEA FIF §F
GIFHIT 7 F47 14T FF 3 7

faw st & gg @4t (S AATEA
qareY) ¢ (F) S, 87 )

(®) & (9) gaa1 gFT T 91 F
g T 99T ITTeq AT 3T H T2 qX
G & FITA

T HEANE AT & 7 aad
atel, Rigest ® awms &t feafa

10513. =\ TENEATT SreRt o FAT
AT HeAT O AqiT F1 FH9T B

(%) #ar ag g5 & & qraige fzradz
T & spvaa T F1el AT qigeal ¥ ;RS
I feafq fanst 2

(9) ¥a7 a1 4 396 qAFT T
qgiaar i g ;

(1) afa g, @Y awgady AT Fa41
g; Al

(9) %W §49 § GIFIT T 47 qF ¥
39 33T & 7

T ReATAG § ST q6l (&) &o
qto fag ) : (F) st 4gf |
(@) § (W) BIadl g, AATGI 1
1982-83 % Y fazafafaa favg ag-
aar agag Ry qa 4 -
(1) aYstaal st gAea) &1 faafo
85,100/-297
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(2) aw€ & s@wEl & fag gaw
afga oF =F ¥ @07 2,62,305/
&7

Representation of Mazwi Mahajan
Sangh Ahmedabad to Finance
Minister

10514, SHRI RAMIIBHAI MAVANI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the repre-
sentatives of the Mazwi Mahajan Sangh
Ahmedabad (Gujarat) recently represented
to the Finance Minister at Delhi during
their meeting about a number of problems
like bonns, day-offs, retirement benefits,
black money deposit of smuggled goods in
workers benefit fund etc. at the time of
closure of mills, stoppage of mills during
electricity cuts, etc. ;

(b) if so, the main points of talks and

(c) the outcome thereof and the action
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) ; (a) to (c) The
Hon’ble Member is presumably referring to
the informal meeting of the Finance
Minister with the trade union leaders on
the 29th January, 1983, Shri A.N. Buch,
President of the Mazwi Mahajan Sangh
attended the meeting and spoke in favour of
decentralisation of power sector, extending
retirement pensions to industrial and non-
industrial workers, introduction of unemplo-
yment insurance, treating ex-workers on
par with ex-servicemen, decentralising Em-
ployees’ State Insurance Scheme, throwing
Postal Life Insurance open to all workers,
appointing tripartite panels to look into
liquidation, etc. The suggestion offered by
various representatives are kept in view in
the formulation of Budget proposals and
other policies in consultation with concerned
Ministries.

Import of Paper Machinery

10515." SHRI BHEEKHABHAI : will
the Minister of Commerce be pleased to
refer to the news-item appeared in the
Financial Express dated 17 September,
1982 regarding the import of obsolete paper
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machinery in spite of the import ban and
state :

(a) whether the
over invoiced ;

said machinery was

(b) if so, the action taken by Govern-
ment against the importers ; and

(¢) how much outflow of Indian money
has taken place in importing the said
machinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The valua-
tion of imported goods is judged by the
Customs at the time of clearance under the
Customs regulations.

(b) Information regarding action taken,
if any, by the Customs authorities in the
cases referred to in the Financial Express of
17th September, 1982, is being collected and
will be laid on the Table of the House,

(¢) No separate statistics is maintained
regarding import of second-hand paper
machinery.

AT GIEAT & HIAT  FIF &Y
<F WAt w1ata’ # SeITe

10516. St VHEAIT TIEAT . F4I
Ty Re) gg @i ) g1 &30 @

(%) #a1 ag &9 & % @A1g2 g
& WIGT UF gar WAt §19i9q F19 74
W@ 8

(=) afz gi, =1 sar 3 wTFa
FIIATL 6T WCAFIT & aix # fuwaa
sty g€ € ;

() @iz gr, ar asaaEr 9 A0
g o}

(w) fasaat & aarg af sifqsfaq-

e F g FW & fAw aware grao F4a
FIAqTE A1ag 7

T HAIEG H 9w q@ (&
qe fag 27) : (F) sl ai |
(8) & (7) 1982-83 & g7 TAige
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feafe @ren wdl #@aiag & waf sdar
feri & fasrg «1091 % a9 § qgaNg
gge fgig giv W) af fowaa a¥a
g8 fowmizg mia g€ 21 gq fagmal #
wig <7 ar 1@ & @l AW qiw ¥
guaifal & famg ayfas sgaEr 9y
Jroay |

Permanent Officiating Powers of Officers
to Clerks in Delhi/New Delhi Branches
o! State Bank of India

10517. SHRI R.N, RAKESH :

SHRI NAND KISHORE
SHARMA :

Will the Minister of FINANCE be
pleased to state : '

(a) total numbcr of clerks who have
been given permanent officiating powers of
officer in Dcthi/New Delhi branches of the
State Bank of India and since when such
powers have been given ;

(b) the number of those bclonging to
Scheduled Castes Scheduled Tribes clerks
among them ; and

(¢) the reasons for not replacing them
by thosc who have recently qualified for
promotion in the written test and in the
interview for J.M.G. Scale-1 and when they
will be reverted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) ; (a) to (c) State
Bank of India has reported that officiating
powers arc given to the clerical staff as and
when necessary on a day-to day basis within
a branch, strictly on branch sSeniority basis,
in order to make relief arrangements nor-
mally whenever a member of the supervising
staff proceeds on leave or is deputed to
other branch/office. The work ‘officiating’
in itself indicates that itis not a regular
arrangement.

Occasionally, extra powers to clerical
staff are also given in situations of heavy
rush of work for limited periods but these
are also conferred on branch’ seniority basis
only. Since the powers are given strictly on
the basis of branch seniority, no discrimina-
tion is made and members of the staff belon-
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ging toS C/ST are also given these powers if
they are senior enough in a particular branch.
Since these ad hoc rejief arrangements with-
out resulting in a regular vacancy, the
question of posting regular substitutes does
not arise.

Officiating Powers of Officers Given to
Employees of |/Award Staff in Delhi/
New Delhi Branches of{State
Bank of India

10518. SHNI R.N."RAKESH :

SHRI NAND KISHORE
SHARMA :
Will the Minister of FINANCE be

pleased to state :

(a) : whether employees of Award 0 fT

in Delhi/New Delhi branches of State Bank
of India have been given regular offici ting
powers of officers since last two years or
SO ;

(b) ; if so, the rules and criteria under
which this provision has been made and the
number of such clerks who have been given
powers of officers and since when ;

(c) : whether these powers have been
given against the sanctioned vacancics in
the budget of the branches ; and

(d) : the reasons for giving these regular
powers of officers and also the reasons for
not appointing those who have qualified in
the written test and interview held last ycar
and promoted to officers J.M.G. Scalc-l
Cadre ?

THE DEPUTY MINISTER IN TiiE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2) Stule
Bank of India has reported that as and when
required officiating powers are given to the
clerical staff within a branch on branch
seniority basis on a day-to-day basis in order
to make relief arrangements normally when-
ever a member of the supervising staff
proceeds on leave or is deputed to other
branch/office, Occasionally extra powers to
clerical staff are also given in situations of
heayy rush of work for limited periods but
thesg are also conferred on branch seniority
basis only.

~ (b) These officiating powers are given
I accordance with the arrangements
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centered into between the management and
association of workmen at the Central and
Local Head Office level. Since these powers
are given on a day to day basis in almost all
branches round the vear, information regar-
ding the number of clerks who have been
given these powers is not readily available.

(¢) and (d) State Bank of India has
claritied thut occasionally these powers are
also given in addition to the sanctioned
vacancies where there¢ is a temporary
increase in work, State Bank of India has
further reported that it has comes across

few cases where  branch managers
tad unauthorisedly given officiating powers
to a few members of the award staff in ex-
cess of the sanctioned strength and these
Fowve remgined more or less  permanent,
tate Bank of India has since issued instruc-
lions for terminating these arrangements,

Promotion of Clerks to J.M.G, Scale 1
Vvorkiag in DelbiNew Delhi Branches

of S.B.1.
10519. SHRI R.N. RAKESH :
SHRI NAND KISHORE
SHARMA :
Will the Minister of FINANCE be

pleased to state :

(a) tot:! number of clerks appeared in
the written test and interview for promo-
tion to J.M,G. Scale-! working in the Delhi/
New Dclhi Branches of the State Bank of
Indin and also those who qualified finally

Lol promot:on ;

(b) number of those among them who
have given permanent  officiating
powers of officers ;

been

(¢) whether all the clerks given perma-
nent officiating powers of officers have
been reverted so as to make rooms for
those who quulificd for promotion to JIMG
Scale-I ;

(d) ; if so, the number of those rever-

ted ; and

(¢) . if not, the reasons why they have
uot been reverted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The

number of clerks in branches/offices within
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the jurisdiction of New Delhi Local Head
Office of State Bank of India who appea-
red at the last written test and interview for
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promotion to Junior Management -Grade,
Scale 1 and the number of those who were
promoted was as under :

1. Total No. of
employees who
appeared at
the test

2. Total No. of
employees who
qualified for
interview

3. Total -No, of
employees
promoted

Test held on
20.12.1981 for
promotion to
IMG Scale 1
(Accounts side)

Test held on
17.10.1982

for promotion
to IMG Scalel
(Hcad Cashier)

790 348

539 226

440 (of which 112 (of which 42
239ifrom from Delhi

branches and
70 from bran-
ches outside
Delhi)

Delhi branches
and 201 from
branches outside
Delhi)

(b) to (e) State Bank of India have
reported that there is no provision for
giving permanent officiating powers to the
award staff members. Officiating powers
are, however, given to clerical staff as and
when necessary on a day to day basis within
a branch seniority basis 1n order to make
relief arrangement normally whenever a
member of supervising staff proceeds on
leave or is deputed to other branch/office,
Occasionally, extra powers to clerieal staff
also become necessary in situations of heavy
rush of work for limited periods but these
are also conferred on branch seniority basis
only, Therefore, the question of replacement
of clerks exercising permanent officiating
powers by those recently promoted to JMG,
Scale 1 does not arise. State Bank of India
have, in this connection, further reported
that they have come acruss a few instances
where branch managers had unauthorisedly
entursted clerical staff with officiating
powers and these have remained more or
less on a permanent basi: for long periods,
State Bank of India have a since issued
instructions to the branches concerned to
terminate such unauthorised entrustment of

officiating powers.

J.M.G. Scale-I Officers Working in
Declhi/New Delhi Branches of
State]Bank of India

10520. SHRI R.N. RAKESH : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarrde
Question No. 3383 on 30th July, 1982 re-
garding instructions issued by Central Office
of State Bank of India, Bombay to Chief
General Managers and state ;

(a) total number of J.M.G. Scale-1
officers working in Delhi/New Delhi Bran-
ches and other offices of State Bank of
India ; and

(b) since when they have been working
in the capacity of Award Staff and also as
J.M.G. Scale-1 separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Presum-
ably, the Hon’ble Member is referring to the
total number of Junior Management Grade
Scale-I Officers working in the Delhi/New
Delhi branches of State Bank of India as
also in branches outside Delhi/New within
the jurisdiction of New Delhi Local Head
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Office of the State Bank of India. Acgcor-
ding to the State Bank of India, the total
number of Junior Managemeet Grade Scale
1 Off-icers in Delhi/New Delhi branches and
in other offices within the jurisdiction of
New Delhi Local Head Office of State

Bank of India is 3937.

(b) Compilation of a Lst indicating
individual names of all the above 3937 offi-
cers and their period of stay at various
offices is not readily available. However
particulars of the officers who have stayed
in Delhi/New Delhi for 5 years and above
are as below ;

SC/ST General Ttoal
From 5 years to 6 years 9 314 323
From 6 years to 7 years 4 78 82
From 7 years to 8 years -— 5 5
From 8 vears to 9 years 12 65 77
Above 9 years | 70 71

Release of Industrial Undertakings of
Swadeshi Cotton Mills Company Limited

10521. SHRIT MOHAMMAD ASRAR
AHMAD Will the  Minister of
COMMERCE be pleased to state :

(a) whether the decision in regard to
the release of industrial undertakings of
Swadeshi Cotton Mills
pending before the Central Government
even now, when the matter was referred by
the Supreme Court to them for review in
January 1981 directing them to give a full
and fair hearing in all aspects of the
matter and take a fresl decision with-in a
reasonable time preferably within three
months from the date of the said Order i.e.
13-1-1981 ; and

(b) if so, what are the causes for delay
in taking the decision in the matter espe-
cially in view of the fact that the under-
takings were taken over a period of five
vears and that period is also expiring in
April, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) In pursuance
of the direction of Supreme Court, a hear-
ing had been accorded to the Swadeshi
Cotton Mills Company Ltd. No decision has
yet been taken on the return of the under,

takings,
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(b) The period of takeover has been
extended upto 31-7-1983. The circumstances
of the case require that several aspects are
required to be gone into and hence it has
not been possible to take a decision so far.

Irregularities Committed by TAAL in
Award/Execution of Projects

10522. SHRI BHEEKHABHAI : Will
the Minister of TOURISM AND CIVIL
AVIATION be plecased to state :

(a) whether Government are aware of
the fact that the several irregularities are
committed by JAAI in the award of con-
tract and execution of projects of various
Airports under the control of JAAI ;

(b) whether Government have received
any complaints against the authorities of
IAAI for gross violation of s¢t norms and
procedure

(c) whether it is a fact that a firm black-
listed by the CPWD has heen awarded work
order in gross violation/contravention of
existing rules ;

(d) whether Government have report of
Vigilance Department of the Authority
against the erring officers ; and

(e) whether Government proposed to
take action against the firms Senior
Engineers in order to ensure quality control
and cost control in any such projects ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Some complaints
alleging irregularities, non-observance of
prescribed procedures etc. in the award of
certain contracts by IAAI have been received
by Government, These are being examined.

(¢) According to IAAI, they have not
awarded any work order to a firm black-
listed by the CPWD,

(d) In view of the reply to (c) above,
does not arise.

(e) Does not arise.

Cases of Corruption Against the
Civilian Working in Ins

10523. DR. A.U., AZMI : Will the
Minister of DEFENCE be pleased 10 state ;
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(a) whether it is a fact that the appro-
priate authority in the case of civilians
working in INS India is the Ministry of
Defence uander CCS (CCA) Rules 1965 and
not the Director Civilian personnel, Naval
Headquarters, New Delhi ;

(b) if not, what are the reasons that
cases of Civilians of INS India have been
referred to the Ministry ;

(c) has CBI brought to the notice of the
Naval Headquarters serious breaches of the
Conduct Rules and cases of corruption
against the Civilians working in INS India
and other Defence establishmen(s ; and

(d) if so, the details thereof together
with details of action taken in those cases ?

THE
K.P.

THE MINISTER OF STATE IN
MINISTRY OF DEFENCE (SHRI
SINGH DEO) : (a) No, Sir,

(b) Cases are referred to the Ministry
of Defence for advice, il necessary.

(c) and (d) The CBI had reported dur-
ing December, 1982 that one Upper Division
Clerk working in INS India, included the
names of his parents in the CGHS Card for
the period from 1-1-1972 to 7-4-1980 even
when they were not dependent on him.
Disciplinary action for the above conduct
of the Government servant is in hand., It
is also reported that a case relating to
acquisition of immovable property by the
sam: individual is unler investigation by the
CBI.

Alleged Income Tax Evasion by
Chemisford Club

10524, SHR1 GULSHER AHMAD
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that complaints
were received by the Income T'ax authoritics
sometime back from some members of the
Chelmsford Club Limited, Raisina Road,
New Delhi about the income tax evasion by
the said club and if so, full details thercof :

(b) action taken by the
thereon and results achieved ;

Department

(c) whether there has been undue delay

in processing the case and if so, reasons
thereof ; and

MAY 6, 1983

Written Answers -192

(d) whether it is also a fact ihaf Chel-
msford Club Limited has not been coopera-
ting with the Income Tax Department in
the matter of furnishing necessary informa-
tion and data etc. in reply to the notices
scrved by Income Tax Department and if so,
action proposed against the Club ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAM RAO): (a) Yes, Sir. A
complaint from Convenor of the Chelms-
ford Club Reforms Committee was received

by the Income-tax authorities sometime
back.

(b) The matter is under investigation.

(c) There has been no undue delay in
processing the case.

(d) The assessce club has been coopera-
ting with the Department in connection with
furnishing of various details,

Missing of Amount from a Nationalised
Bank in Gwalior

10525, SHRI RAVINDRA VARMA -
SHR] MOTIBHAI R. CHOW-
DHARI :

SHRIMATI KISHORI1 SINHA :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that a case in
which a sum of Rs, one lakh was found
missing from a mnationalised banks of
Gwalior, was brought to the notice of Go-
vernmerit in the middle of March, 1983 ;

(b) if so, the name of that bank, and
the full details in this regard ; and

(¢) whether there have been such cases
in this bank carlier also involving the per-
sons connected in the case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
United Commercial Bank has reported that
a shortage of Rs. 1 lakh was detected on
5.3.83 when 10 bundles containing 100 piéces
cach Rs, 100/-notes were  found missing.
The matier was reported to Police. The case
is under investigation, The Bank has repor-
ted that no persons had been identified/
apprehended in the above case, '
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(c) The information is being collected
and to the extent available will be laid on
the Table of the House.

A F faast aw ® wrend
AT

10526. st WTwE gEA : F41 faw
7Y g FATY FY FI7 FIA fF

(%) fawt Ia7 &1 e & qm
gYT gear g g faeg witg ¥ | 94,
1080 d% HTAY ATEIT F@H AT GrAN
w1 srqafa & af @,
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fa=re &3 gug, qreafwar & fagig
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8 | 9T FTTIAFT FIAA 9T 7 AT F
=R 93 fAvfg fegr sirar g faad aeg
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T ¥ W@ AT § G 5 I 7 Aa1F0,
SE®Y ¥I9AT KT a9, IaHT A4y fafaai
IS RYSET AT A aifg 1 arrErg
e & are, fadat a8 & ardgal )
ST HT g7 IIG  gafaq qrd g1
F1 71T § 1T JIJT § AT IO HGET
QO g F arg @ sfaw faow fear
ST ¢ |

faaTor
(%) us aga 1980 & qgar wka@ ¥ afemima #3 @ fazady a7 & am sk
IAFT gear |
T % FT A1 1.4.80 % @ty
§o T arErEt Y go
1 p) 3
I. ¥ETHT % NTIFEF GAo dvo 3
2. FRAFT CFANH §reAAAT (6T HILNREA 3
3. 9% @1 ATAFT QT Vo TIF THo To 4
4. I% A1F 29 foo 3
5. 9% Jgaw fy §fa 5
6. fafewr &% ae 3 faew §= 1
7. NEidw 24
5, Mo iy 6
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1 2 . 3
o fueds aF dto udo Hlo 56
10. u® 2izd A% fao (za a7 gmd FfHT F1RaRgT | 20
afvafaa g1 9% ?)
11. fagaht &% fao 1
[2. @YY 9% 1
127

(@) 3 fagay 451 & ama fa=diy oF 70, 1980 ¥ 31 ar4, 1983 F ™

ATFIT GIAT |
w7 fadst 9% F1 49 i wgt g9 gua & Wi ¥ Ers
o mrE KT § 0 @ FA Ho
1. gfras ofqgs 4% (237, g0 @AY grag | 1
2. ufafe@a wafgas & (sng ard, FEIs | 1
Jo Uo €o)
3, 4% 7% 91T fgo (o o ardo gETE | 1
@0 To, a8, To To Fo)
4. 9% fg va T'er4t e fy gaw TEAE | 1
(z'srgas) (dfTa &iq)
5 d% AT Hfez 7' FIAF T egAA g | 1
(MNawEta) fao (Fasaan) _
g 5 5

Iqy's7 F wiafeas, farafafag 7 F1 7vag 7 oF-0F arar @98 51 93-

ufg 37 &1 faor fear a1 &

(1) % @15 qiar wifear, sarsy, (2) M=T THST 95 fdo |

Filling up Offices of different Subsidiaries
of National Textile Corporation

10527. SHRI K. LAKKAPPA :
SHRI GULSHER AHMAD :

Will the Minister of COMMERCE be
pleased to state :

(a) whether interviews for selection of
Chairmancum-Managing Director are being
held and/or were held in April, 1983 for
filling up offices of different subsidiaries of

the National Textile Corporation Limited,
New Delhi ;

(b) if so, the facts and names of such
subsidiaries for which selection are being
proposed along with the next date when
individual terms are expiring ; and

(c) what steps are being taken to remove
apprehensions from the minds of existing
incumbents to help the proper growth of
the Corporation ag & hole 3
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) Yes, Sir.

(b) and (¢) Interview were held to draw
up a panel for filling the vacant posts of
Chairman-cum-Managing  Director, NTC
(Maharashtra North) Ltd and also for filling
vacancies arising in future.

qretaa & frafa =t v gUETEN TG

10528. = gdm w=a : F41 arfwsa
gt g A &1 F9T HW

(F) @iAlgd & 1980-8i, 1981-82
st 1982-83 & awl & 1A g fFadl
qiar § gasar gegan &1 fAaia fwar
aar g; AR

(@) gawwar agga &1 fAala ag@
% fqu §319g @10 FAT FEH IS AT
We !

qifrsy waaa ¥ Ig wvy (3 dio
go gwar) | (F) gAHHT Fegail & faala
Fiws USTAIT AL 1@ ST |

(@) gafzal FEGH & fanta &t
g & faq 3317 0¥ At § wmfas §;
gra el sqiqr Hell & 9T FA1 Fai-
famar 9a# aqr fafwsa ) &1 a9
qaifagetsor AR qEAfaq FAr)

Bill to Nationalise Kumardhubi Engineering
Works in Dhanbad District Passed
by Bihar Legislature Pending
in Ministry

10529. SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Bill
passed by the Bihar Assembly to nationalise
Kumardhubi Engineering Works in Dhanbad
district is pending in the Finance Ministry
for long time, if so, facts in details and the
reason thereof ;

(b) whether this is causing delay in
getting President’s assent ;

(¢) whether a representation dated 31st
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March, 1983 from an M.P. enclosing a copy
of the letter of the Minister of Industry has

been received ; and

(d) if so, reaction thereto and the steps
taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
The Bill to nationalise M/S Knmardhubi
Engineering Works Ltd. has been examined
and comments in this regard have been
communicated to the concerned authorities
for taking further necessary action. A letter
dated 31.3.1983 was received by the Govern-
ment from a Member of Parliament on the
abovc subject. Necessary action for giving
President’s assent to the Bill would be taken
after compliance by the concerned authority
with necessary modifications suggested in
regard to nationalisation proposal.

Contract Awarded to M/S Hindustan
Monark for Supply of Forgings
| for field Gun Shells

10530. SHR1 RAM VILAS PASWAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Central Government have
recently awarded a Rs. 30 crores contract to
Delhi based firm M/s Hindustan Monark
which has so proven experience in the field

for the supply of forgings for 105 MM field
gun shells ;

(b) if so, whether this firm was pre-
viously involved in Kuo Deal ; ond

(c) if so, the terms on which the con-
tract has been awarded ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) (a) Messrs
Hindustan Monark, Delhi are an established
manufacturer/supplier of items of Defence
requirements like links, chargers small
Arms and steel ammunition packages. The
first order on Messrs Hindustan Monark for
supply of link cartridges was placed on 23.
10.1978. The performance of this Unit for
supply of defence items against orders
placed by Ordnance factories, Department of
Defence Supplies and DGS&D has been
satisfactory. All contracts are placed after
verification of the contractor's capability to
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manufacture and supply the items. The
firms’s capability to supply the defence
items was also verified alongwith that of
other competitors.

A list of contracts placed on M/S
Hindustan Monark is placed in statement.
Besides the above, no other contract has
been placed with the firm.

(b) Messrts Hindustan- Monark were the
agents for Messrs Kuo Oil Limited.

(¢) Salient features of the contract are

as under :—
(i) PRICE Rs. 519/-eaeh exclusive of
sales Tax and excise duty which is

to be paid extra. Price is firm and
fixed.

(i) OTY. ON ORDER 41,000 nos.
(iii) DELIVERY SCHEDULE :

() ADVANCE SAMPLE : To be
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(b)

(¢) SECURITY DEPOSIT :
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BULK SUPPLY : Bulk supply
to commence within 8-12 weeks
after approval of advance
sample and to be completed
within 8 months there after in
equal monthly instalments @
5000 nos. per month.

The
firm has deposited a Security for
performance of Rs. 75,000/-
according to the rules.

(d) PAYMENT TERMS : 959 of

(e)

the cost of each consigment
against proof of despatch after
acceptance in inspection and
balance 59 on receipt of con-
signment by the Consignee in
good condition.

The contract contains other
standard clauses on inspection,

submitted within 6-8 months of despatch, testing facilities,
receipt or order i.e, by 15.10.83 sampling procedure, warranty
or earlier. and secrecy etc,
STATEMENT
CONTRACTS PLACED ON M/S HINDUSTAN MONARK FROM 1978 ONWARDS
Value

S. No. Name of the item S. order No. and date Qty. (Rs. in lakhs)
1. Links Cartridge 7.62 mm 063 dt. 23,10.78 6 million 11.4
2. -do- 15 dt. 15.1.80 15 million 34.5
3. -do. 4006 dt. 16.4.81 15 million 34,2
4, -do- 4149 dt. 28.4,82 20 million 47.6
5. Charger 7.62 mm 4081 dt. 4.7.81 10 million 22.5.
6. -do- 4197 dt. 18.8.82 5 million. 12,5
7. Box H.B. 4045 dt. 1.8.81 20,000 nos. 5.00
8. Box C-38A 4107 dt. 20.11.81 20,000 nos. 28.60
9. Carrier 13-A CPO-1015 dt.13.4.82 21,262 nos. 15.62
10, 105 MM Shell Forgings CPO-1030 dt. 31.1.83 41,000 nos. 212,79
Total —424.71

s i

Contracts at Srl. Nos. 1-8 were placed by OFB and Srl. Nos. 9 & 10 by the Department

of Defence Supplies.
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Irrigation Projects under Negotiation with
World Bank acd other International
Financial Agencies

10531. SHRI BRAJAMOHAN
MOBANTY ; Will the Minister of
FINANCE be pleased to state : which of
the irrigation projects are now under nego-
tiation with World Bank and other inter-
national financial agencies for assistance
and progress ef negotiation, with details ?

THE MINISTER OF STATE IN THE
MINIJSTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : The
Maharashtra Water Utilisation project and
the Sccond Orissa Irrigation project are
proposed to be negotiated with the World
Bank of credit/loan assistance in the near
future., Details would be available only
after formal negotiations have been comple-

ted and the agreements signed in due
course,
Tea Production
10532. SHRI B.V. DESAI : Will the

Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that drought
and lack of finances have given a great
sotback to the tea output ;

(b) whether in 1981 alone the tea crop
loss was about 8.5. million  kg. :

(¢) if so, whether it is also a fact that
in 1982 there was a slight increase by half
million kg. but the production was still
8 million kg. less than that of 1980 : and

(d) if so, what were the main reasons
for the same and what action Union
Government propose to take to deal with
the situation and improve the tea pro-
duction ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DLLI;ARI SINHA) : (a) Itis a fact
that drought condition in 1981 and 1982
have affected the production of tea., It
would not be correct to state that ilaclz of
finance have been responsible for shortfall
in production.

(b) In 1981 production was 560.72
Million Kgs. which was lower by 10.94
M. Kgs. as compared to production in 1980.

(c) In 1982 production increased to
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564 M. Kags. which was 7.66 M. Kgs. lower
than production in 1980.

(d) The decline in production was
mainly due to drought in both North and
South India. In order to augment tea
production in the country a number of
development schemes are being implgmented
by the Tea Board. These include the Planta-
tion Finance Scheme, Replantation and
Rejuvenation  Scheme and Irrigation
Machinery Hire Purchase Scheme. Govern-
ment have also recently accorded approval
to the Interest Subsidy Scheme for Darjecl-
ing tea gardens. Other developmental
schemes envisage financial assistance to
Small Tea Growers and improved tea culti-
vation in non-traditional areas. Under
these schemes substantial Joans and subsi-
dies are being granted. The Tea Board
also runs clonal nurseries in different parts
of India to provide high yielding plant
material. Research on developing improved
methods of tea cultivation is being carried
on at the various research establishments
in India. One of the primary objectives
of such research is to increase the produc-
tivity of tea,

Demand for Imported Generators

10533, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are aware of
the fact that there is a great demand for
imported generators ; and

if so, (i) how many firms have been
given licences for importing foreign genera-
tors ; (i) how many generators have already
been imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) Particulars of the import licences,
are . published in the Weekly Bulletin of
Import Licences, Export Licences and
Industrial Licences, copies of which are
supplied to the Parliament Library. Import
statistics are not maintained firm-wise or
licence-wise.

Loan by World Bank for Petroleum
Exploration Project

10594, SHRI B.V. DESAI: Will
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the Minister of FINANCE be pleased to
state :

(a) Whether the World Bank during
the month of October, 1982 announced a
165.5 million dollar loan to India for the
Petroleum exploration project ;

(b) whether the project will assist the
Qil and Natural Gas Commission to focus
and accelerate its exploration activities in
specific areas of the basin where past
exploration has identified highly promising
commercial potential for oil and gas ;

(c) if so, to what extent this Joan will
be utilised by the ONGC ;

(d) if so, what are the terms and con-
ditions of this loan and what will be the
rate of interest charged ; and

(¢) by what time this loan will be
utilised and provided and how much has
been utilised by the end of December, 1982 ;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAQ): (a) Agreements
for a World Bank loan of 165.5 million
were signed on November 9, 1982 for
ONGC’s Krishna Godavari Petroleum
Exploration Project.

(b) and (¢) The principal objective of
the project is to help accelerate ONGC’s
exploration effort and to establish the
potential of the Krishna Godavari basin,

(d) The loan has been made available
at an interest rate of 11-3/5% per annum,
a commitment charge at .3/4”/ per annum
and a front end fee amounting to a
2,445,813.00.

(e) Since the loan was declared effective
on February 28, 1983, there was no utiliza-
tion prior to this date. The closing date
of the loan is March 31, 1986.

Export of Granite to Foreign Countries

10535, SHRI N. DENNIS :  will
the Minister of COMMERCE be pleased to

state :

(a) whether M/s. Tamil Nadu Minerals
Ltd. have exported a large quantity of
granite stones of various sizes to
foreign countries from Tamil Nadu during
the last three years ; and
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(b) (i) quantity exported ; (ii) the
countries to which exported ; (iii) the
value of money for which exported ; and
(iv) the total amount realised from each
country ? "

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI]

RAM DULARI SINHA): (a) and (b)
Information is being collected from the
State Government of Tamil Nadu and

would be laid on the Table of the house in
due course.

Installation of Son-Et-Lumiere at Konark

-10536. SHRIMATI JAYANTI
PATNAIK ; Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government of Orissa has
given a proposal to the Centre for the instal-
lation of Son-et-Lumiere at Konark ;

(b) 1f so, the steps taken by Govern-
ment to implement the above proposal ;
and

(c) when the Son-et-Lumiere is expected
to be installed at Konark in Orissa ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (c) The question of mounting
more Sound and Light shows in the country
has been examined and it has been decided
that during the current plan period, we
should concentrate mostly on floodlighting of
monuments, and and Sound and light show
at Agra Fort. A detailed scheme has been
drawn up for floodlighting of tourist attrac-
tions. This scheme has been circulated to
the State Governments including the State
Government of Orissa.

Air Link between ICY Continent
and India

"10537. SHRI CHIRANJI  LAL
SHARMA: Will the Minister of TOURISM
ANDCIVIL AVIATION be pleased to state:

(a) whether Government have examined
the proposal for opening of air link between
the Icy continent and India : and

(b) if s0, the results thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) As far as the Minis-
try of Tourism and Civil Aviation is
concerned, there is no such proposal under
examination. A proposal to establish an
airlink with ICY Continent (Antarctica)
is under consideration of the Department
of Ocean Development.

Trade and Economic Relations between
India ane Bulgaria

10538. SHRI KRISHNA
GOYAL :

SHRI MADHAVRAO SCINDIJA:
SARI VISHNU PRASAD :

KUMAR

Will the Minister of COMMERCE be
pleased to state :

a fact that the dele-
gation from Bulgaria had visited India
recently to boost trade and economic
relations between the two countries ;

(a) whether it is

(b) if so, the suggestions made for

increased export to Bulgaria ; and

(c) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (c) This was a business delega-
tion which made wide ranging contacts with
concerned Indian business partners both
in private and public sectors. The details
of these commercial negotiations have not
been reported to Government.

New Scheme to Promote export of
[Gold Jewellery

10539. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is proposed to introduce

a new scheme to promote exports of gold
jewellery ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE: (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Export policy for the year 1983-84 for gold

jewellery under the ¢“Scheme for export of
gold jewellery against gold supplied by the
foreign buyer”, which is being operated by
the Handicrafts and Handlooms Export
Corporation of India Ltd., has already been
announced.

‘fqz faga’ =1 faala

10540. = a7z =t :
st #NAT WIE WITo /YN
1 faenr warg
s T AT
Far miforsg B+ 98 Ty &1 FIO FA
fe fager a5 aifgaa 79 «r faglg &3
a7y faefagg’ w1 &9 FASTIR gea

frgar g 7

giforsg #ixiaa 5 osn ) (sNAa
g fasgr) : wvwr g faalay &
&4 HUZAAR qen 7 qrafead siwe Agf
@ WA L

Smuggling by Foreign Nationals

10541, SHRI BRAJA

MOHANTY :
SHRI B.D. SINGH :
SHRI RAJESH KUMAR SINGH:

Will the Minister of FINANCE be
pleased to state :

MOHAN

(@) how many cases of attempted
smuggling by foreign nationals of foreign
articles into India in violation of customs
rules have been reported during the last
two years and how many of them carry
diplomatic status of their country and are of
VIP status ;

(b) details of each such case with
names of the country natjonal belongs to
and value of and nature of articles involved
and action taken by Government ;

(¢) whether Government have taken up
the matter with the resp ective countries in
cases where nationals associated with foreign
establishments in India and nationals who
carry VIP status were involved ; and

(d) have the Government come across
any information that some of the foreign
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missions are clandestinely being used for
smuggling purpose and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) (b) and (d)
Information is being collected and will be
laid on the Table of the House.

(c) Government have taken oppropriate
action with the co-operation of the Govern-
ments of the countries concerned in cases
where foreign diplomats were involved in
smuggling.

Foreign Exchange Earned by Export of
Films and Royalty on Books of Indian
Authors Published Abroad

10542. SHRI BRAJA MOHAN
MOHANTY : Will the Minister  of
FINANCE be pleased to state :

(a) total foreign exchange earned during
1980-81, 1981-82 and 1982-83, on account
of export of Indian films to other countries,
on account of royalty of books of Indian
authors published by foreign countries and

export of books periodicals to other
countries ;
(b) what is the amount of foreign

exchange India has to pay for import of
films, books and royalty of books of foreign
authors published in India, country-wise
figures ; and

(c) are Government aware that most of
the imports of films and books are unneces-
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sary and could have been avoided, and if so,
the details ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to(c) A
statement is attached.

STATEMENT

The total foreign exchange earned on
account of export of Indian films during
1980-81 to 1982-83 is shown below :

Year Amount of foreign exchange
earned
1980-81 Rs. 15.07 crores
1981-82 Rs. 14.71 crores
1982-83 (upto
Sept. 1982) Rs. 6.51 crores

The total foreign exchange earned on
account of export of books and publications
is shown below : —

Year Amount of foreign exchange
carned * ¥
1980-81 Rs. 5.38 crores
1981-82

(upto Sept. 1981) Rs. 8.02 crores

Information regarding royalty on books
of Indian authors published by foreign

. countries is not readily available.

(b) The amount of foreign exchange
paid by India on import of films during
1980-81 and 1981-82, country-wise, is indica-
ted below :

Year Agency through which imported Amount (Rs. in lakhs) Country
1980-81 Motion Picture Export Association
of America. Rs. 63.85 USA
Sovexport films Rs. 0.84 USSR
National Film Development
Coropration. ‘ Rs. 48.05 > kK
1981-82 Motion Picture Export Association
of America, Rs. 71.13 USA
Sovexport film Rs. 1.74 USSR
National Film Development
Corporation. Rs. 40.00 L

(***N.F.D.C. have imported films from USA, UK, Frauce, japan, Italy, Canada,
Yugoslavia, Indonesia, Poland, Bulgaria, Hungary, Srilanka, Spain, Sweden, Hong Kong,
Turkey, Australia, Cuba, Czechoslovakia, New Zealand and West Germany),
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The amount of forcign exchange paid
by India on import of books and publica-

tions during 1980-81 and 1981-82 is as
below : —
Year Value of imports**
1980-81 Rs. 12.87 crores
1981-82

(upto Sept. 1981)  Rs. 6.94 crores

Information regarding payment of
royalty on books of foreign authors publi-
shed in India is not readily available.

(¢) Government do not consider import
of films and books as unnecessary. Import
of foreign films is necessary for sharing of
technical and artistic developments in the
field of cinema as also for encouraging
export of Indian films to other countries.
Similarly, in keeping with the spirit of free
flow of information and knowledge, import
of books on educational, scientific and
technical subjects are allowed under OGL

facility. However, books on fiction, non-
technical magazines etc. are subject to
import  licensing. Import of certain

categorics of books and publications, like
foreign editions of books for which editions
of Indian reprints arc available, are not
allowed. Similarly import of books, news-
papers, magazines etc. containing porno-
graphic material of depicting sex, violence
etc. arc not allowed under any circum-
stances,

Long Term Flanning of Defence Recruit-
ments in Army, Navy and Air Force

10543. SHRI] BRAJAMOHAN
MOHANTY : Will the Minister of
DEFENCE be pleased to state :

(a) in pursuance of the observation of
Public Accounts Committee in its one
hundred and twenty third report and steps
taken to draw the long terms plann:ng on
realistic basis of our requirements in Army,
Navy and Air Force and if so, the details

thereof : and

(b) is there any inter service coordina-
tion in preparation of perspective plan of
Defence requirements and if so, the details ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) The
observations of the PAC in its 123rd Report
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have been noted. The long-term require-
ments of our Army, Navy and Air Force
are as far as possible rcalistically assessed
and get reflected in our various Defence
plans. However, It is not in the interest
of security to disclose details.

(b) Yes, Sir. Adequate institutional
arrangements exist to coordinate inter
service requirements while formulating the
Defence plans.

Assistance from Denmark for Thal Fertilizer
Project in Mahareshtra

10544, SHRIMATI USHA PRAKASH
CHOUDHARY : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that Denmark

had extended loan assistance to India for
use for the public sector Thal Fertilizer

Project in Maharashtra ; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.
Denmark has agreed to provide loan of

230 million Denish Kroner for the Thal
Fertilizer Project in Maharashtra.
(b) Loans by Denmark are interest

free and repayable over 35 years including
10 years of grace. The loans are available
for financing goods and services of Denish
origin which are required for specific

projects approved by Denmark.

The loan amount of 230 million Denish
Kroner is intended to cover the costs of
consultancy services and supply of catalysts
by M/s, Halder Topsoe of Denmark. This
amount is provided partly from the two
loans of 150 million Denish Kroner each
provided by Denmark in 1981 and 1982
and partly from the Joan of 200 million
Denish Kroner which has been recently
approved by Denmark.

} inance for Poor People of Kalahandi
District through Nationalised
Banks under I.R.D. Scheme .

10545. SHRI RASABEHARI BEHERA:
Will the Minister of FINANCE be pleased

to state :

S —————

**Based 611 Monthly Statistics of Horeign Trade of Tndia published by DGCI&S, Calgutta,
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(a) whether the targets fixed for provid-
ing finance to the poorer people of Kala-
handi District Orissa through nationalised
banks under “I.R.D. Schemes have been
achieved ; "

(b) if so, the percentage of achieve-
ments in the different branches of the State
Bank of India in the district ;

(¢) whether Thuamul Rampur State
Bank of India in Kalahandi District is not
functioning properly end the financing done
by it is not at all satisfactory ; and

(d) if so, the details thereon ?

SHRI DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a) According to
available information, 3291 applications
were sponsored to the banks under

Integrated Rural
in Kalahandi District.
sanctioned.

Developnhent Programme
Of these, 3242 werc

(b) to (d) Information in the manner
asked for regarding branches of State Bank
of India is not separately available. How-
ever, the data pertaining to the aggregate
performance of the banks, as also the State
Bank’s performance in the implementation
of Annual Action Plan 1932, reveals that
generally the performance of the branches
of State Bank of India in Kalahandi
District has not been unsatisfactory.

Allotment of Shaps to SCs/STs in
Centaur Hotels

10546. SHRI CHANDRA PAL SINGH;
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether there is any reservation fo
SCs/STs (Scheduled Castes/Tribes) in the
allotment of shops in the Centaur Hotels at
Palam and Bombay Airports ; and

(b) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) No, Sir. There is
no reservation for SCs/STs in the allotment
of shops in the Centaur Hotels at Palam and
Bombay airports. Preferential treatment is,
however, accorded to them in the allotment
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of shops and the payment of security
deposit. Allottees of shops are; required to
pay in advance security deposit equal to
three years rent/licence fee with the excep-
tion of SC/ST categories who are required
to deposit in one lumpsum security deposite
equal to 12 months rent/licence fee and the
remaining in 24 equal to instalments. Pre-
ference in allotment would be evident from
the fact that out of seven shops in Centaur
Hotel, Bombay and cight shops in the
Centaur hotel, Delhi, one each has been
allotted to the reserved category.

(b) The number of shops being very
small, it would not be fecasible to make any
reservation for SC/ST,

Cheating of Connaught Place Branch
of Canara Bank

10547, SHRI RAMIJIBHAI MAVANI :
SHRI NAWAL KISHORE
SHARMA :

Will the Minister of FINANCE pleased
to state :

(a) whether it is a fact that a woman
clerk working in the Clecaring Section of
Canara Bank’s Connaught Place Branch of
New Delhi has been found to have allegedly
cheated her bank to the tune of over Rs. 1.5
lakhs ;

(b) whether the attention of Govern-
ment and the bank authorities has becen
drawn to the reported news in the Indian
Express dated 2 April, 1983 under the

caption “Woman Employee cheats bank of
1.5 lakhs™ ;

(c) if so, what are the real facts
same ;

of the

(d) what is the reaction of the Bank
and Government thereto :

(e) what action has been taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (e) Canara
Bank has reported that a woman employee,
working in its Accounts Section at Connaught
Place, is suspected of having committed a
fraud. The amount detected till 29.4.83
was of the order of Rs, 1,60,000/-. The
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case has been reported to the C.B.I. and
the same is under investigation. The
Government as well as the Bank are keen to
obviate such occurrences and steps in that
direction are being taken.

China’s Trade Relations with India

10548. SHRI BHIKU RAM JAIN : Will

the Minister of COMMERCE be pleased to

state :

(a) whether it is a fact that the Chinese
goodwill delegation touring the country had
observed that the trade relations between
India and China have a great future ;

(b) whether arcas of new trade deal
had been identified and modalities of new
business and commercial ventures conside-
red : and

{c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The Chinesc
delegation expressed the hope that bilateral
relations, including trade and economic
relations, between the two countries would
continue to improve.

(b) There were no official discussions on
the subject.

(c) Does not arise.
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Cloth Purchased by N.T.C.

10550SHRI RAM VILAS PASWAN :
will the Minister of COMMERCE be
pleased to state :

(a) the quantity of cloth purchased by
the National Textile Corporation of India
from the private cotton mills during the last
three years, year-wise ;

(b) whether it has come to the notice
of Government that cotton Corporation of
India purchase cloth from private mills and
after putting its own stamp, sells it through
its shops ; and
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(¢) whether Government propose to
inquire into the matter and if not, the
reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (c) Neither National
Textile Corporation nor the Cotton Corpo-
ration of India is purchasing cloth from
private Cotton Mills for sale through their
shops.

Diamond Trade

10551. SHRI M. SATYANARAYANA

RAO :
SHR1 UTTAM RATHOD :

Will the Minister of COMMERCE be
pleased to state :

(a) which position India occupies among
diamond exporting countries ;

(b) from which parts of India diamonds
are exported and what is the total value per
year ;

(c) whether India is facing any stiff
competition in diamond trade from capitalist
countries ; and

(d) whether any cooperation is
envisaged between India and  other
developing countries in diamond trading ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Presently,
India is understood to be on of the top
three countries in the field of exports of
cut and polished diamonds in the world.

(d) Diamond exports from, India are
taking place mainly from Maharashtra and
Gujarat. During the year 1982-83, total
exports of cut and polished diamonds by
India were of the order of about Rs 912,77
crores (provisional).

(c) Over the years, India has emerged
as an important exporting country in respect
of small diamonds.

(d) There is scope for cooperation in
the field of procuring of rough diamonds
from developing countries  mining
diamonds.
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Import of Soyabean Oil

10553, SHRI K. MALLANNA :
SHRI] NIREN GHOSH :

Will the Minister of COMMERCE be
plcased to state :

(a) whether Government’s attention has
been invited to the ‘Businesss Standard’
dated the 11 March that six. leading Bombay
based oil traders have teamed up to import
more than 20,000 tonnes of soyabean oil on
apparently invalidated REP licences for a
handsome Rs. 12 crore spin off.

(b) whether it is a fact that the shady
deal has reportedly been put through after
the traders succeeded in manipulating the
REP licences which had long become
invalid ; and

(c) if so, the details in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (@) : Yes, Sir.

(b) and (c) Import of soyabean oil was
allowed under the import policy for
Registered Exporters as replenishment
against export of certain products. However,
the information with regard to the alleged
import against the invalidated REP licences

is being collected from the Customs
and will be laid on the Table of the
House.

Deregistration of Garment Exporters

10554, DR. A.U. AZMJ :
SHRI RATANSINH RAJDA :

Will the Minister of COMMERCE be
pleased to state ;

(a) how many garment exporters have
been de-registered on grounds of alleged
malpractices in their exports for alleaged
mis-declaration of non-handloom goods as
handloom ones and how many were facing
punishment ;

(b) the details thereof ;

(c) what are the reasons of the Govern-
ment’s silence over the selection of the
garment export’s quota allotment agency
for 1983 ;

(d) whether it has come to the notice
of the Government that some of the
exportear have been cheating the State of its
legitimate foreign exchange by eviolating the
FERA by changing quantity surreptitiously
in the duplicate and triplicate forms which
implies more money with the knowledge of
RBI ; and

(e) if so. details therof together with
action taken against the cheats ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Action under Law is being taken against the
concerned sixteen exporters and Show-
Cause Notices under the provisions of the
Export (Control) Order, 1977, as amended,
have been issued against these exporters.
One of the exporters in question has been
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deregistered by the Apparels Export
Promotion Council in another context,

(c) The Apparels Export Promotion
Council has been designated as the agency
for allocation of  export entitlement
in the case of readymadc garments for the
year 1983,

(d) and (e) One incident of such an
alleged irregularity has come to the notice
of the Reserve Bank of India and a warning
has been issued to the concerned party.

Operation of Bombay Textile Mills

10555. SHRI GEORGE FERNANDES :
Will the Minister of COMMERCE be
pleased to state ;

(a) the names of the textile mills in
Bombay that have begun to operate all the
three shifts and the total number of workers
employed therein ;

(b) the names of the textile mills that
have not yet opened and the number of
workmen employed therein ;

(o) the total number of workers who
have resumed work ; and

(d) when does Government expect the
textile strike to be settled ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Thirty six
cotton textile units in Bombay have begun to
operate all the threc shifts. A statement
containing the details is attached.

(b) The names of the mills that have
not yet opened and the number of workmen
normally employed therein are as
under :—

No. of workers

Shri sitaram Mills Ltd., Bombay 3948
Mukesh Textile Mills 1656
Shree Madhusudan 4092

(c) 129347 persons have resumed work
as on 28-4-1983,

(d) The demands of workers have been
referred to Tripartite Committec for Textile
Industry and Government hope that the
strike would be resolyed soon,



219 Written Answers MAY 6, 1983 Written Answers 220

STATEMENT
S. No. Name of the Mill Clerks/Technical Workers Total
& Supervisory Staff

1. BOMBAY DYEING (SPRING) 403 5,366 57699
2. BOMBAY DYEING (TEXTILE) 604 3,822 4426

3. CENTURY 900 11,750 12650
4, DAWN 201 1.138 1339
5. ELPHINSTOLE 200 1.725 1925
6. HINDOOSTAN “A’)

7, HINDOOSTAN ‘B’) 565 4,692

8. HINDOOSTAN (DIVISION)

9.  CROWN MILLS) 209 2,183 2392
9, JAM MILL NO. 1 248 1,664 1912
10. KAMALA 278 1,880 2158
11. KHZATAU 436 4,192 4628
12. MAFATLAL NO, 2 254 2,627 2881
13. MAFATLAL NO. 3 189 1,501 1690
14, MATULYA 236 1,964 2200
15. MODERN 193 1,462 1655
16. MORARIJEE NO. 1 585 4,085 4670
17. MORARIJEE NO. 2 249 1,813 2062
18. NEW CITY 107 633 740
19. NEW GREAT 370 2,658 3028
20. PIRAMAL 279 2,457 2736
21.  PODAR MILL 124 648 772
22. PRAKASH 150 1,869 2019
23, RAGHUVANSHI 157 889 1046
24, RUBY 175 1,315 1490
25. SHREE NEWAS 337 3,258 3595
26. SIMPLEX 183 1.724 1909
27. STANDARD (PRABHADEVI) 532 2,837 . 3369
28. STANDARD (NEW CHINA) 175 1,582 1757
29, SVADESHI 232 2,557 2789
30. SWAN 193 1,723 1916
31. SWAN (UNIT COORLA) 141 1,160 1301
32, VICTORIA 240 2,257 2497
33, INDU NO., 5 141 1,033 1174
35, WESTERN INDIA 158 1,861 2019
35. HINDOSSTAN (PROCESSING HOUSE) 384 1178 1492
36. SWAN PROCESS 210 549 759
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Recruitment of Labour by Director of Research
Central Sericultural Research and Training
Institute, Berhampore

10556, SHRI R.P. DAS : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government are aware of
the fact that a good number of ldbourers
have been recruited by the Director of
Research, Central Sericultural Research and
Training Tnstitute, Berhampore, West Bengal
at Shaktipur Extension-cum-Demonstration
Centre, Murshidabad without sponsoring the
names of the labourers from local employ-
ment exchanges violating the diectives of the
Ministry of Home Affairs ;

(b) if so, what steps have been taken
against such irregular recruitment ; and

(c) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) ; (a) to (c) Government
are aware that the Officer-in-Charge of
Saktipur Extension-cum-Demonstration
Centre, Murshidabad had deployed casual
labourers in emergent cases pending the
sponsorship of casual labourers from
Employment Exchange, Berhampore, After
a particular item of work was over, labour
deployed was laid off’ However, a panel of
97 names has since been received from the
Employment Exchange, and at present
casual labourers are being deployed from
this panel.

Unaccounted Wealth of Chairinan of
Syndicate Bank

10557. SHRI GHUFRAN AZAM :
KUMARI PUSHPA DEVI -
SINGH :
SHRI SATISH AGARWAL :
SHRI K.A. RAJAN :
SHRI M. ISMAIL :

SHRI RATANSINH RAJDA

Wwill the Minister of FINANCE be

pleased to state :

(a) whether it is true that CBI has
unearthed unaccounted wealth and jewellery
amounting to lakhs of rupees with the
Chairman of the Syndicate Bank ;

(b) if so, full details thereof ;
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(c) whether any inquiry has been
ordered into it as to how Chairman of a
nationalised bank is having unaccounted
wealth and jewellery ; and

(d) action contemplated by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Central Burcau of Investigation has reported
that the residential and office premises of
the Chairman and Managing Director of
Syndicate Bank were searched and some
documents etc. were seized.

(b) and (c¢) The matter is presently
under investigation by CBI and final
conclusions are awaited.

(d) Necessary action, as appropriate,
will be taken aflter the findings of the CBI
are available.

Tax Evasion by Golden Tohacco Company
in Sikkim

10558. SHRI R, MUTHUKUMARAN ;
Will the Minister of FINANCE be pleased
to state :

(a) is he aware of the date of establish-
ment of cigaretre companies in Sikkim with
Golden Tobacco Company Collaboration ;

(b) the total quantity of various brands
of cigarettes manufactured by these from the
date of commencement of production and
the price at which these were sold to the
consumers in India ;

(c) whether the price to the consumer
for various brands of cigarettes is the same
as the brands manufactured outside Sikkim,
and whether no excise duty was payable in
Sikkim ;

(d) if so, total amount of profit G.T.C,
has accummulated on their production of
cigarettes in Sikkim ; and

(¢) have Government investigated or
propose to investigate as to how this money
earned in their Sikkim business has been
accounted for by GTC and whether it has
been subjected to Indian income-tax ?

THE MINISTER OF STATE IN THE
OF FINANCE (SHRI
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PATTABHI RAMA RAO) : (a) The Golden
Tobacco Company is reported to have
arrangements for manufacture of cigarettes
of its brands with the factories of the

following cigarette Companies in
Sikkim :
(i) Sikkim Tobacco 1980 (commenced
(P) Ltd., Majhitar in 1981)
(ii) Denzong Tobacco
(P) Ltd., Baghckhola,
Majhitar Jan. 1983
(iii) Sangrilla Enterprises,
Singtam Jan, 1983
(iv) Tadong Services
(P) Ltd., Sankhola/
Topakhani Jan. 1983
(b) and (c) Till 1.2.1983, when the

Central Excises & Salt Act, 1944 and other
allied acts were extended to Sikkim, no duty
was leviable on the excisable goods,
including cigarettes, manufactured in the
State of Sikkim, nor were the factories
producing such goods subject to excise
control. In the circumstances, no data is
available as to the production, sale, price
etc. of cigarettes manufactured in Sikkim
during the period prior to 1.2.1983,

(d) and (e) Direct Tax Laws have not
vet been extended to Sikkim. Assessments
of the Golden Tobacco Company, which is
assessed at Bombay, are pending for the
years 1980-81 and onwards. The requisite
information is, therefore, not available
However, the profits derived from the
companies in Sikkim will be considered in
the case of the Golden Tobacco Co.
during the relevant assessment year.

Representation of all India Crimpers
Association

10559, SHRI SATISH AGARWAL :
Will the Minister of FINANCE be pleased
to State :

(a) whether a telegraphic representation
dated 15 October, 1982 was received from
All India Crimpers Association against the
move of Association of Synthetic Fibre
Industry to steeply hike the import duty on
polyester filament yarn and whether the
submissions made therein were scrutinised
and found to be correct ;

(b) if so, the reasons for increasing the
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import duty on polyester filament yarn by
Rs. 15,000 per tonne in November, 1982 ;

(c) whether it is a fact the hike in
import duty was effected ignoring the
considered views expresscd by the concerned
administrative Ministry and the Ministry of
Commerce ; and

(d) "whether while effecting hike in
import duty on polyester filament yarn, the
views expressed by a high powered
committee of six Secretaries for not
increasing the import duty were completely
ignored ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO); (a) to (d)
Government had received a telegraphic
representation dated the 15th Qctober, 1982,
from the All India Crimpers Association
stating, among other things, that there was
no justification for increasing the import
duty on polyester filamant yarn, as requested
by the spinners. The question of adjusting
thc level of import duty on polyester
filmament yarn was examined by the
Government, having regard to wvarious
relevant considerations. It was noticed
that the c.i.f. prices of polyester filament
yarn had been steeply declining and a large
number of contracts for substantial
quantities were registered with the Textile
Commissioner for import under the OGL.
The question of fixing the appropriate level
of duty on polyester filament yarn was
considered on several occasions in inter-
ministerial and group meetings and
different views were expressed from time to
time. However, having regard to the fact
that the international prices of polyester
filament yarn had declined, and keeping in
view revenue considerations, the import
duty on polyester filament yarn was
increased by the Rs. 15 per kg. with effect
from the 23rd November, 1982,
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Demand of candle manufactures.

10561, SHRIMATI SANYOGITA
RANE ; Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that candle
manufacturers throughout the country are
facing closure due to the  imposition of
single point sales tax and steep increase In
the cost of livelihood to nearly lakh
people ;

(b) whether the candle manufacturers
had demanded the Government to declare
candle manufacturing as a cottage industry,
exempt it from sales tax and provide
paraffin wax at subsidised cost ; and

(c) if so, the details thereof and action
Government propose to take thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
PATTABHI RAMA RAO): (a) Levy of
tax on sale or purchase of goods taking
place within a State is a State subject of
taxation under the Constitution and as such
the imposition of single point sales tax is

the concerp of the State Gqvernments. The
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Government is not aware as to whether
candle manufacturers throughout the country
are facing closure.

(b) and (c) No representation demanding
the Government to declare candle manu-
facturing as a cottage industry, exempt it
from sales tax and provide paraffin wax at
subsidised cost has been received in the
recent past, However, certain representations
were received in 1981, The Government
have since reduced the price of paraffin
wax from 24.8,1982 by Rs. 745/- per MT.
There is no proposal to grant any subsidy -
to the units using paraffin wax.

Shortage of 5-Star Hotel Rooms during
Non-Aligned Confercnce

10562. SHRI RATAN SINH RAJDA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(@) is it a fact that during the Non-
Aligned Conference, there was an acute
shortage of 5-Star hotel rooms ; and

(b) what Government plan to do about
it ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir. Adequate accommo-
dation was available in the varjous 5-Star
hotels and at the Siri Village during the
Non-Aligned Conference for the delegates,
crew of VVIP special flights ahd media per-
sonnel.

(b) Does not arise.

Grant to Sarvodya Ashram, Mahua and
Swarajay Sabha Sohnapur by All
India Handicrafts Board

10563. PROF. AJIT KUMAR MEHTA :
Wwill the Minister of COMMERCE be pleased
to state

(a) whether Government are aware that
Sarvodaya Ashram Mahua, district Sahrasa,
Bihar and Gram Swarajay, Sabha, Sohanpur
in Block Mahua have been given a grant of
Rs. 81,000 each by Akhil Bhartiya Hastshilp
Board (All India Handicrafts Board) to
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encourage craftsmen of the Madhipura and
Marauna Blocks out of which a sum of
Rs. 50,000 was to be kept in the current
accounts as seed money by each of them ;

(b) whether it is also a fact that the con-
dition regarding seed money was not com-
plied with by the above two voluntary orga-
nisations and approximately the entire amount
has been misused by them arbitrarily ; and

(c) if so, whether Government proposc to
conduct inquiry into this matter and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Yes, Sir.

(b) Under the terms and conditions of
the grant, the grantee institutions could not
withdraw the speed capital of Rs. 50,000/-
without prior permission of All India Handi-
crafts Board, Both the institutions have
violated these conditions.

(¢) (i) Sarvodya Ashram, Mahua being
a member of AVARD, the case has been
referred to the Kudal Commission recently
set up by the Union Government to enquire
into the working of AVARD.

(ii) In the case of Maruna Prakhanid
Gramin Swarajay Sabha, Sohanpur, legal
opinion has been sought to take further
action against the institution.

Taxes Levied on Tea, Sugar and Jute

10564. SHRI1 PIYUSH TIRKI : Wil
the Minister of FINANCE be pleased to
state :

(a) what is the detail of the taxes levied
by State and Union Governments on tea,
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sugar and jute Statewisc since 1975 to 1483
year-wise ;

(b) what are the basis and criteria for
the fixation of taxes for the production and
sale of these agro-based items ; s

(c) whether it is a fact that the overall
tax on tea is more than sugar and jute ; and

(d) if so, the rcasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) Persumably the
information sought is in regard to the juties
on manufacture/production of tea, sugar and
jute. The nature of the details required has
not becen specified. The information can be
furnished in regard to the levies by the
Union Government. Central Excise duty is
leviable on tea, sugar and jute yarn and jute
manufactures, In addition, auxiliary/special
duties of excise have also been levied on an
annual basis on these goods. Cesses at
diffcrent rates are leviable on these goods
and the proceeds there from are meant for
specific purposes.

The Central excise revenue accuring from
tea, sugar, jute yarn and jutc manufactures
during the year 1974-75 to 1982-83 yearwise
is annexed.

(b) As far as the Central levies on the
manufacture/production of tea, sugar and
jute are concerned, the criteria for taxation
would be overall revenue considerations, the
capacity of the product to bear the incidencc,
the cconomics and scale of production, the
price at which the product is generally made
available in the market ctc.

(¢) and (d) The overall incidence of
central Jevies on manufacture/production of
tea as perccentage of value of clearness is not
more than that op sugar and jute yarns and
jute manufactures.
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Violation of Fera by Business Houses

10565, SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) what are the names of business houses
against whom penalties have been imposed
during the last three months, month-wise for
violations of Foreign Exchange Regulations
Act ;

(b) what penalties have been imposed in
each case ; and

(c) the names of business houses against
whom cases of violations of Foreign Ex-
change Regulation Act are still pending
decision and when these cases are likely to
be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE . (SHRI
PATTABHI RAMA RAO) : (a) to (c)

During the period of three months from
1-1-1983 to 31-3-1983, the Enforcement
Directorate (Foreign Exchange Regulation
Act) adjudicated 446 cases, including cases
relating to individuals, for violation of the
provisions of the Foreign Exchange Regula-
tion Act, imposing a total penalty of Rs. 38.8
lakhs.

As on 31-3-1983, 3658 cases, including
those against business houses, were pending
adjudication. As these proceedings under
the Foreign Exchange Regulation Act are
quasi-judicial in nature, the exact time of
finalisation of adjudiction of a case cannot
be specified. However, the progress of the
cases is kept under constant watch at appro-
priate levels.

Separate list of cases against only busi-
ness houses is not kept. However, if the
Hon’ble Member specifies any particular
case(s), the information will be collected and
furnished.

. Inferior Quality Rice to USSR

10566, SHRI R.L.P. VERMA : Will
the Minister of COMMERCE be pleased to

state :

(a) bhave Government made any inquiry
over the reports of inferior quality of rice
instead of Basmati to U.S.S.R. in the Jast
three years appeared in ‘Statesmen” and
“‘On Looker™ magazine ;
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(b) if so, the particulars of the persons,
firms and others agencies contacted by L.B.
or CB.T. ;

(¢) what is the result of the inquiry ;

(d) it is a fact that the inquiry has been
shelved : and

(e) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) While a news item which
appeared in the Statesman, Dclhi Edition,
on 23-9-82, had come to notice, Government
had made an inquiry of its own on receipt
of an anonynous complaint regarding export
of Basmati rice adultrated with other varieties
of rice to USSR.

(b) to (e) The report has not yet becn
finaliged.

Sclection for the Posts of Traffic Assistants
in A.I. Bombay

10567. SHRI1 SURAJ BHAN Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Dy. Director (Personnel)
Air India, Bombay has received any letter
dated the 25 February, 1983 from the Air
Corporations S.C./S.T. Employees Associa-
tion, Bombay Region pertaining to recruit-
ment of Traffic Assistants ;

(b) whether some serious allegations
regarding selection of medically and other-
wise unfit person as Traffic Assistants and
clerks have been levelled therein, if so, what
is the reaction of Government ; and

(c) what are main demands of the said
Association and the decision of Government
relating thereto ?

THE MINISTER OF STATE OF THE

© MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) Yes, Sir. The allegations have not

. been found to be valid on the basis of the

information furnished by Air-India.
(¢) Some of the ma(n demands are ;

A review committee should reconsider
the selection of Traffic Assistants already

-
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made : the names of SC/ST candidates should
be arranged in the general order of merit
and their Selection should not count towards
the reserved quota, when they are selected on
merit in competition with the general candi-
dates ; the SC/ST Cell should be directly
under the Liasion Officer ; an SC/ST officer
shuold be associated in the selection process ;
and the SC/ST Cell should be associated in
all mattcrs relating to SC/ST.

The Association has placed its demands
before the Management of Air India, who
are the competent authority to take a deci-
sion in these matters.
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Freight Subsidy to make Russiad
Fertiliser Competitive

: 10569. SHRI SUSHIL BHATTA
CHRYA: Will the Minister of COMMERCE
be pleased to state :

(a) ‘whether it is a fact that Govern-
ment have to grant freight subsidy to make

_Russian fertiliser competitive vis-a-vis other

foreign suppliers ; and

(b) if so, what steps Government have
taken so far to find out new items or
import from the
USSR as a corrective measure for that
country’s adverse balance of trade with India
without any freight subsidy ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.
However, keeping in view the prevailing
freigt market conditions, the Indo-Soviet
Shipping Serivce comprising both Indian and
Soviet member lines have made a downward
revision in the tariff rate of fertilisers from
USSR on an ad-hoc basis, for the year

. 1983,

(b) Recently discussions were held with
a wvisiting Soviet declegation to ' consider
measures necessary to promote the two way
tzade. The question of ‘introducing addi-
tional items into the bilateral trade stream
was also discussed and a number of such
items were jointly identified,
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Alleged Chatting of Bank of Baroda at
Aligarh

10570. DR. A.U. AZMI: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that with the
alertness and presence of mind, a cashier
in Bank o° Baroda’s Branch at Aligarh
foiled an unsuccessful bid to cheat the Bank
by counterfeit 100 rupee currency notes in
the recent past ; and

(b) if so, what are the facts of the case
and has the cashier been rewarde suitably ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a)and (b) Bank
of Baroda has reported that on 6.1.83 one
of old customers of its Aligarh branch
tendered Rsr 20,000/- for purchasing a pay
Order. The Cashier suspected the genuine-
ness of 10 currency notes of the denomina-
tion of Rs, 100/- each. The matter was
reported to the police who are investigating,

Bank of Baroda has further reported
that the question of rewarding the Cashier
for his alertness and presence of mind will
come up for consideration only when the
outcome of police investigation is known.

Wrong Certification of Textile Items

SHRI GADADHAR SAHA :
COMMERCE be

10571,
Will the Minister of
pleased to state :

(a) whether there is any complaint
regarding wrong certification by the Inspect-
ing Staff of textile items received by the
Textile Department in his Ministry ;

(b) if so, what is the complaint ;

(c) what action has been taken

about it ;

(d) what are the findings of the Vigi-
lance Committee set up in this matter ;
and

(¢) whether the Apparels Export
Promotion Council is able to find out the
files to be submitted for the quota audit,
if so, the auditor’s findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : Certain cases
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of wrong certification by the inspecting staff
of the Textile Committee have come to the
notice of the Government. Most of these
cases relate to certification of non-handloom
items as handlooms. Show causonotices
under the law have already been - issued to
the concerned parties, Disciplinary
proceedings have also been started against
the staff of the Committee, The Textiles
Committee has been instructed to vigorously
follow the guidelines on preventive vigilance.
The vigilance mechanism in the Committee
has been strehgthened,

(e) According to the Apparels Export
Promotion Council, some files could not be
submitted to the Auditors because these
were misplaced. Most of these files have
been subsequently sent to the Auditors.
A few files are yet to be traced and submit-
ted to the Quota Auditors,

Export of Cloth to USSR

10572. DR, VASANT KUMAR
PANDIT : Will the Minister of COM-
MERCE be pleased to ¥state :

(a) whether it is a fact that the

National Textile Corporation has secured
an export order of 30 million meters of
cloth worth Rs. 18 crores for Russia during
1983 ;

(b) if so, when the deal was finalised.
the terms of the contract, quality, price and
by whom ;

(c) whether the Cotton Textile Export
Promotion Council (Texprocil) was a party
in negotiating this deal ;

(d) whether the NTC (G) Chairman
and M.D. announced in the Textile Dealers’
Conference at Ahmedabad that orders worth
6 crores for 10 million metres of cloth has
been finalised with USSR ;

(¢) whether a delegation of Indian
Textile Exporters was scheduled to go to
Russia on 19-9-1982 to discuss such a deal
with the Russian Panel ; and

(f) if so, explain the hurry and over-
riding authority and failure in cooreination
with Texprocil by the NTC Chairman
and M.D. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
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SANGMA) : (a) NTC Group of Mills has
secured an export order for 5.15 million
metres of cloth worth about Rs. 3.12 crores,
from the USSR, through Mj/s. Kedarnath
Kishanchand Pvt. Ltd., Bombay for ship-

ment during 1983, -

(b) The deal was finalised in January,
1983 under the general tcrms and conditions
of contract prescribed by the USSR buyers.
The details of varieties of cloth to be
supplied are as under : —

Variety Quantity (in million
metres)
(i) Roller Ptd. Chintz 3,50
(i) Ptd. Cambric Mercd. 0.80
(iii) Roller Ptd. Sheeting 0.55
(iv) Bld. shceting 0.30

(¢) No, Sir.

(d) Yes, Sir. The statement referred
to was with respect to the exports orders for
1982 and 1983,

(e) No, Sir.

(f) Does not arise.
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Russian Ship in Indian Ocean

10574. DR. VASANT KUMAR:
PANDIT : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government have seen a
photograph of the Russian Research Ship
“Chumikan’ as published in the “Times
of India® Bombay Edition dated 24th March
1983 ;

(b) if so, the location and purpose of
the Russian ship in the Indian Ocean ;

(c) the distance of the Soviet ship from
Indian territory and what was the mission

of the ship ;

(d) whether this was one of th ships

of Russian Fleet ; and

(¢) how many such ships including,
defence, surveyer or spy ships are there in
Indian Ocean and their Jlocation and

- purpose ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) and (¢) The ship was reported in
Indonesian waters and it is not known to
have entered our territorial waters,

(d) Government have no information.

(¢) While it is known that foreign ships
including Defence, Rescarch and Surveyer
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ships ‘are present in the Indian Ocean, it is
not possible to give the numbers/categories
etc. of those ships. The location of these
ships comes to notice as and when these
ships wisit various ports in the Indian Ocean
and when encountered by our ships at sea.

Favour to civilian officers in DGs

10575. SHRI M. ARUNACHALAM:
Will the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the civilian
officers in the Directorate General of
Inspection (IDGI) are being favoured with
promotions at much less class ‘A’ service
levels than their Military counterparts ; if
so, the reasons therefor ;

(b) whether it is a fact that orders for
transferring all vacancies of military officers
to the civilian cadre issued by the Ministry
in April, 1981 had to be withdrawn when the
Military officers were compelled to go to a
court of Law ; and

(c) whether it fis a fact that at each
equivalent rank, the junior most service
officer has either ' more of comparable
service than the senior-most civilian officer,
if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) No, Sir.

(b) No, Sir.

(c) The service conditions of the Civilian
and Service Officers in DGI being different,
a direct comparison in this regard is not
possible.

Plan for Augmenting and Modernizing
Indian Army

10576. DR. KRUPASINDHU BHOI -
With the Minister of DEFENCE be pleased
to state ;

(a) whether the Indian Defence plan
has been revised for augmenting and moder-
nizing the Army and increasing strike
potential :

(b) 1if so, the salient features thereof ;
and

MAY §6, 1983

Writfen Answers 240

(c) the further steps envisaged to keep
the Army in shipshape and ready to meet
any ‘eventuality ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) and [(c) The revised Defence Plan
provides for enhanced allocation so as to
give greater fire power and mobility to the
Army; Details of these Schemes have been
given in the reply on 5th April, 1983 to the
discussion on the Demands for Grants of the
Ministry of Defence.

Slashing of outlay of N.T.C,

10577. SHRI M.V, CHANDRA-

SHEKHARA MURTHY :
SHRI B.V. DESAT :

Will the Minister of COMMERCE be
pleased to state : '

(a) whether Planning Commission has
slashed the outlay of the N.T.C. ;

(b) if so, to what extent the Plan has
been slashed ;

(c) what were the main reasons for the
cut ; and

(d) to what extent this cut will affect
the expansion programme of the N.T.C.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.,
SANGMA) : (a) No, Sir.

(b) to (d) Do not arise,

Supply of Defective and Unuseable Sup-
plies to COD, Danpur

10578. SHRI DAYA RAM SHAKYA :

Will the Minister of DEFENCE be pleased
to state :

(a) 1sit a fact that 11 standard checks
had been requested by COD* Kanpur of the
different "Defenee. Suplies, worth about Rs.
50 lakhs ;

(b) is it also not a fact that these

supplies comprised cotton waste, towel
khaki, rope skipling, :duck cotton, ' rope
cotton and dosoutie and were made by the

firms of Kanpur only ;
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(c) is. it also a fact that all these
supplies were passed by Inspector, IGS (CI),
Kanpur under DGI ORGN and declared fit
for use ;

(d) is it also a fact that on standard
check, as requested by COD all the supplies
were found badly defective and absolutely
unuseable ; and

(e) what action is being taken by
Government against the concerned autho-
rities ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) No, Sir. 41 standard
checks have been initiated by COD Kanpur
since June 1982 for different supplies of
Defence stores worth about Rs. 31 lakhs.

checks
firms in

(b) Yes, Sir. Out of the 41
36 related to items supplied by
Kanpur,

(¢) Yes, Sir.

(d) On standard check majority of the
consignments were found to be substandard.

(e) The matter is being investigated.

Tax Xvasion by Textile Mills Directors
of Delhi

10579. SHRI K.T. KOSALRAM :
Will the Minister of FINANCE be pleased

to state :

(a) whether the attention of Govern-
ment has been drawn to the recent news
item about the large-scale evasion of tax
by the textile mills Directors of Delhi ;

and

(b) if so, the details of the same and
the action taken to curb such massive tax
evasion ?

THE MINISTER OF FINANCE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b)
Sir, the Hon’ble Member will appreciate
that in the absence of any specific reference
to the press report(s) or textile mill(s) or
its Directors, it is not possible to furnish
the information, as sought for.
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Decisions Arrived at Meeting of High
Banking Officials

10580. SHRI RAMJIBHAI MAVANI :
SHRI B.V. DESAT :

Will the Minister of FINANCE be

pleased to state ;

(a) whether it is a fact that a meeting/
conference of high ranking officials and/or
Administrators, and others of various
banks of the country was held on 14.4.83 to
discuss various problem and issucs of banks,
industries, commerce and public ;

(b) if so, the names and status of the
participants ;

(¢) the details of decisions taken there-
on ; and

(d) the action taken to implement the
decisions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) A list of participants is given in the

statement attached.

(¢) and (d) The issues taken up for
discussion in the meeting related to security
and vigilance machinery in the banks ;
industrial relations and discipline and lend-
ings to priority sectors and also implementa-
tion of the Integrated Rural Development
Programme/20-Point Programme. The Chief
Executives of public sector banks have been
urged to take steps for improving their
performance in regard to the lendings to
the priority sectors and implementation of
Integrated Rural Development Programme.
They have also been advised to take steps
for improving industrial relations and dis-
cipline in banks and also to improve
security and vigilance machinery with a
view to reducing the incidents of frauds. It
has been decided to set up a special cell in
the Reserve Bank of India to look into
matters relating to frauds. The Banks have
also been advised to economise on their
expenditure, particularly that on advertise-
ments.
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STATEMENT

FINANCE MINISTER’S MEETING WITH THE CHIEF EXECUTIVES OF
PUBLIC SECTOR BANKS HELD AT NEW DELHI ON 14.4.83

LIST OF PARTICIPANTS

O

CHAIRMAN

Government of India

Reserve Bank of India

. NABARD
. State Bank of India

. NATIONALISED BANKS

Central Bank of India
Bank of India

Punjab National Bank
Bank of Baroda

United Commercial Bank
Canara Bank

United Bank of India
Dena Bank

Syndicate Bank

Union Bank of India
Allahabad Bank

Indian- Bank

Bank of Maharashtia
Indian Overseas Bank
Corporation Bank

New Bank of India
Orientral Bank of Commerce
Punjab & Sind Bank
Vijaya Bank

Andhra Bank

ASSOCIATE BANKS OF S.B.I.

State Bank of Indore
State Bank of Mysore
State Bank of Patiala

State Bank of Bikaner & Jaipur Shri A.S. Puri

State Bank of Saurashtra
State Bank of Travancore

State Bank of Hyderabad

SHRI PRANAB MUKHERIJEE
UNION FINANCE MINISTER
Shri Janardhana Poojary Deputy Minister (Finance)

Shri M. Narasimham Secretary (EA)

Shri R.K. Kaul Addi. Secretary (Banking)
Shri V.P. Sawhncy Joint Secretary

Shri V.K. Dikshit Joint Secretary

Shri D.R. Mehta Joint Secretary

Shri Arun Sinha Joint Secretary

Dr. Manmohan Singh Governor

Shri Amitabha Ghosh Deputy Governor
Dr. C, Rangarajan, Deputy Governor
Dr. M.V, Hate Deputy Governor

Shri H.B. Shivamaggi Executive Director

Shri Sant Dass Managing Director

Shri R.P. Goyal Chairman
Shri V.N. Nadkarni Managing Director

Shri B.V. Sonalkar, Chairman & Managing Director

Shri N. Vaghul »
Shri S.L. Baluja ys
Shri Y.V. Sivaramakrishnayya »
Shri B.K. Chatterjee s
Shri B. Ratnakaar »
Shri C.R. Sen Gupta .
Shri M.N. Goiporia '
Shri R. Raghupathy, '
Shri R.R. Kumar ’
Shri R. Srinivasan ’
Shri M.G.K. Nair »
Dr. M.V. Patwardhan »
Shri P.B. Srinivasan .
Shri Y.S. Hegde .
Shri B.L. Khurana .
Shri M.K. Vig .

Shri Mohinder Singh
Shri R. Vijayaraghavan .
Shri Aravind Reddy, General Manager

GROUP

Shri H. Mukherjee

Shri P.S. Santhana Krishnan
Shri T. Shanmugam

)

2
2

»

Shri B.K. Ghosh
Shri N.C. Banerjee
Shei V,V, Sastri,

General Manage;, ’

' Managing Director
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Regularisation of casual Labourers/
Peons in A.T.

10581. SHRT R.N. RAKESH :
SHR1 BHEEKHABHALI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that casual
labourers/peons etc. are appointed in Air
India on specific term basis ;

(b) if so, the number of such casual
workers who have worked or arc working
there since 1979 till date and the period
of service rendered by them in each year ;

(¢) whether their services are not being
regularised even after the lapse of consider-
able period ; in somc cases the period being
more than a year ;

(d) if so, the reasons therefor ; and

(¢) what action, Government propose
to take in respcct of segularisation .of , gheir
services on the basis of their seniority or
period of service they have rendered there ?

' 'THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir. Casual labourers
are engaged by Air India on a day to day
basis.

(b) Does not arise.

(c) and (d) Subject to permanent vacan-
cies arising casual labour is given regular
appointments.

(e) Casual labourers arc appointed to
permanent vacancies through selection in
which due weightage is given to the length
of service, educational qualifications and
their suitability.

Non Receipt of export proceeds by an
exporter of natural silk from

Calcutta

10582. ANANDA PATHAK :
SHRI ASHFAQ HUSSAIN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the case
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of a top exporter of natural silk from
Calcutta/New Delhi is under investigation
by the Reserve Bank of India or the Direc-
torate of Enforcement for the non-receipt
of export procceds amounting to about Rs.
1 crore ;

(b) the particulars of the exporter and

the amount involved and the present
position of the case ; and
(c) whether Government propose to

suspend the advance licence, imprest licences
or export house certificate and additional
licence etc. granted to this exporter who
it appears has changed the name of his
exporting unit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) to (¢) No such
case of any (op exporter of natural silk
from Calcutta/New Delhi is under investiga-
tion by the Enforcement Directorate
(Foreign Exchange Regulation Act),

Information regarding investigation, if
any, by the Reserve Bank of India is being
collected and will be laid on the Table of
the House.

Deficits shown in State Budgets

10583. SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to state :

(a) deficits shown in the State Budgets
of different States and Union Territories
in the years 1980-81, 1981-82, 1982-83 and
1983-84 facts in details giving the total and
also the State-wise break-up ;

(b) whether there is any positive effect
of minimising the deficit after the direction
of the Central Government to maintain a
strict financial discipline ;

(c) if so, details thereof : and

(d) steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) The Centre's
deficit takes into account the transactions
of the Union Territories. Regarding States,
a Statement showing the total and also the
State-wise deficits during 1980-81, 1981-82
1982-83 and 1983-84 is laid on the Table of

the House.
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(b) to (d) In respect of State which are such deficits similar adjustment from
expecting deficits for.1982-83, those deficits next year’s resources will be done. States

have been adjusted against the resources
for next year’s Plan. In respect of those
States which did not expect to have closing
deficits in 1982-83 but may actually have

which manage to balance their budgets in
1982-83 will be in a position to proceed
with full Plan” outlay for 1983-84 as now
approved.

STATEMENT
DEFICITS AS IN STATE BUDGETS

(Rs. in crores)
STATES 1980-81 1981-82 1982-83 1983-84

Alc Alc R.E. B.E.
1. Andhra Pradesh 12.13 +26.27 —8.92 —95.40
2. Assam — 25.99 1.25.19 - 14,98 ~ 1.10
3. Bihar —22.50 — 54,22 —84.77 —17.40
4. Gujarat 440,42 39,20 +16.97 —29.07
5. Haryana 16,39 — 30,78 —+56.12 —11.96
6. Himachal Pradesh — 745 — 3.48 +13.20 — 0.85

7. Jammu & Kashmir - 5,70 —* — 3.00%* @
8. Karnataka —36.50 -+39.50 —42.52 —120.44
9. Kerala 40,40 — 85.99 — 1.23 — 31.76

10, Madhya Pradesh —35.54 -+ 0.04 -+40.95 —
11. Maharashtra —19.46 -+17.25 —15.54 — 45.36
12. Manipur 6.60 + 5.53 — 0.04 — 394
13. Meghalaya 2.94 — 0.30 + 6.30 —  0.77
14, Nagaland 4 6.16 - 1931 — 2.60 — 2.16

15. Orissa — 1.99 — 0.88 +-24.48 -
16, Punjab - 1.64 +50.81 -—35.14 + 14.00
17. Rajasthan —11.39 4+ 5.94 +262.50 ~— 23.84
18. Sikkim — 2,28 — 6.92 — 0.31 4+ 0.57
19. Tamil Nadu — 1.77 +12.84 92.25 — 70.53

20. Tripura g — 4.16 — 7.24% — 2.37** @
21. Uttar Pradesh —65.77 —66.83 —38.68 — 79.16
22. West Bengal —3245 +57.79 —60.39 — 67.97
Total all States : — 316,47 —73.99 +77.78 —587.20

*R.E. . ¥¥BE, (@ Inforamtion awaited.

NOTE : The Siate’s deficits shown in this statement as compiled from the State’s

budgets and donot correspond to the final deficits as reported by the Reserve
Bank of India as the latter represents the adjusted closing deficit refeected in
the State’s accounts with the Reserve Bank of India.

fadnm, a1 yfe =ik S qEEs
grar wfafoem frwfor & waafa 3

g qrg fuw s{fw Iuasg @ ar afa-
fega faator $3 #t 590 & §;

10584. =1 fagm fog
st ¥ fag mem

¥T TQT AFAT UG TATA & FAT FIA e .

(@) #a1 FAYR BEAA HT F qF
FTA F qgrEIE A 1982 F fAwa) yar
I ok eradt g4, q@ds # 09 F
ATE-T18 ) foxa qfa § & A= 93
® agufa Al @t sk fA3gw ¥ sq

(%) a1 IAF HATET 7 BraAT @Al
¥ el qir &N § afg A dwe) &
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ATAZT 97 F1 39 AT § IAF HAGT
&1 auarfva &7 fear a1 fF 490 a &
1T

(7) 7T fq3as 7 Frg # fa=io
w37 &1 argafa & 4Y; e

(%) afe g, @ FaT g T ¥W CIES
§ &Y% i ®arg g A i arfaaifeal
% fgars wF1gagl #1 g ?

T AT § TSy "t (B Ho
@to fag =) : (%) & (9) 95 9T fag
T el dgi g & mal & JFAX
afafag fagir &y argafa & & &
gHIT &1 AFART FAA & o ATo HYo-
ga-@Y F sNFfa ¥ 1 FHA g, B
Srg¥T afagfag fafaa g7 & a1g feaq
sua § afafga fanto & & agafa

KA

7. FIAYT BIFA F FqAT Fo 56
qET.gIvh A 1981 § 9 WAl F -
gir sfafga faatnm &@ & fag &
FIFALTT gega fwar ar 1 9z #Y wai
% gsgna afafew faator &1 @l
garA &7 & fqu qug Aifasd qe
FHIA FT so alo &lo-gA-Tr g, faregia
sagay, 1981 # faafo & fag s Ffa
gam &1 1 9 f5 afafes faaio &1 &)
Ffd 927 FIT FT WIWAT, T FHF &
e 3o To-gA-®N F @aArfasix o
arar a1 gafag falws, < wfw qar
BIaAl HEARAIT FINT AT I§ ATHAT FAT
Tar @ gIEHIT A 9 HIAY ¥ ged@q
waAT Ifaa agl gadr )

3. g4 afifeafaal & faad ot afawrd
% fagg ST HIF &1 927 § A& I=aAT
Advances in excess of figures made
by Punjab and Sind Bank

10585. SHRI AJIT BAG : Will the
Minister of FINANCE be pleased to state :
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(a) is it true that Punjab and Sind
Bank has made Advances very much in
excess of the figures and hence paid penal
rate of interest to Reserve Bank of India
for not conforming to Statutory Liquidity

Ratio (SLR) and Cash Reserve Ratio
(CRR) ; and
(b) what is the total such amount paid

by the Bank to Reserve Bank [of India for
the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) While
banks do endeavour to maintain Statutory
Liquidity Ratio and Cash Reserve Ratio
stipulated by the Reserve Bank primarily
as a matter of Liquidity management on a
continuing basis, liquidity flunctuations do
occur in banks from time to time, particularly
in the context of sudden enhancements of
ratios or lower than expected deposit
growth or higher than anticipated credit
flows.

As a means of bringing about greater
financial management discipline among the
banks, the Reserve Bank of India is
empowered to impose penal interests/penal-
ties on shortfalls in the maintenance of
stipulated ratios, which it does on a regular
basis. The quantum of penalty, however’
does not indicate any continuing failure on
the part of any bank in maintaining these
ratios.

Punjab & Sind Bank has also had
fluctuating liquidity ratios, scvere liquidity
constraints being experienced particularl,
in the wake of credit restraint measures
taken by the Reserve Bank in 1981,

While the quantum of penalty for the
shortfalls has not yet been finally decided
by the Reserve Bank, keeping in view the
sensitive nature of these institutions, it
would be desirable in public interest, not
to discuss in public, matters relating to
liquidity management of banks.

CBI case against officers of AEPC

10586. SHRI ASHFAQ HUSSAIN :
Will the Minister of COMMERCE be
pleased to state :

(2) whether there are any complaints
registered by C.B.I. against Officers of
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Apparels Export Promotion Council and
garments exporters for the alleged frauds in
the matter of tempcring cxport documents,
export ‘quota extensions etc., and details
thereof :

(b) reasons for allowing said Couancil
and the then Director General not to take
any action against officers and exporters
who are members of executive Committee
although C.B.I. reports were sent to
A.E P.C. for over one year ago ;

(c) reasons for dropping C.B.I. case
against Ex-Chairman of A.E.P.C. under
orders of' an earlier Secretary (Textiles) ;

and

(d) whether 4  Senior Government
Officers nominated to executive Committee
of A.E.P.C. be instructed to sec that
departmental action against officers of
A.E.P.C. is taken and exporters who are
in the C.B.I. reports ate punished under
relevant provisions of Import and Export
Control Act, 1947, and Export (Control)
Order 1947 under Clause 7 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Sometime
back, theee cases had been .investigated by
the CBI for alleged irregularities against
some exporting firms and officials of the
Apparels Export Promotion Council.

(b) As action was to be taken by the
Council, the AEPC had been directed to
initiate proceedings under the rules on the
basis of the CBI reports. It is understood
that the matter is still under consideration
of the Council. The Council has been asked
to expedite action in the matter,

(¢) According to the CBI report in the
case relating to the firm belonging to the
then Chairman of the. AEPC, the charges
against the firm and got been proved.

(d): Does not arise in view of (b)
above.

List of garment exports found to tamper
with export documents etc

ASHFAQ HUSSAIN :
of COMMERCE be

10587.. SHRI
Will the Minister
pleased to state :

(a) a list of Garment- Exporters who
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have been found to tamper with export
documents export contracts L.C. conditions
or validity, etc, ;

(b) whether 3 parties put under
abeyance by Chief Controller of Imports
Exports have won in Delhi High Court
because of some flaws in issue of show
cause Notices by Government and whether
such lapses will not occur in future ;

(c) results of the enquiries against
16 Garment Exporters who were alleged
to have sent non-handloom garments to
U.K. and Benelux as handloom garments
and this fact was mentioned by Prime
Minister while opening the second meeting
of the All India Handloom and Handicrafts
Board ;

(d) position of 9 Garments Exporters
who exported dresses to France which was
pointed out by French Government ; and

(e) whether Government will give
deterrent punishment to concerned officers
of CCI & E, AE.P.C. and Exporters ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) A list is
enclosed at statement indicating the names
of Indian Exporters, in whose cases, export
documents arc suspectcd to have been
tempered with.

(b) Out of the three Indian Exporters
who were placed under abeyance, by the
Office of the Chief Controller of Imports
and Exports, two went to Court against the
abeyance orders. In one case, the Court
had directed the Government to pass a fina]
order on the show cause notice, within a
specified period. Accordingly, an Order
debarring the firm for specified licensing
periods was passed. The firm moved the
Court for quashing the debarment order.
The Court granted their prayer, but there
was no mention of any flaw inthe show
cause notice. In the other casec, the High
Court has passed an interin-order directing
the Apparel Export Promotion Couficil to
make an endorsement on the shippmg bill
relating to a specific Entitlement Certificate,

When a prime-facie case is established
against an exporter, the Government can
place a firm under abeyance without - issuing
a -show cause notsce. Hence no show cause
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notices were dissued before placing then
under abeyance! Therefore, the question
of any lapse on the part of Government in
jssuing show cause notices and of taking
remedial measures for rectifying the same,
does not arise.

(c) Enquiries against the 16 exporters
who were alleged to have sent non-hand-
loom garments to U.K. and Beneleux as
handloom garments, are under, progress
in consultation with the - Textile Committee,
Bombay. Further action will the finalised
on completion of the enquiries.

(d) Show cause notices 'were issued to
the 9 garment exporters who are alleged to
have exported ladies’ dresses to France on
the basis of forged/tempered cxport centifi-
cates, with a view to taking debarment
action against them under the provisions
of clause 7 of the Exports (Control) Order,
1977, as amended. Simultaneously, these
cases were handed over to the CBl for
further investigation. Final decision will
be taken after investigation by CBI is
completed.

(¢) The question of taking action
against the Officers concerned/exporters | will
arise only after completion of investigation
in this regard and if any irregularity on
their part is established.

STATEMENT

LIST OF INDIAN EXPORTERS IN

WHOSE CASE EXPORT DOCUMENTS

ARE SUSPECTED TO HAVE BEEN
TEMPERED WITH

1 M/s. Fashion Revival, New Delhi
2. M/s, Jay Pee Exports, New Delki
. 3. M]/s. Super Creations, New Delhi
4

M/s. General Overseas Mktg. (P) Ltd.,
New Delhi

5. M]/s. East West Management & Man-
power Consultants, New Delhi

6. M/s. Cosmique Exporters Pvt, Ltd.,
New Delhi

M/s. Adams Wear India, New Delhi
M/s. Dhawan Exports, New Delhi

9. M/s. Eastern Export Services,
Delhi

M/s, C & A Infernatiopal, New Delhi

New

10,
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11. M/s; Sing -and Smile (I) Pvt. Ltd.,
New Delhi ,
12. M/s. Vandana Exports Mktg. (P) Ltd.,
New Delhi
13, M/s. India Export House (P) Ltd.,

New Delhi
14, M/s. Smiling Roses, New Delhi.
15. M/s. Nina Wear, New Declhi
16. M/s. Kanta International, New Delhi
17. M/s. Chowdhry International, Bombay
18. M/s. Jaydce Exports, New Delhi
19. M/s. Gazibo, New Delhi
20. M/s. Mohan International, New Delhi
21. M/s. Chandramani, New Delhi

22. M/s. Mohan Oversease (P). Ltd,, New
Delhi

23, M/s. Western India Garments (P) Ltd.,
Bombay

24. M/s, Sutch Art Exports Pvt. Ltd.,

New Delhi
25. M/s, Didi Modes Pvt. Ltd,, New Delhi
26, M/s. Unique Creations Imex Pvt, Ltd,,
Bombay
27. M/s. Singh International, New Delhi

28. M/s. Northern
New Delhi

India Trading Co.,
29. M/s. Viniyoga International, New Delhi
30. M/s. Gurukul International, New Delhi
31. MJs, Impex Indl.,, Bombay

32. MJs. Indian Apparel Industries, New
Delhi

33, M]/s. Dadu Enterprises, New Delhi

34, M/s. Bharat Industrial Corpn., New
Delhi

35. M/s, Handijcraft Intl., Lucknow
36. M/s. Export Merchants, New Delhi
37. M/s. Hari International, New Delhi

38. M/s. Business Associates (India) New
Delhi

39. Duggal & Bajaj, New Delhi
40. M]s. You-N-Me, New Delhi

41. M/s. Alankar
New Delhi

42, M/s. Expo Impo Linkers, New Delhi

43, M/s. Estern Silk Industries Ltd., New
Delhi

44, M/s. Gemini Qverseas Ltd., Calcutta

Marketing Associates,



255 Written Answers

45, M/s. P & A Company, Calcutta

46. M/s. Matty Crafts, Bombay

47. M/s. K.K. International, Calcutta
48. M/s. Indira International, New Delhi

49, M|s.
Delhi
50. M/s. Atex India, New Delhi

51. M/s. Hemla Embroidery Mills Pvt.Ltd.,
Faridabad.

Shivani Exports Industry, New

News item captioned P .M. need for
latest Defence Technology™

10588. DR. VASANT KUMAR
PANDIT : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government have seen a
news item appearing in the ‘‘National
Herald” dated 11th December, 1982 under
the caption PM : Need for latest defence
technology : and

(b) if so, the details of steps taken to
improve defence technology indigenously
or to be imported from developed nations
and the terms thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes' Sir,

(b) Defence Research and Development
Organisation (DRDO) is engaged in the
indigenous design and development of
weapons and equipment neecded by Service.
Annual reports of the Ministry of Defence
give detailed information on the activities
of the organisation. Apart from technology
developed by DRDO, Defence technology
is also obtained from developed nations in
the form of technical know-how for licence
production of specific items of equipment.
The terms are decided in each case depend-
ing upon the type of technology acquired.

Export Performance
10589. SHRI CHINTAMAN] JENA :
SHRIMATI KRISHNA SAHI :

will the Minister of COMMERCE be
pleased to state :

(a) what was the export
1982-83 ;

target for

(b) what was the actual export perfor-
mance for the year ;
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(c) whether it is a fact that there was
shortfall of export during the year 1982-83
if so, what are the main items of which the
export decline ;

(d) what are the main reasons for the
shortfall ;

(e) what is the target fixed for the

export for the year 1983-84 ; and

(f) what reasons are being taken to
ensure that shortfall does not take place
in the export target for the year 1983-84
rather cross the target ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The cxport
target for the year 1982-83 was Rs. 8650
crores. '

(b) to (d) Exports during the first 9
months of 1982-83, on provisional basis
amounted to Rs. 6118.35 crores. Based on
recent trends, exports during the ycar
1982-83 arc expected to cxceed the
target.

(¢) The export target for 1983-84, on
tentative basis, envisages a growth rate of

about 159 over the export performance
during 1982-83.

(f) The Govt. have already taken series
of measures to strengthen the production
base for cxports and promote exports. The
Import & Export Policy for 1983-84 has
been formulated with the major objectives
viz. (1) to provide further impetus to
exports ; (i) to effect all possible savings
in import ; (iii) to provide support to the
growth of indigenous industry ; (iv) to
provide for optimum utilisation of the
country’s resource endowments, especially
in manpower and  agriculture : (v) to
facilitate technology upgradation, with
special emphasis on export promotion &
energy conservation ; and (vi) to further
simplify and stceamline procedures and to
reduce points of control. However, it may
be stated that the actual export performance
depends on various external and internal
factors. The persistent recessionary situation
abroad and protectionist policies adopted
by the industrialised countries continued
to have adverse ¢ffect on the growth of our
experts,
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Action Against M/s. Sociadade de Fomento
Industrial Pvt. Ltd.

10590. SHRIMATI PRAMILA
DANDAVATE Will the Minister of
FINANCE be pleased to state :

(a) whether Government have investi-
gated into the affairs of M/s. Sociadade de
Fomento Industrial Pvt. Ltd. (Iromn Ore
exporting private limited company Margoa-
income tax and other intelligence agencies) ;

(b) if so, with what results ; and

(c) any action (penal) contemplated

against the company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (c) On
the basis of investigations made, so far, the
Directorate of Enforcement has issued two
Show Cause Notices to M/s. Sociadade-de-
Fomento  Industrial Private  Limited,
Margao, Goa and to the concerned Direc-
tors/Officers, for contravention of Section
14 and Section 16 of the Forcign Exchange
Regulation Act, 1973, The cases are await-
ing adjudication.

The Income-tax assessment for the years
1978-79 and 1979-80 have been finalised in
the case of M/s, Sociadade-de-Fomento
Industrial Private Limited. Additions/dis-
allowance made in the two years amount to
Rs. 1,23 crores and Rs, 1.30 crores respec-
tively.

Indo-Polish Protocol for 1983

10591. SHRI ANAND SINGH : Will
the Minister of COMMERCE be pleased to
state

(a) whether Government have been a
news appearing in ‘‘Financial Express”
dated 30 October, 1982 under the caption
“Indo Polish Protocol for 83-26 per cent
growth n trade envisaged” ;

(b) if so, the names of the leader and
his status and other Member of Indian
delegation who visited Poland in this regard;
outcome of discussions held with Polish
counterparts, with particular reference to
the items to be exported/imported between
the twa countries ;

.{c) details of payment to be made and
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extent to which India will be beneficiary
with particular reference to payment ; and

(d) details of protocols signed between
communist/non-communist countries during
the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The composition of the Indian

delegation to Poland was as follows :

(1) Shri S.K. Sarkar Leader
Joint Secretary

Ministry of Commerce

(2) Shri S. Sundar . Member

Joint Secretary
Ministry of Finance (DEA)

(3) Shri M.K. Mangal-murthi, .,. Member
Joint Secretary,
Ministry of External

Affairs.

(4) Shri J.S. Sandhu,
Deputy Director,

Ministry of Commerce . Member

A trade protocol was signed for
imports/exports during 1983, The protocol
provides for total trade turn-over of Rs. 347
crores (Imports : Rs 179 crores and Ex-
ports : Rs. 168 crores). Names of items
included in the protocol for exports/imports
are given in Annexure-I laid on the rable
of the House. (Placed in library. See No.

LT 6625/83).

(¢) Imports/Exports will take placed on
a balanced basis with payments in non-
convertible Indian rupees, .

(d) This information is not available.

Trade Agreement Between India and
German Democratic Republic

10592. SHRI ANAND SINGH : Will
the Minister of COMMERCE be pleased to
state :

(a) whether itis a fact that an agree-
ment between India and German Demaocra-
tic Republic (GDR) has been reached
recently as appearing in the Financial
Express” dated 30 October, 1982 under the
caption ‘Indo-Polish protocol for 83.26 %"
growth in trade envisaged’ ;
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(b) if so, the names and status of the
leader and other Members of Indian GDR
team who visited either country the out-
come of the discussions held with their
counter-parts ;

(c) the details of the items to be
imported/exported, valuc thereof and the
extent to which India will be beneficiary ;
and

(d) the details of trade increased with
the Communist countries during the last

INDIAN TEAM
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three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) A
trade protocol was signed with the GDR on
the 22nd October, 1982 for imports/exports
during 1983 for a value of Rs. 298 crores
which represents a growth rate of 14.89
over the targets set for exports/imports
during 1982,

(b) The composition of the two teame
is given below :

GDR TEAM

(1) Sh. S.K. Sarkar Leader (1) Mr. H. Marx Lc#der
Joint Secretary Director-General
Ministry of Commerce GDR Ministry of Foreign
Trade
(2) Sh. S. Sundar Member (2) Mrs. Siebeft Member
Joint Secretary Director
Ministry of Finance GDR Ministry of
(DEA) Foreign Trade
(3) Sh. M.K, Mangalmurthi vy (3) Mr. D. Becker Member

Joint Secretary
Ministry of External
Affairs

Sh, J.S. Sandhu
Deputy Director
Mipistry of Commerce

(4)

Commercial-
Counsellor of
GDR in India

(c) Details of items included in the
trade protocol for exports/imports are given
in Annexure-I laid on the Table of the
House. (Placed in library. See No. LT 6626/
83). Imports are valued at Rs, 147 crores
and exports Rs. 151 crores.

Imports/exports will take place on a
balanced basis with payments for both in
non-convertible Indian rupees.

(d) India’s trade with the Socialist
countries of East European countries dur-
ing the last three years is given in the
enclosed statement (Annexure-II) laid on
the Table of the House. (Placed in library.
See, No. Lt 6626/83),

feeq sq®HIA & 9 9T 19

10593. Ste stfwa ware Agar : #ar
forer wwY Tg TaIA &) FoT 39 fiw :

(F) #Far ag 99 § f& siasy fGam
A FIT G & 941 AMA F fAT 27 F9-
T #1135 fowew &Aw A & g9 9%

1Y WA fyaw &9 w9 g9 9
TUAT gT 4 ;

(@) a1 ag a9 @ f5 ¥ =19 ®)1
a9z &) fwedl § &19 §3 W@ FAOFR F
g0 T Y AR T ¥ wafs go wfeg
R Fwfgg FTFA # Sre fgar nar
qr,

(1) =ar g9 sgfeqgaY F AwY | oF
g FT gme FT AT @) A & ag
ql, faa®d g g7 @17 aR S ¥ &}
wE Wt w x7 wfay feew e «
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ATH F1E FI A9F X fgar aav ar;
T

(a) afg sadaa WM F ST @
FTUHT g, T Tq IFIT & A 9 AT
qeAqId & FTIT FaT § !

faq axTam ® ww A (s azEfa
T v:rar) D(F) aAEFT qifasrieay 3
FAad, 1983 ¥ 9§ s wgrg ¥ fwew
saw ¥ gafag joo & afgs M &
araa § garfaar @Y 1 qarfaar & qfe.

OTHETET, TUH TSTAT 62,69 oTE T
® Jgr-aiw ofegafgar gsdy Tdl |

(@) garfaat @7 s1 sfasr qE)
Sqdsy gAAT & 1 93 fRAT SAMar §
sigt aanat a9 &1 grfasre a7 qra a@fg-
I FT g GHIEE g Sar g fF qar
FTIATE FT ATAT ATTTF 3 |

() i, Jg0
() 577 AEY ISAT |

Promotion from Clerical carde to Officers
Cadre in Indian Overseas Bank

10594. SHRI HIRALAL R. PARMAR :
Will the Minister of FINANCE be pleased
to state :

(a) whecther it is a fact that detailed
results showing marks obtained in the
written test and in the interview by each
candidate in the written test and interview
separately for promotion from clerical
cadre to officer cadre are not informed by
the management of Indian Overseas Bank
individually to all candidates whether
successful or unsuccessful with a view to
provide them with an opportunity to assess
their performance in the examination ;

(b) if so, the reasons therefor ; and

(¢) what remedial measures are being
taken by Government to ensure supply of
detailed results showing separately the
marks obtained in written test and the
interview by each candidate ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)to (c)
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Indian Overseas Bank has informed that
detailed results showing marks obtained in
the written test and in the interview by each
candidate for promotion from clerical to
officer cadre are not published for the
reason that those candidates who have not
been successful may not like their marks to
be published. However. if any candidate
specially requests for his marks in writing,
the bank does supply the aggregate marks
obtained by him/her. The bank has further
reported that it will have no objection to
furnish the break-up of the marks obtained
by him/her in the written test and interview
etc, if it is sought.

Bank Guarantees in Favour of Parties
Against whom Proceedings are
Taken up in Courts

10595. SHRI K.A. RAJAN : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the nationa-
lised banks readily agree to give bank
guarantees in favour of parties against
whom proceedings are taken up'in courts by
the authorities for collecting excise duties,
taxes or other public dues ;

(b) if so, the details ;

(c) whether his attention has been
drawn to criticism made by Mr. Justice T,
Satyadav of the Madras High Court while
disposing a writ petition ;

(d) if so, details ; and
(e) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Banks issue guarantees favouring Govern-
ment Departments and other authorities for
and on account of their clients for pay-
ment of taxes ctc. under normal banking
business, Generally such guarantees are
issued against cash margins and/or accep-
table sccurities.

(c) to (e¢) The information is being
collected and to the extent available would
be laid on the Table of the House,

faza® w@ad wAada fazsea
FEFAT I HII9-9%

10596. =it wxfasg Fam : 971 faw



263 Written Answers MAY 6, 1983 Written Answers 264
weAT ag aar # FO F4 F 68,220/-8c Tex ¥ fasYy g=r qar
(%) Fa1 wTEre & sy frvgw  83,343/-Tc I WITA gRT aHeY wal

9t |

F¥ gagq ey S9FAr g1 A9-
W 4 FIE T Jeq FY FEGHT AT AR
F qUIIN F 600 ¥ wfa®d wusl 7 &
Faer’ 200 WAl ¥ T swfEmay
FIATTT J10 L9 F1 &1 fzam@r ar

%.

(@) afz gi, ar @ 999 & W
g1 §T aF FAT FEATET &Y T2 & |

(7) Far @IFT T B AT Y@
famd qu afafafgal o7 as w@a &
faqu %1% 219 F79 I3 ; T

(w) afg g, ar aegasr sayan &
3 oY afz A€, a1 IaF FIIor FATE ?

faw wrenma ® ST AWl (=0
qEatfy LT TE) ¢ (F) 1T (@) TGl
qeaEq:, WIAAIE GIET F 937 20-11-
1982 & facest # fadait gzr fafaaq sfa-
frgw & ar7qad 4 &UT FAT T G1HI-
g€ 9% & asada gFifua a= F q7q
¥ 21 g8 wea@Arm g fd 1-1-82 8
31-10-82 @F #I afg & &UF gaqq
fagaraa & seaFar feafs g7la Fmaiyg
§, fagst gm fafqawa  swfafqae &
geade g fvw s & fao 643 a4
qwE  (I9T19) g fs7 @ 9 zA
wwel 7 q4qr 1-1-82 1 feafq & sgare
gAlg wafag § A9 & fq7 qga ¥
TFIAT 98 WIHNT A ® 9§ A9 9%A1T F
qfiontaa: I @afa & <A 2] AwET
g faze fafqaw sifgiqag & sqgeay 5
N9 oAl SEA¥d 914 97 q9I Fgig.
favia & @Al 1T FF7 F fag
F1eor gaiat Arfea s & aq 9

gu gafe & wm @1 € qeifoay
& qfermma:, st & g@mar, s

(7) AR (w) g § # afafaa
FHATN AAX & gaqd faamrag §
FaarfeaY = gear agr =¥ 7§ &) ygHqq
fagmmea awr asw grafag  ofaar
gad gy & YT IugeT wrAa) & gyfag
SEIIEY & Sar g faad faRey gar
g &7 aFd R afafaga)
1974 * Frasia safaqal &1 AGET HI
F Faqigr d1 anfaw g sqgaa faemay
qar genafa®s FFaEr FE R I Y
afafagaY & gaga gt faeaz f
YA TET ST @

Note on Hawala Transactions Circulated
by Income Tax Department.

10597. PROF. AJIT KUMAR MEHTA;

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Income
Tax Department has prepared and circulated
a note on Hawala transactions of the order
of about Rs, 40 crores ;

(b) if so, state whether the note
contains the names of several public limited
companies ; and

(c) if the answers to parts (a) and (b)
above be in the affirmative, the names of
all such public limited companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (c) The
Intelligence Wing of the Income-tax Depart-
ment has prepared appraisal report after
preliminary scrutiny of documents seized in
course of searches connected with Hawala
transactions conducted at Bombay in June-
July, 1981. The names of a number of
public limited companies figure in the said
report. The investigations are in progress
and the names of the companies cannot be

divulged as it may hamper the progress of
investigation.
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Seminar on Indo-British Economic Co-
Operation Held in London

10600, SHRI K. LAKKAPPA : Will
the Minister of FINANCE be pleased to
statc ;

(a) whether India Investment Centre
had organised a seminar on “Indo-British
Economic Cooperation™ in London during
the year, 1982 ;

(b) if so, what was the total cost of the
Seminar ;

(o) total amount of foreign exchange
allotted to delegates who participated in
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the Seminar from India including Govern-
ment officials ;

(d) whether delegates were not taken to
Manchester or Liverpool to visit some facto-
ries as scheduled and if so, the reasons
therefor ; and

(e) measures proposed to make such
Seminars a success in future ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI

PATTABHI RAMA RAO) : (a) Yes, Sir.
(b) and (¢) A sum of Rs. 1.86

lakhs was sanctioned to

meet the expenses on preparation of back-
ground papers, conveyance, publicity and
other expenses, etc. The expenditure in U.K.
was of 4915.44 which was met out of the
participants fees charged from U.K. parti-
cipants.

Foreign exchange at the appropriate
R.B.I. rates was released in respect of 50
Indian businessmen 10 attend the seminar.
Some 30 more Indian businessmen also
attended as part of their visits to other
countries. Besides these, there were 7 offi-
cial delegates a part f[rom the Chairman &
Executive Director, Indian Investment
Centre, who participated. They were allowed
travelling and daily allowances at prescribed
Government rates, Shri P.M, Narielwala of
M/s. Batliboi & Co., and the Chairman of
the Export-Import Bank of India also
attended. While Shri Narielwala was
specially asked by Government to attend and
his travel expenses were also borne Govern-
ment, the expenses of Chairman, Exim
Bank, are understood to have been borne
by his organisation,

(d) There was no definite proposal to
take the participants to either Manchester or
Liverpool to visit factories. The only pro-
posal was to take the visiting Indian
delegates to Birmingham and Glasgow for a
dialogue with the concerned Chambers of

Commerce. The Birmingham Chamber of.

Commerce could not organise the meeting
in spite of advance notice given and the
visit to Glasgow had to be cancelled because
the number of participants interested was
found to be very few.

(¢) The endeavour always is to make a
success of such meetings and Seminars.
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P.M.’s. Tour by Air Force Planes

10601. DR. SUBRAMANIAM
SWAMY :
SHRI MOTIBHAI R. CHAU-
DHARI :

SHRI NIHAL SINGH :
SHRI RATANSINGH RAJDA :
PROF. AJIT KUMAR MEHTA:

Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that the Prime
Minister made several tours in the country
by Air Force planes during the period from
1st January, 1982 to January, 1983 ;

(b) if so, whether it is also a fact that
many of these tours were unofficial and the
charges therefor are sti]l outstanding ;

(¢) if so, the amount thereof and
whether charges on account of other such
tours are also outstanding, and

(d) if so, the full details thereof ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) to (d)
Information 1is being collected and will be
placed on the Table of the House.

Pitlable Conditions of Handloom of Weavers

10602. SHRI1 M. RAMGOPAL
REDDY Will the Minister of
COMMERCE be pleased to state :

(a) whether Government have seen the
press reports appeared in the “Blitz”* dated
9 April, 1983 wherein it has been stated
that more than fifty lakh
nandloom weavers of Uttar Pradesh have
been living from hand to mouth
due to the large scale exploitation of big
yarn dealers ;

(b) if so, whether it is also a fact that
weavers of other States have also been
living in the same condition due to the
same reasons ; and

(c) the steps taken or proposed to be
taken by Central Government to provide
aid to them and if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) Yes, Sir.
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(b) No such reports have been received
either from Uttar Pradesh or any other
state.

(¢c) Does not arisc. The Government is
already providing a package of services for
the assistance of weavers. »

Pak Spy-Ring in Defence Ministry

10603. SHR]I B.V. DESAI : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the Special
Branch of Delhi police has cracked a major
Pakistan spy-ring operating in the Defence
Ministry on 17 November, 1982 ;

(b) if so, what were the total number of
officials arrested and how many Pakistanis
have also been arrested in this ring ; and

(c) what are the charges levelled against
them and the action taken by Union
Government against these officials ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) to (c)

Three junior officials cmployed in the
Inter Services organisations under Ministry
of Defence, were arrested on 13/14
November, 1982 under the provisions of
official Secret Act. All the three officials
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are under judicial custody and the case is
pending trial in the Court.

It would not be in the public interest to
disclose further information.

Suits [iled by Nationalised Banks

10604. DR. VASANT KUMAR
PANDIT : Will the Minister of FINANCE
be pleased to state :

(a) what is the total number of suits
filed by each nationalised bank against
parties and companies whose claim amounts
to Rs. fifty lakhs or more during the last
three years (1980, 1981 and 1982) ;

(b) what is the total amount as a result
of the suits filed during the last three years ;

(¢) what is the position of these suits
and the chances of recovery position from
the suits filed ; and

(d) whether any amount has been
compounded, treated as irrecoverable or bad
debt ; if so, the details thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) to (d)
The existing information system of the

banks does not yield the data asked for.
However, such data as is readily available
is given in the statement attached.

STATEMENT
SUIT FILED ACCOUNTS AS AT THE END OF DECEMBER, 1980

Name of the Bank

No. of Accounts

Amount (Rs. Jakhs)

1 2 3
A. 1. State Bank of India 105400 * 13200,00 *
2. State Bank of Hyderabad N.A. N.A.
3. State Bank of Indore 782 432,40
4. State Bank of Bikaner N.A. N.A.
& Jaipur
5. State Bank of Mysore 6086 648.56
6. State Bank of Patiala 273 75.21
7. State Bank of Saurashtra 2613 @ 1221.55 @
8. State Bank of Travancore 7769 410.79
B. 1. Central Bank of India N.A. N.A.
2. Bank of India 955 238495
3. Punjab National Bank 13037+ 5189.094
4, Bank of Baroda N.A, N.A.
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1. 2. 3 4 5.

5. United Commereial Bank N.A. N.A.

6. Canara Bank N.A. 1289.79

7. United Bank of India 25403 £ 4285.00 £

8. Dena Bank N.A, N.A.

9. Syndicate Bank 48817 4841.84

10. Union Bank of India 5091 472.26

11. Allahabad Bank 4617%* 1523 91%**

12. Indian Bank 23320 2358.00

13. Bank of Maharashtra 1535 497.00

14, Indian Overseas Bank N.A. N.A.

15. Andhra Bank 4410 525.00

16. Punjab & Sind Bank 860 - 489.00 -

17. New Bank of India 184 359.07

18, Vijaya Bank 865 719.17

19. Corporation Bank 334 53.43

20. Oriental Bank of Commerce 75 49.61

*No. of suits filed since 1977.
@As on 30.9.1981.
-+ As on 31.3,1981,
£As on 30.6,1980.
**¥Aq at the end of December, 1979.

Promotion of Customs Appraisers to Assistant
Collector

10605. SHRI A.C. DAS : Will the
Minister of FINANCE be pleased to state :

(a) the existing strength of Assistant
Collector promoted from Customs Apprai-
sers on regular and ad-hoc basis year-wise
since 1972, and the number of Scheduled
Castes/Scheduled Tribes amongst them ;

(b) whether there is shortfall in the
quota reserved vacancies and if so, whether
it was made up by inter-changing the
vacancies between Scheduled Castes and
Scheduled Tribes Officers and vice-versa as
per existing orders ;

(c) if not, the reasons therefor ;

(d) if the ad-hoc promotions of Assis-
tant Collectors made from Customs
Appraisers by Ministry of Finance on 2
March, 1983 are infact against regular and
long term vacancies ; and

(e) if so, the reasons why the existing
orders on reservation has not been applied

in respect of these promotions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) (a) Two
separate statements I and II showing the
promotions made on regular basis and on
ad-hoc basis since 1972 from the grade of
Customs Appraisers to that of Assistant
Collectors and the number of officers be-

longing to Scheduled Castes/Scheduled
Tribes communities among them are
attached.

(b) and (c) There has been no shortfall
in the quota reserved for members belonging
to SC/ST communities., Inter-changing the
vacancies between SC and ST was made as
shown in Annexure ‘A’.

(d) and (e) The ad-hoc promotions
under the Order dated 1st March, 1983
have been made for a specified period upto
31st January, 1984. The Department of
Personnel and Administrative Reforms's
instructions do not provide any reservations
for SC/ST communities in ad-hog
promotions,
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STATEMENT 1

STATEMENT SHOWING THE YEARWISE ACTUAL NUMBER OF ASSISTANT
COLLECTORS PROMOTED ON REGULAR BASIS SINCE 1972 FROM

THE GRADE OF CUSTOMS APPRAISER.

PART-A
Sl. Year in Actual No. of posts Actual No. of
No. which No. of reserved for SC/ST officers
DPC held officers S.C. S.T. promoted
promoted. S.C. S.T.
1. 1972 19 No reservation- 2 —
Concessional
grading laid
down. ,
2. 1976 36 4 3 5 1
3. 1978 31 6 2 6 2
4, 1979 14 1 2 3 -

PART-B Existing strength of Assistant Collectors pomroted above, excluding those who
have since retired/resigned etc.

1. 1972 6 No reservation. _ —_—
Concessional
grading laid
down.
2. 1976 18 — -~ 2 1
3. 1978 24 - — 4 2
4, 1979 10 — —_ 3 -
58 12

— ———

STATEMENT II

STATEMENT SHOWING THE ACTUAL NO. OF OFFICERS PROMOTED ON AD
HOC BASIS SINCE 1972,

No. of Officers Present Present strength

Year officers belonging strength of Officers
actually to SC./ST. of officers belonging to
promoted, S.C. S.T. out of Col. 2 S.C./S.T. out of Col 3.

1972) (,

to ) Nil — — Nil —

1976)

1977 16 5 — Nil e

1978 6 — — Nil =

1979 13 _ — 13 —

1980 9 — - 9 —_

1981 1 s - 1 —_

1982 Nil — — Nil e

1983 84 +10& 8 - 92 8

* These officers were subsequently promoted on regular basis or have since retired or

resigned from service. . tosa}  dered
£ These officers were earlier promoted on regular basis but have since fons) ne

ad hoc promotees on the basis of review D.P.Cs. held in January 1983, as a result of
Court’s orders.
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Abolition of Octroi
10606, SHRI BHIKU RAM JAIN :
SHRI SUSHIL BHATTA-
CHARYA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that in the State
Chief Minister’s Conference a decision had
been taken for abolition of octroi ;

(b) if so, the names of States which had
implemented the decision and the States
where it is still being levied ; and

(c) when the octroi would be abolished
in all the States ?

THE MINISTER OF STATB IN THE

MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes,
Sir.

(b) Octroi is levied in Gujarat, Haryana,
Jammu & Kashmir, Maharahstra, Manipur,
Orissa, Rajasthan, Punjab, Uttar Pradesh
and West Bengal according to the infor-
mation furnished by the State Governments,

(c) A statement is Jaid on the Table of
the House.

(i) The Government of Gujarat has
accepted in principle abolition of octroi and
introduction of Entry Tax in its place.
That Government has since intimated that
the wvarious aspects of the proposed Entry
Tax legislation are being considered by the
State Government in  the light of the
experience gained from the implementation
of the Entry Tax Acts in Karnataka and
Madhya Pradesh. The legislation is
proposed to be finalised after discussions,
with the representatives of trade, commerce,
industry and local bodies.

(ii) The Government of Haryana has
constituted a sub-committee on Municipal
resources, This Committee has gcne into
the matter and given its report to the State
Government. The decision of the State
Government is awaited.

(iii) The Government of Jammu &
Kashmir after holding consultations with
its local bodies on the abolition of octroi
has reported that abolition of octroi will
have far reaching implications upon the
State’s financial position and that it is not
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possible for the State Government to
compensate these bodies for the loss in
revenues, it is, therefore, not possible tp
abolish octroi for the time being.

(iv) The Government of Maharashtra
has decided to abolish octroi but the
decision has not been implemented owing
difficulty of raising alternatives resources. The
State Government has constituted a
committee of Experts to review the existing
taxation structure-—both State and Local
with a view to suggesting changes therein for
mobilising  additional resources. The
Committee is expected to make specific
recommendations for raising resources for
replacement of octroi. The Committee's
report is awaited by the State Government.

(v) The Government of Manipur has
stated that, in view of the constraint of
resources, it is not possible to abolish octroi

unless the Central Government gives
adequate compensation,

(vi) The Governments of  Orissa,
Rajasthan  are examining the matter
regarding abolition of octroj.

(vii) The Government of Punjab has

constituted a High Power Committee to
study the matter of abolition of octroi in
the State and to find out the ways and
means for its re placement.

(viii) The Government of Uttar Pradesh
has stated that octroi duty has been
abolished in all the town areas and the
Notified Area Committee of the State since
1.5.1979. There are 8 Municipal Corpo-
rations and 184 Municidal Committees in
which octroi is levied. Atout Rs, 40 crores
per annum accrues to the Local Bodies and
10,000 employees are engaged in this activity.
The State Government feel that it will not be
proper from their point of view to agrce to
the proposal for abolition of octroi in the
State until some alternative source of
revenue to these local bodies is ensured.

(ix) The Government of West Bengal
has stated that octroi in the State is confined
only to the Calcutta Metropolitan area.
It has further stated that the State
Government is unable to abolish octrot
unless alternative source of income, which
will fully compensate the loss with assured
buoyancy, can be suggested because the
State Government’s own resources raising-
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powers do not present any scope for such
an alternative. Calcutta, however, does
not fall in the first phase which envisages
abolition of octroi in respect of places
having a population of less than two
Jakhs.

Import of Chemicals and Amount of
Foreion Exchange Involved

10607. SHRI GULESHER AHMED :
Will the Minister of Commerce be pleased
to state the details of the chemicals
imported during the last three years giving
the names of the countries from which
imported and the amount of foreign
exchange involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): Country-wise
data on individual items of chemicals are
published in a Publication entitled “Monthly
Statistics of the Foreign Trade of India
(Vol. II) (Imports) copies of which are made
available to the Parliament Library. The
latest publication is for 1980-81. However,
a statcment showing import of major items
of chemicals and the major countries of
their import for the years 1979-80 to
1981-82 (upto September, 1981) is laid on
the table of the House. (Placed in library.
See No Lt 6627/83) Data beyond September,
1981 are not available at present.

Commercial Production of L.C.D.

10608. SHRI NAVIN RAVANI: Will
the Minister of DEFENCE be pleased to

state :

(a) whether BEL have developed a

process of commercial production of
LCD ;

(b) if so, the details thereof ; and

(c) whether BEL have gone into

commercial production of the LCD, if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) and (b) Bharat
Electronics Ltd. has developed LCDs in
collaboration  with Raman Research
Institute, Bangalore.

(c) No, Sir.
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Retrenched Employees of Victoria Cotton
Mills, Kanpur not Taken Back After
Nationalisation

10609. SHRI BASUDEB ACHARIA :
Will the Minister of COMMERCE be

pleased to state :

(a) whether it is a fact that a large
number of workers of the Victoria Cotton
Mill of Kanpur, who were retrenched were
not taken back in service after the
nationalisation of the Mill : and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) All the employees
borne on the rolls of New Victoria Mills,
Kanpur, on the 1st April, 1974, i.e., the
date of nationalisation of the mill, were
taken on work. Under the provision of the
Sick Textile Undertakings (Nationalisation)
Act, 1974.

Study on Cyclonic Storms in Bay

of Bengal
10609-A. SHRIMATI JAYANTI
PATNAIK : Will the Minister of

TOURISM AND CIVIL AVIATION be

pleased to state :

(a) whether a recent study has been
made on the cyclonic storms that formed in

the Bay of Bengal in the past 100
years ;

(b) if so, the details of the study
report ; and

(c) what precautionary measures have
been suggested for cyclone-prone areas in
that study report ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes Sir. The following
studies have been made by the India
Meteorological Department based on about
100 years data on Cyclonic Storms in the

Bay of Bengal.

(i) A climatological Atlas entitled
Tracks of Storms and Depressions in the
Bay of Bengal and the Arabian Ses

1877-1970,
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(ii) Report on the Impact of Cyclonic
Storms and Tidal  Waves near
Visakhapatnam, 1980.

(iii) Report on the impact of Cyclonic
Storms and Storm Surge near Paradip,
1981.

(b) (i) The Climatological Atlas
contains the month-wise tracks of Cyclonic
Storms/Depressions for the period 1877-1970
and their frequencies, direction of movement,
speed of movement, recurvature, annual
variation etc.,

(ii) Reports mentioned under (a) (ii)
and (a) (iii) provide return periods of
Cyclonic Storms and Storm Surges of
different intensities along coastal areas
between Madras and Chandbali. These
are prepared for specific purposes.

(c) Above studies did not recommend
any precautionary measures to be taken in
case of a threat from a cyclonic storm. For
recommending precautionary measures to
be taken in case of cyclonic storms, Cyclone
Distress Mitigation Committees (CDMC)
were constituted for West Bengal, Orissa and
Andhra Pradesh and who submitted their
reports between 1971 and 1974,

Some of the important recommendations
by these committees are :

(i) Evacuation of residents by the State
Government on receipt of cyclone warning
from Meteorological Department,

(ii)) As an effective mecasure against
potential damage due to cyclone, coastal
bunds may be built along the coastline
vulperable to tidal inundation with
afforestation to a depth of about 1 km to
act as wind breakers and to prevent soil
erosion,

(iii) To adopt the Model Cyclone Plan
for coastal areas developed by CDMC
for day to day use and its review based on
experience,

Return of Gold Ornaments From Portugal

10609-B. SHRIMATI
RANE :

SANYOGITA

SHRI D.M. PUTTE GOWDA :

SHRI H.N. NANJE GOWDA :

Will the Minister of FINANE be pleased
to state ;
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(a) whether it is a fact that the Gold
pledged by Goabs with the former
Portuguese Overseas Bank worth over
rupees four crores is awaiting arrival from
Portugal to Goa ;

(b) whether it is also a fact that the
Portugal Government are willing to return
the gold ornaments of the depositors in
Goa, but no progress has been made due
to differences between the Portuguese Bank
and the State Bank of India ; and

(c) the dctails of steps proposed by
Government to sort out the issues at an
early date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
Prior to liberation of the then Portuguese
territories of Goa, Daman and Diu, Goa
branches of Banco National Ultramarino
(BNU), with Head Office in Lisbon had
advanced several loans to local citizens
against the security of gold ornaments
pledged to the bank. These gold ornaments
and other safe custody articles were
removed by the Portugucse to Lisbon a few
days before the liberation of Goa alongwith
important records and documents including
original documents executed by the
borrowcrs, etc. According to the available
information, the book value of the pledged
ornaments was estimated at the time of
liberation at Rs. 16.33 lakhs, while the
loans advanced against these ornaments
amounted to Rs., 9.85 lakhs in 6531
accounts. This information is however
subject to verification with the original
documents and records which are in the
possession of BNU, Lisbon.

After  establishment of diplomatic
relations between India and Portugal,
cfforts have been made to secure the return
of gold ornaments and safe custody articles
from BNU, Lisbon. A dele gation was also
sent to Portugal for discussions in this
regard. In pursuance of these discussions
it is proposed to negotiate an inter-bank
agreement between State Bank of India and
BNU, Lisbon with regard to the return
of gold ornaments and safe custody
articles to India. The terms and conditions
of the proposed agreement, its modalities
and other related matters are at present
under consideration of the Government,
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Foreign aid for Development of Agriculture THE MINISTER OF STATE
: IN THE MINISTRY OF FINANCE

10609-C. SHRI A.C. DASS : Will the
Minister of FINANCE be pleased to (SHRI ~PATTABHI RAM'A.‘ RAO) 5
state - (a) and (b) External assistance is
received by the Government of India and
(a) .whether some State Governments  made available to the States according to
are getting cxternal aid for the development ¢ arrangements for Central assistance in
-f agriculture ; and force from time to time. A list of ongoing
(b) if so, the name of the States which externally-aided projects for agricultural
have received external aid for this development in the States is placed on the

purpose ? Table of thc House.
STATEMENT
Name of the State Name of the Project Source of Aid
(1) (2) 3
ANDHRA PRADESH
1. A.P. Fisheries IDA
2.  A.P. Agricultural Extension IDA
3. Cattle Development Project Switzerland
4. Foot and Mouth Disease Vaccine U.K.
ASSAM
1. Assam Agricultural Development Project IDA
BIHAR
1. Bihar Agricultural Extension & Research Project IDA
GUJARAT 1. Gujarat Fisheries Project IBRD/IDA
2. Gujarat Community Forestry IDA
3. Gujarat Medium Irrigation US Aid
HARYANA
1. J & K and Haryana Social Forestry 1IDA
2. Indio-Australian Cattle Breeding Project Australja
3. Rural Development in Mahendergarh
District WEFP
J&K
1. J.K. Horticulture IDA
2. J.K. & Haryana Socia] Forestry IDA
3. Indo-Australian Apple Technology Extension Australia
4, Production of Forage Legume
Seeds in Upland Rainfed areas FAO/TCP

HIMACHAL PRADESH
1. Production of Forage Legume Seedf in Upland

Rainfed Areas FAO/TCP
KARNATAKA
1. Karnataka Dairy Development IDA
2. Feeding Programme in Educational & Social
Welfare Institutions WFP
3. Food Assistance to Private Educational and
Social Welfare Institutions WFP
4. Irrigation & Command Area Development WEP
5. Tadri Community Development & Fisheries Denmark

6. Agricultural Extension Denmark
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e

) (2) 3)
KERALA
1. Kerala Agricultural Extension IDA
2. Kerala Agricultural Development IDA
3. Cattle Development Project Switzerland
4, Energy Economy in Fisheries FAQO/TCP
MADHYA PRADESH
1. Madhya Pradesh Dairy Development IDA
2. M.P. Agricultural Extension-I IDA
3. M.P. Agricultural Extension-II IDA
4, M.S. TAWA Ayacut Development Project FRG
5. M. P. Social Forest1y US AID
MAHARASHTRA
1.” Maharashtra Agricultural Extension IDA
2. Maharashtra Social Forestry US AID
3., Maharashtra Irrigation Technology .and
Management US AID
4, Feeding Programme in Education and
Social Welfare Institutions WEP
5. Social & Economic Development through
Forestry Activities WFP
6. -do- (Exp. II) WFP
7. Irrigation & Command Area Development WFP
8. Foot and Mouth Disease Vaccine Plant Denmark
ORISSA
1. Orissa Agricultural Development IDA
2, Pre-investment Survey & Trainiog for
tree-crop Development FAO/TCP
PUNJAB
1. Kandi Watershed & Area Development Project IBRD
RAJASTHAN
1. Rajasthan Agricultural Extension & Research TDA
2. Rajasthan Medium Irrigation US AID
3. Dairy Goat Development & Fodder Production Switzerland
4, Food Assistance to Labour working
in Rajasthan Canal Project WFP
5. Pood Assistance for new settlers
in Rajasthan Canal Project Area WFP
TAMIL NADU .
1. Tamil Nadu Agricultural Extension IDA
2. Social Forestry Project Sweden
UTTAR PRADESH
1. U.P. Social Forestry IDA
WEST BENGAL
1. West Bengal Agricultural Extension IDA
2. West Bengal Social Forestry IDA
3. West Bengal Forest Development

Corporation Project Sweden
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1) ) (3)
MULTI-STATE PROJECTS
1. National Seeds Project I IBRD
2. Integrated Cotton Development Project IDA
3. National Seeds Project II )
4. NCDC-I )
5, NCDC-II .
6. Inland Fisheries ’
7. Cashewnut Project .
8. Composite Agricultural Extension "
9. Fertiliser Promotion US AID
10. NDDB Oilseeds Project Canada Ajd
11. Supplementary,Nutrition Programme
for pre-school children, pregnant
women and Nursing Mothers WFp
12, Duck & Rabbit Breeding FAO/TCP
13. Olives & Pistachio Production
Research & Technology FAOQO/TCP
14, Integrated Watershed Management
Planning & Monitoring FAO/TCP

STATEMENT CORRECTING REPLY TO
USQ NO. 7377 DT 15.4.1983 RE : MISAP-
PROPRIATION OF EXCISE DUTY
BY EXCISE EMPLOYEES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : In the sixth line
of reply to parts (a) and (b) of the above
Question, the words “‘with the banks" may
be omitted. This is being done for the
reason lest these words create a wrong
impression. Though the amount of excise
duty is deposits in the bank, the account
" of such deposits and the debits is main-
tained by the manufacture in a record
known as the Personal Ledger Account.

12 Hrs.
PAPERS LAID ON THE TABLE

Notifications under National Cadet
Corps Act, (948

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : 1 beg to lay on the table

A copy each of the following Notifica-
tions (Hindi and English Versions) under
sub-section (3) of section 13 of the National
Cadet Corps Act, 1948 : —

(1) The National Cadet Corps Rules,
1948 published in Notification No.
289 in Gazette of India dated the
19th February, 1949 with amendments
incorporated upto 1st May, 1982,

(2) The National Cadet Corps (Girls
Division) Rules, 1949 published in
Notification No. S.R.O. 451 in
Gazette of India dated the 18th
March, 1950 with amendments
incorporated upto 7th December,
1977. |

(Placed in Library See No. LT — 6580/83)

Annugl Report of and Review on the Working
of Handloom Export Promotion Council,
Madras for 1980-81, Cotton Textiles
Export Promotion Council, Bombay
for 1980-81 and 1981-82, Export
Promotion Council for Finished
Leather and Leather Manu-
facturers, Kanpur, for
1980-81, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : 1 beg to lay on
the table

) (i) A copy of the Annual Report
(Hindi and Bnglish versions) of
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(2) A statement
versions) showing reasons
in laying

&)

(4) A statement
versions) showing reasons

(5t

)]
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(ii)

the Handloom Export Promotion
Council, Madras, for. the year

1980-81 along with  Audited
Accounts,
A copy of the Review (Hindi

and English versions) by the
Government on the working of
the Handloom Export Promo-

tion Council, Madras, for the
year 1980-81.
(Hindi and English

for delay
the papers mentioned at

(1) above.
(Placed in Library. See No, LT-6581/83)

(@)

(i1)

A copy of the Annual Report
(Hindi and English versions)
of the Cotton Textiles Export
Promotion Council, Bombay,
for the year 1980-81 along with
Audited Accounts.

A copy of the Review (Hindi
and English verisons) by the
Government on the working
of the Cotton Textiles Export
Promotion Council, Bombay,
for the year 1980-81.

(Hindi and English

for delay

in Jaying the papers mentioned at
(3) above.

(@)

(i1)

A copy of the Annual Report
(Hindi and English vcrsions) of
the Cotton Textiles Export
Promotion Council, Bombay,
for the year 1981-82 along with
Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Cotton Textlies Export
Promotion Council, Bombay,
for the year 1981-82,

(Placed in Library See No. LT 6582/83)

(i) A copy of the Annual Report

(Hindi and English versions) of
the Export Promotion Council
for Finished Leather and
Leather Manufactures, Kanpur,
for the year 1980.81,
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(ii) A copy of the Annual Accounts

(Hindi and English versions) of
the Export Promotion Council
for Finished Leather and
Leather Manufactures, Kanpur,
for the year 1980-81 together
with Audit Report thereon.

(iii)) A copy of the Review (Hindi

and English versions) by the
Government on the working of
the Export Promotion Council
for Finished Leather and Leather
Manufactures, Xanpur, for the
year 1980-81.

(Hindi and English

versions) showing reasons for delay

in laying the papers mentioned at
(6) above.

(Placed in Library. See No. LT —6583/83)

(i)

A copy of the Annual Report
(Hindi and English versions) of
the Marine Products Export
Devclopment Authority, Cochin,
for the year 1981-82 along with
Audited Accounts and the Audit
Report thereon,

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Marine Products Fxport
Development Authority, Cochin,
for the year 1981-82,

Library. See No. LT—6585/83)

A copy of the Annual Report
(Hindi and English versions) of
the Cardamom Board, Cochin,
for the year 1981-82.

A copy of the Annual

(Hindi and English

of the Cardamom
Cochin, for the year
together with  Audit
thereon.

Accounts
versions)
Board,
1981-82
Report

(iii)) A copy of the Review (Hindi

and English versions) by the
Government on the working
of the Cardamom Board,
Cochin, for the year 1981-82,

(Placed in Library. See No. LT — 6585/83)
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(i) A copy of the Annual Report
(Hindi and English versions) on
the working of the Rubber
Board, Kottayam, for the year
1981-82,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Rubber Board, Kottayam,
for the year 1981 .82.

(Placed in Ljbrary. See No. LT —6586/83)

(10)

Notifications Under Central Excise Rules, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): I beg to lay on
the table

A copy each of the following Notifica-
tions (Hindi and English versions) issued
under the Central Excise Rules, 1944 :

(1) G.S.R. 362 (E) published in Gazette
of India dated the 30th April, 1983
together with an explanatory memo-
randum rescinding Notification Nos.
90/82 Central Excise dated the 28th
February, 1982, 3/83.Central Excises
dated the 1st January, 1983, 4/83-
Central Excises dated the 1st January,
1983 and 27/83-Central Excises dated
the 25th February, 1983,

(2) G.S.R. 363 (E) published in Gazette
of India dated the 30th April, 1983
together with an explanatory memo-
randum regarding exemption to bare
aluminium wires finer than 3.25 mm
(10 SWG) from the whole of the
duty of excise leviable thereon.

(3) G.S.R. 364 (E) published in Gazette
of India dated the 30th April, 1983
together with an explanatory memo-
randum regarding exemption to bare
copper wires of 0.315 (30 SWG) and
finer (thinner) than 0.315 mm from
the whole of the duty of excise

leviable thereon.

(4) G.S.R. 365 (E) published in Gazette
of India dated the 30th April, 1983
together with an explanatory memo-
randum making certain amendments
to Notification No. 81/83 Central
Excises dated the 1st March, 1983
so as to make the excise duty exemp-
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tions under Notification No. 135/83
Central Excises, No. 137/83-Central
Excises and No. 138/83-Central
Excises dated the 30th April, 1983,
inapplicable in respect of sugar,
bare aluminium wires finer than
3.25 mm (10 SWG) and bare copper
wires of 0.315 mm (30 SWG) and
finer (thinner) than 0.315 mm (30
SWG) which are produced or manu-
factured in a frec trade zone and
brought to any other place in India,

(Placed in Library See No. LT—6587/83)

Annaul Report of and Review the Working of
Central Silk Board, Bangalore, for
1981-82, and a Statemeut
for Delay

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.

SANGMA) :

I beg to lay on the table

1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Central Silk Board,
Bangalore, for the year 1981-82,
under section 12-A of the Central
Silk Board Act, 1948.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Central Silk Board,
Bangalore, for the year 1981-82,

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

(i)

Placed in Library See No. LT - 6588

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Minutes

SHRI G. LAKSHMANAN (Madras
North) : Sir, I beg to 1 on the Table
Minutes (Hindi and English versions) of
the Fifty-third to Fifty-ninth sittings of the
Committe¢ on Private Members’ Bills and
Resolutions held during the current session,
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COMMITTEE ON ABSENCE OF MEM-
""" BERS KFROM THE SITTINGS OF
' THE HOUSE
Minutes

SHRI P.V.G. RAJU (Bobbili) : Sir,

I beg to lay on the Table Minutes (Hindi

and English versions) of the sittings of the

ommittee on Absence of Members from

the Sittings of the House held on the 15th
Abpril, 1983 and 2nd May, 1983,

COMMITTEE ON PETITIONS
Thirteenth Report

SHRI R.L. BHATIA (Amritsar) : Sir,
I beg to present the Thirteenth Report
(Hindi and English versions) of the Com-
mittee on Petitions,

BUSINESS OF HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
With your permission, Sir, I rise to
announce that Government Business in this
House on 9th and 10th May, 1983 will
consist of : —

1. Consideration of any item of Govern-
ment Business carried over from
today’s Order Paper.

2. Discussion under Rule 193 on the
statement made by the Minister of
Home Affairs regarding Punjab on
Monday, the 9th May, 1983 at 4 P.M.

12.05 Hrs,

(Interruptions)

PROF. RUP CHAND PAL (Hooghly) :
Tripura...

MR. SPEAKER : I have already allowed
about two or three days back. I , think

Mr. Bahuguna or somebody else has
done it,

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : What has
hp?cnbd to my Adjournment Motion ?

of. Madhu Dandavate was telling ‘Friday’
and that frightened me. Prof. Madhu
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Dandvate’s ‘Friday’ frightened me. What
about my Adjournment Motion ?

MR. SPEAKER :
admitted.

Rejected.  Not

SHRI SATYASADHAN CHAKRA-
BORTY : About floods in Tripura...

PROF. MADHU DANDAVATE

(Rajapur) : How can there be Adjournment
Motion,

SHRI SATYASADHAN CHAKRA-
BORTY : He said ‘No Adjournment Motion
on Friday’ and I got frightened. He is a
senior Member,, (Interruptions) What has
happened to my Adjournment Motion ?
There are devastating floods in Tripura and
many people and heads of cattle have

died...
MR, SPEAKER : State Government...
SHRI SATYASADHAN CHAKRA-
BORTY : ‘Flood’ is not a State subject.

It is caused by nature. What is the reaction
of the Centre ? The Chief Minister has
sent a telegram to the Central Government.

(Interrugrtions)

MR. SPEAKER : No
Motion has been allowed.

(Interruptions)

ot g fag  (gfeare) ¢
agliea, #¥ wrSAAT @ieq faar g fw
qifFedia & gawt &) foag & ® @ F Jo.
ST ogATHT gfam & a1 @ & 1 F raw
qreqw § &A1 wgaT § 6 W qwwie
N qiffFea@ @@ ¥ Nz FEr

usas Agy : #F QA Tg) far
STAHIY 1T FIT & T G0

(vaawra)
ass Ay S e ) e

gar g, @ IEFY CFAEA ) oA T
|T9HY &YX 9T aY S|y R 1 ot aAraer

Nfed qa7 91, TN TG gRAYD w2k
&

Adjournment

(Smwem)
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ot g wwie T (V) -
HEq WgIaq, UF Ag@qu 91T o AT
¥ el §— ATT-T g &, 7 g1 7'

Utqy HEEW : AT T QATY HV
faqr & 1 & W@ |

s} gLV EHTL AT : AL AR,
¥ fag aar faqe & ar )

aeqd wglaw ; §F @13 I far g

s} AT HHIT AL “ATHT HY
QAT & JAFHIT ATAT 30 §AIT T IR
wq faafa § &1 gu AT AT 971 |

weqel q@m: g ST 7 TER—
s fear @, ars Farwre

A gUM FAR AR Feqe

qgNT;

ATYH W' : AT Wr g Aqwgdmw
St &ramm eig gar 1 ¥ fawmifrar w7
e

(caas19)

SHRI RAJESH PILOT (Bharatpur) :
Damage to the crops of farmers. Sir, you
assured that the Government will stop the
government recovery from the farmers, but
niothing has been done on that. You assured
us after the discussion that action will be

taken. Sir, you please admit our notice
and allow a discussion.

WEqd wEag . A9 &1 fqEw

faq

«l WewR AWM (qre) : Hew
AgET, HraT qAN QT oA faa
QIFET 9T {7 9&T 97| &1 AN A
IY o) YT § qTg FUCT | AZ TF G
fasr 21

weaE wEhey ; A fad &1 el g,
N F S F@T

ot vz fargret o ; (¥ et ):
ey wieg, & Moy qEaTgerd &WET
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w1 AYITE, afaq g sgafy g &
TR

QEqE wEgley @ W agafy A W@
g | 8IT FT7 FI ST T 1T #1

At gz fagrdt arwda @ ag awane
& S T JHAT B

wEqs wyIgT : ag f&T daw )

S wzw fagit a@adt o ag dta
@ ¥ a2 ¥ 2y foT 9 3315 |

qaqT w19, @« awr famto o}
wrare west (B g fag) @ foeew § oft
FA-FAT a1-3) AT g 1+ (aqerT)

qeqsy AFlad : 93 ey, &1 fa qga
%3 fgar g

SHRI  KRISHNA
HALDER (Durgapur): Sir, I like the
following items to be included in the

Government business for the 9th and 10th
May, 1983 : —

CHANDRA

(1) Introduction of EMU Coach and
fast train in Burdwan-Asansol section;
and declaration of the Burdwan-
Asansol Section as Suburban section ;

(2) The situation arising out of heavy
rains. ..

WEqET WFITT : AT AIT Qe THL
qg @ a !

PROF. MADHU DANDAVATE : He
has read what is approved by his Party
Office.

wsd wgiad : afeq agi ar Y %
& AE AT 1T | qg Hrazgfen
SHRI  KRISHNA CHANDRA

HALDER : Sir, to-day you are in a relaxed
mood.

MR. SPEAKER :
relaxed mood.

qfg? St g7 A O fFAT ] 1 Only thet
will form part of the record.

Whatever we have approved, that should
only be taken.

I am always in a
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SHRI KRISHNA CHANDRA
HALDER : Item 2—The situation arising

out of heavy rains in Tripura resulting in
loss of lives and crops ; and serious situa-
tion arising out of shortage of foodgrains in
Tripura Don’t tell them to omit.

Rule is rule. Itis
You would

MR. SPEAKER :
for you as well as for me.
allow me to uphold the rule.

A weverw awg (fga) acam &
grar § wfET w19 7T adl FW E |

SHRI KRISHNA CHANDRA
HALDER : But after laying of the papers
on the Table, you have allowed Members 10
raise different points.

aeaer mgad ¢ g % ogAfa &
F w19 FWTE |

I only obey your orders,

S} wou wg graT: F A1 @A
ggafa & 19 H@AT§ |

weae wWglad : oF 1 A g
FATT AT |

st gAA FARX TR (N&FT)
geugy wglad, faai® 9 g 10 #€, 1983
® F17 g1 ¥ qafa wged & fava fawal
1 Y faxie & fay sigr ny . —

1. gAaR fora & gaie g gwifa.
afen agd & 4 ganT wogd &t fagd 4

agt @ I &1 ¢F W qar AgY fAarg |
¥ QAR QT T AAAML § JZATE |

%o §o EwYo ATHE Tg FITGTAT @Y
o § A afaw gug @ G g Afqafar
aegel &1 fanfor s@rar g & fag
IR, AGH g HIHI ¥ 97%9 167, faa-
o Mwafes & fag qaid, swmast
awmw & fa¥ ¢ fqafer qrma, fafasr
FINY T Wargw %4 ife ga agr Iqdy
W) § 1 97 agi & wifaw faferal oo
WY1 FIITGT 9T W@ FIQ QT A1 FFAT
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2 ) A @ &) QEm A amA & fad
gOa FIIATE ATAAF E |

2. Us1g waq famtor fanw & Far-
feaY &1 fagd 15 auf § ITT-FA $T 4-
Qeaer Agr fwar war § 1 S7G AT AT
W oamary #r fearsrwgrg o 9o fea
F F1g AFo 4 faway g 240 fea w4
U & qIg w9t 5T qF F qr3wl qar
7 ag ¥ &g wawuifg)y Y fqafaq
f&d srA & sr@al & qrawg 2 ¥ jo aw
a% & Hafg aF F1IWT 500 T I 79
fraio faaa & a9 & 9@ 9T w0
T FT 12T g Wre | wuarfay e
& fqra faar a1 § ) &7 99 97A)

qT ga AT T QUIUEHE 9 ISET
AT & |

ot o gAY (fasai) o #
ATMIHY gealg €1 14 YA § farafafaq
fawg &1 afeafaq suar sigar §, aife

aw1s FaaifzaY 1 gaegr 9T 99§ 7 A1
q% |

dlo GF0 ¥o UFo WAIYT, gfvgr &
g8-9 aal § gued awig wFAAIA £ w7
S9T HT GHICT A T T FATA 14 a9
¥ wifaqas gsaie a1 W | 59 gay
¥ wWAAlg I wEY ug gvg  gafaq
sfasifal v gfaa1 § gus waifaq fear
war T g 0T A F 99 @Y 3%
qql &1 THIT FIF &1 iearad |y fgar
aar | afeq aga &) g@ &1 faga § s
a® &1 a%§ suAifat £ faas g&ar
w0 g€ @1 §, BT FT SF1 ¥4 AT
T T1E FIA & I9I(T 59 qTRAT &) qfqq
@I ST @I g | g 78 GIHIT ¥ 7 4rq-
g FETH & aada W g

g1 a%1§ FHTIfTaY &) SFIR OO
g a1 9 ¥4 wfafza & fgaa & wagd
ar @, fomd Wfagre g awd gleeai
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§2 JIAY & | WAGR) (AATHZ) FT Gis-
775 ¥ SFQT AIZY I®H FHI HI FA 1§
gt gwid sawifeay, faad @@t a9,
afagia g gfkaa afad & §, s aww
grIgra |

aq; gvFIe g g fm oga @
awig FATIfeET ) 3FT 991 FT AT
FT TFUFT UF 3 & gis-nis @
1@ Ae9 &7 @@ fHar s1g @ 3| @At
ar feaid &Y Fa1 Fr 9rg, arfs 3 @ax
aIeg F Amfed @ F1 AT AgFA F
gH |

MR. SPEAKER : Prof, Dandavate.

PROF. MADHU DANDAVATE. Sir,
I would suggest the inclusion of the follow-
ing item in the next week’s business :

‘DELAY IN THE CLEARANCE OF
‘ANTI-DEFECTION BILL’ AND ‘LOK
AYUKTA BILL' INTRODUCED IN

THE KARNATAKA ASSEMBLY’.
‘Anti-defection BIll’ to curb defections that
pollute the political climate and the Loka-
yukta Bill’ seeking to prevent the corruption
in high places, bringing the Chief Minister
of State also within the jurisdiction of the
Bill introduced in the Karnataka Assembly,
have been sent to the President.

The Bills can be cleared on the advice of
the Union Cabinet. However, the clearance
of these two important Bills is still pending.

It is necessary that the clearance of these
Bills is expedited since they seek to deal with
the twin evils of political defections and
corruption in high places.

The Government should make a state-
ment in the House regarding the causes of
delay in the clearance of these two Bills.

Please give them the Directive to make a
statement.

o AW am (fgav) ;o gaw
qge & ag ®gar wigar g {5 sifen adaq
WYX 377 W ArwTEAIOY HX gEWA A

g0 sgfaga & A gl
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At gaw fagt awwedt o 6T A
19 &1 UAT |

Y g ey - ATH &7 QAT ax
g & | AT AITHT ATH AFF FAT AT AITH
dra e T agy fqea )

&1y grer geqig § F91 & fay =i
a1 ogsr & A9 fa@ g3El 1 oSer
T 1—

1. Witg §§ Afqgz I 1 wgey A
ATH ISIHT HIAT AQTAT AT HAT 4fg
TgY sniar @rag gAlv g1 FFT SIQAT
ST qI6 I g1y g, faawr &F
F @1y IR fHar 741 | 9¢F AF IO
q AT ) egIIYT 7 1A F FIIT FUB)
Y FT Q7 g @7 8 A fF9ET b
cars &Y Sf9a g7 WY AT fawdY & | w
& WG AT F 30 FAR A IAT FT
&adr gar g1 afga st g 15 g Z9
WRA | N 981 98 @I ¢ |

2. §UTH o dYo BITUH AT WA
% feaal & aargo g, #r e fewz &
g H AIF @91 W EFIT ISTAT 97 HIT
Sto T & gaFI yquizd f&ar q1 &}
e Sl HI9F 93T FV VT F@AA F AT
ag g1 a1 f& a1t aga ¥Y 23 gver
fe sta 8z un 41 @1« feae o «)
I AT FIFT &6 w@feT oy aw
E fedz St adtgn g 1 g 97 «4f
FW@ &1 WY& faar sy

= qNEE AT (HIUITT) : IAT
g2& & erfgara WAl T AT Fraaw
gaf 39z 93w ¥ oF fag€ & ft afus
T &) e aal @ ag) g g feam
fafaa & f& Sasr a7 @at & @1 @
TN A HIGA FATH I RF AT

qgnr | W fRatea & § fagar amere
At faw, =s@a & 15 faqa & sanzr ad)

o« qral § 1 €9 faw @7 § vy € 3
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%) faqry sgaTar A Hravawar § | w=I

gaf & quarw ¥ oY fqara @ @ g
AT T 9T & FA% WA ggeq) w
FIT-TT JATFAT 9T 31T FTFAT § TNHT
ARET ¥ ETHT qT FANWT O®  Irar
THA FT YOI O gAT AfFT FAT-HFQT
qryu AUA Ed § q97 w7 §
gaq w2 faar ¢ | ®7 & 9 3| AT IF
F) TAT QAT IFRT & qIIA
saacqr dfgara gAY Fifgd |

12.16 hrs.
(Mr. Deputy-Speaker in the Chair)

2. ®IRY AT JIF & & MEd AT
nza g aad & fagla & gg Qe
F a aray Ay K1 QA e 9 9T gq
2ot q woortw @war g fRgeR ¥ &
FATGL T &1 amd yafsa § oalkx
gTH § fasim At 3 9 & 97 I
¥ AFMFT A M AN F FIWF 9
qiadY &1 & g 1 SrAed &Y MEI wy
AT S ET A FAZIFAT 9L I N ATy
rHr & frar g

g Al TR fawal 9T aed gw
§&A ¥ Igq 9%) EAAATF |

sft o fag weaq (Fraar) @ &
gERT ®1F HA F AWIAT qegig
sadqE & g & fasy gaasw Rar
qIgAT § 1—

A & FA6 F@Ty g7 o w1 @
§ < ¥q & ardw Y ¥ aft 4w M
wer gat &, Sual faug agigid 1 Iax
SR ¥ UF aqnd & faw &' §7 $T qra)
7T feaal @ feeaqrg ®18 At I
gt o & fruf T LW A & 8
feqfa Seqw &1 a1 W & | g9y FpamEl
¥} qTE Wy & afa n A dw ' W
aga @ifr it | geeTe Tl @ & e
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faet % 9o a7 aF frd s @ O
Sq % FT A K fqud 7 I

2. a7 faAq1T IWI FIW FT AGT
fager faar g 1 srrETaaT F GrgT w5 w97
& w1C0 &9 &7 &1 fawrg agl grar @r
g | &g f9 & a1 F1 FuaT qvr W@y
f& argsragr ®wEu § qEwe, faAmEy,
qEIT, ST HT I IF I8 A
AT fa®r &7 & T g § g faaqr
WX | ArrEY gearg g7 A g2 1 797
& faa gfrufaq fear so

CANTONMENTS (AMENDMENT)
BILL—COTD.

MR. DEPUTY SPEAKER : Now, the
House will take up the next item on the
agenda, namely, further consideration of the
motion moved by Shri K. P. Singh Deo. Mr.
Daga was on his legs., He will continue his
speech. Please conclude in five minutes,

ol AEFE IEM (1Y) I9rEqE
wgieg, a1qF gra § "EAry @ gy o
¥ aw fadeq s gigar g fx g faw
T 167 FATT @ A AqT ATy Y
fee & | a1ser glar afg ag faq 915 gag
% fag fasaz &R/ &1 9o faar sar
£9 SFIX & §197 9 74 g al §F g}
¥ qfwgramg s aE a9
T IATT 93ar1 g | ¥4 SFIR & fao
wedl & a1y agYy gia =rfgq | &t ag
faer fadge &WST &1 AT 2T & 41 Ha1q-
HT O A IX ANT AIAT IFAID T
FHZT & QIAT qar 9549 ¢ | qfagEe §
W1 o7 w3 faw o € oY Efea ¥ §
Ias) gEfaa  feqr omar g, 9%«
3699 QA § | & 1924 FT QI W AGH
w fas & gru dw fwan g, 99 ®T7 1983
¥ genfaa 7@ § 1 & 7Y guaar & 5-6
Y #§ §1 qer gy oAk 9T ar
yAT | R ow xE fawr W@ Er gR
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qg A% WA uHl fw a9 faw ¥
qrga gar g ? Fr @y faw ¥ ag av @
fe& ardy & ard qrag safafagsa & G
Fifgq | Ia¥ N §7 AWGA SFARETF A
qrat 2 WY & 1 @S grga Far § 7
faegar QraTar GFAA § 1 & 116 7
faq go & 1

€116, It shall be the duty of every
(Board), so far as the funds at its disposal
permit, to make reasonable provision within
the cantonment for —

(a) lighting streets and other public
places ;

(b) watering streets and other public
places ;

(c) cleansing streets, public places and
drains, abating nuisances and re-
moving noxious vegctation ;

(d) regulating offensive, dangerous or
obnoxious trades, callings and
practices ;

(e) removing, on the ground of public
safety, health or convenience, un-
desirable obstructions and projec-
tions in streets and other public
places ;

(f) securing or removing dangerous
buildings and places ;

(8) acquiring, maintaining, changing
and regulating places for the disposal
of the dead ;

(h) constructing, altering and maintain-
“ing  streets, culverts, markets,
slaughter-houses, latrines, privies,
urinals, drains, drainage works and
sewerage works;"

EI%I §T qHE 197 1 fqur g &l
ag %g fear g 1
establishing and maintaining a system of

public vaccination and establishing and main-
taining primary schools

ga®! arfad s fear sitg | anAga
dar# oz frar & s ag <= gsise
§ ) gy fafas QRads & oI A W
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Y 1965 ¥ s ¥ aarg wQ §, 35 AT
F T AT WIE  FARX § QY AT A9 AT
Agf FT gsd ¥ f& gy ;Eaw o AE
WTEr ®' @ @Y 4F, 3aY IA% AY FIfqq

d ®T Fqar & gfafafaaY 1 23 ?

0T 24 ' AIT THE T ¢ & a2
FAIT |6 A faga & :

“24. (1) For every cantonment there
shall be an Executive Officer appointed
by the Central Government or by such
person as the Central Government may
authorise in this behalf —

Provided that the Board may
empower any of its members or officers
to exercise or perform in the absence of
the Executive Officer from the cantoment
all or any such powers or duties of an
Executive Officer under this Act as the
Central Government may be notification
in the Official Gazette, specify in this
behalf.”

Mg f&7 gy 3 g & & -

The Executive Officer shall be the
Secretary of the Board and every Com-
mittee of the Board and may participate
in every meeting.

w1 Fgd g & %y WY aqifefaqz
g wWifer &) gg fwig @ar el A
¥+ gg afew ag #Afenl § 5 3 gwar
g @Ye ag Mfer & arfefatz fr £330 )

FAIS 16 % AT fHar @ a9q 1 g &
g fagr § -

Secretary can keep records. He can sit
there in the meeting to participate in the
meeting.

gefdce qeax ga a1 & g | aif-
Az W A T | 7 AN F HAT GHSA
g #ifen & arfffade sm )

I will request the hon. Minister to please
take note of this. The Executive Officer shall
be the Secretary of the Board and of every
Committee of the Board and may participate
in every meeting of the Board and o every
Committee of the Board, f
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ag TAHIcH FT qq ¥ gl g &
AT @ UST A g ¢ A fF waew
agfr & qraT ¥ar TIfgd ag qracd <@ &
fe a%ed T =Yy wifenr & aifzfadz
FUMT | T qrggq@gz F &5 frga
s ! faware v &v 19z fAag g %
qAT qTEgq-gEIEE F1 figg d@Arg @
gawr  @afwr &1 qYFr 39 Ffgy oW
fege £ 37 qar #1€ fedlegad qrg &€
& 7
“A Vice-President may be removed
from his office at a special meeting con-
vened for the purpose on a requisition
for the same by not less than one-half of
the elected members of the Board holding
office. ..
T AIGA FAISZT &1 9797 § AT §
ff st ag @aaa 7 g1 ar fegfer Az 2
FHFAT g |

The President can dissent from the deci-
sion of the Board. The Board has taken a
decision ; the President can give a dissenting
note.

qg 47T AWIAT§ | CF GIH  SAIFE!
¥ fasarg &3 § AT 90 aVF Fgd @
a@1g T o1 fava fagr 399 yIT gage
Qi 7 FT a1 ag fegfew Az € aFar g,
wq fF ag TA42T WrAT AN @ | @ fHA
qraT EaAl 4168 IgHT F W@ g1 A
gO| ¥ A9 WA g #T ug fa@ T FT
a1a § §8 B12-81  qaIEd I H | g
FIT Q&1 § 7 N7 WIS HI® THH!
g% a1 faagz &l @ 9fed « 1 6%
faw agi @18y |

AT AT FIT TG & 7 HA 9T 7g
93T : The Central Government may at any
time require the Board to produce...

§ € T wg 97 § & foaar #gq.
fagfadis st @12 ¢ ag &1 avg & =41
g} FFTA FT 1Z & ? IAH HEL GIFIT
%1 SEXHTTH giar € |
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MR. DEPUTY SPEAKER : Please con-
clude now.

SHRI MOOL CHAND DAGA : Sir, I
will request you to go through this Bill and
its various clauses. Just see what sort of
Bill we are going to pass in the Parliament,
It is very important ; do not try to hush
up...

MR. DEPUTY-SPEAKER : All right,
please continue.

ol § /77 R0 : A1 7 gF Aifaw
® AT IgF Az oF fAug faar, &
S¥1se § ag 3a%! feqz #73 & q17 93
HYFIT T AT 1 FIFATA & 73T MG
FT1 fawedtwvor @rar =ifgd | w17 a% A9
AIAY qrad FI AJEATIT g1 BT A1%-
T T g} g gaar

“The President’s dissent from any
decision of the Board which he considers
1s prejudicial to the health, welfare or

discipline of the troops in the Canton-
ment."’

ST gIRT AT @, A19F Arfadas Hegg
g, aa W AT T AF &1 faq FJwT Iy
g1 g7 gy & % g9 faw 97 ang qafa.
TIT FT | AT TF FATT 3 frar—

Clause 46 says :

“The Central Government may at
any time require a Board :

(a) to produce any record, corres-
pondence, plan or other things
to furnish or to furnish to
obtain and furnish any report.’

Now we have got three more
officers. Anybody can ask anybody to
produce any document,

%< I1T T9 97 ¥ 4 0T FE TE &
fe gw sivaers &1 qanfams Far [y &)
wq g} afas Jag g G99 &, fid an
T9) @ 6 gaer sapi§ |@ew S Aifgy,
€ A1 T IR F grIw ¥ feewma gy ga7
g f® @ a§Y seega gt 2, gua Tafe
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T ® &R wraEr &9 @Y, ¥ 9v
fedter gt 9% &, & st g% ag arq

78l §T |
Now in Section 46 :

“The Central Government or such
other Officer or authority as may be
authorised by the Central Government on
its behalf shall inspect it.”

Now Section 48 says :
“The Officer Commanding-in-Chief,
may, by order in writing :

Call for any book or document in
the possession on under the control
of the Board, required to furnish
such Statements, accounts, reports
and copies of documents relating to
the proceedings duties or works as
he thinks fit.”

Now, this is the power given.

Now, what has he done ? In Clause 32

of the principle Act,

“after the words ‘““Central Government
or the Officer Commanding-in-Chief, the
Command”’, the words “or the Director
or such other officer or authority as may
be authorised by the Central Government
in this behalf” shall be inserted.”

All these people arc there that can ask
for and inspect it.

g 9FR & #gfafaafads & FuT
JAASTA F1 GEAHT g4 TX HIT IR
qiag 2 &1 § |

Never allowed to work,

wyfafadfadts adarag q@ta 2,
30 47 § 98 & —

“The Central Government or the
Officer Commanding-in-Chief or the
Command or its Director or such other
Officer or authority...”

Gong on, on and on and or.

ag &1§ a1¢ qar @ § fag av afa-
wifkl #1UsT s @I § 1 TgA TH
I a7 AT qT 5 ATGET § |
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st qrey T fafgmr (7a1) @ ag
fasr sfewrdt & g1z 33 &)

St gegee 3 : gier ag i 2ag
fr g7 wgfafadfady ¥ wa¥ odam 13 g
I3 THFIT grag ¥ sa0ET 9rId Ffeywr.
feat & qrg @t &

To how many Officers you are giving
powers ?

FH fFa &1 Jige N\ g fd 3
T FAT FT WG E ? gIEL A fRa avg
Fg gxat & f& ag @srzade a1IEw &t
gar%fed gz W 2 7 I¥ 1% FgAr
a1fgy fo gw gafazs Aeas 1 qra agl
2ar gy | 97 fafaeey s @z 7 w9
fas @1 g=grgaq #74 gu a1 5 ga F72-
AHZE & Al F AFTT & AfTFT R W@
g, a1 gd FEr gay gf st gAa @
f& wara agHY @, a4 =@l &A@
g @ e o7 gg fawm & 937 §
qar awar & f& Swda ag), afew A¥6<-
g% @1 fFar @1 g1 @ —®% 9T AR
graY g rar & 1 a8 fRad ey &1 A
2 fF 1983 7 Twavg % fawag fear

ST WGT§ |
afefaag oae & qFaT 48 § Fgr
aqr g -

“The Officer Commanding-in-Chief,
the Command, may, by order in writ-
ing—

(a) call for any book or document
in the possession or under the
control of the Board ;"

Now they want not only one officer, but
so many other officers. I had quoted frfwm
the old Act of 1924, Now they are adding

this.

wg A% J[AGET ®1 T B, Tg
sqaear %) wf & 5 @wgadz @@ QA
FATT QT i*g%rm aq a% «m Ag E.ﬁr:
Jq OF G20 TAAHE INH TP A W
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) Frzane A § WA qr9 F< fag,
AfFa Ggar Taqhe F1 oyaq & faar @
¥ ART A8 feg o1 g5y 1 F ¥ faw
FATIA AGH GTAA TG @ |

Wgi q% AT H[ GFAH §, AT FI5
safeh &1& &1, @ 37 9T 50 FIC JHHE
gRT—ugar ag wifasa a1 ) &g qHi
FT T FY &I T@HT 250 FIT & fgar
TR | 98 3% g ) wfew s Al mgA
] T T@Y 1% 9, w0 Fq7 (FAr 7 Ag
g & @

23y A F A F ag MNarge fHar
war @ 5 AT dze qadnz ErEEEd ]
fr G 299 gTAYS &7 &), @1 deIAde
A% F FIAT IIAT | AT GIAA 63 T
HEI AT § 1 —

“Where the Central Government is
of opinion that for securing adequate
financial provision for the efficient dis-
charge of the duties and functions of a
Board it is necessary so to do, it may
issue directions to the Board requiring it
to impose within the cantonment area
any tax specified in the direction which
it is empowered under this Act to impose
and which is not already imposed within
the said area.”

ae wgfafaes @et &y Z3g @
AR FgAfags graq Ay & qigg ]|
g afwa agi 9 w7 gy & fd o R
g¥ & ¥ 7g 239 @ AT IaE

s fear s sifge \ fige G o
€qq W WYAT I, AT AT Fqd
gifegd #1 Tifade $37 &Y arq 4 2
T8 Ffpaa @1 & Fae §F ek ag
afedtz &3 Ffeq foe ot e wga §
f& 289 o9¢ ¥ sy sr ) fer A
auw ¥ T amar f& DT 5q7 G w2007
e ferar gain @ e oed g afaee,
g7 mifwex, qeilegfer §alfrae, @
fafadl sfeed ol g qaRw Avag
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@B @€ F gy quade i Aifaads
| gIF & F1a9T W19 FgA § (5 A%
g F1E T1EaT AgE g | OF B | |
w1 dFqq & fag WY SAET feewy s
qEST |

A gred # F wea) ot ¥ fadwA
ggar fx gau gfassr &1 7q9 agl @
Y d &Y #1§ 1A T FTAT § |
1924 % st Yz Far gr, IgA Afaw
FATHZT T AT |93 F FIY I @ 3 |
AT ?rétar:ﬂ ®IF UF oq2 HWSY FAl-
#7 7g fad 3a¥ g73 #7 Afvg) 57
FIAY Q-FAIT qoH HLH HAGT YA &
qg aagA) fawmfea =@ @gq & qmq O
T 2N ag &T IT AN F fag
wife @gade § Igd &\ 3T A B UG
WY FAE F qIEA AT FIUAT | FTT CF JAE
gT ArFaeT 1 g7IE 3 § a7 a%F AF
FIA, AL BT AF AT F1af F fag
Y 7 feeet § TArAT FAAY 9 47 a8 &
qagdr g gAR faq @q £ am@ v
167 FAISS &1 J37 97 FT €l 7 q19
¥ 241 § amgar § sfEa @t g 7
ar @y gaa @ fF g\ fam gz fawesad
# fam o sz F32 fazr & Jo Aife
fegre-famsr && svar Jga T gAY
frayE as1 FT 2 |

ol IR WA (EATET) : IqreqE
ggaa, & o FFTTAT S T Sy F 9
fag 2= st 1 weqarz dar § fr 32
a8l 9 ok fazga fagas o fEar ) &
T fagas & @t FUHA 7 A qgHa
TG § FfFA g9 g9 w=ur NF W@
60 &1al # A13 A7 fawae # g9 aiziz
w1e aq § afsq azfeeqdr ¥ ag qY
g | femiRerSmT #27 &7 aw g 7
g | oY guFeT Frag P § 3 afemw
W fea s Im@T § ax @Y AYev § 9
Tfer® gawz wgr Star & ) Afea gt a%
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qfsw®d ITorzfed & ax qfems wde
Fam Fgifs ag g g ofeas
WSEfeg gg% agga g ¥ gua ¥
AEY 1T 9g FA-A TAHAT & 7 g AN
gAY ggt sgwi &1 W2 99 & 600
frarad siT sy faeeq sl &1 9
a1 1 600 framad T siFtat fasew ai
gaq g1 Aal afea g 62 feEd gu A1ge
FY W FIAT & 0 AT T AIHT g QA
@ A g 5 g 62 derdzE ¥ car
faar w3 faar sng |

Ja®l dga¥ aiw dg g fo fag
demie & qia vafafges £a21 §, IqH1
wafafaqa #RT F G Mg fqar sug o
AT FIE FNAIAT &, al & WA &
arg siE fagr sg 1§ eiqa 1 Fg A A9-
AT F1gal § £ zas aigw & gfefady
gar & | arHl W ST iEHT d87 91 WA g,
saw gy, fasdr @k w3F arfz &
sqqTql 0F % 0 &@T g, IS FO A
FAT & | g9, °F, wa@a, qdqr fafazd
ST HIH a1 8, qIE TS AE FWIE |
gifeqee fafaed & aga w@ar g, 41
F9 qE FIAT§ | A AT F GHA
afear wwifeq % aga =wdl §, &8
dag Y W gaT e, T9A Al 41T Y ALY
gar &1 & anq@ g@ar Jgar g @ snfaz
ag @1 feg faq g ? andl 1 f&ar
gigg & fau g arg faa & fag) qav
fafafaga qigaaa & fae @, o fafafaaq
qgeraa ar smart & sgfafaea & wfg
ag &Y o7 GFAT g |

& uF a ag {1 Fgar g g @
FIFIT T 168 FWET ¢ AT AR
162 HTAAYT §EEd) I |IT AC & | §HY
sfgz grar & f& aww @ ;19 f=faa
R, X wiadIg mzEd ot s Fafaa €
afe gaf aa QO Ad st @ awdE

A& ag § qq F@ FEAT 1 gafAg
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¥gaz ad @, dar fy gAAT = EEm
ST 7 9 wgr & R gae sargz e w
15T 7T faar wrg, aifs ag sod fa=re 3
q% | BT 919 #T 29T gU, A1 gHW §T
QAT WX F AT gy quT ¥ AR
qig fear s gwar g |

SII6qET WEIRY, AT 9gA & FAA A
g fFamt @ g7 gu waw § &Y @i
Arasz wEAR g, Afsa afid @i % fag
%g fear f5 azal Jrav Aifadz @
I WA gade BN AR @@ @
THAT W 1§ anwar 91 fe ggd R
u &€ gusHe F1g7 fF g @ ey
§IT YT |Ia &Y Arawz @, AfFq
% AAAIT g FY qrd 7Y v@ € ¥ )
I & T FIT & ITFT garar gaar &
TA&ET §YET 97 waaqd gg ¢ & 9n iEw
&1 &oT-F41 arfqe faar o1 & 1 org gad
qHEHZT A1T 4, ar gad fau «ff F@r o
FFHAT g |

qrgq 2T 9 A-wifGEa € anq
& faq qF79-21 7 %81 2 fF Ia&T fead).
faara 9T 19 § &9 992 AFd qreA
AgY A | mawa ag & g Ay § ar
HIT ATRHY AIGT FIT A 419 g1 IJaH
ggad Wam &g fa . fagrd & ex
IAHI 1T A3 FT 47T | Ff7 g1gH fAfA-
e & faars Wt a-srfega amar g, a
farga g & 99 g 9%ar &, a1 g9
arzq ufade 4 Q@ #'9-9 gaiqd & 9T a9
gu 8 f& 3as1 gzi7 & faq F-fagi€ ag-
g =ifge | fawga asf@t 8§ gawr
gErar &1 a%ar § & g Al AT Tgan g
fe arga JITT @Y a1 §, a1 It
gzry & faq Mfeade quafagl & stz
agl grar Frfga o

st Que @E@AREAW T : 96 g,
ST (HRT |
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ot gTw s A ¥ A9 W
difag | g N g gy 9TfgT |

SqIsge wEeg, & qF ar@ ag W
wgar wigal § fF o g@aes wead §,
Iawt fifer gde F@ F fau 9 § F0
21 ®qQ QAT war 2 A | gx 51 Fo
fogar &, a1 378 21 %o ? &fdq 1 @&
@13 & ag W AT Jigar g, s ag3 §
wgaaqu §, fF gAR 62 FRAHT A W
fag 12 #aaRe T g sreafai g |
a7 1981-82 ¥ IAFI 5 T 5 AT TIAT
FI & a9 faar § | gas QU W
& fag ot qF swfeqary FTWE, I
AT-FiE=gqAa § | qrad ATYA H €
#Y faez @ | 3UH W@ @A Wy 0@
fafeeva €z maade @m gsd §, T a1
a1% agf ar @%qr g | F9 gREIEdNe
T QFYTHE TRATENST qT Gegel  qaqHL
agY @ar aHAY §, €T TFAHE AT GHAT
g | FFTa %G W& NFTAS AN GHAT g,
&g A1 @IS A @7 gEwaAr g, AfFT AT
AT @I | AT FIE AHT KT H
99 FT & Ay g9 faq ge-g-ass @
wTear | & 99 gHifag @ 2 fe fag am
E3q @ &, 7 a® fgrgear ¥ gfgam
agl 91 | gafaq & gy fA¥za &ar
qigar g f& o1 sadt gzize | AEEIT A
Mem & gealcqnz 97 F= auar gl @,
afea gad ag st £ 1A 97 quafe-
JHE gId &, a1 I¥G AW gq E | AT
#TT I SATAT §1 g a1 AT CHEHE |13 |

FiE1ggaqd § qHEdz ®ifag &l
ag st @fgw smar R, W o# g
Frfog |

oY fRerY w1 g (AFa) ¢
QHEHEZ I ATAEHAT g1 & |

ot §IW Wi T gHEdE O ag
fear ar w@re, ag ma7 @ &t aae fed
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FIE ¥ gg IAST R, qT JT gaATEE
STQar | §Y, & g g @ gFar g |

UF TI9 HIX Ig wgm wigar g fw
%9 & Higogea § gz wgr qar g fw
fafewr qftar sR &) gq saer qrag 2
R & afFa gxlwa gg g & &Yv samr
qIag 23 &Y AT AT IFY qrAg G
Qe AT TF It N qyIHz & § @
# Sa1x1 AREIT H g gHG qAGY AT wAT,
AT I THSHZT FI FIT UFYT HT AT §
ar St ATIHY qAT STIET qIq9 2 &7 g,
IY QHEHZ §) UFTE T 47 F I I9
®1 SAIRT qIFd tAd gt |

qw aga @ifwag <iw &1 51 (Q) §
AT A IE FIQ ¢ .

“The Central Government may, at
any time, review any decision or order
of the Board or the Officer Command-
ing-in-Chief, the Command, and pass

~such orders thereon as it may deem fit,”
Sqreae HEIZG, AT 1T UF Gl
AT &, TF A1IH 719 & fay g
2aT § & & asqr 9w T W g & 3w
HT AFAT 979 g1 F1@T g A g WHA
garwar g | g7 g9 9 fo@r § “ge QY
Zrga’”’ Q1 qEF1 wawa ag gt f& 10 @1
% 418 W1 Fr a1 awar g & gaar e
w9d faar § @ dsgw naqRT  wgdl @
f 7Y wwa fausy, a1 asw fawu fear
SIQAT | §GH T T d19 " A &Y
fafae @3, ar a1 qaa & ar gaar @
ar ¢ wEtw &) fafuzes @qd, at s a@
qHE H &7 a%dr 9@t fe6 10 9 F arg
AT IZHE & fd AT H1 Gaar a9q @
T a%E fawren, a1 ¥u FgAr ag & fs
%9 # $© O ¥ g1 Fifga

& gamdr ' f& sl @
arfed & sga wfaat § € iy wafag

A wgAT 9g § fv AT aifedt g@ oFe
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w1 fgear @Y =ifgu | a4 &9 YT FI
¥ § ar ase1 gvm | gfowmw & & &
Yz & ufwgr @ ear g7 &Y agl o w@ar
g !

&} qWo AT VF (FAFAIY)
Y7 | weT H

s} IS WA : AFAIAT FT H |

st gwe | UF : g al
geggeifadee

=) IR Wi : Feh-guifud g afe
¥ ag sgaragarg fF agr 9T &09
400 af@x #1€ 100 A TgA HIQ A
aNT a7 g § sigr gfvea af@e g
Sq Sl 7 I7g Agl 9T FIAT AT {YT IAF
qrg AT9T UEFE ST g, feEr & qm
gfere § ¢F TFs SHIA g aFdlr @
afsT afasia . qrg g1 gws gHa
g | agi 9 39 &1 gafqq aqrar gy 91
f& F ordl & foq gssly gar #3% & 199
Tt & fgT 9T |5 q1d ¥ quaIT FT%
WaalRay aggr @ ¢ fvga #
IS, T F g fIen | O qEar T &
fet auae® @)Y §, ag ared g =Fifgq
& gg WY aq@T Aigar g fe 9y 0w avg
TA ATET CFE i aQd qfEard 1 I91-
g &Y qIq g1 (@ §, dgi g AE FAA
goa fag, o1 ad feiaT @ 9% 8, 399
14 q¥g stdta, a€r Jegafam wd@1a, silo
o Ugo 97, g & T &Ige 7 faar a1
®1 A &, faar aeze qgddE A g
& qafde A 9T 3 § wafs qafdse da
9T A AgF & ST @wAT 1 A1 T @A)
axud qr@ ffar & ag 9T 37 @ awgg
o & JQ, gaH fag 19915 F A |
aq { §B agi gar, O Ig HFET
qg =T X adien ag gar fs e A 3w
&1 &A1 A9T HF g% wT fgq1 | ¢ TWE
Y UHT I FT IATEA ®T 4@ g1 @Y
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g a7 gad e fafadt & qF fremeE
AIfRTT FY 14 TFT TH'T EHFT IHIT AT
@I g | §949 §3 a1 g1 FIfge |

§9 feasd qrat § | oF F1EH AHA
W1 73qr qqT § Ffeq ag qra A gran @
AT ag g1 srar ¢ & &1 wfsar awmq
A8 g7 gFar ) FuY A @A awar ? ¥
#gd & f& ga1d Sgra o1 T IHV-
g dfFa SaF Mg @ drad gfaa aqy
gk & | 39 atg &Y ST IS gra) &, ¥ vea
g &Y¥ T &Y gT gar Mmfgo |

FETIAT &7z § quAY &1 fzawq g
g gF 419 gl § e & awa At
A1ZTNT Fo G0 fag 2a & famar vgar
g AT gegia (¥ fegwd gt €1 §
AR g9 & fau & sast a3 qar g
afeq & ag sgar =gar g f& fogs
a1t F1 IgF GeF W H QA gg, agm
Hegine gfrar § facge @At @ 91
SRiA ¥ fEar v Iay F8  fEqr
WM Nt & fay 3 FFTIE T
¥ sigar g f& agf a7 @l & frawg

2, Sa%1 g fawar «1q

o wtw AT Fgar qigar g fe& are
§1 GT-FHIIST A1 qAdY &, gA9 *gF A
fafadl arfea Sawqa a8 dar afeq
qgi 97 g 9a7HT a4 aq | F7 g qUAA
%1 2F-99 fdar &7 argoliy fag 27 st
X gusr qi1g @ ger faar afww wu wgar
ag ¢ f& tw feew %1 wigs) 9wql §, 99
F1 % HA1 91fgu |

aifgr ¥ ox 81T @ Tw Fg wT
d571 AT g | AAAYT T AT A |
A "W L@ G154 & 419 § g8 @ ¢
wgt 9% zf@o @ & 70 gfam qfwam
T8 § | 98 AN ARG qfeed AgE &
ATH & AR AT @ | ag aWla fadr wm@
%1 Agf @ @i®wa agi 93 97 @i &1 s91-
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T Ay A Y @ g | & wArg o |
g Fg 5 ¥ gw &@ vy gwifaq &
& T 7 g gfewa s gfaor & &1 F¢
g9 § S qgT § 4 IATIT J0C |

gy afadrarsag 2 fd wer 4 5
@ F SIIAT &Y qIOATT g A€ 1 AT
%Y qifqet og 3 fr fafas cidaa &
g & faqy 1§ fa a8 7 4

agi &1 fafas qigaaa &1 s@a 1
wEd g | uF ga7 faas aq1 g, IAH
Wt sg =@ifze | gEF QT FE A ag
oY 91 §HAI 1 FI T AT qAT
a1 faa 741§ 1 FgT & @ swra o
@ AL 119759 €9 THIA F A4 HI
gl f&ar aar 1 a9 9% gg wHT gFAl-
T AEN g% g A1 AT FUF ¥QAT qAd
U &1 &9 &1 HAAT T Wr ¢ | od
I QFATG ALY &1 T35 g, KRAATT AGY
g W g a1 & &UT @ fHa @17 &
frar st <gr & + & ®gar wgan g fr ag
gt ®Ue wqar g«faa A fggr sirg o fafgea
qIETT FT TF AHA 7 TE€EG 2 | FIT
§ AT oA q At e 2few  gfadar
% faqg gg ada &1 A Hr g gw
Fa &1 Tedifaa fawar g |

dd H A7 wEAr AT Ay g & agaw
ggY gini f& gg fasr &1 ogige gaae
FHEI # WS frur oy &1 sarEr  q=er
g | g9 ard Aarfear g o

SHRI M. SATYANARAYAN RAO :
Mr. Deputy Speaker, Sir, I agree with Mr.
Daga and other friends to refer this Bjll to
the Joint Select Committee. This is not a
small Bill, this is a very big Bill brought
forward in this House containing about 167
clauses. Being a Member of the Estimates
Committee, I was one of the Members who
visited these Cantonment arcas. When we
went there, we received several representa-
tions from the people living therc. They had
represented about their difficulties and all
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those things to which I shall come later on.
First, I would like to say that I do not think
that the Minister stands on prestige on this
matter. As a matter of fact, it is the wish of
all the Members that because it requires
detailed consideration, the Joint Select Com-
mittee should not be delayed under any
circumstances. If it is referred to the Joint
Select Committee, it should not be given any
extension and they should be asked to
submit their report by the next session so
that we can take it up in the next session.
I think it is a good suggestion and I hope
the hon. Minister will accept this proposal.
It is very necessary because this Act was
passed in 1924 and, of course, there was an
amendment also in 1954 but since 1954 it
was never amended. After a long time, it
is coming for the first time and in view of
the changing circumstances in the country I
think it is very necessary that it should be
referred to a Joint Select Committee, It will
have enough time not only to meet the
people living there but also to meet the other
army officers for whom these Cantonment
Boards were constituted in 1924, They can
then formulate the rccommendations and
those recommendations can be considered by
us.

Now, in this particular Bill, I congratu-
late the Minister for extending the term from
three years to five years. But, unfortunately,
the term of the elected Vice-President is pro-
posed to be reduced from three years to 2%
years. It is not only undemoratic but it is
also irrational. It should not be like that.
If that is the proposal, if you think that more
persons should be given opportunity to serve
as Vice-President, then why don’t you make
it one year ? Then in five years, five persons
will have the opportunity to serve as Vice-
President. Just like our Corporations where
the term of Mayor is only one year, you
make the term of the Vice-President also
either one year|or five years but not 2} years.
There is no meaning at all in making it 2}
years. Better you make it five years. After
all, we are also here for five years, so why
not those people ? Those should not be any
discrimination. It is not reasonable at all,
I think it will be accepted by you.

I appreciate the purpose of not making
an elected man a President. At the time the
Act was epacted in 1924, the primary object
was to serve the troops in the cantonment
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area, During this period, not only the areas
under the cantonment have expanded but the
population living in the cantonment areas
has also increased. These people have gone
to the cantonment areas, not only to earn
their livelihood but also to serve the troops
as traders, barbers, washermen etc. These
people, in their turn, had children and the
population further increased. But the pro-
vision of facilities in the cantonments did
not increase correspondingly.

If we look at the conditions in the
cantonments, as Shri Madhavrao Scindia has
pointed out, some of them are doing well
like Jubbalpor, Pune, Ambala, Kanpur,
Delhi etc. About 12 cantonments are self-
sufficient and they are providing all the
facilities like provision of drinking water,
running of schools, hospitals etc, But the
remaining cantonments are in a hopeless
condition. As a member of the Sub-Com-
mittec of the Estimates Committee, 1 have
myseif seen some of them, The conditions
there are not at all good. So, you have to
increase the grant-in-aid to them.

Even though the people from the sur-
rounding areas are going to the cantonment,
the State in which the cantonment is situated
is not prepared to come forward to extend
financial help on the ground that under the
Cantonments Act, the repsponsibility of
providing drinking water, schools and
hospitals is that of the Cantonment Board,
which comes under the Central Government,
and so they have no obligation. Now that
Act has been amended they cannot take that
plea. Further, it is a joint responsibility of
the Central and State Government., As was
mentioned when the debate on Centre-State
relationship was going on, we all belong to
ona State or another. We may be elected to
Lok Sabha, some may be Ministers here, but
we are all coming from the States. The States
cannot take the stand that they have no res-
ponsibility, so far as cantonment is concern-
ed. So, the Centre should impress on the
State Governments to help the cantonments,
especially when they are in financial diffi-
culties.

Since the States are imposing three taxes,
like sales-tax, the tax on motor vehicles and
one more ; why do you not ask them to ear-
mark a portion of it for the cantonments so
that it will help the financial position of the
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cantonments ? This is a suggestion made
by the Estimates Committee, which should
be taken into consideration by the hon.
Minister.

The conditions of living of the people in
the cantonment area requires proper atten-
tion on the part of the hon, Minister. Apart
from being the Defence Minister, he is also
a trade union leader. So, he has to improve
the conditions of the poorer sections of the
people. It is the responsibility of the Defence
Minister {0 see that not only the troops are
provided with all the amenitics, but also the
people who are serving the troops are pro-
vided all the amenities. The finances required
for that purpose should be provided to the
cantonments, Apart {rom the tax structure
recommended by the Estimates Committee,
the grant-in-aid by the Central Government
in 1982 was about Rs. 6 crores. It is not at
all sufficient. When we are giving you so
many crores of rupees for the defence of the
country, you have to provide more money
for the cantonments, because they arc part
and parcel of the defence effort.

Here I want to refer to the condition of
the cantonment in Secunderabad., 1 have
already referred to it in the Consultative
Committee, The Estimates Committee has
also made a refcrence to it after seeing the
conditions. The Defence Secretary has
agreed to takce it up with the State Govern-
ment. But you should alro provide some
more facilities. Now the roads are in a very
hopeless condition, There is a National
Highway which goes through the Cantonment
area, That is not maintained by the State
Government or by anybody clse. When |
asked the State Government why they are
not maintaining it properly when it is in a
hopeless condition, they say it is not their
responsibility. The car owners are complain-
ing that whenever they travel on that road
their cars arc getting damaged completely.
Somebody brought this to my notice: and [
actually saw it when I visited that place. So,
when I brought this to the notice of the
State Government, they said that it is not
their responsibility, it is a cantonment area,
so the Defence people should attend to that.
When I asked the Defence people, they said
it is not their responsibility because it is a
National Highway. That way it is a suffer-
ing to the people. The Estimates Committee
has specifically recommended that this' should
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be taken up and repaired immediately. I hope
that this will be repaired soon.,

1 do not want to take much of the time
of the House, but I once again request the
hon. Minister to refer this Bill to the Selcct
Committee with the instructions that the
report should be submitted to this House by
next Sessjon.

About the term of the Vice-President, I
said that it should be raised from 2} years to
5 years. In order to serve the troops of that
area, the GOC is the President there. Now
there should be a change. When we ¢<amin-
ed the Defence people, they themsclves
agreed that sometimes the resident officer
there is not able to devote much time for
this, Only at the time of Meeting, he pre-
sides over it, but sometimes it is presided
over by the Vice-president. When we sce
this kind of situation, I am compelled to
ask : Why don’t you make a non-official as
President ? There is nothing wrong in it.
In this new Bill there is a clause added here
which empowers the Central Government to
review the orders passed by them and also
the decisions taken not only by the Canton-
ment Board, but also by the G.0.C. So,
when that power is given to you, that means
that the overall supervision is there and if
somcthing goes wrong and if a wrong
decision is taken by the Cantonment Board,
then you can change it. You have already
taken this power. After taking this power,
1 think there is a necessity of making a non-
official as President and 1 hopc the hon.
Minister will consider it.

it 3fg =g w7 (T1FAT) : guIsAE
wglaa, wigql gaiga fagqas 1982 9%
ga fast wx g 2
(Interruptions)

MR. DEPUTY-SPEAKER :
down,

SHRI GIRDHARI LAL VYAS : I have
already sat down.

Please sit

MR. DEPUTY-SPEAKER : Are you
on a point of order ? There is no point of
order,

SHRI GIRDHARI LAL VYAS : ]I am
sitting here.  (Inrerruprions). My name is
before him,
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MR. DEPUTY-SPEAKER : 1
call one by one. Even at this age you are
impatient. That is why I wanted them to
come to an understanding between them-
selves so that one should talk But the
other one will not allow.

shall

st @ fg a7 &7 : g% graeg & 4
fa=t § o4 aqq fg9R agq & @A
W F A gg ug w1 g fweeo

MR. DEPUTY-SPEAKER :
you can continue after lunch,

Mr. Jain,

The House stands adjourngd to meet
at 2.10 p.m. 13.09 hours.

The Lok Sabha then adjourned for
Lunch till ten minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch
at Eighteen minutes past Fourteen of the
Clock.

(Mr. Deputy Speaker jn the Chair.)

CANTONMENTS (AMENDMENT)
BILL — CONTD.

»ft afg a=z A (TISHAI) : S|
wgiza, ®I1gd) Fqred fagas 1982 F
angA § F@er gar g | g@ fagas F
I} § & ag Fga1 7gA1 g & anafas
afag swetde & gMse i gagfey
arffegT & qig 8 1 ag AT & fagrea
& fasi®s g | g9 ag 9Igq ¢ & seaede
@18 & readq it o forat 12,3 I+ ¥ &,
Igd ot | F gada o A A ¢ ag
10,000 ¥ fas sTagear 9T A1 § | agl
9T FIgE AV T3 § gAFq  @vrar
aifgd, g9 qEF*T § HI9F! FIA  IIM
=ifgd 1| #Faif&w 10,000 ¥ afgs q7 a7-
gear g N7 [ o) WY gEar g, 93
faady #) gad) gear § A adr, g4-
fad Qe sracar # ag Ara%aw g {5 gH
ara-Aifefage &t saar & sfafafe #
qFT ASAH JqATG | g W qATH & Al

Fifgd |
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It #fgawre 9go 91 A fafaa afwar
FAA F Qg ¥, I9fAg9F d g ¥
uFsiagfea srfeas #1 3 kg g § 1 @
g6 wFdFfea sifeat &1 aga §
gHTaTET AT @i gar frarqarg g
gafan f& Fzane a1 & QU g0
ugagfes aifeaz & afer 9713 a1y sqa-
war &Y 9% 8 ) gaa qar @ f& safafaas
N ¥ WM F7 oFAFgfea arfeae 1
sargr afawrr fao @ § AR g s
gYar g, @ JAar &1 ga &1 F1 GIAAI
FCAT q2a1 & | g0 uFdrFgfen arfeae
EqraziT AfFFIA g, a7 a1 F19 3T G
¥ FEAT 8 1 TG ST FIE F T Y qE-
qig ®¥A arer afgFy & stan @,
frafa aga aua gr o g 1 oF  &fa-
FO TT Ty aqqF  AfgawIx AT FQ1Y-
gua ad e, ag gwiga ¥ fagreal & W
faaa g |

a1z 7 srfasifrgt Y gear sarar @l
7€ 3 | & =g g & arfasifeal €1 gear
q safges ¥ras &' deqr STET &7, AN
g @F & SAIEr &1 | adl Fezane 918 gF
sAIRfed T § wF94 FI 99T g |

YT TIEAL HIX JETAL A BIA-
fagr sraq £33 a1 @ § | 7 B LT
¥ fau =z gafan & eaarn s gfast
& EF AY smaeqr ¥ gw QA g qAI
2 & fag a1 § | 9% gw 9gd & %
¥ &t AU 99 gu &, deade gfar 3ad
g feediz & g 9T g1 gg qATH
faear s vgr @ fF 999 qiy frardeT sy
g0 a3 gezanz afwar eqrfag fear s
gg sfaa #&2Y &1 fo®s g9 g a9t |
AITA T 2137 &1 aga faema gar § | 99
w1 Sqaer ¥ N aga afg ge g 1981
# g€’ SAgEdr 60,000 WY | AT ITH
grEl & ag ag T 90,000 § AT |
q1¢ $eamijz qfear giw feanie @1
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F0 qX g, ar arg § argdT A A}
szane qfwr ame § g ooy 1 @
fag ag siamas g f5 gt s=aide
gftar  fag carq gardy g9g ¥ gEi
H | BHA 9 a7 forerreta &1 A7 aq0g
g1 g, afaw1dt 399 wgma § 1 any SaR
AAIT Hezane gfar eaqrfag far smom,
T FIFAT IS &1 fa&qR &1 H3qY
fadrarr ate Fezade qftar M 93T ¥ 5
T

SaqaT oF fter qTT & &an
Fraaie ufeqr wg & fasger a1 g
SIQAT, o Ig% qafawer A zfiee gax
®1 gfaqusy 9T a1 aqT 98 gFar § |
sezane afvar earfag #%7 § g7 ama) &
t41T (GAT H1953% ¢ | A fa3zq7 g %
SEAET AT AITHI § @ fFaAINIZT F
g1 9 Fwzade ofar warfea fear
ST |

H1€ 3 dzaie ofwgr eaifig w34
gq agl #Y Ugw Az fgfwm qrzz anfz &
fag greex oA gamAr =Jfge | g9 9F12
HIEET @AM JAHT 721977 TI09 IIfga
arfe ag QF 13w g1 % | 9§ F gEHEAA
U e deetaqgezg § fafgq qrgeaT ag
a€ @ T TAF GI9-919 |Aeqd W agy
& | agi 9T aY &1 gFe qaT g AT @
AT EAFG F1AN 1 T § | gW A8 B
f amit @qq 19 FEAAZE & A G
grea g1 | REIfEn /eI A AT
FY A1GHT =A17 ATFee fHa1 8

ga¥ Afaftw amd a1 s faaifea
fFa & a3 aga &9 &, IS IFIAT A1FF |
1981-32 ¥ 5.06 ®ug faaifea f&y
¥ ot g3 av ¢ vOe fAwifta fey o
g ¥ frAnEy w1 wex & faq, afeq
qg 9gd &9 & ¥ARY agrar syAr AfEd
AT 64 FErAAZa A § 12 &9 9 ¢
ag § 1 ga A a9 4 9 && § 9%,



323 Cantonments

gaa fae snawms ¢ & g% ang qatw
q3g $ |

Wgl a% IFAW &1 Avay g, q Tg
FgAr wgal g f& 9.9 sdaaEd
S¥E AEY AT AFA & TH GEAH H HITH
q3% ¥ MEITATIFY AT TAFAT I
qra 1y Jifgr arfe ag @8 @ @
T FT % | '

g3 ag W gaig g fF ge-aal &)
A1 Wt ggfag sa fzar smar =ifeg
arfe arefas qaaso gdaa w@r st
g% | afe gIFIT F7TFT FJIEH F YAy
qIAEW ALY @ FFAT g qT Hew G
9% g Y qTHT T | UF AIZA AT H
wq ¥ Ia%T fawm Far arfgd sgi ax
FEET F TAHIE A ASSY sATEAT g |

g oeRl & @iy, S fagas agr 93
gega fear 7ar & sasr § angy s@;
g |

st fresy =re st (wieATEn) -
IUIEAE HEIZT, FFEIANT q1E T F graey
§ ot faga® g9 ag3 4 gega  fwar war
2, SAFT R GndgT FI@1 g qU HaAy
qgdT ATeada 4g & [& d19 @i § agr
T T oiF TF F1 g fafae o 0 @
qg faege w@a g1 faadr «fr =4y g€
sfafafe awa g, sgffadfads & sa%
graeq | 19 @ia &1 21zw fafgz § gq-
fad agi 9T IAET FFPFT TVF AIH HIEAT
™ 8 |

WA am ag @ 6 a1 & gd@idw
e gif giw w1 w@r v g faaw ae
U 7 fAar s —a gug o ag)
AT @RI FO FIE ! fFg qog ¥
war f&ar mar § ? g% A% qger sa.
= ar 98 8 & oiw @19 a% agray oag

I, 19 91w § @5 @
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SHRI HIN. BAHUGUNA : I am on
.a point of order. Having supported the
Bill, can he object to its provisions ? Is it
in order ?

st frTeTl SN soi| : 4 HU TIEH
SRR
MR. DEPUTY SPEAKER : Subject to

the acceptance of these provisions, he
supports the Bill !

st faeat &1 savg : OF arq § A1
FIRET & TEI+E T FZAT AZA1E | §91 -
14 ¥ wiagra fwar qar 2 fF gig9-g718
& fasis Awifesa soar s awar ¢
ag Y1a"a a8d war 1t § 1 gelse 97
fe fafaz) &1 aifawir &, sa% fgars
F1E N-FfEST TEF o7 qFaT 2, 4 arzg
stgz framr #1¢ afawre agi & gq
safw & faes atwifssa a7 &1 g7
FIIE & | 98 facga maq q@ ) g
afaFIT a1 angw nssaafes ifga wy
g fad 2, a aigw gsise 71 #¥m ) 75
fom & faew ai-sifea arar agr g

MR. DEPUTY-SPEAKER : Mr. Vyas,
you can say like this, When any voter of
any constituency  cannot bring a
no-confidence motion against his own

Member of Parliament, why about this,
Vice President ?

I aéree with you, Sir.

ot freett wiw sma ;& argar g
f& amda 9 st g9 97 sqm F ag
TAT WFIT |

a0 q1q gad ag w7 9§ § 5 daor
naddz. g feeg gl €T | ag o gig-
Re qrar a1 ) ag faege agr BATR 1
(caaqwA) & a9 & fade Hwar Tgar
g f5 o a8 a8z & faad Gavr go
2, 87 wag gu g afz s FE qv
Yezd ngGHE § gEme &}, & gaw) a9g
¥ GATT §Y AT §, gl ar Tgw I3V AW-
WE S A gardt oyt | freg W R
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geviae w@r war 8, faegw ot <@ qar
2 | I8 T aF ASI BT, qT qF AT FI
afgsrdt AT 74T & T A GIAT FI
AFAT g | OREIHT RS H gH HeEIAAE
AT & wIifaT &7 &1 GF1 faar g
39 ATH SATZIET AN 4 39 I1d $T Fal
fe #1§ 7 #1$ THY sygear grAr Arfge
arfs #=aratz 712 & faars fasaa w1
gAT 91 §% | gg SraarT a e ar g,
9ga Y AATAF ¢ |

U% qIq § FA19-41 & G¥379 § FgAT
S1gaT § | 373 TAAHE FEAAE A€ HY
gg sw2w 2t % &9 g8 39 AMIT |
g fasg w7 waama § 1 safafaafadls
grar fwaa oY g9 WA W19 8, 9 99
e IATH FAGT F HIAT A1 § | AEAIAG
g aTEE ®Id g ) A &1 AwSl TG Y
gar siar g, agesl 14 9 gl 5 amar

SaT & | ST ag AT § fF g § aig

gIEH! T3 gU 1T A AT Zraa § HeeA-
Yz A1 ez TAAHE F 413 A 0 F49
AT 418 at Iaw1 fafzgd adF ¥ ogy
qaar & ara ArAr [0fgq s Facg
grqiee wYA T 1 &g adFT sl
sAT I1fgy, aq 2Fq ama &1 AfaFw1
211 F1fgd | SIAFAFE F A7 I AT A
g Mifzd | wararfeas sggeqr ¥ qid
sqaeql A% IFIT a1 F1fza |

@iE a@ § A1 qT U AT g, AE
FEI § &FgAT a1 g 1 gsige faaw
suifer arfwaz @ar fzar, zasr anr
sfa®IT & | 40T &1 =X g7 AT §, 347
1€ wfaFre adf & 71X gfasrz -
safe aifeae &1 2 fau § 1 ag aga Tom
A g A FfaF2 9EF FIEgE  gArEe
s Q¥4 71 gAT 79 ¥, a9 AfgF
EH! 3 AMET | FAF-54 § ZA &
gFge F AT F1 F1q9ra fmar § )
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MR. DEPUTY-SPEAKER : Have you
given notice of any amendment ? -

| freart aw s A8, § 3o
AT A qGRT F oA F v wwgan g o
29q AR F A7 ¥ oF aftw fefgw
®IE § FIA F1 AT 47 | 77 197
art stfagFiz avitgafea snfeas #r 2 fag
R, @ THAT grAq 9 & AT F AT Twal
8 | 9 aftT AT F1 AV g afe
fefezqe ®1z w1 &1 awdt & #0ifs sy
AT &t AT A7 fasam | s a1F 7
&1 ATAAT A% A1, AT AT fafezae
®1Z F 919 &1 AT agl amon ) gufag
Fu geE g fF aget adte ag § gy
A gad gie fefegaz §12 & g1

gaY avg d oAy F ark § § qrg
AT F FFAT AGATE | 7T F 797 gy oy
& A8 A B | ATAAA, €A, TEAN &
FEIATT ATEANA AT a2, fasrst qr
FITE FT A VAT §, IAF a1 F aqpq
A CF TS AT I @R R 7 |y
fefearadt g1t | ag¥ ar a1t fasdara
Z=3t &1 91 f&F &eapsiie 712 ERT FHTIAT
qUEY &Y saFedr &3, fawey gt r-rzm#
®1 qqTAT &A1, GEIFTHAY, Hrqisy Z‘:ﬂ'{'
HT AW Y STTEGT AZ F307 Ay qT
°q & 1% Farnad gt 3 w5ife aq
€9 &1 fefevaadt s faar &) gq GECHE 1
TIAETT $IT & F2DTHZ F 787 qrr sy
I EI9T TG GUT E1 AW | agi qx
q3 g1¥fsfa® sfgaa T |UT g1 gy
a=al A 91 & faq oAt N sqqeq
gy g AT A & N F e a7 gyw)
FIfg #1 sAq%91 3% 0 | agi § gy
saear &Y 39 g AT &) 0%
ATE-FET H AZT F A &1 GAT 987, 4w
SFTX F feafy agi 9w gt siigey | gafay
& g ®gA1 Wgal g & ag o fefewgadq
aa A fFar g, ag s A &1 & %
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WS FT g @ g w1 ffay
iR @z Taqie fafemg ad& ¥ g7 AN
AT FL | L gE faw A anrg & 3+
A ®T HIL A1a9q agf w@r, av  faaan
qiIAIAS g7 Tda o) & faaay §
el § ¥ g9 wgagr sigatr Fifw gw
F 3ar ¢ & &€ Fz ofims o qew)
¥ ga¥ agg & ¥ g f* agi av mfeai
A @« gHar g, st A fagsr A
faadY &tv w-a1ge fHAYy sg gd |
&) agl fasy | ag Y eng IfQy fd T &1
Y AT & ag srarat & feqar faear §
T FEFHT W A A1 S EI AT
g, v fegar fasar @, g7 W™ &1
fagar faear &, S9 # Saar § &
2 fagan fF anre I A Qe F a9
1 @ig g fafasasg &tz ar|l & saral
&Y fagar oY faear g, 99 ° 3391 &8
e=a< g, fora ®) gw faer agl a9 a9
X 6 FUT TIT ! TTEAT 64 iﬁ:ai?hafr &
fag &1 2 | oAy ast s34 gmaQ §, 34
#I 3@d gY 4g WAHIA a1 UF UL F
FUAT W Agl ¢ ) fawguaE Fwe &1
10 91E ®aar fR@ar g1 IgHA A qET
F1 sugEqr & gI AHdl g AL A @
F1E CHIAIZIST g9 3 g&Fd g Y A agl
ST HIF 9§ § RIS g, ITAFI g HET FX
g%t g | QRRIAIHFHE A S ¢F  gHE
¥q gva+g ¥ fzar §, ag facge geeq §
39 #Y {1 & g9 arq & K aar ¢ &
qeq 23a Sl USY FIHIL 4G HWT &
qI THA 3G A AT GUHIL AT F@)
R A1 Y AFIL & 28 ST WIRT I
HIT YT GLHIT agA Fa@ &, 97 ¥ 59
fgrar sz i & fawar

wifgg | @ats &1 fFar qg v #}E

SN AE) § | AT ug AW fF qFUAIR
¥ qaw wi foeen § afeq  fas=uans
4 1| &1 6 qard gy §, T HY W\
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RIUATE ) @wyd wyffgaw ufear &
Tgd ewl § Afwa Jre afear § sren
a1 agi @e& agg @uF grag g &I
A% 72 98 9% § 1 98 feafy ava) &
Al £ & 1 o fradl saRr aqead
9% 15 @ AR faFrauais & e
gfzar & qra1d) g M@ F sA1Er e
qg  FRVHS g4 9 Iq IFF I H
yrareY gizws & Er-a1T g g v |
g% &1 feafq aram@r &1 g,
frasr fas sy wraelr geer TR § )
A A ag g8 Jreq §, agi foad
TAIAF 7 § qgernT gt g, 39 fgaia &
aRtAtETs g & 1€ § &Y< fafzag ad
Y agi &1 sitaq ar&1a g1 aqr g 1 gafad
AU FZAT ag & fF agi &) sgavqr @y
nagd g9 & fan ang & ergafeaas
sqaEdqr 3% & Y gy aifew agt a3 gz,
THRH, TAATT 7 T AT AN &7 97 F7
Tt St & fad oF | ggf 97 fasst ok
Feq GHIT &I 4IEqT WY F FW@ F)
J®T g | OF A AT # AE AT
fearar rgar g1 NI ¥ W F3q9 H
a1t &1 fafesa qam &, quar fafegal
&1 AT FT g4 fafesd aqm ot ediFfa
& ¢ WL I9 & QT Q19 AN qrgdq
faadr ast qizig & Ig € 2, I A @y
ga a% fafeem & faz ar gad &7 g&”
F gfamid 7 & f@d grama agk faar
g | 897 USEIIF H §IIAE g a@r g |
qgl 9 AN AT FT R AT T gAL-
qq Agl & | gadr argEY ag A€ ar
YT ® WFF AT a7y S w1 gfamg
faaat s1fgd 1 ag ag «& g fv folaw
qgEA ®AT9T gfg ¥ s agf
a1fgq | gawr g ag & fe gow fafqw
NgATT & T FL AT | Far 5
%31 § f% 7 srade afwmsr  agt aqd
faedt & fa¥ sa sig W J g wEl
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SATQIY | F9 UHIT AY yFEYT & ATAY
qrfgeg f& quAY sogY & A foed
1 A% Wuzl 91 aH;r S 1w
Ararat A fazqge agdl v @@ IEA
gfaurg &1 10 g53 &19Y sggear AF
ARGELI

g9 oed) & 1o o¥l ugieg #
fraga s=m f& &t g @4 feo g 53
97 =1 29 312 7 npfand wam & 5
Fiforar £ 1 9% g1a £y 9 =@ fam a7
HAGT FIETE |

MR. DEPUTY-SPEAKER Now, the
Hon. Minister will reply.

SHRJ K. P. SINGH DEO: Mr.
Deputy-Speake, Sir, I am extremely
thankful to the hon, Members, some of
whom have opposed and a majority of them
have supported this Bill. In fact, I am
extremely grateful for their very frank,
free and  forthright observations and
comments. Some of them have been very
thought-provoking, some have been
extremely interesting and:- some have been
highly amusing.

I take this opportunity to clarify
Government's stand on the amending Bill.
This discussion has really given me a chance
not only to give the Government's point of
view but also to clear some of the doubts
which are in the minds of the hon.
Members and to answer some of the queries
which they have raised. There are five or
six main points which have been raised by
the hon. Members. One was the British
legacy which we have in herited in the form
of cantonments. Second is the point of
democratisation and local self-Government,
Third was that too much power is being given
to the Executive Officers. Fourth was that
the Bill should go to the Joint Committee
and the fifth and the more important point
made by many hon. Members was that the
term of the Vice President should be five
years just : like the term of the other
Members of the Board. Lastly they said
that the obligatory * functions which the
Cantonment was doing should be
reinstated,
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Sir, firstly, I would like to answer
these points and, after I answer these, with
the limited time at my disposal, T will try
to answer the individual points which have
been made by the hon. Members. If time
does not permit, then we shall send a note
to the hon. Members,

MR. DEPUTY-SPEAKER : At 15
hours the Private Members' business is
coming up. So, you can also continue next
time, )

SHRI K.P. SINGH DEO : Anyway,
I would deal with Shri Amal Datta’s point
first. He raised some constitutional points.
Sir, he is a wellknown Barrister and he has
made a very interesting and in-depth study
of many legal documents, He has done an
impressive home work on this. He has
quoted the former Commander-in-Chief,
General Rollingson as also the Estimates
Committece Report of 1953-55. At the
same time he has very conveniently left some
of the comments of General Rollingson
while he was moving this Cantonment Bill
in 1924,

With vour permission. Sir, I would like
to quote. This is from the report of the
Task Force which was sct up by the
Government of India in 1972,

Sir, I would like to bring forward the
historical aspect, From 19th century we
have been  debating the concept of
cantonments and how they came into being
in India and there have been a series of
legislations starting from 1890, 1910, 1924,
1954 and then in 1972 a task force was set-up
by the Government of India. Before that
Mr. S.K. Patil, who was in the local self-
Government had also set-up a study group
to go into the local self-government aspects
of the cantonments, This task force in
1972 after meeting some of the Vice
Presidents and  President of the canton-
ments and also the pcople living in
cantonments gave a detailed report to the
Government of India and in 1978 it was
given to the Cabinet. The then Cabinet
did pot take any decision. So, in 1980 it
was again referred to the Cabinet and in
1980 a sub-committee under the Minister of
Home looked into it and after due
deliberations only then this Bill has been
brought before the Parliament, So, the
question which was raised by the hon,
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Member, Mr. Datta that it was a hotch-
potch amendment is not fair.

Secondly, Sir, he had raised the point
about the competence of Parliament to
legislate on cantonments and he said that it
is ultra-vires and it will be struck down. I
think the right forum for striking down or
questioning the competence of Parliament is
judiciary. I do not think we can pass a
cémment or pass judgement over ourselves
about the. competency of ourselves in this
House.

Sir, I was referring to General Lord
Rawlinson whom he had quoted copiously
from the Cantonment Bill, 1 will quote the
operative part :

“The fundamental purpose for
which cantonments exist must not be
lost sight of. They cannot be merely
converted into municipalities. Certain
special powers must be reserved to
Government to safeguard the health,
welfare and the discipline of the troops
and the means of exercising these
powers must also be secured.”

Sir, the study group which had been
set-up by Government, in its Report have
also included in their recommendation and
with your permission I would like to quote
parts 5.2 and 4.3 of the recommenda-

tions :

“42 Cantonments are really
military stations where the armed forces
are accommodated and trained. The
civil population has sprung up to cater
for the needs of the garrison stationed
there and is mainly confined to civil
areas which form only a small part of
the cantonment, The larger part of the

military area is, therefore, primarily
military station and the over-riding
consideration there is military
interest.

4.3 It is an accepted policy in the
administration of military station that

the Commander should be responsible-

for the health and welfare of the armed
forces personnel and his authority in
this respect has to be unquestionable
and undivided. It is only on this
consideration alone that official control
in the cantonment administration has
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been retained. Moreover, the nomination
of official members on a local body to
look after special interests is a common
administration device. It is not
peculiar to cantonment administration
alone, There are a number of local
bodies, members on which are partially
or wholly nominated,

“4.4 1t has not therefore been possible
to accept suggestion to have elected
majority on the cantonment boards or
to have an elected member as President
of the Board. As the Officer
Commanding Station is to remain as
the President, the power of control will
remain with the GOC-in-charge of the

‘Command, who is a superior
authority.”
“4,5. As regards abolition of

Cantonment is concerned, it may be
stated that the Cantonments exist
primarily for the troops where, health,
sanitation and discipline are the primary
consideration in the administration of
the Cantonment. The interest of the
Government over the Defence lands is
safeguarded through Cantonment admi-
nistration. The Cantonment are an insti-
tution in themselves and have stood the
test of time. These have succeded in
ensuring  safe, healthy and cheerful
surroundings to the troops in addition
to extending the benefits of health,
sanitation and security to the local
population.”

SHRI H.N. BAHUGUNA : Question.

SHRI K.P. SINGH DEO : You may
question. This is the opinion of the Task
Force which was given, which had met,
which had met the Vice President, the
President and this was given in 1972. 1t is
not the opinion of the British and also Gen,
Lord Rawlinson, while moving the amend-
ment to the Act, had that thing to say,

The second point is about democrati-
sation, Most of the hon. Members were
trying to make out the point that the Bill
sought to democratise and to have the
President from the elected members. In

my opening remarks, I did say that
although there was a demand for
democratisation and a civilian-elected

member as President, it was not possible
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because of certain facts which 1 have
already enumerated and which has been
brought out by the Task Force and also,
as has been deliberated by the Cabinet
because of the special interest which we
must attach to the Armed Forces for their
training, their security, their welfare, their
sanitation, their health and which cannot
be bartered away or compromised,

SHRI AMAL DATTA : Does
Task Force consist of members
military or are there others ?

“the
from

SHRI K.P. SINGH DEO : No. There
is only one military member.

SHRT H.N. BAHUGUNA : Was there
a Barrister in that ?

SHR1 K.P. SINGH DEO: Well, 1
am not very sure. But 1 suppose the
former Defence Secrctary; Skri Dave, was
there and he is an ICS Officer and 1
suppose he has done the Barrister in Law in
England. (fnterruptions) The hon. Member,
Shri Datta, also referred to the Eastimates
Committee Report of 1954 and some hon.
Members like Shri Acharya Bhagwan Dev
as well as Shri Satyanarayan Rao have
also referred to the 53rd Report which was
placed on the 22nd. The 54th Report of
the Estimates Committee in which some of
the points were there in the 47th Estimates
Committee Rep: rt of 1983 has already been
quoted by Mr, Vyas as well as Mr,
Satyanarayana Rao in which the Estimates
Committee have also agreed to the very
rudiments as well as ethos of this
Cantonment Amendment Bill. So, I would
not like to waste the time of the Housc and
would not like to say anything more
and I would Jeave it to the House to
judge.

Many of the hon. Members referred to
the question of local-self Government and
that this amendment is not in consonance
with the local-self Government and in
regard to the municipalities it is not in
consonance with what has happened in the
ordinary municipalites. I would like to
submit that it my opening remarks I had
quoted what Gen. Lord Rawlinson had
also said that ‘“Cantonments cannot be
made as municipalities’’. There has to be
a basic differenec, But at the same time,
we are (rying within our constraints 1o
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extend to the civil areas the civic amenties,
as far as practicable, to be compared with
any other well run municipality.

Some of the hon. Members also quoted
from the report of the Estimates Committee
and gave other figures how the grants-in-aid
for the various Cantonments have gone up
in the last three years from Rs. four crores
to Rs. six crores, one crore cvery year, It
is a 20% jump. This is at a time when
none of the Cantonment Boards are willing
to tax or to take any unpopular decisions
for the civil arcas. Thercfore, for the first
time, we have mserted a class by which not
the Central Government can review, but it
can also direct the Cantonments 1o ruise
revenue so that they can meet some of the
civic demands of the civil areas.

Many of the hon, Members have said
that some of the civic services are deficient :
some of them are bad., and most of
them have quoicd names of the roads,
Some of these roads arc national
highways which do not belong to the
Cantonmen*® Boards. 1 would come to
them later and enumcrate them specifically.
But until they become a part of tﬁc
Cantonment Boards responsibility, the
Cantonment Boards cannot spend money on
their upkeep, maintenance and repairs,

A point has been made by many hon,
Members that too much of power is
being vested with the Executive Officer.
If one goes through the amcending Bill
carcfully, it wilt be seen that is only
the routine administrative functions which
tho Board has delegated 10 the Executive
Officer, just like it is done in any ordinary
municipality, or local body. In casc there
is any criticism, or if there is anything
against the Executive officer, then it is the
Board which has the final authority : it can
take a decision, Even the Central
Government can interfere into it : it can
look into and the Central Government
means even the Parliament, It can also be
raised by the Parliament. It is pot a
guestion that the Executive Officer has been
given more powers; it is question of
carrying on day to day administration. Now
the Civil Arcas Committee has been given
certain additional responsibility which was
hitherto of the Board,

There is a suggestion by many_hon,
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Members that this Bill with 162 clauses,
mostly on the same four or five points,
with 169 amendments, should be referred to
a Joint Select Committee, As I mentioned
earlier, after 1954, when certain amendments
took place, as has been pointed out by
Acharya Bhagwan Decv, Government has
been continuously evaluating, continuously it
has been holding consultations with people
in the Cantonments, with the Presidents
and Vice-Presidents, pcople living in the
Cantonments, They had also set up two
Study Groups, on under Shri S.K. Patil,
the then local-sclf Government Minister, and
the other under Shri Dhawe, and the 1972
when the task force report was submitted,
it was Jooked into by the Cabinet Sub
Committee under the chairmanship of the
Home Minister, It 1s only after all that,
that we have come before the Parliament
with this amending Bill. Therefore, there
has been an indepth consideration, there has
been due consultations with the people
residing there, and the people who are
responsible for the administration, people
who have been elected representatives has
also been consultated, It is not necessary,

in view of this tosend this Bill to a Joint
Select Committee.
MR DEPUTY-SPEAKER : 1 think,

you may not be able to complete today. We
have to take up Private Mc¢mbers Business
at 300 pm. You may continue on
Monday.

STATEMENT re : ARRIVAL OF FIRST
BATCH OF ENRICHED URANIUM
- FROM FRANCE

THE MINISTER OF
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL) : Sir, 1 am happy to inform this
august House that the first batch of enriched
uranium from France has just landed at
Hyderabad airport. The material is being
moved to the Nuclear Fuel Complex at
Moula Ali and the transhipment to the
factory should be completed by this evening.
Weighment and confirmatory analysis will
be done on the next day.

STATE IN THE

SHRI HIN. BAHUGUNA : On a point
of information. :

MR. DEPUTY-SPEAKER : No clarifi-
cation.

SHRI H.N. BAHUGUNA : No clarifi-
cation, I am on a point of information.

MR. DEPUTY-SPEAKER : You give
notice on this. I am not allowing a discu-
ssion on this,

SHRI BAHUGUNA : ] am on a point
of information.

MR. DEPUTY-SPEAKER : I am sorry,
you know the rules. Now we go to the
private Members business,

(Interruptions)"*

MR. DEPUTY-SPEAKER : please don’t
record anyththg. You can congratulate him
and all that,

SHRI AMAL DATT (Diamond
Harbour) : Sir, the House has a right.

MR. DEPUTY-SPEAKER : Nothing is
going to be hidden by the Government or
by the Parliament. Therefore, why do you
worry. You have got sufficient time now.

SHRI AMAL DATT : Then why has he
given the Statement at all ?
(Interruptions)
MR. DEPUTY-SPEAKER Please,

Order please. I am now going to the
Private Members Business.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Fiftyninth Report

PROF. RUP CHAND PAL (Hoogly) :
Sir, I beg to move :

“That this House do agree with the
Fiftyninth Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 4th May,
1983.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

#*¥Not Recorded.
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“That this House do agree with the
Fiftyninth Report of the Committee on
Private Members®’ Bills and Resolutions
presented to the House on the 4th May,

1983.”
The Motion was adopted.

CONSTITUTOIN (AMENDMENT)
BILL*®

(Amendment of Article 324, etc )

SHRI K. RAMAMURTHY (Krishna-
giri) I beg tomove for lcave to

introduce a Bill further to amend the Cons-
titution of India.
MR. DEPUTY-SPEAKER
question is :
“Thet leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The Motion was adopted

SHRI K. RAMAMURTHY :1 intro-
duce the Bill.

The

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omission of Section 309, erc.)

SHRI MOOL CHAND DAGA (Pali) :
I beg to move for leave to introduce a Bill
further to amend the Indian Penal Code,

1860.

MR. DEPUTY-SPEAKER The

question is :
“That leave be granted to introduce
a Bill further to amend the Indian Penal
Code, 1860.”
The Motion was adopted
SHRTI MOOL CHAND DAGA : 1
introduce the Bill,

PROTECTION OF PHYSICIANS AND
SURGEONS (CIVIL AND CRIMINAL
IMMUNITY) BILL®

SHRI MOOL CHAND DAGA (Pali) :
I beg to move for leave to introduce a Bill
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to provide for civil and criminal immunity
to physicians and surgeons withdrawing life
sustaining treatment from patients suffering
from terminal illness and certain categories
of newly born infants.

MR. DEPUTY-SPEAKER
question is :

The

“That leave be granted to introduce
a Bill to provide for civil and criminal
immunity to physicians and surgeons
withdrawing life sustaining treatment
from patients suffering from terminal
illness and certain categories of newly-

born infants.”
The Motion was adopted.

SHRI MOOL CHAND DAGA : I
introduce the Bill.

AGRICULTURISTS' LOANS (AMEND.-
MENT) BILL"

(Amendment of Section 4)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I beg to move for leave to
introduce a Bill further to amend the
Agriculturists’ Loans Act, 1884,

MR. DEPUTY-SPEAKER
qguestion is :

The

“That leave be granted to introduce
a Bill further to amend the Agriculturi-
sts’ Loans Act, 1884."

The Motion was adopted

PROF. MADHU DANDAVATE : Sirl
introduce the Bill.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL®
(Omission of Section 6)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I beg to movedor leave to
introduce a Bill further to amend the Pre-
vention of Corruption Act, 1947,

MR. DEPUTY-SPEAKER The
question is :

*Pulished in Gazette of India extra-ordinary Part II, Section 2, dt, 6.5,83
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“That leave be granted to introduce
a Bill further to amend the Prevention
of Corruption Act, 1947.”

The Motion was adopted.

PROF. MADHU DANDAVATE :
Sir, 1 introducc the Bill.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL"
(Omission of Section 9A)

SHRI MOOL CHAND DAGA (Pali):
1 beg to move for leave to introduce a Bill

further to amend the Representation of the
People Act, 1951

MR. DEPUTY . SPEAKER The
question is :

“That leave be granted to intro-

duce a Bill further to amend the

Representation of the People Act, 1951.",
The Motion was adopted.
SHRI MOOL CHAND DAGA : I
introduce the Bill.

CONSTITUTION (AMENDMENT) BILL®
(Amendment of Seventh Schedule)
SHRI K. RAMAMURTHY (Krishna-

giri) : I beg to mwe for leave to introduce
a Bill further to amend the Constitution of

India.

MR.
question is :

DEPUTY SPEAKER : The

“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The Motion was adopred

SHRI K. RAMAMURTHY : I intro-
duce the Bill.

REPRESENYATION OF THE PEOPLE
(AMENDMENT) BILL*

(Amendment of Section 16, erc.)

SHRI K. RAMAMURTHY : 1 beg to
move for leave to introduce a Bill further
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to amend the Representation of the People
Act, 1950,

MR,
question is :

DEPUTY SPEAKER : The

“That leave be granted to introduce
a Bill further to amend the Representa-
tion of the People Act, 1950.”

The Motion was adopted

SHRI K. RAMAMURTHY: I introduce
the Bill.

MR. DEPUTY SPEAKER : Dr. Subra-
maniam Swamy is absent. Dr. VYasant
Kumar Pandit is also absent,

Now item 13. Mr. M.M. Lawrence.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 155, etc.)

SHRI M.M. LAWRENCE (Idukki) :
I beg to move for leave to introduce a Bill
further te amend the Constitution of India.

MR. DEPUTY SPEAKER . The

question is :

‘“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The Motion was adopted

SHRI MM, LAWRENCE : I introduce
the Bill,

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 19)

SHRT M.M. LAWRENCE : I beg to

move for leave to introduce a Bijll further
to amend the Constitution of India,

MR. DEPUTY  SPEAKER :
question is ;

The

“?hat leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The Motion was adopted.

SHRI M.M. LAWRENCE : I introdyce
the Bill.

*Published in Gazette of India Extra-Ordinary, Part 11, Section 2, dt. 6.5.83
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 31R)

SHRI M.M. LAWRENCE : I beg to
move for leave to introduce a Bill further
to amend the Constitution of India.

DEPUTY SPEAKER: The

MR.
question is :
“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”
The Motion was adopted.

SHRI M.M. LAWRENCE : I introduce
the Bill.

ANTI-HOARDING AND PRO-
FITEERING BILL*

SHRI M.M. LAWRENCE : 1 begto
move for leave to introduce a Bill to provide
for the prevention of hoarding of and
profiteering in essential commodities by the

dealers

MR.

question is :

DEPUTY SPEAKER : . The

“That leave be granted to introduce a
Bill to provide for the prevention of
hoarding of and profiteering in essential
commodities by dealers.” '

The Motion was adopted.

SHRI M.M. LAWRENCE : 1 introduce
the Bill.

INDIAN CONTRACT (AMEND-
MENT) BILL

(Substitution of section 72)

SHRI NAVIN RAVANI (Amreli): 1
beg to move for leave to introduce a Bill
further to amend the Indian Contract Act,

1872.
MR.
question is :

“That leave be granted to introduce a
Bill further amend the Indian Contract
Act, 1972

The Motion was adopted.

DEPUTY SPEAKER : The

VAISAKHA 16 1905 (S4KA)
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SHRI NAVIN RAVANI: [ introduce

the Bill.

POLICE (REPEAL) BILL*

SHRI CHITTA BASU (Barasat) : I beg
to move for leave to introduce a Bijll to
repeal the Police Act, 1861,

*Published in Gazette of India Extra-
Ordinary part 11, Section 2, dt, 6.5.83,

~ MR. DEPUTY SPEAKER : The
question is :
“That leave be granted to introduce a

Bill to repeal the Police Act, 1861."
The Motion was adopted.

SHRI CHITTA BASU : I introduce
the Bill.
SCRUTINY BY PARLIAMENT

OF PRIVATE COMPANIES
LOANS BILL*

SHRI K. LAKKAPPA (Tumkur) :

[ beg to move for leave to introduce a
Bill to provide for the scrutiny by Parlia-
ment of the loans taken by private com-
panies from public financial institutions,

MR. DEPUTY SPEAKER : THE

question is :
‘““That Jeave be granted to introduce a
Bill to provide for the scrutiny by
Parliament of the loans taken by private
companies from public financial institu-
tions."
The Motion was adopted.

SHRI K. LAKKAPPA: 1 introduce

the Bill.

PROVISION OF RELIEF TO INDIGENT
FERSONS BILL*

SHRI K. LAKKAPPA : 1 beg to move
for leave to introduce d& Bill to provide
for monetary relief to indigent persons,

MR. DEPUTY SPEAKER :
question is :

*published in Gazettle of India Extra.Ocdinary, Part 11, Section 2. dt. 6,3,83,
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«That leave be granted to introduce a
Bill to provide for monetary relief to
indigent persons.”

The Motion was adopted.

SHRI K. LAKKAPPA :
the Bill.

I introduce

YOUTH SELF-EMPLOYMENT
GENERATION BILL*

SHRI KUSUMA KRISHNA MURTHY
(Amalapuram) :
to introduce a Bill to provide for incentives
for promoting activities of the youth for
generating self-employment for them.

MR. DEPUTY SPEAKER : The

question is :

©That leave be granted to introduce a
Bill to provide for incentives for pro-
moting activities of the youth for gene-
rating self-employment for them.”

The Motion was adopied.

KUSUMA KRISHNA
T introduce the Bill.

SHRI
MURTHY :

SOCIETIES REGISTRATION
(AMENDMENT) BILL*

(Amendment of Preamble, etc.)

SHRI KUSUMA KRISHNA
MURTHY : 1 beg to move for leave to
introduce a bill further to amend the
Societies Registration Act, 1860,

MR. DEPUTY SPEAKER:
question is :

The

“That leave be granted to introduce a
bill further to amend the Societies
Registration Act, 1860."

The Motion was adopied.

KUSUMA KRISHNA
1 introduce the Bill.

SHRI
MURTHY :

MR. DEPUTY SPEAKER : Shrimati
Geeta Mukherjee — not present,

1 beg to move for leave -
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DECLARATION OF ASSETS AND
LIABILITIES BY MEMBERS OF
LOK SABHA AND RAJYA
SABHA BILL—CONTD

BY SHRI RAJESH PILOT

MR. DEPUTY SPEAKER : We shall
now take up further consideration of the
following motion moved by Shri Rajesh
Pilot on 22 April, 1983, namely : —

“That the Bill to provide for declaration
of assets and liabilities by Members
of Lok Sabha and Rajya Sabha and
for matters connected there with, be
taken into consideration.”

Mr. A.T. Patil was on his legs last time,
Hc is not present now.

Shri H.N. Bahuguna.

SHR] H.N. BAHUGUNA (Garhwal) :
1 think Mr. Rajesh Pilot has done yeomen
service by bringing forward this Bill.
1 recall, as the Chicf Minister of Uttar
Pradesh, I had the privilege to move a
similar Bill and enact a similar law with
regard to the members of the U.P. Assembly,
There, their entire asscts were notified in the
Gazette every year. Therefore, what had
been done in Uttar Pradesh way back in
1974 is being thought of by Mr. Rajesh
Pilot, a member of the ruling party, it now.
I support the Bill wholeheartedly so that
the bulic mind may be disabused and rotten
rat amongst us be identified, if any, because
corruption at this level is assumed even
where it does not exist. Once this type of
Gazette Notification comes and properties
are declared, everybody will be in a position
to clearly, say, I challenge, this is what
I have. If some one has to say something
about it, let him got to the court of law.
Therefore, 1 fully support Mr. Rajesh Pilot
and also congratulate him for having
brought forward such a Bill.

o gOT FHX A (DA
Sqrea S, § =Y uSw ez @
stqq €9 faw &1 9 @Aga sw@r g
AT gg ®gAT g1 § fF Udw qrgme
WY uw aga 3T afad § Yk gwwrd

*Published in Gazette of India Exjra Ordinary part II, Section 2, dt, 6.5.83.
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qiZf & ¥t agg sver v @ § 13
fad gard wgre & & argwe ALY <@ &,
AT § T GIRIT &) HY Qg6 § 1@
g @YX 7w faw & af qrg@e I @ &
¥ a9 g 99y gg FgAr AgaT g @
Q@A qrEf § @3 gu ag faw ggi 9%
q1C 2 aY w9 grwar farg e T fam
%1 qifed w717 ) wfedT agi qe g faa &
FAT qiFT & fq2 aewy aET &) avs
¥ 9% g9 AT9 q& AL AIA § GEHA
ar swar @ f& gwwd @it & ST g\
fasr & agna agf & |

MR. DEPUTY SPEAKER : We have
already exhuasted nearly 2 1/2 hours. Many

members have spoken from both sides. Only
34 minutes are left more.

oY 00 SR Aae : F Q@) o &
fad #g @1 § | (saaT1)

SHR1 MOOL CHAND DAGA ; Time
can be extended.
SHRI RAJESH PILOT: It can be

extended, because it is an important Bill.

=Y gOM FA TAGR W& S
FY faggar #1 414 @A a9T FIHI G
YOS & el &14 HIA H AT ) FrEqr
gfafraa @ & fa¥ dag gewl &1
AT ¥ FIH FAT HR AT 9 F
FRIANT F FIAT §) qaieqd AgF g | AW
fag gg sfge #7ar it mawrs g fw
A Y FIH & 1@ ¢ A I 97
qg &7 %94 fadr a9 & faq geogw
AgY fdar @ | 9 YAIT I T@AF 939
# faa 39 @za & qErEA  afawrT a7,
fog®T 9g 93¢0 §, HUY-GHT 9T HqA)
yrfeadt < ifaz@) F NGUT TEGT FEHY
qifgd |

& sasr qqiar wigan g fs afegn
arw wAar § og ar e faera awrs)

¥ 9gdl o qe9T.gTE & a1 ¥ |
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a9t & § | =T, agq A gAr g
AW #gd & & qefa aar @y &1 aga
d S7gl 9T &3 Jrar 2 fF Se-arerd
LA G & AaT § | 9 THIT KT WTA-
A1 |/AT & w9 F faw gur & gaeq)
AN g9z gzeg) & ofq 2 1 =@ usAfas
S1qq F1 €959 W@d & {97 941 afeaqr
AT arfacal &1 GIquT segeq A1ATAF § |
faad e &1 sgar &1 ag ar 9« g% f®
fog & qia feaar g4, f&aat gafe, feaq
Sava § 1 fagd a1 #41 4 41T g9 qw
fead sl gz aw & |

H{ad, faq gwcq usal & faam
V1T 7 FIFIGTE AN 9 UAS a9 g, I
SHIT § agl 9% | AIFIYH QT FATAT
Ffgd | «rre 93w A §1 qar faw o
fear war @ f& % fafieet 41 s 39
qiEg @ AIZI AZN @Er aqr § | gafay
sigA fufaczt &1 41 39 qvegg & angw
agl <gar =nfgg | faqq gwit 7 &
SAGT F1 AT g1 A% fw gwmt gy,
wfaay aT gwia 747 & iF 3a0 aifeaay
g AT aar zifaeqd 2 | v a9 fafaeq
aql & IR1T Fa1-891 qHZE FA1G § |

ag fa= aga & WgeATw & A1 § a
T & 19 HA41T TIFFZ A7 §1 GUAG
ear gfea o fam« wmay & wad
SYIE1 @ Fg7 &1 1T 4T 8, &1 TR &Y
ag fagas § | & quaar g & qrgae o
HIA qT 99T & ITAIT ®TH, G
qiEf ( F1 ust #3@, fwag § sasteq §
oAl @ a% a1 il a4 ot wrieaaif§
¥ gLE A% |

§qAT 419 §g < T A94T qrq GuTq
H@IE |

A1 WA (HAAT) : IS
AgIza, A Tawz o 7 ge7 ageq) 6y
gvafe arfz &1 faa o smar & ama o
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g7 % QI a4t T F qEF  EAT
T1fgd, aga {1 g2 faga® a3 § seqa
feqr ¢ 1 gag ageg @ faq &1 u®
g FAE Aar g faa & F77 o
qIT-A15 4 GS © AT 1T g | SAH
Ffux, 3q #t afafafaal &t gaar aefa
FT SWTT q2ar g1 & | g9 ¥@d § — 914
oz gaeg @44 & a8 safw 494 rfacy
FY 3F T fA9r AT T0@r AT AR
19 & Y @1 F1ac g, g ag grar
2 fFqiw gra & HI AIHAAT ITH
g # & St g, A fagsr fuase
g &1 Ay =I919 | fa@ s@r g
afea afg ga awg &1 fa79F agi qa gr
srar & ar g9 ¥ 39 9T §8 {qaeAm A
dar gi &Y 1T ag ATq qifaea &1 F=S
gig @ fawr wigan

Foqa AT F AIWT T 1T 97~

|IF | qU &1§ FTUETL, GALT, IUIT 41
qieafag agt g v a #1§ & g
qIg 19 91§ THZ I 4 g AT TY--
IR &1 AE 9 14 A1 ®99 # fafagr

F1 siq fascdl g, Tz ar aiw faw |
q1T I g, A6 9 IF 14 WX "G
e AT T 917 Z AT A Mg ady &
qraT § | AT T FAF &, FITH 43 979
g, UF g waar wgan faqan g, eanr
art i@ 97 @9 g1 SIar g, I &I
qeql &g § a1 §—§ g@a1 |igar g ?
gw faa & qea 51 2gr 9, geifag ot 1%
¥ ST G, 909 § AT q 1€ UF &
QT—ATT & 919 FIAG § 7 AT *gr-
§a Fw ARE § 1 iT—a18T, A
® 9T 81T g1 HA Fr— AT "1 G,
HI9 & q19 &1L, A9 g&@ BIE A, affq
A ®F 1BIZA AT | FFIGT & AT
9 StaT T ) Sifaa Y § &)< ag @
w4 & 7% Qe dlo q77 & q17 FT gATN
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RATAIIY wg@er af g, #ifF AT A
fasrd oy §, &1 @S grar §, $7acq §
qar AT AT 1 AT gmAH F A v
FL AEAT A 9ga1 7 § Ffra eHeT
@ A7 WY 9T 9TAT &, 99 § fAA)
qsdt 21 ST g 9L gAAT § IT A
Fid faqr ag) g &1 s ow wig F
FZT 9T—ATT &I FHIFT & AT IT
IqAT G A1 I F gEIFT AT @A 2,
feadt 7 &1 s & qOg AT & @
SH HT AT 9SAT & § | WA Soar & av
dT A g, AfFET @ ar agd ) o«
qd g gu & A wHIT a7 4 ? faq &
WA &1 qoq §IS g1 AFT & a1 3T H
qHIT &g & faaar ) g agi g A
fsa & stga & @ agr gar g, fagla
HAIT W19 FY afgF W@ gHI & 1 ST AN
arqfa &1 fagzor arrar @ =nfg, 29 &
afaxar qrad st sy sy & aftvr—
fagia gwiat & @eed} &1 g9 &
azzal &1 afkr—sssas g |

%% faard awial F gzeal 1 qw
st glaarg faad €, & 39 &1 gaar
dgs azedl §1 & S i glasal
F1 g A1 A7 Za7 @ & ¢ 941 97 gqg
qeEdl & gHEaw fqamsl s afas gy
g3 fas W@ § | ag qwaEar g3 &34
qet | afz gw wgd ¢ f+ qag wew
afax g1 ®T 37, fassr & 99, a1 g
%1 94 41 glawa #1 agm@n g aifs
3 3§ afee § 9« qrd, sqar 3 ggar
gl gl fAaT 9%, 37 ¥ qra¥ Tw-gY
8, erefaex % gfaur §, ava glagg
SAKI GUF SAIT AT 98T G491 §§ qg
% faa &1 agi 93 § 95w gH 1w qxg
F1 9 F1 faw1 Fa1T F74 g3

g oF faddy qm & wif 3 QUL S
it w1 gedw frar s segia =g g
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fg g% ofyges & @ gy sroeT
grafg &1 "igur JAd3T F gAY G |
AT IJISTH AT, AT TFT I FRAT
qit &1 a1aT 91, IF gUT WY FTd7
F o) oy &Y oY fF wsgafs A@ied A
ST ®7 QAT ) WX USAATUIG S F @Y
gqy arfgw # § gef-zfaw fasa &3
ma-afsy &1 fa7 9, @ fgq agFa v
W =, wfea g § § fem-gaf fax
AT A, FIT H IAA A (G@FT)
¥ FgF &1 areg ag g f@ wadr &%
FIA § gea7 agY giar wifgy 1 F w@Een
qeft &, arearq gy o, AfFA ¥ eve
feay en® & & 9o faeqre § 4§l snar

MR. DEPUTY-SPEAKER : Doctors
advised Mr. Raj Nuarain for that, That is
my information. You should not go into
that,

grE swwar 39 feadar fasid &
frgd g @3 9, 9g 919 @9T § | @l
e &% fan ggaig w@ar Tifgd, afeq
g9 B STAN 3 &, ¥4 fF wawes 7
9| zafaar wwr #gar § f& ®9d1 &%
FTAT H w=qaT AZ¥ grar «rfgdy |

ga w1§ Sl adi @ 1 A gw SAw!
Ad) Y 2 T T IAEY F19T F4Y § N7
g g SEIEFAT g1 AT AFA
ohar”, gw al @ ®3F A I
sufes & | gaIUr siaq g feara @ &K
grar “sg A @R’ Y wEd g Q)
gy ag g9 AU 3 T at &1 qufgg
&, getfaa & wraar & gu gfaara
faa<or 3T & | GIHA AT , v gwid
ad gi foara & 1 g gaid di9df 4
g F< e & ArqF N9t F AT FE,
ay qar = st fe fea & qre a1 81
¥ grEAAIE &1 AT FIA § I TAR!
saeq 4 as-a8Y Fifsai § o€ FIC §
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T F§ Merarefed F alr ¥ gum@ar
§1 91T I & | 9T TE A FT F1E AT
Fg7 &1 w1€ ad A8 & 1 F FgAr wgan
g i za fag &1 97@ 7z qfax g, dga
=TT ¢ &Y 97 97 9geat &1 geofe &7
fearafeam grsa & amy, a0 ¥ amy
AT =ifge | zad TaFY ofgsar &1’ qqar
F1 9q7 FMAT 8 VT TAY AT & I3l §
g91d qgal1 § | gafag ag aga &mra.
qiig fasr § oz @1a & arg § ag o wn
FEal fF 707 gza) 81 97 AigsgwaIg
g, IA% FIR T WG GIFIT &1 T&T
Y947 97 )

T wedl * @ig & To fa= Y wraar
F) FT F7GT § ST AT GIFT F gqd
@I ¥ @=ar 9170 @Y7 fandr g ary
S §H T A7-98 KT O1F FIF 3, SLrAL)
a9 2159 § a1 g@ Agdf fEar g
a1 agg wr oY | gA% IwA § ey
A # JIFRT A 731 A 92 I HqAA
U g1 wgr A7 gfamg qir Far wgr v
TH 59T F AT Y &1 q1d F@ § 1 202
ST & &1 g 419 A7 19 A9 ®1 SAqq
% faq &g 91 8 arfs 3 emd 9717 & ag
Fg a% @) @ fa &3 41 2g apn €
JA1aT & 417 3 WI9EY 7 d3M T QAT
gvafa 1 fzam-fama fegar saar &
WA A5 FUI, G Al T 1A Al
gug g1 aqigar afgq saa adf ¥ gug
HgH 2@ 9% ¢ f& 3@ fFaar gawy
UIAT 91 | 9g A7 9319 §1 995 8, faaw
FIXT TEIA a4 1G0T g | AU ®EAT
ag & {7 Faat &7 §341 7 sFat adf grar
wifgey &Yt ot Mt &7 g 3, 7g uw
14 19 qATET §T 17 IAFT HuTews
7 fzar snar aifga

T @eEl & fqrq & g faw F wrat
FT AT F@T g AR g9 fam &1 amwa
F@IE |
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SHRI SATYENDRA NARAYAN
SINHA  (Aurangabad) : Mr. Deputy
Speaker, Sir, 1 welcome this Bill and the
opportunity it has provided for discussing
once again the need for making provision
for submitting returns of assets and liabili-
ties to the Presiding, Officers of Parliament
This kind of a law has been passed in U.P,
as Mr. Bauhguna has told you just now.
Other State Governments also have enacted
such a legislation, Way back, Pt. Jawaharlal
Nehru also wanted that there should be a
code of conduct by which an obligation
should be imposed upon Members to
disclose their assets and liabilities but it
was not put into a legislation, This kind
of exercise was undertaken in other
countries also. Therefore, Mr. Rajesh
Pilot has brought this measure at a very

opportune time.

You will agree that today unfortunately
the entire atmosphere i murky and surchar-
ged, with suspicion and doubts about
integrity and honesty of e¢verybody
connected with development or administra-
tion. T had an opportunity of sitting with
the Panchayat Samiti members, Even at
that level you will find that in the imple-
mentation of this much publicised 20-Point
Programme, there is lot of leakage. This
malady of corruption has affected us right
from the grass root level, from the
Panchayat level up to the highest level and,
therefore, it is in our interest that we should
have a provision like this whereby we
should be under obligation to submit a
return of our assets and liabilities to the
Presiding Officers who will place them on
the Table of the House so that anybody
could see them, Unfortunately, what has
happened is that during the last 33 years of
our developmental activities, the number of
poor has increased. ~ Government have
themselves admitted that today about 48 per
cent of our people are living in poverty,
while a small section is becoming richer and
richer every day, It appears that they are
garnering the benefits and profits of develop-
ment. This is creating a  situation of
tension, jealousy and distrust. We cannot
afford 1o take a complacent view of things.
We have to behave in a manner so as to
recapture the faith and confidence of the
general public. It is not only the conduct
of the Members of Parliament that is
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suspect, but also that of the members of
the State Legislature, Development Com-
mittee and so cn ; at every level there is
suspicion and distrust. It is necessary that
some kind of code of conduct or code of
ethics is evolved to govern our behaviour
and conduct,

The newspapers from time to time
publish all kinds of charges against us,
against some individual Members of Parlia-
ment, and those charges go unrefuted with
the result that they create an impression
upon the general people that Members
of Parliament are taking full advantage of
their mecmbership to benefit themselves,
their relations and families. Acharya
Bhagwan Dev just now referred to his being
without a car. He may be an exception
as a Member of Parliament. 1t so happens
that as soon as we become a Member of

Parliament, our life style undergoes a
visible and apparent change, creating a
feeling or impression among the peple

that we are being paid too highly, or we
have other source of income. It is not
unoften that some »f us charge fees for
taking up a casc with a Minister.

MR. DEPUTY-SPEAKER : Hon.
Members, the time allotted for this Bil] is
three hours and it has been exhausted.
There are some more hon. Members who
want to participate in the discussion.

SHRI RAJESH PILOT: The time
may be extended by one hour.

MR. DEPUTY-SPEAKER : Further,
Shrimati Vidya Chennupati, whose Bill
is coming up next, wants to move her
Bill.

SHRI RAJESH PILOT: 1 agree.
First, admit the first request and then
entertain the second one.

MR. DEPUTY-SPEAKER : So, the

time is extended by 14 hours, upto 5 p.m.
Then there will be intervention and reply.

SHR1 RAJESH PILOT : On this
important issue, members should be given
sufficient time to express their views. If
you put any time limit, they may not be
able to express their views,

MR. DEPUTY-SPEAKER : Now we
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are extending the time by 13 hours. After
that, if you are not satisfied, you can still
extend it. You are the masters.

PROF. MADHU DANDAVATE : But
leave som: time for scrutiny of assets also.

MR. DEPUTY-SPEAKER :
extended up to 5 O’clock.

SHRI SATYENDRA NARAYAN
SINHA : ] am submitting that a code of
conduct was evolved for Members of the
Council of Ministers during the time of
late Pandit Jawaharlal Nehru, which is
being followed. I do not know to what
extent it has acted as a decterrent, but
speaking from my personal experience, it
did come as a great support to me in a
kind of inquisition that was Jaunched
against us by the United Front Government
when I was in the Congress and my friend
Prof. Dandavate was in the Opposition,
Therefore, 1 say that if our assets and
liabilities are made public, it will help us
a lot and remove the mist of suspicion and
distrust about our integrity and character
because you know that we are passing
through a kind of crisis of character at the
national level and our credibility has almost
been eroded. Therefore, it is necessary
that we should have some kind of provisions
like this. It will help us in projecting an
image of our honesty and credibility before
the peoplc because as my friend said, and
also as Mr. Rajesh Pilot while moving this
Bill said, it is not ecnough that we are
honest, but we should also appear to be
honest. Sir, we can furnish our assets and
liabilities, but it is also necessary today
that we should, because we are Members of
Parliament coming from all over the
country, try to create a climate of austerity.
Unfortunately there is a climate of ostenta-
tion. Tt is a dangerous trend in our
political life because as I told you a large
section of people today are suffering from
deprivations and if some people live a life
of luxury and lead an ostentatious life, it is
bound to create a kind of bhatred an
Jealousy in them' Often you come across
incidents of violence in several arease.
Therefore, the Bill that has been introduced
by my friend, Mr. Rajesh Pilot is a welcome
measure, it has given an opportunity to
all ‘of us to support it, '

Time is
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Sir, we have been toying with the idea
of Lokpal and Lokayukt. Unfortunately
this Parliament — not this particular Parlia-
ment, but the predecessor Parliament, the
Sixth Lok Sabha, discussed the Lokpal Bill,
but with the dissolution of the House, the
Bill lapsed and we expected this Govern-
ment to revise that Bill and bring it before
the House again, Mr. Ramakrichna Hegde
after becoming the Chief Minister of
Karnataka passed the Lokayukt Bill. He
has expanded the ambit of the Bill to
include the Chief Minister also. That
Bill is still pending before the Central
Government for clearance. [ do not know
why the Government of India should
develop cold feet in regard to this, By
doing so, they are only lending credence 10
the general impression that (oday we need
money, corruption is rampant, and the
Government of India is not interested in
putting down corruption anywhere at any
level This is the widespread impression
which has been created in the country and
T think it is in the interests of Ruling Party
itself to clear such doubts and also come
up with the Lokpal Bill which was discussed
in this House and which unfortunately
lapsed. It should be revived and brought

before us so that the people &y come to
feel that the Government is interested in
clearing the atmosphere of doubt and suspic-
ion about the integrity of the legislators,
and the Ministers and others. Unless this
is done, 1 must say that the progress of
this country will be hampered and impeded.
We have not made the progress that we
should have made. Thc other day we
discussed a Resolution in the House
Suggesting that we should have a monitor-
ing cell to ensure speedy implementation
of the various measurcs to bring about a
transformation of socio-cconomic slructure.
But nothing has been done. The Planning
Minister said with great complacence that
there is Evaluation Cell and 50, there
is no need for a monitoring cell and for
associating Opposition Members with the
20 Point Programme. All that he said
with much complacency without realising
that the country is making very very slow
progress and we have not been able to
create any impact on the socio-economic
structure. The result is that we do not
havé harmonious relationship between the
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rich and the poor. Everybody to-day is
anxious to be-come rich. Therefore, it is
for us to set an example before them we
owe something to the country. We want
the country to progress. We do not want
any unfair means to become rich, Therefore,
the Members of Parliament, we the
representative of the people, should adopt
the legislation for ourselves, and thereby
we have to submit a statement of our assets
and liabilities to the Presiding Officers.

But this Bill suffers from one infirmity.

MR. DEPUTY SPEAKER : Every-
body wants to become rich because they see
somebody becoming rich in one or two
days. Therefore, they want to become
rich.

SHRI SATYENDRA NARAYAN
SINHA : This thing is spreading, That
is why we want to put a stop to this and
Shri Rajesh Pilot has brought this measure.
But there is no penal provision, Suppose
this measure is adopted. What will happen
if some Members fail to submit the return ?
Therefore, it is necessary that some kind
of provision should be introduced in this
If the Government does not feel inclined to
accept this measure, 1 think Government
should be in®agreement with the principles
of this and should bring forward a legisla-
tion very soon so that we may be able to
move about with our head high without
any doubt and suspicion about our integrity
and honesty and we may be able to create
an atmosphere in the country which will
discourage people from indulging in
dishonest activities and illegitimate actions.

With these words I support this measure
and I congratulate him for bringing it
forward.

SHRI KUSUMA KRISHNA MURTHY
(Amalapuram) : The object of the Bill is to
maintain the purity of public life and to
ensure the confidence of the people with
regard to the proper functioning of the
democratic system.

Regarding politicians Bernard Shaw
correctly said, ‘“one should not only be
honest but he must make the people to know
that he is honest,” This is very important
uspect in the public life, In the present day
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circumstances we have been coming across
sweeping statements.

That all politicians are guilty of corrup-
tion and all that. I totally do not agree with
these. Sweeping observations,

15.45 Hrs,
(Shri Chintamani Panigrahi in the Chair.)

: In every society, corruption is the part
of life and as long as man is vile, corruption
1s bound 10 exist. But at the same time,
majority of the people, coming from which-
ever walk of life, are honest and their
integrity cannot be questioned. I had
occasions to listen when some of the Mem-
bers have declared their assets and liabilities.
While enterning the Cabinet, and also while
leaving the Cabinet. Whether such Members
sitting either this side or that side, we are
really proud of them. Not only Members of
Parliament but the people in general appre-
ciate all such persons in Public life.

Therefore, instead of having this kind of
occasional pronouncments ; by only a few
persons in public life if a regular practice is
established and maintained, definitely this
would enable us to have our credibility
maintained at a higher level. While bring-
ing this Bill in some of the clauses, he
mentioned about the administrative arrange-
ments. Here, I have one doubt about this
arrangement. It almost gives an impression
that the declaration is voluntary. Once it is
done, I do not know whether it will be
possible to find out properly that the decla-
rations are really correct or false. Supposing
they are false, what is the machinery through
which he will be able to ascertain the
correctness. This kind of arrangement is
totally lacking in this Bill. Thec purpose of
bringing this Bill is to have credib-ility and
show our integrity and honesty to the
people. Once it is established properly, then
only the purpose for which the Bill is
brought here will be served. If it is not pro-
perly done and if it is almost a voluntary
declaration, then many people may not evince
keen interest in declarations. If they do
not evince interest, they may not declare
their properties properly. Therefore, the
purpose will be defeated. Therefore, I would
like to suggest that in the administragive
apparatus, there should be a machinery o
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find out 1he authenticity of the * information
contained in the declarations.

Apart from this, any Member who is
making declarations 1s given an option to
correct himself in due course if he comits
mistakes unknowingly. Suppose, he finds
some lapses are there in the declaration, he
has been given an option to correct himself.
But if there is a wilful suppression of facts,
what is the way out ? This point has not
been mentioned. This is also equally im-
portant for this Bill. One should not only
make a show of declaration but he should
be fully honest in making the declarations.
If that is not made, the purpose will . be
defeated.

Besides this, I am glad that he has not
excluded the family circle. It has been
defined and made absolutely clear that
family includes the spouse or any relations
which will depend upon him. He has covered
them in this Bill. This is an important
aspect. He has also mentjoned the regular
verification and checking about the

declaration.

Therefore, what I would like to suggest
is to improve upon the Bill so as to make
the administrative machinery more realistic
in serving the objectives of the Bill. if it
is done and if the Government brings for-
ward this measure as a piecce of legislation,
definitely this would enhance the prestige of

people in public life.

Being quite young and even during the
very first term of his parliamentary career,
Mr. Rajesh Pilot has brought forward this
piece of private member’s legislaiion and
if reflects the views of the youth about
public life and he deserves commendations
for that. I am really glad that every member
in this Houses reported this Bill and in the
other House too, expect the same. Support
The people in every walk of life would
appreciate this piece of legislation and

support it.

With these words, I congratulate him
for bringing the Bill before the House. I
fully support this measure.

st T 'f‘qE (gfeEi) : aqarefa
wdled, gay ggw ¥ qUA WAAIT qIEd
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S} VS qIEAT F1 g9 A1 & 7Y g9
Z T fam 38T g9 9FIT Fr faq TIX 6
ferna Y f5 waz-azeal 51 qeofa &
syar fagr sar 9ifzgd | A qrgae gar-
it qiEf & §3€7 g | Tg-AAT A qIEHT
agi &5 T, ¥ gHIL g AR I
NAT FEA[ {5 g0 951 &1 faqa qigaz
wrag ) gfaaq & agr sar aifgy afew
SR IHIL §) qVF T g9 IFIC &7 fae
i1 =rfgy @ifs a9 fgrgraa & A
gzdl @ q39 aia @t &1 grafa &1
ST & I IA 9T FI§ FAAG &
aF |

a1 fgegeam &1 feafq ag g1 a€ §
f& zq H'HE{\ § YA & Ha@d gg g fF
fedl smzAY &1 @wET 9% g9 q Ay
agr g | usAtfa gass &1 @F a7 9§
AaT-qIET AIZ UST &A1 F7 g1 4T A1F-
aar &1 g, g8 fergs=ard 9 siqa )
geq 53 gt war g | faa fzq 71§ eafew
gag-a3eq qadr g 349 faq sa+l gfaga
§9 agY gial, «afsq oF @171 Feg-a3e
AAHL A & A1 4,5 819 7 0T F1§
@l HUET ®IT 91 91 & a1 T § 7
agt &1 g % fgegeara o wezraiv &1
AT TH-AT AT KT 97 7g 3 | g9A ARG
g% fafazzT gt |

& oY agi as *gar fs gura wga-
g8 ®1 AT €@ g, §F 2T & A0S ®
d@y gu Arwr g fafasedy & s qy ot
MFT B wAge g | fgegsam A 37 sA®
s fasi-qradt @rea &, 98 @13-491a ®
agl fasar, ®93r 9gad &1 Agf fHaar,
AFId, IAF TG ALl & | IAH GEEAA &
fafaez?l atx gag-gz&al 9T o1 @=f gar
g, Ta.qT Y agud & @19FT H17 w6
gegl fas asT 9147, fagq o7 I
avfg &1 &1 7 § |
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Froma ans fergeara ® I § AN
ag g & 1 § fad) fa@ig @iff ) GFT
FI 0SS AR HIAT AGAT, WG F7AT
qret & "YETT TEY g1 a1 gAr wEt #)
ar fadl atw 71T &), epaw uadfy w1 g9
AMEAY &1 MGF FATFT GIE A G ARLT-
[T & FAUY AT F UFX | ST G
fggY stw &Y g1, &T FIGY T9Y FF
usEY &1 SEr g1 a1 #19 WA 1 AgY
A& g 1 19 feafa ag @ f& wmo dto
F1 frgtgzg 97 gefa 9v sml-aml
TqGT 2F7 AT OF T A AIE g ar gn
WeIIH17 &1 F7 71F TIAY, THo Mo &I
g9 &8 UF T4 ?

adr grgar az g % aa gur geF
feafg aga @7 @ | = 5& 37 5% Saar
F) T az AEqw A2 2 o1y f& uwAlfa
FAAT &) AT F1 A9 2 1 AR g1 U~
atfa &z &y #rszdl e usAIfaay
FY gr miwar wfwar sastwad
SIS &1§ AFF7 9 L & FAq1 1 40
g FIT F21A FT Ag) @I & | A Al ag
gt @ar 2 f& wsdifaw F arg §18) @)
WG HEF AE TIT ) AYE WH g7 G,
dYaa g1, 9T g1, gT WA qE-a¢ FUA
HITH q14 g1 1T IAD @1 §9A F F1A1T
gl | aga & q83-9z@ Q& & faa%F anaw
T 40,40 HT 50,50 FATL WA & F1AYq
fag gu e, & suaar wrgar g fs 3 &g
Ja@ e 7 AT AR AT A ARY Iq
g & S adf 2 q@ f& wadfa
wAdT &Y AT F1 WIHA § A H1T §F W
& &3 ) g AN aFd g |

& |eAT ® ILFIO IAT F1ZAT E
QAT U & §IF 1T FIAT g3y « agi
qT HIOIT AR T F F97 FW F @
¥ wgl f5 gw @7 |17 OF Fa1 @1qT AT
o% Sa1 9gAT | e & fafqees & qw
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gna a1 mifeai g ar 9 g, afsa SEiA
QT F) JAAT F TIHA TH T @1 | FTAE
araN-@.g 7 famy OF ¥ fag 79 g
¥ qears Gar #39 ¥ 1 ag a7 faare @
faqg aearx wia agl A4 @) gA@ @vg
FraRe gid-fusg asl a5 gadsq grd).
fuafass & femis «@gq @, afeq ag
gANT % gU, 993 9 gU HIE 9 @
fagd fau 7 29 & fog )

gAIR AW & At e SEESSET]
F1 AFHET 9g ¢ fF gut wri@ Faar, m
Fifs g T ), 3T WIT § F1C | A
W &F 37 FAT AWM & @A F AL
faaar &, 99% faw 7 & gy sz aF@
F1 sageqr Ag g1 gwR W F AFieAr
aiet F faza € gedifwafasy & ag w1
g 2@ & fagz suar) DI FnA
93 ¥ 59 Q& & QWA UFH J13F 1 @T |

g9 SAd1 #) 2§ g} GFd | g9
g &Y qAar afeqa IF 1A | 93 79
@1 T AV FH 987 FT a7 9 a-fRey
¥ fae g @ AlsT gy 2 F Aqre
F1 nAafa ag g fF sa go gar qm&
glar =fga |

& uradlg gz s uIT qrade,
1 gg fas &R & fag weaaae 2ar g
A GIFIL W7 FA1 g 05 ag w09
#IT WIGIGH S8 97 a9 F fag qw
faw w1g, arfs gagezed) 1 gen &
WITIFATE F1 ST 8F | T W F gai
Sty &Y aie) &R w1 g aval
o fafaee<i 813 @ag-aze) 41 39) o
grasal 7 a3 @€ @A @El § wed
FUel 197 FAr YT g &«
@Az ) gz 6, ag A8 &) awan |

T9& @9 g IR F) gag-aeel
1 ngfal &1 o wgarg @ar wifgd
FUT 1§ Qoo AT HEFT Hifew FaTAr
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2 ar grer & Bfgag &1 JQar sy &
& &1 g §F @9 F1F gIHQ A9
¥ ggt wig 2, @fea foa deg-gaea
qig mE Ag @, dg T Sar g AT
frazmrqT SIAT &1 g9%1 Haad g f®
s #t ¢fega gagazea ¥ swar g,
qH oMo 1 2fega a1 @Y ot § aga &7 § |
ag FE SHIHET § 7

fedl »f §8g QIET F1 F9F HA A
gud &1 @9t 1500 WA Sfq-wrE 8§ F9
Agf @A 21 ag wagr el & emgan ?
gvF1T gar fau @ararsfoer £ sggear
AgY FT qI@T | F15 W HYI-GIET BIF 9T
100 97 wifa®s & F7 @9 AL F@T |
gAF! agf § w2aa anfz M 94) 9z
g | AIFIT gAZ-AgEA] &) q9A) g7 gfa-
gio’ q agie, AfFF ag 3a& fag aq
gfaaisit a1 egaear £3, f9q3 F siqan
F1 &I AGT A F QF | GIFI A
Fiat 9T fa=siz @& oF aswr faq
wig, faad g9 T@ IWH F1qd AT
WeIFIT F1 GeH & qF |

SHRI BRAJAMOHAN MOHANTY

(Puri) : Your presence in the Chair inspires
me.

1 support the Bill. The Bill itself reflects
the upsurge of the younger generation (0
keep the system clean and thatis an upsurge
which has been embodied in the Bill and,

that is why, 1 also congratulate the mover of

the Bill.
16.00 hrs.

1 have gone through the Bill and it
touches a very negligible part of the political
system to make it fully clear. We have a
democratic system of government and every-
body knows that it is not a perfect systum.
Pandit Jawaharla] Nehru once said, ‘Demo-
cracy is not a perfect system of Government :
it is the least imperfect system of govern-
ment’. You should take it in that way. The
democratic system all over the world is con-
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fronted with serious threats, crisis of corrup-
tion, crisis of instability, criscs from different
areas. The question now arises whether the
system will survive or not, Even in the
United States of America there is a contro-
versy, whether the President is becoming
more and more powerful day by day, assum-
ing more anu more powers, what was not
envisaged in the Constitution. Naturally
different types of crises are penetrating into
this system. My submission would be that
corruption is the most important part. When-
ever we think of keeping the system clean,
we must think of the election expenditure,
we must think of the political defection and
we must also think of the other aspects of
the problem, so that we can keep the system
clean. Unless a comprehensive thinking is
there, 1 do not know how long the system
would surviv: either in India or in other
countries as well,

In the U.S.A. when Nixon was contesting
the Presidential election, the Presidential
election expenditure involved was 200 crores
and every four years it has becn increasing
by at least 25 crores in each election. I
have not got the recent figures, but so far ag
Nixon election expenditure is concerned, it
was 200 crores. You know, whichever
Party is in Opposition, always they give a
declaration, and that is part of the election
manifesto, that they shall keep the White
House clean. But as a matter of fact, when-
ever they come to power, the White House
remains as it was,,,

SHRI NARAYAN
(Midnapur) : It becomes dirtier ?

SHR1I BRAJAMOHAN MOHANTY
Not dirtier ;1 do not say that, 1 say, it has
remained as it was,

CHOUBEY

I do not want that this Bill should be
approached from a paity angle, It touches
one of the vital national issues of the coune
try. Naturally it should not be considered
on the basis of any individual or party.
Here in India question arises about the total
accounts of the Party. We are not disclosing
the accounts of the Party. Even Sir Winston
Churchill of the U.K. was reluctant and did
not place the Party accounts before the
public although the Labour Party was ready,
Naturally my submission would be that the
total problem should be approached ang
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answered and it should be pursued generation
after generation so that you can keep the
system clean.

Take the Socialist system. Are they free
from corruption ? No, Sir. If you see the
official organ of the Soviet Union, the
Pravda, you will find a lot of allegations
against officers indulging in corruption, the
party officers indulging in corruption. Even
dowry is there. Class distinction is there.
That is why, the warning is given by the
official organ of the Party., This is not my
saying or anything like that. You have heard
serious allegations, not only of political
deviations but also of personal deviations,
against Stalin. You saw the mischief done
by the third, cinema-star wife of Mao-tse.
Tung in China. In China you will find a lot
of deviations, lot of a human failings. I do
not say that men are angels. They should
try to be angels, they should try to be perfect.
Nobody is perfect. We should try to be the
least imperfect. That should be the approach.
In that background, the best answer to this
problem is a very strong public opinion.
Unless we create a very strong public
opinion, no statute or no legislation could
answer the problem. We have in our Statute
Book a legislation against dewry. We have
in our Statute Book legislation on different
areas of social reforms. But they remain
ineffective ; they only remain in the Statute
Book and are not effective. The primary
consideration is, we have to create a strong
public opinion. That will keep the public
life clean ; that will also keep our system very
clean,

We must take into consideration another
aspect also. That is whether we should have
austerity or ostentation in our public life.
But my submission would be that it should
be balanced. Once upon a time when the
country was partitioned and Mohd Ali
Jinnah was the Head of Pakistan, he said
that he would not accept any remuneration
and he did not accept. The same question
arose with regard to his counterpart in India,
that is, the Governer General or Victory in
India. Then Pandit Nehru said that unless
we fixed the salaries for the Governor
General or the Victory or the President of
India, a poor man could not hold this office.
So naturally that aspect also has to be consi-
dered, Otherwise representative body in a
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democracy will be a rich man’s paradise and
it will be accessible only to richman and the
poorer strata of the society will have no
access to it. That if also a matter to be
considered. My submission would be : let
us all discuss it thoroughly and comprehensi-
vely and think of it and not approach it on
a partisan basis. If I may be permitted to
say though I do not want to say, corruption
charges have been levelled about each and
eve.y party. You imagine people who are
corrupt, people who have been declared
corrupt by Commissions are now leaders. I
do not want to name them and I do not like
to name anybody. Yesterday Hedge’s name
was mentioned. You see Mr. Bangarappa
has made-a statement that his close relations
are involved in some rice deal. It has come
in to-day’s paper or yesterday’s paper. Mr.
Dandavate, you can check up.

PROF. MADHU DANDAVATE : A
House Committee has been appointed.

SHRI BRAJAMOHAN MOHANTY :
The Ministers of the Government have said.
It i1s not my version. You see thc other
aspect.

George Fernandes said—you will be
surprised— that Hagde Government and the
Janata Party Chief Minister is pursuing the
introduction of the Preventive Detention
Act,

Naturally my submission would be that
we are not angles. We should not approach
it on individual basis or party basis, There
should be a national approach to the problem
and there should be a national answer to
this problen),

With this few words, I once again thank
Mr. Rajcsh Pilot for initiating a debate in
this regard.

DR. SUBRAMANIAM SWAMY : Mr.
Rajesh Pilot—has he declared his assets in

the House.

SHRI RAJESH PILOT
Sir.

MR. CHAIRMAN : Now, Shri Narayan
Choubey.

SHRI NARAYAN CHOUBEY
(Midnapore) : I really congrawlate Shri

Very much,
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Rajesh Pilot for being bold enough to bring
such a Bill.

Actually this Bill should be passed or at
least the Government must come out. .,

(Interruptions)

MR. CHAIRMAN : You do not look
that side, only you look to the Chair so that
you may not get disturbed.

SHRI NARAYAN CHOUBEY : But
this gentleman always draws attention to
him.

AN HON MEMBER : You know his
past. Shall I tell the future also, Sir ?

MR. CHAIRMAN : Please go ahead.

SHRI NARAYAN CHOUBEY : Actual-
ly, one thing regarding a lacuna which has
been mentioned by our leader, Shri Satyen-
dranarayan Sinha should be looked into by
Mr. Rajesh Pilot.

Ours is a class society and it is not a
classless society. As has been very correctly
said, even in the socialist socictics we are
finding that the remnants of capitalism are
still operating in the psychological spheres of
the people there and sometimes some corrup-
tions are also being noticed there. Actually
the Party papers, the Party organs and the
Party leaders are fighting corruption. They
are very serious because coming into contact
with the corrupt capitalist world, even a few
people in the socialist world also get corrupt-
ed. But ours is a capitalist society and here
the money powers iS a very strong power.

Here even honest persons who are clect-
ed as Members of an Assembly or Members
of Parliament have Jearnt corruption from
big persons or rich people,

Whenever an young man is found in
Parliament, definitely, you will find that by
his contact with big houses and their families,
particularly, belonging to the ruling party,
he is corrupted by them. Sir, it is actually
a inatter of regret that the ruling party these
days to which Shri Rajesh Pilot belongs, has
forgotten the warning which our late Pandit
Nchru gave even before we got our Indepen-
dence.

Jn his famous book ‘Discovery of India’
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which he has written, he said that the election
was a dangerous thing, But, without election,
there is no democracy. So far as democracy
is concerned, we must have election. He said
very rightly that we should have such people
as Members of Parliament who have got
money. To-day his famous book ‘Discovery
of India' has become only a wizard, That is
because more funds are necessory now-a-days.
Have we stopped the black money 7 Or have
we stopped the corruption ? 1 am sorry, Sir,
that our Prime Minister, Shrimati Indira
Gandhi, whenever we talk of corruption
here, says that corruption is a global pheno-
menon and so, corruption in India should not
be regarded as such.

Pandit Nehru, in his days, however, felt
the impact of the black money very well.
You all know that Prof. Kaldor was brought
to India to assess what would be the amount
of black money in India in those days.
Actually, some statement also came in late
sixties that the amount of black money
operating at that time was of the order of
Rs. 8,000 to 10,000 crores. What is the
amount of black money operating to-day ?
First of all, there is no account for this.
Some say it may be of the order of Rs. 40,000
crores while some others say that it may be
more than this. Naturally, when black money
is operating, we cannot stop the corruption,
It is an impossibility. Anyhow, Sir, I welcome
this Bill. There is a proverb in Bengali which
I quote :

““‘Apani Lehari Dharma Apare Shekeao.”

Its meaning is that you teach a man a lesson
by doing such things, Actually, there is
enough rumblihg amongst the common people
especially, regarding the M.L,A’s and M,Ps,
They say : who is the M.P. who has come
from the eastern part of India ? Those
coming from the western part of India do
not believe that we people have been moving
about in buses, trams, hackney coaches etc.,
They do not believe that, The M.Ps must
have a car ; they must have a jeep. In
Calcutta in several arcas we people move
about in buses and trams. Perhaps they do
not believe how the M.L.As in Calcutta from
our party and even from the Congress party
live. They will be astonished to see us, I,
therefore, say that this Bill is welcome. For

that purpose, it would be better if we can
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clean our own houses first before as catch
hold of others’ houses. I am asking — please
do not take money from the big people.
Advise the people not to take bribes. Thsre
T welcome Shri Rajesh Pilot’s Bill. I cong-
ratulate him for tnis.

I hope that Government will accept this
when they speak about honesty and integrity
etc. At least please try to bring a total bill
incorporating the provision that the M.Ps,,
M.L.As etc. who are corrupt would be
removed from Parliament ; some punishment
would be given to them. Some such provi-
sions should be incorporated into this Bill.

Some one was speaking reearding Mr.
Hegde’s Bill, T have never seen in my life
the person like him. What is the harm if
he has brought forward such a bill and got
it passed in his Assembly ? What is the harm
in having the assent of the President. If the
Janata Party says, it correctly says b t you
seem to be nervous because if such a Bill is
given ascent to then you will be compelled
to pass such a Bill.  Sir, T request the Presi-
dent through you ..

vl wnarg & (AFAT) 0 HIT A
ar frgas ar7 fFar & ama faqT qar

q 7

S} g =@\a ;. ag A8 g fwar
g !

TR waaE 39 : 9 T fafwg
fav &g |1fam )

SHRI SATYASADHAN CHAKRA
BORTY : Because we have only to declare
our poverty whereas you have to declare your
asscils,

WG WA IF: A AT F @y
qAAT 7 78 7 |

wfy AT 9Yg g AT AT W
@) a1 ag #3 @qr g v saw
fassy 32 331 33 2 1 AT #g7 ¥ 4Hag
ag & f& 20 agy A o fFm B g
fasst agl =zziat =Tfgt | o& amag
g @gE A o alar @ fr gae miga
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& fist fe@R ¥ S@w w1 g el
g

He has pre-empted Bangarappa. It has
come in the Press. He has set-up a com-
mittee consisting of all political partics to
inquire into this and make a report.

Sir, Shri Rajesh Pilot’s Bill is a good
Bill and after removing the defects—if any —
this Bill should be passed. We will be happy
if the other Congress (I) members show the
boldness shown by Shri Rajash Pilot but I
apprhend he may fail in his efforts because
the others are more stronger him but I still
support the Bill brought forward by Shri
Rajesh Pilot,

SHRI GIRIDHAR GOMANGO
(Korapur) : Mr. Chairman, Sir, I support
the Bill moved by Shri Rajesh Pilot. This is
an appropriate Bill and there will be no
difficulty if such an Act is enacted for the
Members  of Parliament.  Forty-second
amendment was brought in the House which
amended Article 105 and it covered the
Members of Parliament but the same has
been deleted now. So, there will be no diffi-
culty if this Bill is passed and if they are
controlled on those lines. I think this will
be the best way to purify the pollution of
politics. We are a product of politics. We
are elected representatives. We cannot be
elected without facing the elections and
cverybody knows about the election system
in India. One knows how much expenses
we have to incur apart from other difficul-
ties. 1 have found out a number of compon-
ents and I will analyse one by one,

There are a number of VIPs and we
MPs are considered to be VIPs, 1 think VIP
means a very important person We are
rather VRPs because we are elecied represen-
tatives and we are representing the people
and, as such, people think that we are
important persons, Yes, we are important
persons when we occupy the chair on a dais
and give a lecture at a function but we
always think that we should be responsible
persons.  Sir, what is the difficulty with the
MPs now ? We pass legislations, we enact
laws in the Parliament. Why should not the
laws be passed for ourselves ? The assets and
liabilities of the Members of Parliament
should be made known to the Government,
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that 1is, regarding their present income,
previous income and the future income from
the property. A Member of Parliament has
got only two eyes whereas lakhs of eyes are
on the MPs. We cannot escape from the
people. Where is the question of escapism
when we are thinking of bringing a law of
this kind ? The Indian democracy is not a
developing democracy. Tt s already a
developed democracy and here the develop-
ment takes place spontancously. We have
seen a number of changes taking place in
the country both in the economic field and
in the political ficld. Why does a Member
of Parliament or somebody become a corrupt
man ? There are four reasons for this. Onc
is the comparison, the second is the competi-
tion, the third is the motivation and the
fourth is ambition.

Regarding comparison, a Member of
Parliament starts making comparison between
himself and other Members of Parliament.
He will start comparing himself with a
Minister of a Member of Parliament who is
rich because therc are Members of Parliament
who are rich and well-to-do. If he starts
making comparison “Yes, he is raising up
and gaining both power and wealth and I
must also attain that level”, then he starts
competing with him. In this way, competi-
tion starts. Then the motivation comes to
attain that level. In the end, he becomes
ambitious and his ambition is to become a
leader of the party. These are the four main
ideas which pervades the minds of the
Members of Parliament. It is not in the
case of Congress-I MPs only but it is happen-
ing with the MPs of other parties also.

The definition for democracy is stated as
«for the people by the people and of the
people”. But if you ask me what the defini-
tion for bureaucracy is, I would say that the
burcaucracy is “by the Government, for the
Government and of the Government’, So,
they are running the Government and we are
representing the people. Yes, it is said that
the Members of Parliament and governed by
the rules and regulations of the given Act.
After completion of 11 years of Membership
in the House, I find that the power of an MP
is that he can send representations either to
the Government Officials or to the Ministers.
But the power of a Chairman of a Committee
is more powerful than that of an MP, because
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the Chairman has got responsible post. So,
my point is that there should be some defini-
tion as to what the power of an MP is, what
the duty of an MP is and what the responsibi-
lity of an MP is.  All of us are not having
car. There are a number of blocks which
are cevered under a particular constituency.
If a Member sends his tour programme to
the BDO for touring a particular block, the
Officer in charge should provide transporta-
tion facility, by providing a jeep or any
other vehicle to the MP so that he can tour
and know the conditions prevailing there.
Moreover, there is a distinction between the
Members of Parliament and the officials.
The MPs are considered as non-officials
whereas they are the representatives of the
people and they arc also part and parcel of
the Government. We are representatives of
the people, and are part of the Government
machinery and the Government.

The Bill has been welcome by all sections,
and | also welcome this Bill whole-heartedly.
I am confident that the Government will
bring forward a comprehensive Bill coveling
all aspects as well as defining the power,
responsibilities, duties and the role of an
M.P. along with the facilities to be provided
to an M.P. so that he can deliver the goods
and represent the people in rcal tcrms. Jt
should not be for election purposes only.

I do not think, anybody will have any
objection to it, but the question is when such
a Bill will be brought forward by the
Government,

With these remarks, 1 conclude my
speech.,

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Chairman, Sir, 1 would

like to make brief observations on this Bill.
I want to associate mysclf with the comm-
endable efforts of our young colleague ; Shri
Rajesh Pilot, who has moved this Bill for
the consideration and passing by this House,

Sir, you may recall that I have already
introduced an ijdentical Bill in this House
long time ago, but since Private Members'
Bill is balloted over and over again and
whenever you get favour of the ballot, then
only it can come before the House. I feel
that probably after 2000 A.D. my Bill would
be able to come before the House. In the
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« meantime, I would like to take this oppor-

tunity to express my views on this Bill.

This Bill is in keeping with the best
Gandhian tradition, and 1 think, if
Mahatma Gandhi has any significoance to this
country, the greatest significance is the
sacredness that he lent to the public life in
the country. On a number of occasions,
Gandhiji used to say that every public
worker in this counrry, including a legislator,
must be accountable to the public, and he
is accountable to the people for every
pie that he gathers, We khow it very well
that in his own personal life, whenever
Gandhiji collected any funds, account for
every pie was kept and he rigorously follo-
wed in his own life the principle of non-
possession and non-attachment. This being
the tradition of Gandhiji, we in our own
humble way should be able to fall in the
footsteps of Gandhiji, though not to the
extent to which he could, but in our own
humble way we should be able to function
within our own limitations. Therefore, this
Bill is the most commendable one, This is
the land of Gandhiji. We need not wait for
any Act of legislation to come, You should
be happy to know, that as far as the State
of Maharashtra is concerned, for all the
Members of my party, who contested the
elections, we had made it obligatory thal all
of them must submit their statements of
assets and liabilities. We got a book printed
circulated it along with t(he election mani-
festo, and we told the voters that whosoever
wanted to go through the book, it would be
made available for public display. It was
also kept in various libraries, various gram
panchayats etc.

SHRI M. RAM GOPAL REDDY :
Why not in Parliament Library also ?

PROF. MADHU DANDAVATE :
also there,

It is

Thus, we tried to do it in a popular
way, but ultimately, there has to be a sanc-

tion of law, and, therefore, this Bill is
commendable.
Shri Satyendra Narayan Sinha has

rightly pointed out that it is necessary that
if any Member of Parliament violates the
law, that will be operated, in that case there

MAY 6, 1983

liabilities by Mem. of 372
L.S. and R,S, Bill

must be certain penal provision. Otherwise
the violator of the law is going scot free.

Sir, I referred to Gandhiji’s name. I
remember when Gandhiji said that man in
public life must be accountable for every
pie ; he must not amass wecalth and he
demonstrated it in his own life also.

On the Occasion of the debate on this
Bill, 1 have the happy memories, perhaps
some of the best memories of Gandhiji’s
public life. Sir, you may recall that on the
historic 14th Awugust, 1947, only some
minutes prior to the midnight of 15th
August, 1947, when this entire Central Hall
was illuminated and late Pt. Nchru was
delivering his famous Address—Tryst with
Destiny in this very Constituent Assembly
Hall, and when he was telling the nation at
the stroke of the midnight, when the world
sleeps, India will awake to life and fre-
edoms, at that glorious moment of illumi-
nation and glosy, where was Mahatama
Gandhi, the Father of the Nation ? He was
not in the midst of those illuminations ; he
was not in the midst of those deleberations.
Away in the distant Calcutta and its out-
skirts, in the gloomy darkness of communal
disturbances, Mahatama Gandhi was moving
from place to place. And Pandit Nehru was
grateful enough even on the occasion of
India’s first celebrations to send his emissary
to Mahatama Gandhi on the midnight of
15th  August. And when that Emissary
reached his place at midnight, he had discu-
ssions with him and the next day when.
Mahatama Gandhi went to give him
send off, he walked a lot along with him.
And when there was parting of roads going
to Calcutta City, there was a small tree
from which a dry leaf fell down, and a
small fruit fell down. The Father of the
Nation, Mahatama Gandhi picked up that
dry leaf ; he put the fruit on that lcaf and
told that emissary of Pandit Nehru, that
they call me the Father of the nation and
the architect of India’s freedom. I have
nothing that I have amassed. I have no gift
to you, I have no gift to send to Pandit
Jawaharlal Nehru. Whom you call the Father
of the Nation and the Architect of Freedom,
he has only this dry leaf and a dry fruit to
offer as the Independence Day Gift to one
of the architects of our freedom.

Pandit Jawabarlal Nehru, And that is
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how, whom Churchill described as Naked
Faqgir or India, but who represented the
glory and the future of India, that man
possessed with the feeling of non-attachment
and non-possession, gave only a' dry leaf
just as the Independece Day gift to Pandit
* Jawaharla] Nehru on behalf of himself.

Sir, these illustrations .and these
memories of Gandhiji make us feel ourselves
so small that it is the polluted atmosphere
in which we are functioning. How much
wealth is amassed today ? What is the image
we the Parliamentarians have in the eyes of
the people ? And if that image has to be
sharpened, if that image is to be brightened,
we have to cenvince the people that we are
growing in the Parliamentary institutions, in
the image of Mahatama Gandhi. It is nece-
ssary to convince that we, while functioning
through the Sovereign Parliament of the
country, are keeping the traditions and the
legacy of Mahatama Gandhi. Sir, I admire
the effort made by the young colleague. He
has brought the Bill in which every Member
of Parliament every yeat will announces his
liabilities and assets. By that I think the
people will feel that those who have been
elected to Parliament, they have not gone
there to amass wealth, but they have gone
there to discharge the duties.

Sir, in this connection I may point out
to you that sometimes even if we try to act
to the ideals of Gandhiji, there is not
adequate appreciation. There is no response ;
there is no acknowledgment. Sir, even at
the risk of being misunderstood, I will give
you a very interesting personal experience.
when the last Janata Government fell, and
when went out of Office, remembering the
memories of Gaddhiji. I decided that we
are accountable to the people, and therefore,
to the President of India, the new Prime
Minister of India, the leader of the opposi-
tion in the Rajya Sabha at that time ; and
also to Jayaprakash Narain and Acharya
Kriplani—the great living Gandhians in the
country. I sent a Statement of my property-
assets and liabilities-to all of them and said
that I had already sent to you my Statement
of Assets and Liabilities the day I had
become the Minister. When I am sterping
out of my Office, here is the Statement of
my Assets and Liabilities and also the State-
ment of Assets and Liabilities of my wife,
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because she also can inherit the property
that I have,

And when I sent that, you will be
surprised to know  that there was no
acknowledgement from the temporary Prime
Minister, no acknowledgement from cthers ;
but only the noble souls of Jayaprakash
Narain and Acharya Kripalani, the genuine
Gandhians in this country sent warm letters
pointing out : ‘Though there is now law
that demands that you should send a state-
ment of properties and liabilities, this is the
right thing that every social worker and
public worker must do.

What I was impelled to do on my own,
I am glad that our young friend Rajesh
Pilot wants it to by lone by placing an
obligation on every Member of Parliament ;
i.e. every Member of the Lok Sabha and
Rajya Sabha to come forward every year
with a statement like that,

Some cynics may raise the question :
What guarantee is there that the statement
will be genuine 77 Whenever any new idea
is brought forward, the voice of cynicism
will always try to find a loophole. I would
like to ask : ‘Are therc no loopholes in the
income tax law ? For that reason, do we
discard that law itself ? We bril‘lg forward
land reform legislations. Are there no loo-
pholes on them ? Are there no loopholes
through  which  even clephants can
escape ? There are loopholes ; but even then
we have land reform legislations. We have
various sets of legislation,

We had legislation for introducing edu-
cational reforms. There are certain inade-
quacies in the law. There are certain
loopholes in the law. But we do not throw
the baby with the bath-water. Therefore,
because of certain defects and inadequacies
in the legislation that is sought to be
introduced, we should not try to destroy the
very spirit of the legislation. In this respect
I would go a step ahead. I know what will
be the fate of a Private Member's Bill.
Ultimately, the Minister will rise. I have no
disrespect for him. He will get up and say ;
“The ideas are very fine. The spirit is also
very fine."” Therefore, he will accepts the
spirit and reject the bottle, That is what will
happen. Therefore, the Minister is likely
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make an appeal to the mover of the Bill
and say : We will scrutinize the Bill. We
will try to bring in the future, some sort of
a legislation. We will apply our mind. It is
not merely under our consideration, but
active consideration. With that assurance, 1
want you to withdraw the Bill. That is
what he will say. I also think that Mr.
Pilot, being a member of the ruling party,
will not be able to discard that advice.

But there can be a via media. 1 would
request that min the event of such a request
coming from the hon. Minister, Shri Rajesh
Pilot can make a counter-move and suggest
to the hon. Minister that he accept an
amendment, viz, ‘Let the Bill be sent for
circulation for eliciting public opinion’ ; I
think that can be a viamedia. So,
Government will not have the dissatisfaction
that some Private Member's Bill is accepted
against Government’s advice ; and Mr,
Pilot will not have the pinch of his cons-
cience that he had to withdraw the Bill.

Mr. CHAIRMAN : This can be called
motivating Mr. Pilot.

PROF. MADHU DANDAVATE : This
is a good motivation, and not a bad motiva-~
tion. 1 think even if it is sent for circulaton
to elicit public opinion, the purpose of the
Bill will be served ; and if it is established
that adequate public opinion in favour of
the Bill 1s built up, in tliat case even the
Government can bring forward some Bill
on these lines. 1 am sure that if the Govern-
ment brings a Bul, it is bound to be adopted
unless there is dissidence in the Government,
But 1 don't think it will grow to that
extent,

with this background, I once again
express my support to the Bill.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Don't hope for it.

PROF, MADHU DANDAVATE : I am
not hoping at all. I do not enjoy the break-
ing of others’ houses. Nor, of course, do I
want the breaking up of my house, There-
fore, ] once again congratulate this young
MP for having brought a Bill which has the
best of intentions. Let him not worry about
the lacunae and the loopholes. There will be
loopholes in every legislation that is there ;
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but the spirit of the Bill is more important
than the content of the Bill. Therefore, I
wholeheartedly support this Bill.

ot gEasg g (TAY) ¢ @y
ugied, A Iy qawe ¥ @ faw dw
fear &, 99 qv @a ¥ fasiz 9we {5y
& | UF qig & SgIN qrEaaT w1 & fay
AT uarAMfasy &) ot g Sy Y q97
i g, 3ad afefaa 17 & a1z ag ag=mn
g f& aorsa usagEt & @Y Jar oo
MY gt AT} 1 ST FHY o7 w2 ¥ fw
AQISY- AT A § @ A ¥ euva ¥ wEd
g | AT gugd § f& ag slas § Jar
gl & | AarEl # @wg Ja1 qifsd
Ig AQT eTRIAT  wadl § AGY wgr @y
GTg |

99 JT GHE 9 ¥ ATI FT 147
g | gadl frwEe a1 v, W@ fadr
FINT ¥ ALY, s1aq & geg Faa a1y
g 1 7 fassr G g slra gmmerd @
g !

Politicians do not commend any respect
and love from people at large.

ag SIS A3 F1 FII07 Fq1 971 ? fgedh
& Jg-a8 sWF T grfgeasi ¥
faer @ f& <1 agar ewid &Y carz g%
QA 1 o, SAR ATH AT TANA G
am a% § | ¥ qq @O F qr@ @@
af & &S gfAar #Y gAY fAag § w1
A9 F /T AE AFAT, WY I HYAT
fegar € aga 21 s=ar a1 famg ay
gAY § |

T AN §, FF ALY 9¥ T1y
JAT WA & | AT FAA §, FA-HH)
Rargvar & & g9 g&v &1 ggoann
g &Y g A | AFIEWT AT ¥ AG
sgr a1 f& 70 usAfa eqdq)fa & aigre

9T 8—My politics without religion is not
politics,
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gegta qrs v & f5 ¥Q wadfa g9
Aifa g 1

#9q St gg faw @ fHar g, Fga
arsor f&ar § | 78 T H=ST FIW A9
gzrar § | faw &Y G3fasn Fa1 ) 9gd
Sifed, gAIt 9 SI9T 19 FF1 A IF
Fgr g, & o1 ara®y W1 ) &7 F@r
g1

Fga 1< g a1d g AT g, AT
qId g% &, MFIGFT FAWE AT | qq gH
AT FEHT AT B A TAT & @F I
fgara qar glar g, Sud fa@Ar ggar
5 & e & &gar g % @ ufa =ama
QT @9 F'g | @fe7T FArg qr gsi
faar giar g &Y gawAmT f&aar faar
Srar g !

#Y *% TIT AT OATI@ &7 fas Gor
fear ar @i% Fgr & S F47 gAY foegady
 am F g ofaw & sar =gy §
IAFT AZTATAl FIF qE H1ILTF IO
we1 Afsa, ga @aa 7 g fawg g9v w9
¥ 7T 48 W2 A% fza4qa gar s aq
gzedl 4 Fg1 & g9 AvAr #19 &39 &
fag miuq gawsg fFo sie ) Ffeq oar
Agt f&ar 7ar @ 1 9T g, UHoUT oo
gl ar udodWle g, ga gfafafaal #1 srqa)
gige} &1 sayr T =ifgo . gmR agr
F§ Q8 HAl g &, 91 M aF FAFH
agq & faq srodl sragar &1 fgaig aar
qH AC |

FAT @ & wgar favm § usg
wra (it zadlT fag) : & At ag Iuw
q9 T 8

s} qAwE ION A EEI gi AT
9T, § A ag IHA 9T EY | AT USA-
Aifam &1 sfiaq ofas g @@, ar sa#
qAT g /T FIgn | /tFw o g
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gy awd § usdlfady &7 geEr @i
fry g% R fo sast 1§ avgram agY
FHY F a1 qar g § #ar g & gy
F1€ FIGr g T GA1 FE G g 1 gA
§q avg 1 a1q gy gsar g f& “Fars
QAIFITT § 0T AT 0 "' IE GAFT
qaE«IE WY gral § AT A WY e
g 1T ANTT a8 gHARTT AN ATEF
gY g & |

#ar=gar g f& ga faq £ g
faa 3% wifea &2 fzar o gq faa
& 7av A1 ArrFA § 6 9 wgiza A
I¥ WY Sarar AEF g1 #NT gIEIT A
qieiifeas fas g1, ar ag «19 g gFHar
g | w92 fazrarn, AT, WA ®1 qE@gT
FIAT, §IF 9aATG ag & [F FLHI HT
TURT AZY & AT IAA FIAI @, dT A
T AL, A4 7% &7 & gwara
gY 99T, ag 997 &1 gF g fF g4
ark @ fava gar Fifzo | sz usdfag
&qAT Staq gg a0 &9, a1 9% fay
1§ T AZ1 10 ) AT @0 FET §—
a8 g 3 91z 91y 35— fF a1 SrrAR
g FIE I8 AT

QF 1T BT FIAMFEN 9 qgt FgT 9T
f& usHIGsr F 919 A7 AT, IG5 qiF
qdl ® qFA T KU g, A7 E, IAW
g3 & 97 @aar g | faa usdifaat  ag
& Foir gafdl &, &97 9139 F1 ageq
gua 27 % (a7 afa &< faqr, & 18 52
gfa-fea & @ &, 3741 gaqdr fauae
| & AU g1d § 1 S1a sEHl AT
grent &1 faeqa &3an g, ar guean g
2 1 aremt &1 fazwfa & qor sz & fay
gazAl & & g |

gAY azeg T o1 faq T fear @,
& guwar g f& g a4 99 9 fawg
FO AT §W &I T QF mtf:srif?t
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fasr @z § ATCA | = gar fag &1 €T
gq 9 fa=sre swar =Sfge | ogi aF @
fas #1 gvaww §, 9 Tgar g {5 o= fa=
F JT9dT qA4 & fqx  g=fa faar
ST |

ot qase Jq aat (FEIar)
garafa agEa, = VST q1gHZ FT AlF
9T qgT TSy AT & Fgeq) gru arfeaay
sz wfoa) &Y gigor grasy fagas &1
gugd §I4 AT JAHIEqT F gAY A F
@t sga F) afenfaq @ g ) g ar .
ax &r gugyr 7 sagfafafgay
gaf &1 fawg g T e AT gm feum
qofifeafa & gigae ¥ & o fas agi
qigde fHar & ag awda 4 gugHAyg
Far @1 gEal g | Ay arag famw gv-
FIT FT &1 F Ay 91fgd 91 AfFT Yqr
AL g1 9% TIENE WF A ag faw@ agi
qT WIHT GHIAGTY &1 wazq f&gr §

q§  HAT LG ST 1 g BT H
AIFATA® TATHIA UG, 1T GFIGT
qAIEA, Blo SR waT geaife qal fay-
faat gt € fasgia a9q a@\F slga &
sufgqad  sgar qifwaifs s & few
A9H 9% &1 W1 geralr agr fEwar ar
Sgia aifes awqla sifaa #§1 g —gar
FHY GA &1 A0 (w0 ) A7 agige
QUEA! &1 9F T4A1G A1 9T I@ A
A% I QIT H WIT ]23 TIF g AATH |
%9 IFIT J gH 3@d g g4 Adrel &1 HaY
AN &1 ATTET AL WY AT T g I
97 WA & 9621 1 | gEF faqda
IRIA HIAT GFYOT F|aT HIAT Feq107 9T
gwarfaY & fga & @7 sifia &1 fan)
afea v gua o featq § san afeer-
feq &1 et —avw< g fa €3w e fx
TIIL—ET gidl § | §6% wekl 9 Heeq
FYTY WX qJRI@IE QR AT 7 99 @I & |
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usAfa®  JqETT 9q q8Y FT . gRIANT
F g ou fourfg & & fasr agi 9%
segd fwar agr § fad g9 @@ 1 919-
g9 & fF &iF fgq ¥ 937 $39 F gug

areq T qaAr  arfeqal @t qifacal Y
YT TFIAT 4T UST GAT W F (F
Sa% qra feaaY geafyg anfs @Y § 1 g4
fagas & aga gz av faqE 27 §1 914-
g1 Y I@T AGT g 1 g9E g gaafa-
fafaaY & g& g1 &1 W7 987 Y GHAT |
gATR AT & T Fauar a97 §
@ faw: atafa qoar aqaqqq
Sarrafiamig ag9a FEaw N
afEa qrasa @ A HT AR & I
g Sgrar |[adyY g 1 32T Ffex FY g A
¥ge fraral & € g % & gw a1, guR
& & a5 qfwa axfaa g g g afeq
NIAT 1 g1 &) fa=ar ggdar ar @ g
agr &1 g & ar9 gw e =9i &
faga ad gqg & 1518 Saa &1 fagar
agedad g1 wifge ag ant a5 wfafesa
afigrasr g @ faard o fagas
F1 OF HEIT FEH FFI T GHAT & |
§ WY 7g gaE@l & T@ WA § HgAq
g f& ggst sama sma & fac
gaifza fear s@r =ifge (& sgan g
f& stama area 37 & fag 5397 st sqm
2 | 59y HM wqqr 7 fagarg dar g
fe qaz ggeg it g8 A A @9 @ §,
faat #T R 1 g9 7 ¥ To Q¥ FJIA*
sfafafa &, st &97 9 F71 geaqT 1 §
YT arYuf §IET FT qEATH $3F § | aga
¥ 447 9% T@ AE F FIIFAET § A8
g1 39 fAfga eng & qr av gg § ek
Sl W & gIU §AT  F1 FYfqq F@
®T &9 g @ § |
. 9t fagas w&qa fear nan @, § saer
qAYA FIF G AT AT FAA FIAT § |
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SHRI SONTOSH MOHAN DEV
(Silchar) : Mr. Chairman Sir, I congra-
tulate Mr. Rajesh Pilot for introducing htis
Bill. The very introduction of the Bill
has given a big responsibility to the Govern-
ment. The Members of this House them-
selves, by taking part in the discussion on
this Bill, have admitted that there is a
sense of _distrust among the people about
us and this is why they are saying openly
that this Bill should be accepted and we
should declare. The assets should be
declared but at the same time, I do not
know the provisions of the Bill, the liabilities
should also be disclosed by the Members
when they become Members of Parliament.
Why I say so, in Tripura about 15 years
back, an MLA who went for election for
the third term, was faced with his electorate
telling him that he was a corrupt man, so,
why he had come for the third time. He
said very frankly : “The first time I came
with a 'big liability so I covered that in the
first term, next time I have amassed some
wealth and this time I will be very honest
and you can safely elect me”, and he did
return in the election, Like that, when we
come to this House, we should disclose our
liabilities as well as our assets, It is always
wrong to say that the Ruling Party or all
the Ministers are corrupt. There are certain
professional men who are Members of this
House, whose fees are Rs. 1,000 or Rs. 2,000
for one case. They are also subject to this
disclosure and the main cat will come out
of the bag. It is very wrong to say that
all Ministers or all Ruling Party Members...
(Interruptions)

AN HON. MEMBER :
said...

SHRI SONTOSH MOHAN DEV: It
is wrong to say, I said. I am not saying
that anybody is saying. Have I said so ?
Why you getting excited ?

Thakur ghare ke ami to kala khaini.

Nobody the

Who is eating the banana, you can
easily judge it. (/nterruptions)

I have seen trade union leaders taking
555 which is costing Rs. 20 in the market,
So, let him not speak in that term. We
nre in this Housé, we sit in the Central
Hall, we sec all these things. There is no
point in saying this, We have seen ourselves.
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You come and see the Members’ houses and

many of the Opposition Members’ houses;
how their bungalows and houses are main-

tained. 1 am not bringing in anything
persoral. I fully support this Bill and
this Bill should be accepted by the House,

I am sure, the Government is not going to
accept Rajesh Pilot’s Bill but he has opened
the eyes of the Government, At least he
has given a beginning and all M mbers of
the House, irrespective of any Party, have
supported it. Therefore, the Government
should come forward with a Bill which is
comprehensive and I think the House will
unanimously pass it  The sooner it comes,
the better it is, With these few words, I
support the Bill,

MR. CHAIRMAN : Now the Minister

will reply.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN [LASKAR): Sir, I
must thank the hon. Members who have
participated in this very important Bill.
So far as I have noted, 25 hon. Members
have taken part in this discussion. So,
naturally, this has evoked very great interest
amongst the Members because we are
discussing the ways in which we shou'd
conduct ourselves so that in the public eyes
our image is great and all that. Naturally,
in that context, it has attracted greater
attention of the members here,

At the initial stage itself I would like
to say that there could be no disagreement
on the spirit of the Bill. As  Prof.
Dandavate wanted me to tell the truth,
I must say that there is no disagreement on
the spirit behind the Bill, or the underlying
objects and principles, as enunciated in the
Bill. The spirit behind the Bill is to ensure
that Members of Parliament remain scrupu-
lously honest and do not misuse their power
in any manner in order to obtain any
personal gain, either for themselves or for
their family members. Naturally, Govern-
ment is in full agreement with the spirit
of the Bill which is before the House,

There are no two opinions that we
must get rid of corruption in our public
life. In fact, the dire need of the day s
to maintain purity in public life. The
Members of Parliament are supposed to
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maintain high standards of integrity, as
expected of them. Therefore, let the hon.
Members subject themselves to a dignified
role, which is prescribed for them in the
Constitution or our great country. But this
" objective can be achieved more meaningfully
if the conscience of a person is clear.

There are already a number of laws in
our country pertaining to income-tax, wealth
tax etc. In a sense, they are sufficient to
deal with the problem that we are discuss-
ing now. As rightly said by one of the

members, merely passing a law does not |
We should decide for |

serve any purpose.
ourselves what should be our behaviour.
It is our image in public life that counts,

Further, this is not the first time that
this matter has been raised here. I have
papers with me which show that this
question of declaration of asscts was first
raised in the Constituent Assembly itself,
when the article of the draft Constitution
relating to the President, Union Ministers
and State Ministers was discussed. At
that time, Prof. K.T. Shah and our late
lamented friend, Shri H.V, Kamath, moved
certain amendments designed to make a
constitutional provision for the declaration
by these dignitaries of their asscts and liabi-
lities. But, somehow, all these amendments
were negatived.  Again, this question was
raised by our great friend, Shri H.V.
Kamath, in the Lok Sabha, it was discussed
at length in the House but, at the end,
somehow it was not agreed to,

So, the thinking at the time of the
| framing of the Constitution and thereafter
also was what the objectives underlying the
need for disclosure of assets by Ministers
and Members of Parliament cannot be
achieved by legislative checks, So, that is
one point which should be borne in mind.

Then, the hon'ble Members, in the
course, of their speeches, while accepting
the principle of the Bill many of the
members expressed the view that the Bill
is not fool-proof, there are certain laeunae ;
so, they had their own reservation whether
the Bill is a complete one, or it needs some
" amendments in some respects.

In the course [of the speeches, various
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Members have also brought out many facts.
I need not go into all of them. But what
I can say is that 1 entirely agrec with the
views expressed by the spcakers that there
is need for ensuring purity in public life
and the Members of Parliament should not
in any way take unduc advantage of their
position, At the same time, we must also
realise—1I think one or two Members also
referred to it and I find from the paper
that Prof. Ranga has also referred to it—
that there 1is an imperative need to see that
false propaganda is not made against the
Members. I think the last but one speaker,
Mr. Verma while speaking about it said :
‘Why everybody should be blaumed about ?
Naturally, there i: an imperative need to
see that the false propaganda is not made
against the Members either by the public
or by the press. While I appreciate the
laudable objectives behind the Bill as
proposed by my great friend, Mr. Pilot,
I think that these measures require careful
consideration in a broader perspective,

I would like to tell the House that
even if there is need for bringing a legisla-
tion such legislation should necessarily be
very comprehensive and all these details
will have to be gone into carefully.

According to Mr. Rajesh Pilot, one of
the considerations in bringing this Bill is
that the process of election has become
very costly., Mr. Pilot has mentioned in
the Statement of Objects and Reasons also
that money plays an important role in
influencing the elections. As the hon.
Members are aware, the Government is
already seized of this problem and various
discussions are going on as 1o how to meet
this problem. We are also trying to tackle
this problem,

Another point which my friend, Mr,
Rajesh Pilot has mentioned and which needs
careful consideration is whether the returns
to be filed by Members of Parliament should
be made public. According to the code
of conduct, as you all know, the Ministers
of the Central Government and the Chief
Ministers of States are required to submit
to the Prime Minister on their assumption
of office and thereafter every year, a
statement of assets and liabilities and
business interests of themselves and their
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family members. So, this is the code of
conduct for the Ministers and Chief
Ministers. These returns are furnished to
the Prime Minister in confidence. The
Ministers of the State Government are
required to submit their returns to their
respective Chief Ministers. Those returns
are treated as confidential and not made
_public. Similarly, the property returns
filed by civil servants are also treated as
secret. A view, thercfore, has to be taken
carefully on whether the statements to be
filed by Members of Parliament about their
assets and liabilities should be made public
as envisaged in the present Bill, as submitted
by my friend, Mr. Rajesh Pilot. Under these
circumstances, I request my friend to with-
draw this Bill.

T once again like to thank all the hon,
Members for their valuahle views and
suggestions on this subject. Thank you,

SHRI RAJESH PILOT : Mr. Chairman,
Sir, first of all I thank all my colleagues,

the hon. Members of Parliament from
both sides, who have really supported
the cause and over and above, that,

encouraged us, the young people, to come
forward with such Bills. 1f these steps are
taken, at least the people will have more
confidence in us, In my initial speech,
when I initiated this Bill, I explained that
1 have no intention to curb anybody’s
independence anybody’s ambition to be
rich, anybody’s fundamenta! right. I had
not that intention. What I bad in mind
is, as most of the hon, Members have
said that our position among the coutrymen,
the citizens, is deteriorating. I also gave an
example that it has become such a common
talk and common subject in the newspapers.
To tell you very frankly, we sitting in
Parliament, take it as a temple for the
country.

In Services, as a Dafence officer, if I
had gone in for a new car, maximum blame
would have come to me that he had
borrowed it from someone. That was the
maximum blame. Otherwise nobody could
even talk to you that he is a corrupt man or
he has borrowed a car or he has purchased
car.

The other day, I told in my initial,

speech that 1 was sitting somewhere in a
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bush Shirt and in jeans, Nobody could
feel that I am a politician or a Member of
Parliament. Two or three gentlemen in
Khadi, kurta and pyjama, sitting next to me
were commenting from the third chair that
someone must have brought this M.P. to
this hotel. This was the mind which
compelled me — is it life worth leading ?

When we are honest, why not ask for
it 2 1 told He House, when I moved
the Bill, what I wanted. I want a

restricion. A psychological ,@M;
iflmg_rﬁjbﬁl;ﬁ—;;c two ways O
improving. Either you fear from God, or
you work according to your conscience. If
you do not believe one of these two things
or some intentions take over the conscience,
then the law comes. That is way vou make
an Act. That is way you make regulation
and that is why you make law. If there is
law, if there is an Act, I am not saying that
this will be rooted out completely and
nobody will become dishonest and
corruption will be completely routed. T am
not taking guarantee of that, But it is the
move, it is an initial step (o have some
sort of cleanliness in political life,

Thirty years back what was the induction
in politics ? Induction in politics was of
those who were attached with the nation,
who were attached with the freedom
struggle, They gave their life for the
country. That was the induction of
politicians earlier. People were more
interested in the nation. People were more
interested in their country’s welfare, There
are examples in the books. We can only
read books. I was not fortunate enough to
associate myself with those movements and
those great pecople. But we read history.
Those were the people who never bothered
about posts. Posts were after those people
But to-day people are after the posts, That
is why I want to bring in political life a
purity, a system, a sort of restriction where
a man, even if he jumps to the wrong side,
can come back and correct himself.
That was the main intention why I moved
this Bill.

In politics there are temptations.
Nobody can deny that. Everybody has
been in the ruling party. If Congress is the
ruling party at the Centre, other parties are
fuling in other States. There are
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temptations, Today people come, they Thirdly, psychological fear will be there.

come and say openly, take this benefit from
us, pleased help us. This has become a
trtend in politics. People do not even get
scare. They have so much courage to walk
in and tell him to take this and please do
our job. This is the stage we have reached.
It is because of this and because I have this
feeling, I have moved this Bill. It is a
practical thing I am talking about. There
are officers who walk in to the politician
and say-please get me posting or transfer.
You read in newspapers. There are
allegations against politicians—so and so
is getting his transfer.- In departments which
deal with Finance, they do not mind giving
some amount to the concerned person and
making double of it. That was my idea
that you have some yardstick, and if I am
honest, why should 1 be counted as a
dishonest person, I am not saying that
every society in this country is honest, every
society is perfect. There are some wrong
people in any society. There are wrong
elements in any organisation, In a family
itself there are differences. Father can be
honest, son can be dishonest., Wife can
be homest but the dishonest, These are
practical things. But my idea is that we
should take initiative, We should start
somewhere.

We have been independent for the last
thirty years plus. We should start these
things so that at least if not now, after ten
years, next generation, they can call
for it.

I was recading the debate, Late Shri
H.V. Kamath was speaking in Parliament.
I read those debates to speak something

out of that, How clear-hearted he
spoke !

My main intention is, that I have no
intention to have curb on anybody’s
liberty or anybody's rights. I just
want to have a yardstick to measure,
Suppose 1 have declared my assets and
some body calls me dishonest, I give him
the paper and tell him go to court, go to
anybody. If it is more than that you take
it. If it is less than that, please give it to
me. At least, some points we there where
you can fight for your cause, where you can
escape from the defamation, That was my
idea to move this Bill.

Believe me, when you travel in train, if you
find somebody shouting that in the next
station there will be checking, nobody will
travel without ticket, Psychological fear in
people’s mind, in politicians’ mind should
come. Well, there is something which can
be checked, there is something which will
catch you and damage your reputation and
damage your career. This Bill will help in
the creation of psychological fear for the

politicians., T hive also said, there is
T e .
always a stage for everything. There may

be a day when pcople will compel you,
when people catch you on the road, catch
you on the street and ask you to declare
your assets, What will bappen ? Why
don’t you take initiative before that ? As
Shri Mool Chand Daga has said very clearly,
the voters and the constituents are
awakening very fast. I agrece with him.
People know about their representative ;
people know about the political parties.
Before the people could take the initiative,
why not we people who have been elccted
by them fulfil their desire and fulfil their
task for which they have elected us 7

There is another point.
the Government that there is a need for
this. As the hon., Minister has said, the
need has been shown by every hon. Member
of Parliament. Every political Party has
taken part in the discussion. Every Political
Party has supported this discussion. The
need is already shown. Now, it is left to the
Government as to how fast they can take
the initiative and how fast they can take
lead in this, T want to tell the hon.
Minister, through you, that this will be a
very good thing. A Jlot of other countries
which claim democracy and which claim
honesty could not still bring out something
like this. If our country can take a lead,
it would be talked all over the world

that India has done it in their own system,
These are the points.

I want to warn

As the hon. Minister has mentioned,
will, the moment one becomes a Minister,
he becomes part and parcel of the Govern-
ment. If I am not mistaken, he is counted
as a Government servant or public servant.
For Government servants, there is a law.
Wheén T was in service, if you buy anything
even for more than Rs, 500, you have to

|



389 Dec. of Asset.

take permission from the C.O. If you do
not give him in writing, well, there is an
order. Action will be taken against you,
For Government servants, everything is
written there ; everything is taking care of.
Government servents will have to declare
it. There is mno option. Ministers
are obliged to declare it as per the

Constitution. But Members of Parliament |

are not covered by that lJaw., That is why
I thought of moving a private Member's Bill
and seeking the Government’s cooperation
in that part.

As the hon. Minister has started, what
] can do is that I can appeal to my
colleagues that we should not depend on the
Government,
own. As most of the Members of Parlia-
ment have already said, we must take
initiative, Let we all declare and let the
Government lag behind in this job and let

VAISAKHA 16, 1905 (SAK A)

We should declare on our [

Government lag behind on the subject. We
may also declare to the concerned political |
Party, the Speaker, the President or.
whosoever it may be, The Government can
bring a legislation whenever they feel
comfortable. This is my appeal to all
my colleagues here. If they also feel the
need of it, they must take initiative in
this,

1 want to have one assurance from the
hon. Minister. He has seen and he has
realised the feelings of thc whole House.
He has also seen that most of the political
Parties have taken part in the discussion.
He must transmit our feelings to the
Government and give us an assurance—not
a vague assurancc that some Bill will be
introduced or some Bill will come and this
will be compiled. He must give us a time
by which Government will try their best to
bring forward a comprehensive legislation
so that we can go and tell our constituents
and voters that well, we have thought of it,
we have fought for it and the Government
has also said that by such and such a time,
they will be this, 1 am ready to withdraw
the Bill and I withdraw the Bill because
still I have faith in my Party. I will be in
the Party till 1 have faith in my Party. I
have faith in my Party that they will come
up to the feelings. I have full faith in the
Government because it is our Party’s
Government. The Minister must give an
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assurance in a commitment form that by
year such—and —such or near about such
and such a time, if they cannot give an
exact date, that they will bring forward this
legislation. They chould give an assurance
that the legislation will be brought forward
and introduced in Parliament very soon.
It was said in 1966, that a Bill would be
imtroduced, when the late Shri Kamath
moved a Bill. After 20 years, | have again
brought in a private Member Bill. So, 1 do
not want somebody else again moving the
Bill after 20 years saying Mr. Rajesh Pilot
moved that in 1983,

MR. CHAIRMAN : As Shri Kamath
was a Member of Parliament, you will also
be a Member of Parliament,

SHRI RAJESH PILOT : Well, Sir, it
i1s God’s wish, You never know that I may
be «r I may not be here. But anything
which we do, we should do it as we are here,
We should do our duty like that every
minute and every second.

I would request the hon Minister to
give us an assurance that he will transmit
the feclings of the House to the Government
and must make a commitment here, in heart
of heart, that the Government will do this
job and come up with the necessary
legislation by such and such a date. 1 take
it for granted that he will give commitment,
Before that, I withdraw my Bill. You See

the degree of my faith in the
Government,

SHRI SATYASADHAN CHAKRA-
BORTY : 1 was appreciating his speech
and the spirit behind it. Why is he
withdrawing the Bill ? His party has

supported it, We on the opposition side have
wholeheartedly supported it. He cannot
withdraw it.

SHRI NIHAR RANJAN LASKAR:
1 have categorically stated here that the
various points that have been raised by the
mover of the Bill neced broader considera-
tion. We are with the spirit bechind the Bill,
It needs broader consideration and
examination. That is why I am requesti
him to withdraw the Bill. We are accepting
the spirit of all these points,

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, this Bill is the property of



391

3

Der. of Asset. and

the House. This cannot be withdrawn like
that. He cannot withdraw it. He cannot
do that. His party will have to either
accept it or reject it.

SHRI RAJESH PILOT: Iam a new
Member of Parliament. Everybody has
been telling me, including the Opposition
members, that 1 will have to withdraw it. I
have mentally prepared myself for the last
few days to withdraw 1it. Even the Opposi-
tion members have told me that1 have to
withdraw it.

Anyway, there are some lacunae in the
Bill. The hon. Member, Mr. Parulekar,
also said that the person who does not
declare assets and liabilities or who
declares wrongly should be punished. So,
making a Jlaw with some lacunae is not
proper. Whatever the Government feels,
let them do it. The house should be given
a commitment, a dead commitment, that the
Government will bring forward the
legislation soon, by such and such a date,
not that the Government will think over or
the Government will consider it. The
Government must do it. I have full faith in
the Government.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I request you to allow me
only two minutes. This is very important.
I have becn waiting here because I want to
declare my assets, that is, my property...
(Interruptions)

SHRI RAJESH PILOT : Even before
he gives a commitment, I am withdrawing
the Bill. 1 have full faith in him, He must
respect my faith and give a commitment that
he will apprise the Government about it
and bring forward the necessary legislation
and he will tell us by what date they will
do it.

With this commitment, I am withdrawing
the Bill.

SHRI SATYASADAAN CHAKRA-
BORTY : 1 would ask Mr. Rajesh Pilot what
was his purpose in bringing forward this
Bill...(Interruption) This is the way they are
hoodwinking the people. Why should be
withdraw the Bill ? They can refer it to
a Select Committee,
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MR. CRAIRMAN : All the process is
over now. I now put the question,

MR. CHAIRMAN : The question is ;

“That leave be granted to withdraw
the Bill to provide for declaration of
assets and liabilities by Members of Lok
Sabha and Rajya Sabha and for matters
connected therewith,”

The Lok Sabha divided.

17.30 Hrs.
AYES
DIVISION NO. 4

Ansari, Shri Z.R.

Azad, Shri Ghulam Nabi
Bansi Lal, Shri

Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhoye, Shri Reshma Motiram
Birbal, Shri

Birender Singh, Rao

Buta Singh, Shri

Charanjit Singh Shri

Chavan, Shri S.B.
Chennupati, Shrimati Vidya
Choudhari, Shri K.B.
Choudhari, Shrimati Usha Prakesh
Daga, Shri Mool Chand.
Dalbir Singh, Shri

Dev, Shri Sontosh Mohan
Gomango, Shri Giridhar
Kanl, Shrimati Sheila
Kaushal, Shri Jagan Nath
Keyur Bhusan, Shri

Kodiyan, Shri P.K.*

Kunwar Ram, Shri
Lakkappa, Shri K,

Laskar, Shri Nibar Ranjan
Murthy, Shri Kusuma Krishna
Naikar, Shri D.K.

i *Wrongly Voted for Ayes
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Parashar, Prof, Narain Chand
Patil, Shri A.T.

Press foot-note

Patil, Shri Vijay N,

Prasan Kumar, Shri S.N.
Rathod, Shri Uttam

Reddy, Shri M. Ram Gopal
Sathe, Shri Vasant

Shingda, Shri D.B.

Shiv Shankar, Shri P.

Sidnal. Shri S.B.

Sreenivasa Prasad Shri V.
Sultanpuri, Shri Krishna Dutt
Sunder Singh, Shri
Venkataraman, Shri R.
Verma, Shrimati Usha

Vyas, Shri Girdhari Lal

NOES

Bhim Singh, Shri
Chakraborty, Shri Satyasadhan
Chaudhary, Shri Motibbhai R.
Choubey, Shri Narayan
Choudhury, Shri Saifuddin
Gangwar, Shri Harish Kumar
Halder, Shri Krishna Chandra
Kashyap, Shri Jaipal Singh
Pandit, Dr. Vasant Kumar
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda

Roy, Dr. Saradish

" Sinha, Shri Satyendra Narayan

Swamy, Dr. Subramaniam
Verma, Shri R.L.P.

MR. CHATRMAN :

Ayes : 44
Noes : 15
The Motion was adopted

Subject
Correction,® the result of the Division is :

to
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SHRI RAJESH PILOT : 1 withdraw
the Bill.

sit g R aaE7 - gArafa wgl-
gq, T9Y ag a7 g war g & wfar qigd
Tq gvg &1 faw «gf amr sgar 4
FqAT grqfa &1 aaEn [27 91Ea |

(Interruptions)

— ———

17-50 Hirs.,

REGULATION AND CONTROL
ON ORGANISING OF EYE-
CAMPS BILL*

DR. VASANT KUMAR PANDIT
(Rajgarh) : Sir, 1 beg to move for leave
to introduce a Bill to regulate and control
the organising of eye-camps,

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill regulate and control the organis-
ing of eye-camps.”
The motion was adopred.

DR. VASANT KUMAR PANDIT :
Sir, I introduce the Bill.

INDIAN NATIONALS ABROAD
(REPRESENTATIONS IN
PARLIAMENT) BILL*

DR. SUBRAMANIAM SWAMY
(Bombay North Fast) : Sir, I beg to move
for leave to introduce a Bill to provide
representation in Parliament to  Indian
nationals residing abroad.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill to provide representation in
Parliament to Indian nationals residing
abroad”.

The motion was adopted.

DR. SUBRAMANIAM SWAMY : Sir,
I introduce the Bill.

*The following Members ah:) recorded their votes :
AYES : Shri Mallikarjun, Shri. V.S. Vijayaraghavan, Shri Madhusudan Vairale

NOES : Shri P. K. Kodiyan

*Pyblished in Gazette of India Extra-Ordinary part II, Section 2, dt. 6.5.83,
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PROMOTION OF A CASTELESS AND
RELIGIONLESS SOCIETY BILL

SHRIMATI VIDYA CHENNUATI:
(Vijayawada) : 1 beg to move :

“That the Bill to provide for the
promotion of a casteless and religionless
society in India, be taken into conside-
ration.”

Mr. Chairman, Sir, the time has come
to transcend the considerations of caste and
religion and to strengthen nationalism and
human equality. Caste and ;religion have
been ruining the country...

MR. CHAIRMAN : The hon. Member
will continue on the next occasion...

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, how can it be a religioniess
society ? There can be a casteless society.
She says ‘religionless’. I should be secular...
(Interruptions)

SHRI BUTA SINGH :
Party is pleading for religion.

SHRI SATYASADHAN CHAKRA-
BORTY : We attack religious exploitation
and obscurantism,

(Interruptions)

gt WnaAT 9 : gg  fAua gar
aifed f& wEday g9 1 FEd § a1
FEY |

MR. CHAIRMAN : The House will
now take up the Half-an-Hour Discussion,..

The Marxist

17.32 Hirs,

HALF-AN-HOUR DISCUSSION

Jawaharlal Nehru University

ot g ow @y wsagw  (riEa) -
gwiafa wg\ag, Ja1g @1 g faza-
famaa & a1k & qiufeEa g7 &1 269
w1 fzats 17 #@iE, 1983 &1 ST 39X
faar war §, SOy SR QAT &) I &
QAN 7 S §1 s@A  fgEar wgar
g

w=Ig WA Ay o gaefa ARy,
BISE ¥ I A § |
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MR. CHAIRMAN : We just had
Division. This is a very important matter,

Mr. Bhagwan Dev.

St S o fg saw @ FEAEY @1
*g® fazafawisa gradisln enfa &1
farafaemerg & & g 3T F AgF
J§Y Go FIIZT ATA AZE & ATH 9T 3 |

39 fazxafaama & sng ag feafy
g {5 sod wera, &=, srfaars,
FINTGA, 37 § GG, 99 F1 FU-HY,
arafe &1 geaat, fagfeaal & gTgaf
As gifs @ # d aiF gw I9q-
AT &I W g fqg g@ =t
sagi aagfas sifa & st & g
qgi fFar qar, faas) sAsrd g
it faslt ez fasafageg & awm afy-
wifeat &1 Wt fasr ) fazase wrew
AT fazgee gigsa FaAga 1 agr 9%
feafa =1 qzqg7 5@ & far aw fag
fear qar AT F fqzafgama & 70 | &
§9 agl 97 gl WI R, g agd & «HAIF
g | fazafawiag # fadl asgigs & fodr
eI & qfga g @&l &1 g4 faar,
faag sfa & s=IT 9T I§F F1T AW
GFHIA &1 39 @, JX gaFw sifg &
O 9T AqHifaa fear aar, faay q
qW FI qRAT FUF I3 ) gHivAqu feqly
ag § % fagass #1eza % @ 51 aw
qE $18 7919 981 faaq «a1 8

UF HeA1q9F, fao magar, I gfeaq
g1al & 9fq stqnEaaas aex &3 | & 39
ge3l &1 AIGUAT A& g1 | 3G qET
fagit a1d & qw g sy faeid § &<
fagaes #rza qe faggee zigew wadeq
IARAT qatfagaa &1 i @ it fasag
&R AR farafaaigg & quer afy.
Fifeat & w5 0 §, vaH g @i geAr
&1 faaxor fagr mar g

W fasafeqwy & ag gge gam
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T8 ¥ gad ogy Wy wifET § snfa &
argie g gagfag sifa & st & wfa
qeqig fear war g, 378 &9 AraT faa
Ty € | 93 A WY IAH A9 NG A’
azat Mg 8 |

wmar g awg 3o f5 qF oA
Fg1 & A AegdY &1 QFequama AT
Fifgd 1 39 qug gas1 sfa ¥ Arq qv
gamifaa fwar a1 1 g9%) g1 a1 f&
gH g " SIFT AT GAF FIH F,
gqdY sfa &1 719 FO, qay &y ARE
F1 @12 97 @47 U, 9315 BISHL IS
qre | ag gazgfafady oae 7 s aTHa
FAAr & AYC IFRTA FT WY AR A7
g1 3T AT Q% {1 ATT AT A TG,
afFa e aF &% Frgaidt gy 1 ag
fro @agar a 951 o &Y A | IATF
gz wiAAl #12 7 §, afeT ggw arg
fgqrznes wagargdr WY |9 gFAY @
ggla s wrge faar @1 weAl faw
fest &1 gt =re agl og=ig g, afew
URIEAT ATEY HIT To TAIZT AIA AZE #Y
HRAT 1 39 IgNE &, G T Mo
FrATFT 51 fGATAE & 39 qg9g g,
% feaq siedizaaa &1 39 qg=1f ¢ |

gax uar seqiqw fawafaama o
w@ar g, 7 gasr faafeg fwar mar g,
T 39 9T H FAAT FITT g FX 7 IqH
fgms feqrgaeza si@fesa qar§ str@)
g a @i 7158 fagara g 5 agl
9T fugyes e ok 938 Fwifast &
gl & 919 Fq19 g aRAT | xEY 98A
J%4ag F919 & UF BT & A1fq & 91
g #aaifaa fear war A IaFT gags
FATUST | 8 BIA & I Afa &
Y191 9¢ FUAZR §AT AT I 931§
ez % gfaafadl &1 @ w41 9871

o% 73 safFa & T & grafeg
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gg it qeqr g, Iau wifgare =7 W@
AT FwHT Faglaa afaal & ol &
1§ farg AgY F @ & afew qua ga
ara #1 Fifog gr @ 2 f& fag seams
T iy & rarT 9T BrAY &t quaifaq
fear 8, 3asr fedar gvg g § a=mam
T |

17l § 58 917 F1 A% RaY 9F13
FT &1§ ATT-917 FT 1T 92 81 2T
T AT gy mfs & z1AY ¥ ggare ay
et gzar A faar | § FEEIR § FIAA7T
Tigmr f& ag Ammer w7 qg s ?
faer wesit @ w30 a1 78 "R a7 FW
ar A faasc a7 &3 ? Faifs Yease
FIE F1 AAT IJeN13T Zrar g a1 Igay
@Ar g wEwiwa &1 faewErd g 8
T & ga amma &1 graey oF foen gear
¥ & aa: famr wen=a §1 9 fasad

g |

# gg o AT ATEAT FAT GIHIT
17 fazafaaraa qzifasifal £ Gygee
FIEZH U'F AT FTGA  ITHAT Tal-
faqora ®Y stz & 1-2 ®@WA, 1982 &
gg g3y o %1% fafgg fasmag fas)
2?7 FI0 AR AT AN 99 W Q¢
T ag ®IT & A% fF 39 esgraw &
fagg F1dargt & S17 7 & 38 @ StrqA4r
SIE FAT U FIE wAA R fF oany
fwfaas &a v sgdte g1 T ar gafaq
sufga & faais femZdea wgamE) Agf
FI AT gFHA) & ? FEIAT & QAA A
gar #7343 @1 & % Qa1 NF @7 9w
q%dl # | @19 6 %9 § §97 qaEf
FALA &Y 1A GATE 7 a%vd | AW
gqAT Tre2 wq g f& 9141 saarfgar (ae
g4 g¥dl ¢ A Iaq fedr AH1T €Y w1
AT AT A 1§ wIwTC ¥ g A
S1AAT AFAT F9T 95 ¥F /Y H 61§
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gH! ST FTIOA P SFL 0A g, YR,
3g% ¥2age ¥ ug sqeqr § fr gFIEd
FUs o1 axa) &1 fafwaifas Famd
&€ wir gaar g 1 afz ang =g ar 3aH
§9 gacgzeal w1 ) mfaa 57 @59 § |
ATgez Frez wEraT F fra) qEifasrd
1 qiqg mfaa &7 wF3 & N9 faea-
fagiaa & qzifawifed st awFe &
qaifasifral &1 mifaq $3F 0= FW@C
gaifs fad) faafagimg § =@ 95T A
gzar gt 4z g 3w & fag Fa+ A
qIF & | WreUT AIEr To HFIIFI AT
WATZT A1 Ag® ¥ [agial &1 I gA
v 2w § gafavqer gufsgta aarq A
TIQAT FTAT F12T & AT §7 AHIT F1
weAT Y gAY FiF F A qfga

SFIT FAFT T g 0 gE GHIT
%7 =qagi< fFar Ar7@rg | Wr s}
greg || fa7 & 9@ 98dr9 T W R |
T & wEard &1 W gg fen g fF agh
g QO] F1 TFI GFg A9 W@re | agi
qTBTAl ¥ 747 fAsar S Wi 1 99
fazafaeriag o (z59) T3 &1 AHT &1
§9 99 @I 2, agr arif a7 FF -
g AT AFILT K1 qAF F Aifgarg
ggrar fzar sir g 3 33 OF AEAE
feafg 2 fwad fagzd & fa7 aw®e &
gea T g9TEl F7H II ArfgT o &
SAAT AR FAT AIFIT A I AAITH,
foo gaaar & fasg a5 w1 feqrE.
Y FIGATET F' g AV FAT GI&HTT &)
37 ard fasal & srAaws e g aife 1-2
YA, 1983 F1 TZAEE F+T LZEZHIAA-
¥ nEifguad 4 44t ¢ 7§ w1€ U
ar§o HTTo HTH &I WE I a1 4T IGHK]
WS AGN ATAT  TIAT AT IART AHI
sriargr Agf #Y o1 GFAr 2 7 fHT Awgew
w1tz FAEAT & qRIfNEd F1 g gia-
ax A feg gfaua A g s@ & fag
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geargr ! AT IAT 99 fRE @ &
Qe ST g &Y gIAr agy @y,
ar 3gIY Y NIFeT FIEe FArAT F afa.
O FT ATFT 39 9179 F1 faqery w
Fifra &I G 7 FAT GIFIT TF I
¥ FqAY NT Y IT asq9F ¥ faeg FE
QEY Frgargy FO, faqy W A weges
FET & AN F (93919 g 9%, FAMT
gi & M # fazara gr ad  fF faer
geqreil § ITF 919 gaqagIT agy g ?
aas fazafasraat 9 | awg Y 9@ @
I%1 § | gusrgr fazafagmg § arar
gifga av¥es®T & 19 ¥ 37 (9safaa@g
w1 994 dgy fqar gagarr  arar
arfga #t et &1 {5q avg ¥ qqaifag
frar war | oF sifa &1 ager gr war gy
F9 faxy srfaal 1 fazafaaraat & swa
a1 war g, fagy Jifqqrz a7 grd | 99
Jifaaig # A7 & fa7 g d g@ER
FAT ®IF ISAAT ?

/ faean sl egfa qar anm swaro
weaTaal ®l qed wEt (sfimar siar
FYq) : GAAIA AGIZT, HIAAIT TIET
FS 4T I3 § | UF al I+3i7 48 #31 &
UF IHAS AATq & BIF I I3 GATLE
fear war 1 ag & qifaae & wivre
%Al fearagr) 9§ 939 g OF
fearq @rar it & 1A @18 Ag( 91, f9qg
¥ faar ar f& 3T fag w1 fFeqaiT agl
2, ¥ gg ag g 3 @I § | @ a
®1 1T Q6 T gAT H A gE dv 1 Al
qgid g 7 FIF 9T 4§ HET gl T4l
AT TH I & q1q gL | agT A%ANE
grar g, 94 gAR 391 %1 g9 aW€ & FIA
3B 9% § | Qar gun fv ag o faaF
¥ qF 1T T W@ 4, T FE 9 99
T . gafed 1% qg 96T &3, AT AT
g & fRar qr f 3z fandf sas
AN w7 w3 ) ag sz fo oy 7 wifa
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g1 § 399 &9 FL WY, §F g g
g e ag gmifes agf @ &€ qw
wgr gar g fv ag o S F Agl W«

g 2, g, FFdgT ¥ Ay @
91T §, AT TG A AT E, e F ag
F2 a1 A g | 98 93T ARWG 1 q1q
& gar a=3 Tan Eﬁ% |
| ST @ A% wEged @ga qfe-
g dgefe d F AN gt §
gAY % fa hFedl ¥ wese ¥ fay
qUT asg FEAATT fRAT ) Feguqaa 9
- @i Hogusr g aar | oy F 5yl
A197 TAFT gF 9 wiFg f&7 § 1 s
- &71 fw erTad agd srser fHar a1, ar g
g gaifas a9 & oq #7 W
ggax & av u=y wiFg fadv . F©
- feq gz a¥, @9 O 911 4 48 a6
. 33 g A 9s N @Sz A EY @
. gw AR § 9T A gds fRar @ | 5w
9T §17 7 $g1 fF § gast sgwia &ar
¢ ag frear aaT g g 1 §9 w14 g8,
- feT o) ¥ g uw < 51 ey 1 faa
‘; | 9T grad SATET @d g v | Ffaatady
7 qgqFe wE FH@A @ grdar &
d qgtawﬁ W& 19 frat &1 ww Afag,
&1 ag "wwEr 39 5 o faear § 0 ag
g1 gt § f& & enfwa sdraa F sq)
oAl ¥ I agdld &9 & Qar
wigA 9si & @seq 7 997 w15 fasr-
aq 78 H, gafay T @ aifew 99 79 )
qOg ST & G AR QAT 1T AT

fe ag ot ufasast dfeaar 1€ 8 ) 99

@ezg F g a1 afamifal & w1
fewve agi M % @Ay N by 7
@I AR 9 %r T A Y A IAF 9w
- 59 fam FT ¥S1 1 3T F I F QT ©€-
gzg A fpT ofvdas ge #3 faan, ST
qN & uw sw FT Ry e wEr
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=T F1 gEgve FfFY 3906 397 gaR
fasrs Taq sams &1 geyara foar g,
st ggetg & fawrs & | arzg Siea q
%31 fo& & 9T #1 gedog g w7 gFar,
wa % f& § ey &t qfeew 7 sv
5 sa% fams grgaradt Fa § )

SaF 917 T@Sd &1 gfadaT s
@1 A1 IR THT @HAgfw o9,
starfE arad off weaa §, g g wad
arfs ag fenas &g g7 9% 1 97 F95
fFqae Fg g7 sar & @ gAafad &
fad & avg ¥ o=amd war ghes
g war g, ¥4f% a1 g4 avg Y e
agl 37 § | ag AT qAAT @I —IAF
1T FTF FTEAT ¥ ANT F1 5 30 gy
AT QAT FTA-A1% Ffwy 1 AfdT
IEIN HIA-HF FIA F TATT IFH! AT
SATRT FFIAT, FeerAIEIE #T faar #w wgr
fiE gu  arzm.=ied< & Ay g I )
FIFFATEAL ¥ FF—ATT (1T TAT FIA
@t adta faT & fad gvafedt a2 &t
sy, fagrm ato 25 st 26 #Y mﬁ-
afgst g7 FT &t 7 |

sa A%t A 91 Fn agrd § f‘arfasa
qrt A eggera ¥ aaw # difew 4y
gasr gfaaq i @ifer gf | arge stes
¥ wg1 wgr fe wwme o FrogeE fawen
qrag ¥ S 9297 9T & AT gAY A9-
FO FGY | 157 AT J 79T #T
faar &Y &g 5 g7 =1ga & {5 a9 93 |
gaFY ot feare &, @< g @t @ draw
gan gFaEd FuAw, afer 95 gfag
Fg a7 A1 g =9 fa¥ gA o=Harad adf
FU B ¢, 9T A 30 ) ITF
a1z IfaT 1 FFaAS T 97 aTEF AT
J oF FAE UCATEE FT & | 39 FHAY
Hr

1. St Gt =77, 9T 9gw gAafge

e FHINT & JIET q,
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2. Mo WA, S agw sfogaq A
AIF TFEINAAA TSNS & TTUIFET
g, qar

3, ot Marw fag, @rgdea Fifeaz,
gfiza snifez quz warsees afaw

g7 g @@t & @ qife I ogEd
arX ¥ wigatgr £ A1 oAy find a9

Faszd |
Y samet Tag w5aq @ 41 G8F A1
Yzacs FEE HE 7

sfyadt st FYer : agh ag W faw
garr ¥ f Azt ATYSE F1Eq 1 34T €A
afgfadrs faaar & 7 agi o @1 gAI
weEd a5 § I 303 Tz ﬁrgzag
FTecq ST ATTET F17eE F § ) 4G AgA
HeBT qaﬁ(‘-rﬁ:a &, #aifF so TT0 Jo &Y
Ay ztafad § o AsAes FEEd Al
qTeT LT 1 g9 arg F1 FH A 2
2, Fsmﬂ aag § 20 Tz gr@dr fwar
wrar &1 Fgh ag Y srgear § fs s
%1 #fogSr qra A 91T §, 7g I= AT
3 fF gaAr q@RT AT, S FogEd
gAafedla & gar &, a9 @@ g g,
agi g2 d #Y @17 fawga a5¥ &, g
fag™ sfiaem ¥ are g1 77 § &) A57ee
Fieey 91 g1ged &1 gefaaq faw srar
g

st weeg Ao fag (sRmang) -
gty qor a1 fF 7 3@ w49 § g
FTET FIEE F Jrav § ?

sfRar Wt T S oanfez qar
uFT3EE ¥ § ¥ 9Ise & ¥ § afea
# ¥ar Fg1 g1 A §, 3§ A=ST AGY
anar g, amfs ag W aT &)

1 g FA AT (NENNT) -
gwrafy &Y, 7z wasr qg faam & @

grafeag &1 ay Far wrAdAg gAY S &
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q1a 1§ Q%o ATEo Ao F1 HIAT § ?
afz &, &Y Fa1 A Y A1 &1 FI1 M)

sftadt st Fter A8 @

s g KA TR : A 9 AEaET
FY TYCT F qIQAT | 4 G AT &l
% fag a1 alx @iw fafacze aige agi §
AgT T ARy FAT S F g 1€ qFo
wido Mo WEY §, AV AWAT FY g
Q1 %o aTo Ao § Far foamr §,
ag qAar 9§ g1

HET WA AF (FIAT) AU q-
g7 1% ATET § | Y gFar g fw ag faqiE
qag fadr af g1 ag sV agi g fa
faalZ g4t g g

it g0 g A : X ag gl v
@l § 5 ag fald asat § 1 qu sgaray
ag & f5 g7 w37 331 @3 97 uFo arfo
<o & A48T & 1 1w fufrez & grafiag
AT & 3 qFo Ao Mo &1 FIF
at 9 § &9 A% qrg g ifge

s dto fro fag (wage) : fFa fa
qg J%T 141 97, IF GEA | 4G9S
3T 4T |

aumafy RETT : TAATC Y, AT qH
qfed

st g5 TR AT (T) #}4A
gradg G381 ST R Tho Ao Ao
a%7 & @my gega &, fyaq f5 ag
AT o1 g fE qar gEweE g Far
qg g |

() 89U 977 A ag § f5 [syew
FEEH QUS ATYET 1T FAIAA F o
qzeq gfrafed ¥ gaq go ¥, 3+513 g0
gag ¥ Fa1 fang & ?

(&) wargara Age fasafagiqa &
gheaal & sy Far semrae 1 @ & o)
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#¥ AY arg A oY g, g9 g A
FT1 I AT WA, FAIFET JFIN AT
st Y, gEEE, T3geE FEEA WA
¥eges Zrzeq €ziza JmMHIT CAfAAOT
EFT\%‘T% g7 faar %:@% g ogy fasT 8,
fig & =z faar § 5 asdar aigy, 949
w1 f5ro Y gorr, T 391 %33 § ¢

“qu il F1IE ¥ A X IS
amy =ifgry

“you people are a liability to the
University, vou deprive other better
students of our facilities.”

qGT IAFT Fg F1AT § AT FAFLATH
3ge, fans) grzsigad oA § ST
g ¥T F uw A=y safqw, oF @gl
snfaq & A qv & 39§ s ghaal &
1T 9 78 § AcUTSIT gigT g, al 39&T
I FEATA | g7 et 39 gE el
9T qUY WY NF AME T, T GEY

# oriay F15 AUTAIET &I, Q1 FZ IJNA
F FaT FL

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Mr. Chairman, Sir, the hon.
Minister and that no action could be taken
against the professor concerned as the
matter is subjudice. A specific question
was asked by my learned friend, whether
he has been suspended- I believe, no reply
has been given by the hon. Minister. When
.a case has been filed in a criminal court
and the man has been bailed out, do the
Government not feel that there is a prime
facie case and when there is a prime facie
criminal charges against a person, do the
Gouernment not feel that this is a case
where the man should be suspended, and if
not, why ?

Secondly, is it not a fact that this dis-
turbance in the Jawaharlal Nehru University
is not because of this solitary incidents ? The
students have gone on strike. The students
are on indefinite fast from today and the
examinations have stopped. I would like to
know, whether befor taking these steps the
students of this University had submitted a
charter of their demands, and whether in this
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charter of demands, a reference had been
made to the treatment meted to the students
of the schenuled castes and scheduled tribes
and the backward areas. To be more exact,
1 would like to know whether the original
admission policy in the University has been
changed and the students are demanding
restoration of that particular policy. For
example, the rural area students are finding
it difficult to get admission. Specially, four
additional points which were given to the
students «f the Scheculed Castes and the
backward areas, these points the University
has stopped given to them the effect being
that only the wards of the elite are being
admitted in this University.

The third point and a very important
point, to which I would like to make a
reference and which had led to this dissatis-
faction, is that the Scheduled Caste and
Scheduled Tribe students are prohibited
from getting any fellowship in the Jawaharlal
University.

The fourth and again an important point
is that when the University has been named
after the late Pandit Jawaharlal Nehru, the
great disciple of Mahatma Gandhii; what is
the position of the Gandhian Research
Centre thete ? Mr. Chairman, the main
demand of the students and which has
led to this dissatisfaction, is that thls Centre
should be treated as a Gandhian Centre.
Mr. Chairman, I find there is a Centre for
Soviet Studies, there is a Centre for
American Studies, there is a Centre for
Asian Studies, South Asian Studies, East
Asian Studies and Chines, Studies, but the
dengand of the students is that there should
be a Centre for Gandhian studies and
Rescarch. Sir, there is a sandtion for i1,
but they are tagging it with some other
Department and treating this Centre of
Gandhian Research as a subsidiary one and
are giving importance to the Soviet Research
Centre.

I ask Sir, is it not a fact that the
students are demanding this off and on and
they have  repeatedly made these
demands and the JNU Chancellor or the
Vice-Chancellor are not agreeing to it. They
are also saying that they are only calling
a visiting Professor to teach Gandhian
Philosophy, a person who is not well-versed
with the Gandhian Philosophy. The visit-
ing Professor is called from some other
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place and he is giving a distorted version --FHF) IHT FIGITT IU[ | T F ST,

of the Gandhian phliosophy and this has
been brought to the notice of the University
Officers, bnt no steps have been taken in
this regard. The iast point, hicd I would
like to touch, is whether it is not a fact
that there is a demand for restoration of
studie for Science Policy, which has been
stopped fo1 the last four years and for which
there are professors and you are enrolling
the students, but the Centre is not working,
Twenty students are appearing in M. Phil,
in this subject, their carrer, is in jeopardy
and with thes¢ demands the students are
coming in agitation and the authorities are
not, paying and head. Whan they go on
hunger strike or take some harsh steps, the
treatment they are getting is the words which
they use. I would, therefore, like the hon
Minister to categorically repty to all the
five or six points which I have made.

sft gfedst agrge (TRE@IR) : TN
ofy ot, gfesrd o0t ¥ & 1 geaag
gAT ¥, IAX AT T AN AIET A FAIATY
gg Q% agT g ARATE "HSTAT § | FF GHIT
Y fegfy feay v fazafaarerg ar gear
§ rar gafeg &y @17 &1 29 & g @i
% 9gAl e fazaral & arg aseq faar
¢ i g9 gHIT & NIAF TG F FH
agt faar straar sq%vawqa uy faza-
faaraa §, g 90 AT F AT /4T
F A9 qT &, I4F ¥ IFIT S qZATAN
srqy g ¥ wATF T faar A qa
afed 5@ 9H1T T UH HZAT g1 151 IFH
T gqq a1 g A FEAAF g W@ g,
Iay qar wrar 2 {5 g9 fawg qe ow
gHT T 931 TIA7 AT q=97E qTA ALY
3T qUgr |

&4 @ 39 fazafagiaa & sizT aga-
@ guenid &1 38 93T ¥ F gafag afl
&, zafaq 3941 fa% adl F=ur) 9§ fF
agt oe @fag NeaT A g FT A ag)
uF NRAT giasg gfaar &1 a4 gy
QT HIHHT (FHA7 7471 | TH FiET A 0F
1T F) GIW@ET grezw § fAawa fgar

agrH ) fawad £ afaa ga @ )
TH IFIX FY 957 &Y qeAC  FAGIA
agw fazafagras & sa <@y &) faed
T agt § gu AT AT AT AgE faga.
faarea & art & g9z § g9z g @ §)
F§ A1T 9T § 97 WY g 99 &) fEa
QAT ®1€ g agl fasw a1 wgr @ faad
% agi &t aaear &1 gmiarT & % §
grgar g fx gz v gfeem e & amw
geAagIT gom § & g § @ oy gu
wmed g, 37 897 ¥ aaifas i gAYy
aifgr | 598 @Y gsIrsAY FT 997 AN
31 1 w3 sgfefara sraaradt sl §
qat Y & @y F1€ w50 dar gu 99
¥ ag A3 swar 0 Fr 78 us gay
afafy afsa &3 § 1 ag afafy @t gma
F FF FF gI7 ¥ qax rQF a=ga
FXR RO 957 &, ag ag & 7 31
AT G S 3 qray § w918 orfaw
Siq FUGAT qgar ¢ gadg afwfy
frgza &30 Nfed 77 T graat N Jig
FH 937 F gAer qIA e gega w2
aifs ga% s 9T et FrFard iy
qraw ?

YA AT WY ¢ /AT gIEg [
do GT0 To H ST FT G W E, IaF
IR ¥ gqrar 1 § ag Fgar g § &
oY AT 4gAT 7 A1¥A FY A F Qg
TAT AT FEAATA fHu | F7 gaF @ifag
q S 9Ed FIIA U, oI F WAG greeT ¥
@I § I Fgr, A0 NG F G 9w
TAF %3 FT FEAASA fHQ 7, T A1q#)
agl & @ Al ger frar ? sy %9
sqry & fear ot f5 gasdiaes A ar
IaT Fg w41 5 g7 qAg F AIFT W
greed § oirar |ifgq 1 91t 3T a1 %9
ez¥zg g AT 3T N fF AT aAgAg
® o9 feeed 7 ®3 }WifE o @

V. e 2. o o7
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gfmg #1337 31 gAR A WA
garwa 2 difsg, arer ar wigd g arag
fear &) 27 wse #1 WS #FAT A
gz § fage & AT NT FEA AT
fear ) @fwd, A% o sz e 9,
3RIx F2r 06 gl iAW g1 A A
7Y 7 fugz 3 ? gaww wg g aar {5
QA ¥ § *19 fave $3 7 99 @TF G
g wgar ¢ I @y e gd ], ¥ fawe
&0 F1 JACE, AT SET HEgA A
faar) afFa, w@3za ¥ 30 fs w&ta
ggwz 1 a8l wgd fzar siw 1 9F F Ay
qmi &1 Sk o 99 aiTg 4 3T %0
dua ge % fagr ) 93 @q7 43 ANa
&9 fF ag gsor 9 @Tar § ar T ¥
&% £ gq 99%1 9Ug I3 A7 A0FA 2o
AT FTAGT IS |

Az StawT ¥ {6 Fgr, g7 a9 ¥
17 g FT %F § | ¥ A wgse afq-
qF qgr AT ST |97 F IFZT AT FT 39
A & I, AT IS0 | 98 ST G-
fag agl ar 1 68T qT qrAT GAT AT 9T,
IqH!T 1T 2, 7 AF ALY ar | T A
Falery weglA wgr fegwaamt &
gmd @igl ? gmiwr &g A & 1 afwa
faely &7 3 @iAT qigAT 9 giar §, 9§
FT HT qAT R

a1 ag vaifguaa & ST g@er
agr Sifwae =g faur 757 5gr s go
sYeFaa agl & | afAgq @i gAarR FAT
&1 gmidr difaay Q1T a9 9T At 49R
%3 73 AF g § sk gn faegka qavy®
7RYT BW & Fo THo Jo ¥ | gW IH-
gl § fgear ot At @ S gg W
F1gw FTGAT F KT fF a7 g @y
F11 Afeq &7 AT F1 A8 7 Q1 A
HOT &1 ATY A KT HIGFHT §T ATH Y
AT fs SN radt & &) gafaw
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IAFY §) T Aifzg fgar mavy gz WY
Fg1 74T fF—g %  I7T LT qQ
FI9 Alfzq IA% FTW N1 §A% 719 §
ugdt qigy oY 2329 gfaaT F S AT E,
ata faar, e AT qelta qagag N
#S r2dz § 1 g Al & fRar g

ag WY qo1 w41 § % o @IFAT
FqY qade agf fear ot Fmag g &
Qe q1 g Agl ¥ XA L AT A§E
g0 ¥ geglv Qafadzd g & & 9
ST U1 gIar 3. ar gaqe Agl §T gHd
R

Sl g% q1aq F AL €QIFH I A
F) 919 § qEqq § q9dT ¥ 9 AT I-
THE AR GI TQ & 1 TG IZT H w3 @
gl | g@ ana gar g f5 ud @
ITI G AT a7 9gF @@ &1 EE
ITH QT FIIQ &1 98 greET H @A
4 1 3a%1 fasra fegrwar | ag w23 agf
g | 3amt g Al & e agT gy
ag agf 93 § | 4GAL G AL IV QLD
FAFCI | gu wigy § & S qeq
¥Ig &1 FA2 § qIT HT 1 T AR AYA-
FIT A~y § 1 & aga «ifegasr Y g
AT g WEHH FAT g 1 Asaw fagm
W ATE | T@g A § F fasdr agy
g13g @Iz agl &) sa® gfase &¢
faar war 1T 98 T T©IEF gL A A |

=t dto ¥t fag (%WIY) : frad
AT HAAIGIUZSS aUF 9 g0 greeq |
wWWwe?

sitadt st e agg7 FE 1 €
w23 agl 94 w41 Q¥ I8y fHEr & Ag-
A q1 F @ foar i fe agaa &
AT fdl 1 HIAT AZAT FAT F
faar) sgqegq smagi @ WEI
agt gftga g | wifam srar W@y fe
TF &1 & E&ET 1Y
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= gfdaw agig: sgfeqa gaan
g a1 wifadzq /I FNFT T AOHT
F4T AU § !

sfadl e wYw o gfaE F FF
feargar &1 us wRS faerd § @A
arzfaal &1 it 19§93l g7 I¢ a9
3G fr s s aFT & 7
SHRI . BAPUSAHEB PARULEKAR :
What about the Centre of Gandhian study ?
A WA ] ¢ AE @S gzl
FT 59 99T § 347 g g 7 (IAA)
SHRI BAPUSAHEB PARULEKAR :
1 am on a point of order.
(Interruptions)

AW WA A ; A AT
quar 2z OET ¥ S® @ FT AL
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qrEF AT 3 | g gF & dg AT dg
F7 |

MR. CHAIRMAN: That is an
important point. What about the Centre
for Gandhian studies ?

SHRIMATI SHIEEA KAUL: Idis-
eussed it and UGC has sanctioned two
programmes ‘Gandhi and Sarvodaya and
‘Gandhi and the World’.

qg %31 & 9gld TaFl gqIea &
2

MR. CHAIRMAN : The House stands
adjourned till 11.00 A.M. on the 9th May,
1983.

18.16 Hrs.
The Lok Sabha then adjourned till Eleven
of the Clock on Monday, May 9, 1983/
Vaisakha 19, 1905 (Saka). ’
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